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LOK SABHA DEBATES

LOK SABHA

Friday, July 30, 197!|Sravana 8,
1893 (Saku)

The Lok Sabha met at Eleven of
the Clock,

{MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Recommendations of the Committee on

Differential  Rates of Interest
Appointed by the Reserve Bank
of India

+

SHRI P GANGADEB :
SHRI RAM SHEKHAR
PRASAD SINGH :
SHRI SAMAR GUHA :

Will the Minister of FINANCE be
pleased to staie :

(a) whether the Committee appointed
by the Reserve Bank of India o' difleren-
tial ra‘es of intcrest on bank credit has
submitted its report to Governmeot |

(b) if so, the main recommendations
made ; and _

(¢) the number out of them accerted
and impiemented ?

*1472.

THF. MINISTER OF FINANCE (SHRI
YESHWANT RAO CHAVYAN): (a) Yes,
sir‘

{b) A statement is laid on the Table of
the House.

{c) The Report is under examination,
Statement

The rerort of the Committee on diffe-
rential interest tates was nol unanimous.

There was & noie of dissent by one of ity

members. The essential points of the
majority report are as below :

(i) Any scheme of in‘ra-sectoral ‘diffe-
rentit: ra es sheuld be worked ot
in such a manner that the earnings
of banks are nat affected.

(ii) The scope of the scheme should be
confined to those sectors in which,
by corvmon  knowledge, the econo-
mica'ly  handicapped are® pre-
vonderant, The sectors which the
committee has considered for this
purpose are agriculiure, snill scae
industry, small business, transpor.
operators and professionals,

(iii) The crieria for identification of
borrowers 1o be given advantage of
interest differential within  each
secior should be linked with the
Credit Guarantce Scheme, _

(iv) The range of differential has been
recommended as between 84 per cent
to 10 per cent. The precise manner
in which the inlerest siructure could
be fitted into the frumework of the
scheme would have to b2 wor-ed
out on the basis of practical expe-
rience gained in the operation of
the credit guarantee scheme,

(v) Concession in the matiet of type
of securities anJd margins have also
been recommended.

One of the members of the committes
has dissented from the views of the majority
and has taken the view that a differeniial
ranging between 19 to 209 skould be qomi-
dered under the schemc ' '

™ Printed copies of the report have beeq
furnished to the Parliament Library for the
use of the Hon'ble Members.

-

SHR! P. GANGADEB : I would like
to know when a decision on the recommens
dations of the Committee would be taken
because any postponement of the deculoq
partly or fully will Lamper the elme.
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SHRI YESHWANTRAO CHAVAN :
There is no guestion of postponing the deci~
sion, but we will have to examine the
recommendations, That is being done,

SHRI P. GANGADEB : 1 would
further like to know from the hon. Minister
whether Government have approved or will
approve the recommendations of the Com-
mittee that no distinction should be made
in the interest rates between secured and
upsecured advances taken by the small
bacrowers,

SHRI YESHWANTRAO CHAVAN :
The hon. Member is asking the same question
in & different from. He is asking our vicrws
about the recommendations made. As a
matter of fact, Government has accepted in
principle that it is nccessary to have
differential rates of interest for the weaker
sections of the socicty. Even though the
Members of the Commitiee have differed
violently and there are two points of view,
they have a'so conceded the necessity of this
principle of having differing rates of interest
in the same sector. Butto what extent it
should be done, for what category, what
should be the objecrive of it-on these
possibly these may some differences in
approach. I think we will have to go into
this maiter. As I said the whole range of
rcommendations is still under examina-
tion,
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SHRI YESHWANTRAO CHAVAN :
First of all, it is necessary to make eredit
availabale where it is required. Secon-
dly, it should be against a reasonable rate
of interest for those people who can make
proper use of it.

That is also another point linked to the
first point there is no duubt. We have
already given instructions atout the ohyec-
tives and the broad sectors to which credit
must be made available. 1 have explained
that matter here on different occasions.

SHRI SAMAR GUHA : Before 1 put
my question, kindly prermit me 10 1ake make
a submission. The repart of the Commitice
on differential interest rates involves a  very
important maiter in the scnse 1hat it is
mainty meant for under privileged Dr. Asoka
Mitra one of the members had raised a very
important point, which ! cannot discuss in
the form of a question. I thercforc muke
the submission that it should be taken up
in the form of a short duration iccussi-n
or half-an-hour discussion : otherwise justice
will not be done.

MR SPEAKER : So far as the supples
mentary is concerned, that is already there,
As for the other suggestions, I swall think
over it.

SHRI SAMAR GUHA ;: It is a very
important matter and 1 shall not be able to
do ecven an iota of justice by putting one
question.

MR. SPEAKER : There is a procedure
for that; you better come out with your
supplementasy question now.

SHRI SAMAR GUHA : You should be
kind encugh to agree to it. T want to know
frem the Government whether it is a fact
that Dr. Asoka Mitra—incidentally he is a
product of Bangla Desh, from the Dacca
University—has raised very important pointy:
in his note of dissent where he has almost
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chalienred the basis of the differential
interest that was laid down by the commitres
and if so what steps have the Government
taken on the note of dissent submitteds by
Dr. Asoka Mitra,

SHR!I YESHWANTRAO CHAVAN :
We have to take the report as a whole into
considera’ion because there are two poinits
of view, One is the point of view of the
majority and the other is thc general
approach explained by Dr. Asoka Mitra,
Dr Asoka Mitra’s views will have to be
considered, not because he comes from
Bangla Desh, which incidentally may be a
point of sentiment for th: hon. Member,
We shall have to take decisions not on
grounds of sentiments, or where a person
comes from ; but we will have to go to the
objectives and other aspects of the problem,
He has raised a very fundamental point and
that will have to be given due consideration
before coming to any final conclusions...
(Interruptions).

SHRI JAGANATH RAO : The com-
mittee recommended a differential rate bet-
ween 84 and 10 per cent. Would the
Government confine themselves to the
recommendations made bv the Commitiee or
go outside the recommeandation so that the
weiker sections could take small Joans and
pay a lower rate of interest than the one
recommended here ?

SHRI YASHWANTRAO CHAVAN :
I think the Government itself had raised the
question of different rates of interest and the
committee was given some terms of reference,
Naturally when the Government take into
consideration the recommendations, if they
find it necessary to have some other ideas,
nobody can prevent the Government thinking
about those things.

wu fraw wrg wed & fal ool
wY agraar
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S. RAMA-
SWAMY) : (a) Three States including Hae-
yana, Rajasthan and Uttar Pradesh had
sought assistance, in form of ¢ompensation,
in response to the offer made earlier by the
Government of India fo paying 50% of the
losses incurred due to the introdustion of
new measures of Prchibition.

The Government of Assam, Mudhya
Pradesh had asked for cent per cent assis-
tance for the loss suffcred on account of the
introduction of Prohibition.

The Government of Tamil Nadu have
requested for substantial financial assistance
which would be ¢ommensurate with the
losses incurred in enforcing Prohibition.

(b) Government have already offered
financial assistance in {orm of 50% of the
compensation for the loss incurred in in-
troducing new measures of Prohibition.

The offer was made during the Third
Five Year Plan and repeated again in 1968
for a further period of five years. The
new measures of Prohibition should cover
the geographical area not less than a Dis-
trict.
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THE MINISTER OF LAW AND
JUSTICE (SHR! H. R. GOKHALE) : En-
forcement of prohibition {s one of the direc-
tive pfinciples. So far as the legal position
is concerned, the particular entry under
which prohibition can be made a matter of
law is in the State list. Therefore, the
primary responsibility of enforcing it is on
the States sirictly speaking. So, the States
cannut say, “You reimburse me for what
in law 1 am required to do.” But it is
also the duty of the Cen:ral Government 1o
sce that this directive priaciple is put into
effect.  As a matter of persuasive measure,
the Centre has accepied hat 50 per cent
of the expenditure incurred for new measures
of prohibition will be met from the Cenire.
It is for the States 10 take advantage of this
offer or not. . Thiee States wanied (o take
advantage of this offer for rtaking new
measures, M. the.osher S:ates do rot wan
1o take advantage of it, thev caanot say,
“we want to introduce prohibi.ion at your
cost.”  This direciive princip'e of prohibi-
tion is &% much binding on the States as on
the Centre, perhaps more.
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SHRI H. R, GOKHAIE : Even this
was considered, but most of the States, ex-
cepting Tamil Nadu, oppo.ed the taking
over of prohibition in the Union List.

SHRI KADAR : With the experience
of prohibition in atl the States which intro-
duced it and the reluctance of other States
to introduce it, is the Government prepared
to consider de move the whole question of
prohibition, including the directive principle,
so that a rational prohibition policy can be

introduced  throughout the length and
breadth of the country ?
SHRT H.R. GOKHRALE: The hon.

member has put it vaguely, Does he want
as to scrap it or what ?

SHRI KADAR : Ratirna! policy means
a policy which will yield resubts, not cor-
ruption. That is the main idea. s Govern-
ment prepared to consider the whole ques-
tion de nove at a national level 7

SHRIMATI LAKSHMIKANTHAMMA:
In the first place, in reply to Mr. Bibhuti
Mishra, the mimster said t! at prekibition
cannot be ‘enfoiced. Gandfin *aid that if
he were in power for onc day, the first
thing L.e would do is to iniroduce prohibi-
tion. Even advanied countries lixe Russia
realise that too much drinking leads to
ineficizncy n  administration. Will the
Central - Government, therefure, take over
prohibittor: 3s a central subject ?

MR. SPEAKER : This question vas

asked previously by a member and he hus
replied to it,

SHRI 8. M. BANERJEE This mdus-'
try should be nationalised,

SHR! PRAVIN SI'NH SOLANKI :
The State Government of Gujarat has in-
ifodiceJ cent percent prohitition a long
time ta:u:k throughout the State. May 1 know
whe her ‘any financial  assistance would be
given 10 that State 7 ' '
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SHRI K. S. RAMASWAMY : Prohibi-
tion was in force in Gujarat long before
this scheme was introduced. 50 per cent
grant is given only to those States
which introduced it in newly selester
a1eas,

st o Do W : waw wgnm,
W gl ¥ @ @ aoeddt ¥ agd 0
frar mar wYx o7 SaF adrar v &
X & WY FT AT gET ST gT U
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wtaw WEYIW : ¥ WA Al AG
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River Transport Schemes in the Country

*1475. SHRI N. K. SINHA :
SHRt SUBODH HANSDA :

Wi'l the Minister of SHIPPING AND
TRAN PORT be pleased to state :

SRAVANA 8, 1893 (SAKA)
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(a) whether Government pronose to
execute 10 River Transport Schemes in the
Country ;

» (b) if so, what are the
approved ; _

(c) the estimated cost of the schemes ;
and

(d) whether the schemes will be com-
pleted during the Fourth Plan ?

schemes

THE MINISTER OF STAYE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
OM MEHTA): (a) to (d). A statement
eontaining the requisite information is faid
on the Table of the House,

Statement

(a) to (c). The Government of India
have <o far sanctioned 10 schewes costing
Rs. 327.11 lakhs as per details given in the
attached statement, for the development of
Inland Water Transport as Centrally Spon-
sored Schemes to be executed by the Siate
Governments concerned, out of the 1009
Central loan assistance,

(d) Efforts are being made to get the
schemes executed during the Fourth Plan
period. Any unexecuted portions of works
will, however, spill-over into the Fifth Plan
period.

(Assam).

STATEMLNT
-SL No. Names of the Estimated
Schemes cost
1 2 3
(Rs. in lakhs)
1. Running sf experimentat-cum-promotional river
services . on the Ganga (Bihar and Uttar
Pradesh). 5.75
2. Techno-cconomic survey and other investigations
on the Bhagirathi-Hooghly system (West Bengal), 1.10
3 Provision of a jeity at Mandava (Maharashtra), 20.69
4, fmprovement of navigation through the river
Mahanadi from Dholpur to Cuttack (Orissa). 50.18
5. Deve'oprrent of inland navigation on the Tung-
~~ bhadia Left Bark Canal (Mysore). 9.16
. 6, Improvement of the Cumbarjua Canal (Goa). 100.00
7. Commercial Service on the Subansiri River

5.00
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1 ' 2 3 _
8,  Provision of navigational facilities in Godavari -
~ and Krishna Deita Canals (Andhra Pradesh). 10.73
o, Widening and deepening the Champakara Canal
and Chitrapuzha River connecting back waters
with industrial sites on the Fertilizers and Chemi-
cals Travancore (Phase II) and the Titanium
Complex Project (Kerala). 112,50
10. Dredging of the South Buckingham Canal
(Tamil Nadu). 12.00
Total Rs. 32711
SHRI N. K. SINHA : May I know for mavigation. If I may rtcnuﬁlzm the

how many schemes have so far been execu-
ted and what expenditure has been incurred
W.iring the last three years of the Fourth
Plan ?

SHRI OM MEHTA : As I mentioned
in the statement, there are ten schemes
which have been sanctioned recently under
the Fourth Plan and the work is at different
stages in those ten schemes.

SHRI N. K. SINHA : You sav that
the expenditure is Rs 3.27 crores  But the
-expenditure so far incurred has not been
mentioned. May 1 know wherher the
Inland Water Transport Direclora'e has
reccived many schemes from the States and,
if so, in how many schemes they have been
ab'e to render technical advice so far and,
sccondly, may | also knowv whether govern-
ment propose to declare some walerways
as nationil waterways ? Will they take into
consideration Ganges in the north for this
purpose ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SH PPING AND
TRANSPORT (SHRI RAJ BAHADUR): So
far as the deciaration of waterways as nation-
a! waterways is concerned. it depends upon $0
maay factors. An esseniial question is whet..er
a sizcable amount of raffic can be carried
in these waterwavs throughout the year.
The lean period in a river is redlly the
determiring factor.
are in full sympathy with the proposal to
declare certain waterways as national water-
ways, we have not found it possible to do
sn. Secondly, competition from other
modes of transport also makes it difficult
for us to do that. Thirdly, irrigation
schemes draw practically all the wateraway
from certain nvers and there is very litlie

Naturally, whie we

causes furither, the fourth cause 1s the inter-
ruption of Gauhati-Calcutta route on
Brahmaputra because of the hostilities in
1965 and now because of Pakistan Army
action in Bangladesh ; it has not becn
possible for us to do that. So far as giving
advice 1o the State Governments on technical
maltess is concerned, 1o the extent poussible
we provide it.

o) afixer SRw@ ;. wEATEAE W
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DR. RANEN SEN : 1 find in this
statement under the head ‘Nam-s of the
schemes' [ echno-economic survey ard other
investigations on the Bhagira‘hi-Hooghly
system. May | know whether the Minister
can tell us that this survey has already been
started in West Bengal aad, if so who is
the aciual authority 10 conduct the survey,
Lasily, 1 want 10 know whether the survey
has got any connection with the Farakka
Barrage project ?

SHRI OM MFEHTA : The survey will
be undertaken shorily and the authority
which will conduct the survey is the inland
Wa er Transport ccil of the Government of
West Bengal.

Invention of Laser Beam Instrument
by Indian Institute of Technology,
Kanpur

*i476. SHRI S. M. BANERIJEE:
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether the Indian Institute of
Technology, Kanpur, has invented Laser
Beam Instrument recently ; and

(b) il so, the reaction of Goverament
therew 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND [IN THE
DEPARTMENT OF CULTURE (SHRI
D. P YADAVA) : (a) The Indian Institute
of Technology, Kanpur has developed a
Laser Beam Unit to supplant conventional
surveving and leveling instruments.

(b) Government welcomes this develop-
ment since it facilitates surveyving and level-
ling operations under difficult condiiions.

SHRI S. M. BANERJEE : Sir, since

~this development is a break-through in the-

right direction of scientific development, |
would like to know whether Government-is
likely to reward the professor concerned
who has done it.

SHRI D.P. YADAVA : So far as
rewarding is concerned, definitely we give
some incentive to the professors who do
this.

SHRI 5. M, BANERIJEE : T would like
to know whetker some special finarcial aid
will bc given to IIT for further developiment
of this particular instrument 7 ‘

SHRI D.P. YADAVA : IIT has got
enough funds at i's disposal and shou!d the
neccssily arise for its development in a better
way. definitely (ke Covernment will think
over it ?

SHRL BRIJ RAJ SINGH (Kotah): I
would like 1o know that in the hight of the
fact 1he faser bvam has very varied applica-
tion, has the Government thought it can
also be profitably used fur defcnce pur-
posss ?

MR. SPEAKER :
question.

That is a specific

SHRI D. P. YADAVA :
moment we cannot
concerns Delence,

At thisy
say anything. This

Grant of Interim Relief to Punjab
Government Employees

+

*1478. SHRI PRABODH CHANDRA:
SHRI TEJA SINGH SWA-
TANTRA :
Will the Minister of FINANCE be

pleased 1o state :

(a) whether Government have received
any rcpreseniations from Punjab Govern-
ment employees for grant of interim relief,
as has been given in several States ; and

(b) if so, whart are those demands and
the steps taken by Government to meet
the demands of the Punjub Government em-
pioyees 7 '

THE MINISTER OF STATE IN' THE'
MINISTRY OF FINANCE (SHRI K. R,
GANESH) : (a) Yes. Sir.

(b) The demand-was for grant of. interim



relief to employees in the State on Central
Government pattern with effect from March
1970, According to information furnished
by the State Government the general pay
scales of State Government employees werg
revised with effect from ist February, 1968
and anomalies in pay sciles have been
removed recently, The State Government
have given, with effect from st July 1971,
reliel to their employees in the shape of
enhanced dearness allowance ranging bet-
ween Rs. 6 to Rs, Il per mensem to em-
plovees drawing piy upto Rs. 499/- with
marginal adjustment upto Rs, 554/- p.m.

15

SHRI PRABODH CHANDRA : Is the
Minis‘er awure of the fact thit this conces-
sion applies hardly to 20 per cent of the

' Government employees 7 What about the
temaining 80 per cent ? Have the (iovern-
ment any proposal to give relicf to them as
well ?

SHRI K. R. GANESH : This conces-
sion was given to the lowest grade em-
ployees. As far as the demand for interim
relief is concerned, this has been seat to the
Punjab Government,

SHRI PRABODH CHANDRA : The
State Gavernment is under the Government
of Indix ; it is under President’s rule,
Therefare, is the Centre giving any direc ive
to the Stare Government or to the adviser
1o consider sympathetically the demand of
the Government servants, who have not
been given any relief by the recent relief
given by Government ?

‘SHRI K. R. GANESH : It is for the
Punjab Government to give ils coasideration
first to the advisability or otherwiwe of this
demand. Then only the Centrai Govern-
ment will come i

SHRI PRABODH CHANDRA : The
State being under President’s rule, | want
the Minisier to ciarify the answer that he
has given to my second supplementary. May
I know from the Minister whkether any
representation from the State employees was
received by 'he Government of India and
have they merely passed it on to the Punjab
Government, or have they given any sugges-
tions or advice on the subject.

SHRI K. R. GANESH : A representa-

TULY's; m
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tion was received. It has been
tu the Punjab Governmeat.

passed on

&l weara fag : war fafres aew
TIEY FE Ik qrg N i IRaT wy
& a9 31T qary nadguz & qra Yo
fear & W Py Freget wet & QoA
¥ amAT Y € 3, 9gad fedt R ax
7z 27T FT 3 ?

SHRY K. R GANESH : As [ answered
earlier, this i= a matrer on which the Punjab
G-vernment has got to give its initial
consideration.

ot A fag waw : ArEz ) AT
¥ w71 mo7 wr fF $3fowm featw 27 & fod
qAE wrAdz & qrR dar w9 § 1 gAT
Tw ata &1 71 fqar 91 w1 aedlg av-
F1T 3 mA faar a1 fF g7 feoddfaa
wTE &% g F1 fear 07 QY 39S Wrw
F a3 A $3 w931 fas sygan @
gr a3 Y aEeAg #g 9sal v g2fw
feette faar sy awar § ?

SHRI K. R. GANESH : We have not
received any reply from the Punjub Govero-

ment.

ot e fagrd amadad) @ qurE F
wregfa Trem &, ¥7 GO 61 ATET WAT
w k...

weqw /AN GHATAT &) TR T
Trxafa g

ot wrzer furrdt wyodad : aar wroET
wAes § fr s ¥aa eOeTT Wi Y
gars & witmfedl &Y war aff @qr
gt ? ar ag agrar € A wgdh ?
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7 Ordm wers
 Nationalisation of General Insarance

*1480. SHRI S. C. SAMANTA : Will
the Minister of FINANCE be pleased t3
state

(=) to what extent the General Insurance
work has been taken over by the Life
Insurance Corporation ;

{b) -whether there is opposition to the
move from private Insuran:e Companies ;

(c) what assurances, if any, have been
given by Government in this connection so
that the Private Insurance Companies may
also continue to do the work ; and

(d) the difficulties in nationalising the
remaining business of General Insurance
also ?

THE DEPUTY MINISTER TN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : (a) With effect
from [-4-1964 the Life Insurance Corpora-
tion has been transacting general insurance
business ; and from 1.1-1966 all genecral
insurance business under the direct or
indirect control of Government has been
required to be placed only with the LIC.
From 1-4-1971, the LIC has ceased to accept
any general insurance business other than
that under the direct or indirect control of
Government.

{(b) The Tariff Committec as well as
the Indian Insurance Companies Association
represenied in 1966 to the effect that the
words ‘indirect control of Government'
should not bhe interpreted too widely to
make the insured lose its freedom to insure
where it considered ft.

(t) No assurances have been given in
this connection to the erstwhile private
insurance companies.

(d) With effect from 13th May, 1971
the management of the undertakings of all
insareres carrying on general insurance
busincss has: been taken over by Govern-
ment.  Their undertakings will be nationa-
lised by a Bjll which will be introduced in
Plrimmt for the purpose,

SHRI ‘8. C, SAMANTA: I wold like
to know when the Bill for nationalisation
of general insurance is going to be intro-
dimd in this House and whether the

General | Insurgnce (Emergency Provisions)

mu.tmwuwmmm
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work of general insurance is taken over bY

the Government.

SHRIMATI SUSHILA ROHATGI :
It is hoped that the Bill for the nationalisa-
tion of general insurance and taking over of
ownership will be brought in the . next
session of Parliament., As the hon. Member
suggested, the Government will try  to
expedite the General lnsurance (Emergency
Provisions) Bill,

SHRI S. C. SAMANTA : May I know
whether interim Custodians will be appoin-
ted to take over the undertakings ?

SHRIMATI SUSHILA ROHATGI, :
They have been appointed,

SHRI PRIYA RANJAN DAS MUNSI :
May I know from the hon. Minister
whether a notable organisation named as
*Calcutta Claims Bureau organisation', met
the Ministry Last month, after the nationa-
lisation of general insurance, to take over
their organisation in the list of general
insurance because its work was related to
general insurance ?

SHRIMAT] SUSHILA ROHATGI :
The hon. Member is rorrect, They did
meet us, We arc giving it sympathetic
consideration...

MR. SPEAKER : This is a general
Question. Shri Banerjee.

SHRI S. M. BANERJEE: I would
like to know from the hon. Minister whether
it is a fact that the representatives of
General Insurance employees meet her this
morning and explained to her that certain
injustice has been done by the present
Custodians and, if so, what steps have been
taken to sec that nothing is upset till a Bill
is brought before the House,

MR. SPEAKER : You are giving infor-
mation yourself.

SHRI S. M. BANERJEE : Whether it
is a fact 1 want to know.

MR. SPEAKEI!_ )
as a supplementary,

SHRI S. M. nmenma Iwm wﬁ_-' '
lmnwwhﬂhwlthmm -

It is not perminibie



" MR. SPEAKER : The supplementacigs
which give suggestions, which give in-

formation and which ask for opinion are not
allgwed.

- SHRI'S M. BANERJEE : 1 will change
the question if you Jike. I want to knpw
whother it is a fact that  the representatives
of General Insurance employees have sub-
mitted a memorandum to the Government
saying that the p:esent Custodians have
done certain injustice to them. Therc was
an assurance given by Mr. Chavan that
nothing will be upset. There are certain
genuine complaints. [ would like to know
whether these complaints wlll be rectified
and the Custodians will be usked not to
upset the present arrangement.

SHRIMATI SUSHILA ROHATGI
There was no representation given this
morning. But I may tell him that if there
is any such thing, it will be looked into and
the Castodians will he asked 1o see that no
injustice is done.

Vacancies of Class IV Employecs in the

Office of Central Excise and Land
Customs in Cooch Behar

*1481. SHRI B. K. DASCHOW-
DHURY : Will the Minister of FINANCE
be pleased to state :

(a) whether there are 3 considerable
number of vacancies of Class IV employees
in the Offite of the Centrsl Excise and
Land Customs in Cooch-Behar District ;

(b) ii so, the number of such vacancies
and when Government propose to fil them
up by proper recruitment ; and

{c) whether in case of such recruitment,
the local candidutes would be given perfe-
renre 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) to (¢). The saoctioned
strength of Class IV cmployees in the
Central Excise and Land Customs Office in
‘Cooch Behar Disirict is 102. There are
13 vacancies in the Class 1V cadie—-2 in the

grade of Drafty and 11 in the grade of

Sepoy. The vacancies of Daftries are filled
- by promotion of Sepoys. The vacancies in
- the grade of Sepoy cannot be filled now due
fo ban on filling up of the posts,

WLY 30, 9711
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SHRI B. K. DASCHOWDHURY : Thit
is a simple question. In view of the fact
that there arc I3 vacancies and those
vacancies, according to the hon. Minister,
are to be filled up from Sepoys, may 1
know why those vacancies have not been
filled up ? Secondly, the hon. Minister
also said that there isa ban. In view of
the acute unemployment problem and in
view of the fact that the Government also
is very much keen that there should be
more and more employment, may [ request
the hon. Minister to consider to lift the
ban particularly for filling up these I3
vacancics ? '

SHRI K. R. GANESH : The bhon.
Member’s suggestion will be considered.

SHRI1 DASCHOWDHURY
rose —-

B. K.

MR, SPEAKER : I don’t know how
a supplementary arises. But you manage
it.

Conversion of Coastal Road into a
National Highway in Keraba

*1486.
Will the Minister of SHIPPING
TRANSPORT be pleased to state ;

{a) whether Government have reccived
any request feom the Kerala Government
from the conversion of the Coastal road
into a Mational Highway : and

SHRI C, K. CHANDRAFPAN:
ANLD)

(b) if so, the decision taken thereon ?

THE MINISTLR OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
OM MEHTA): (a) and (b). Yes, Sir.
The Government of Kerala requested for
the declaratioa of the West Coast Road as
a Natiopal Highway. This request is receiv-
ing attention,

SHRI C, K. CHANDRAPPAN : The
Minister says that the request is receiving
attention. 1 would like to know wbhether
it is a favourable attention or...(Jmerrup-
tions)., '

SHRI OM MFHTA : All these schemes

were farwarded to the Planning Commission
- #0d they agreed 10 Ity but the Ministry of
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- Finance thought 1t necessary that it should
be képt in abevarice for some time. Again,
‘we have reférred it back to the Ministry of
Finance for ceconsideration about its classi-
fication as a National Highway and T hopk
it will be done very soon.

.SHRI C. K. CHANDRAPPAN : Since
it is a favourable attention, I would like to
know as to what is the estimated expendi-
ture likely to be involved in undertaking
this scheme and which are the important
cities the road is likely to connect ?

SHRI OM MEHTA : The development
of the road is estimated to cost Rs. 22,39
Crores.

About the second question, 1 will require
notice. If he wants information about the
States through which this road will pass,
I can give that, It will be passing through
Maharashtra, Kerala, Goa and Mysore.
But to give the names of the cities, I want
notice. Almost all the coastal towns it
should conneet.

Expansion of National Highway from
Darbhanga to Forbesganj

*1488. SHRI JAGANNATH MISHRA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(3) whether the construction of a Nation-
al Highway from Amingaon to Forbes-
ganj is not only sanctioned but it is also
sompleted upto Darbhanga in Bihar ;

{b) whether the expansion of the same
from Darbhanga to Forbesganj via Jhan-
jharpur and Nartiva in the District of
Darbhanga is being delayed ;

(c) if so, what are the factors that led
to its delay ; and

(d) the steps being taken by Govern-
ment to complete its construction ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
OM MEHTA): (a)to (d), A statément
is 1aid on the Table of the Sabha.

Statement

Pcrsumlhly. the Member is rcfcrrmg to
lhé ‘Bitiar portion of the Ba'remy-éminmon

SRAVANA 8, 1804 (S4KA)

omm.s "22.

'Lateral Road! 'hwre is a sanctioned alikn
ment of this lateral rodd in Bihar between
Salemgarh (on ‘UP/Bihar border) and  Gal-
galia (on Bihar/West Bengal border). Tthie
Salemgarh-Purnea section of this alignment
in Bihar is already a N.H. route on which
work between Salemgarh and Muzaffarpur
is nearing completion except thé bridge on
river Gandak at Dumariaghat which is in
progress. Work between Muzaffarpur and
Purnea has already been completed—~partly
under some other programmes and. partly
under the Lateral Road Programme.  Simi-
larly work on' thc remaining alignment of
the Latcral Road between Purnea and ‘Gal-
galia, which is a State road, is also nearing
completion. In addition, the Lateral Road
Project also provides, imter alia, for she
construction of two link roads connecting
Muzaffarpur with Darbhanga and Arraria
with Forbesganj, Work on these link
rcads is nearing completion. There was
also a proposal to connect Darbhanga with
Forbesganj via Maricha/Dagmara to provide
a more northerly route for the Lateral road.
Work on Forbesganj-Darbhanga link via
Maricha/Dagmara could not be taken dp
so far as it was depéndent upon the fixa-
tion of a site for thc construction of a
bridge over Kosi and later also because of
financial limitations. However, in January
171, a Committee consisting of the repre-
sentatives of the Ministries of Shipping and
Transport, Finance, Defence, and the
Planning Commission was constituted to
consider ways and means to finance the
construction of the Darbhanga-Forbeésgaiy
link road with a major bridge over the
Kosi. The report of the Committee is
awaited.

SHRI JAGANNATH MISHRA : It is
said in the statement that a committee con-
sisting of the representatives of the Ministries
of Shipping & Transport, Finance. Defence
and the Planning Commission was constitu-
ted and its report is awaited. I would, there-
fore, like to know from the Minister how
long it will take for the committee 19 sub-
mit its report.

SHRI OM MEHTA : Ve-ry soun the
repon will be there.

“SHRI ]AGANNATH MISHRA : Sinee
it is a defence oriented scheme..and it i
very |mporlmt !‘rom the strategic -pointef
view also, will efforts on the part ol't,hg
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Government be made to include it in
 Aonexure I of the Strategic Roads Pro-
gramme so that the missing links be comple-
td and the purpose behind the construction
of the eatire scheme be served. -

'THE MINISTER OF PARLIAMEN.
TARY AFFAIRS, AND SHIPPING & TR-
ANSPORT (SHRI RAJ BAHADUR) : The
acheme is essentially economically oriented
and the other things are really incidental,
In any case this road provides a very essen-
tinl link between Bareilly on the one hand
and Amingaon om the other, 1t is a 1100-
mile road.

So far as the missing links are concern-
ed, we shall certainly try to fill them up as
beot a8 we can after the committee submits
its report about the financing of the
road.

Arrangements for Precautionary check-up of
. Jumbo Jets

1490, SHRI P. NARASIMHA RED-
DY : Will the Minister of TOURISM
- AND CIVIL AVIATION be pleased to
state :

(a) whether Government are aware of
the crack-up of a 747 Jumho Jet Airliner
during an attempted take-off from Tokyo ;
and

\b) if 30, whether Government have

arranged for a competent precautionary
check-up of Air India Jumbo Jets ?

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (DR. KARAN
SINGH) : (a) and (b). The Boeing Com-
pany has informed Air-India of an incident
1o a 747 aircraft at Tokyo on 20th June,
1971, when the aircraft veered off the
runway during take off and sustained
damage to its landing gears and tyres. After
s investigation, the Company has tecom-
mended improved operational procedures in
the strecing system durind take off, and has
8lso proposed some modification to the
steering system. This will be incorporated
on Air-India’s 747 aircraft,

SHRI P. NARASIMHA REDDY :
Will the Minister say whether any complete
: ;nd indepem:cnt check-up of these aircrafta
s proposed in view of the proposed acquisi-
tion of more such crafts by IAC?
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DR, KARAN SINGH : It 50 often
happens  that when & new model is intro--

~duced from time to time the. manufacturers

suggest certain amendments and changes for
the operational efficiency and all that. And,
because the manufacturers are the people
who know ahout such things, I do not think
it is of any particular advantage to go sise-
where. But we will certainly go carefully
into these matters when the details are
received from the companies concerned
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SHRI G. VISWANATHAN : From
our experience for the Jast few months,
have we noticed any other mechanical defoct

in the jumbo jets ? If so, what corrections
are being taken ?

DR. KARAN SINGH : There isno
question of mechanical defects, but inside
the plane ceriain changes may have to be
made, for example, the amount of galley
space for the food to be prepared, for the
restaurant arrangements and so on, but no
mechanical defects have come to our
notice, '

Mouopoly Business Honses entering Hotel
‘Business ¢on a Chain Basis

*1493, SHRI SAT PAL KAPUR:
Will the Minister of TOURISM AND
CIVIL AVIATION be pieased to state :

- (&) the policy of Government  regardiad



R
_mmpoly busiaess houm enu:rlns the hotel
business on a chain basis ;

_ (b) whether the Alokudyog monopoly
business group has been permitted by his
Ministry to build a chain of hotels ine*
Jaipur, Agra, Madras, Bombay and New
Delhi ; '

(c) whether his Ministry is offering any
loan to the Alokudyog ; and

ﬂm'dmm-.

(d) if so, the extent of the loan
offered.
THE MINISTER OF STATE IN

THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROIJINI
MAHISHI): (a) In view of the shortage
of hotel accommodation in the country, the
Department of Tourism welcomes invest-
ment in the hotel industry, subject to the
overall policy laid down by Govern-
ment,

(b} The Alokudyog Services Ltd. have
discussed their plans for setting up
hotels at Agra, Madras, Bangalore and
Delhi. Proposals have, however, been recei-
ved only for the construction of two hotels
to be located at Agra and Madas, and
these are under consideration,

(c) and (d). Do not arise. The Ministry
does not offer loans its own and the ques-
tion of advancing a loan [rom the Hotel
Development Loan Fund is only examined
on receipt of a regular application.
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DR. SAROJINI MAHISHI : That is
not the thing ; public sector is doing very
well. India Tourism Development Corpora-
tion is doing very well, And, a few hotels
are under construction. They are at Gul-
marg, Aurangabad ; Bangalore hotel is
complete and Kovalam hotel is under cons-
truction, Besides that we require investment
in the private sector also and that is being
'omuuged, :
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Proposal to shift Safdarjung Airport
from [ts Present Site i

*1494, SHRI BRIJ RAJ SINGH—

‘Kotah : Will the Minister of TOURISM

AND CIVIL AVIATION be pleased to
state :

(a) whether Government pronnse to
shift the Safdarjung Airport {rum its present
site ; and

®) if so,
shifted ?

when it is likely to be

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). All passenger operations with
DC-3 and larger aircraft have been trans-
ferred from the Safdarjung Aerodrome to
Palam Airport from 1-5-1971. The question
of the remaining operations is under con-
sideration.

SHRI BRIJ RAJ SINGH--Kotah : What
is being considered ? The hon. Miaister has
said that the question of the other opera-
tions is under consideration. 1 want to
know what these other operations are. Is
he trying to shift the entire flying operations
from there ?

DR. RARAN SINGH : No. The posi-
tion is that a number of flying operations
take place at Safdarjung, including those of
flying clubs and small planes belonging to
the State Governments and belonging to
other private parties, and agricultural
spraying planes, One view is that all these
operations should be shifted. We do not
want to shift them to Palam, because Palam
is developing as an internationat airpon
and we do not want these small aircraft
hovering tco much around there. There-
fore, if we have to shift these we have to
go to a new site. It involves a very major
problem, The matter has been considered
for some time, but I may say that until we
get a suitable alternative site, we would
not like to stop these opmtiom at Stl‘chﬁ- )
jung.
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SHRI BRIJ RAJ SINGH—Kotsh : Why
is he trying to shift all operations: entirely
from Safdarjung ? Does he think that it

- is a btg hazard to the popnlamm in the

surrotmd ing area ?

DR. KARAN SINGH : As the hon.
Member knows, Safdarjung is located in an
area which is getting built up, and, there-
fore, therc it a view that large-scale opera-
tions or heavy plane operations in Safdar-
jung may not be safe. We have accepted
that view for the heavier planes, but for
the smaller planes, we do not think that it
is in any way a major hazard. However,
with the giowth of Izclhi and the increasing
utbanisation, this is a matter which will
Kave to be kept under constant review.

Steps taken to improve Highways connecting
NEFA with Border Areas

*1495. SHRI C. C. GOMAIN : Wil
the Mirister of SHIPPING AND TRANS-
PORT be pleased to state ;

-(a) the steps Central Government have
taken to improve the Highways connecting
NEFA with the border areas of Assam ;
and

(b} how much amount has been allocat-
ed during the year 1971-72 to improve the
National Highways there ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THEF MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
OM MEHTA) : (a) A statcment is giving
the reqitisite information is laid on the
Table of the Sabha.

(b) There is no National Highway in
NEFA and therefore the question of allo-
cating any amouat for them does not
arise.

. STATEMENT

List of roads improved, being i:':rpm ved

. by the Central Governmem to
connect NEFA with border

areas of Assam

1. Charduar-Bhalukpong
with Tezpur in Assam.

2. Kinlin in NEBA' with Dejoo in
As”mb

in NEFA

JULY 30, #9711 °

3. Lekhabali in nsm with kﬁmith 1
in Assam. °

4, Pasighat in NEFA \mh Jana: in :
" Assam,

5. _Sna_pa_ni—&llub arighat-'l‘ezu in NEFA
with Rupai in Assam.

6. Marghcrita to Khonsa.

7. Tirap Gate to Nampong.

8. Tirap Gate to Miao.

9. Joypur to K honsa.

10. Bimalpur to Longding.

11. Saidya to Tezu.

12. Oyan Orvamghat Road.

13,  Oring Chapakhowa Road.

SHRI C. C. GOHAIN : In view of the
fact that NEFA is a border arca and during
the Chinese aggression our «efence person-
nel had to face a lot of difficultics in ¢arry-
ing arms and ammunition for want of roads,
may { know whether Government propose
to comstruct roads from (1) Hyulong 10
Walong, (2) Yingkiong to Tuting, and (3)
Taliha to Mechuria ?

SHRT OM MEHTA : Wec know that
this is an area where roads are very essen-
tial. In the Fourth Five-Year Plan a sum
of Rs. 555.55 Iakhs was -anctioned for
roads, and we arc trying to construct roads.
Five roads have been built. If the hon.
Mcmber wanis the details, 1 can give them
now, As for the other roads which
hic has mentioned they are also in the pro-
cess,

SHRI C. C. GOHAIN : May 1 know
whether Gavernment are proposing to con-
struct a lateral road in NEFA 7

SHRI OM MEHTA :

The lateral road
goes up to Amingaon, '

Manuscript of Diun-E—Ghllb mmhd ta
Pakistan

*1495, SHRI S. A. SHAMIM : Will
the Minister of EDUCATION = AND
SOCIAL WELFARE be picased to state :

_(a) ‘whether a rare manuscript of Diwan«
c-Ghallb ‘in - Poet Ghahb's own hand, was
discovered in Bhopal on tho Sr.h Aprﬂ,
1969 ; )
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()] whathu sho same Wwas publlshed in
lndm in September, 1969 and received a
National Award for excellence in printing
and design by the Vice-President of india ;

(c) whether this manuscript was smug-
gled to Pakistan and published there ;
and

(d) whether a large number of publish-
ed copies of the manuscript were smuggled
to India sold at exorbitaat prices ?

THE DEPUTY MINISTER OF EDU-
CATION AND SOCIAL WELFARE AND
IN THE DFPARTMENT OF CULTLIRE
(SHRT D P. YADAVA): (a) According
to the report reccived fromi All India
Ghalib Centenary Committee, a rare manu-
script of Diwan-c-Ghalib was discovered in
Bhopal on 5th April, 1969,

(b) Yes, Sir.

(c) and (d). We had received a report
some time carlier alleging that the manu-
script in question was smuggled to Pakistan
and published there, The same report also
alleged that the edition brought out in
Pakistan was priced at Rs. 30/- per copv
and smuggled into India and was sold here
at Rs. 60/« per copy.

SHRI S. A. SHAMIM : I had asked
for the information whether it was smuggled
or not. The answer is that they had re-
ceived a report alleging that it was so done,
This even' was celebrated in Pakistan, and
it appea~ed in the papers as well thata
mannscript was discovered here. I would
like to know from the hon. Minister whether
he will be able to tell us how this manu-
script which was discovered in India which
was of great historical importance because
it was one of the rarest manusciipls ever
discovered in India. reached P:%is'an and
in fact not only did it reach Pakistan, but
it was published there and the copies were
smuggled here and sold here ®  How was
that possible, and what inquiry has becn
made ? '

- THE MINISTER OF LAW AND
JUSTICE (SHRI H. R. GOKHALE): The
situation becomes a  little complicated, be-
cause investigation in this has partly to be
done in Pakistan. But that does not mean
that Government are not interested in mak-
ing lhmtlnﬁon ~ Actually, an attempt
Wi made 1o gep whether the Central

smvas.ma(sam ' omumm 0

Burha.u of lnmtmticm muld undertake
this investigation, but there were some
technical difficulties, and it was felt that as
this particular thing was not notified under
the Act, therefore, the . CBI coutd not do it,
Now, I can assure the House that the ordi-
nary police machinery in any case will be
set in motion to investigate this as
far as possible within the territory of
India, i

SHRT S. A. SHAMIM : The persons
with whom this was lying, the persons who
discovered this, are very well known. There
has been a great controversy in the national
press also about this. One is Nissar Ahmed
Faruihi and another Taufig Ahmed. There
are three or four persons who are supposed
to have purchased it from the dealer. *I
would like to know whether the Minister
would make inquiries to find out whether
this manuscript is with us or in Pakistan.
How is it that he does not know the full
facts as to who are the persons who got it
and with whom is it now ?

SHRI H. R. GOKHALE: Idid not
say it is difficult for me to take any initia-
tive so far as investigation of India was
concerned. T said part of the investigation
has to cover an area which is in Pakistan
because the importer is in Pakistan. So far
as the names mentioned are concerned, we
also got reports or allggations that they are
the persons involved. Rut this would of
course ultimately depend upon proper in-
vestigation made and guilt established.

SHRI S. A. SHAMIM : Where is the
manuscript ?

SHRI H.R. GOKHALE : According
to informatinrn given to us by ihe Ghalib
Centenarv Committee, it was Jiscovered at
Bhopal. Beyond that, at present Govern-
ment have no information.

Introduction of Daily Flight from
Calcutta-Gauhati-Agartala

*1498. SHRI DASARATHA DEB :
Wwill the Mimster of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government have receivad
any memorandum from Members of Parlia-

ment demanding introduction  of at least
onc flight from Cllcutta-Gwshti-AM .



'dnily which can be nvnﬂod orby the pm
mwhouwdfrmm to Calcutta ;
_ and :

(b) ifso.ﬂwrnoﬁon of Gommmt
, thu'elo?

" .- THE MINISTER OF TOURISM AND
- CIVIL AVIATION (DR, KARAN SINGH) :
.{a) and (b). Indian Airlines are aware of
the need for a direct service between

- Calutta on the one hand and Agartala on
" the other, providing a connection to Delhi

on the same day. The Corporation there-
fore, plans to provide such a service from
15.10.1971, as part of its winter schedute.

+ SHRI DASARATHA DEB : Will the
service have connection from Gauhati to
Agartala and Calcutta to Agartala ?

DR, KARAN SINGH : Yes.
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THE MINISTER OF STATE IN THE

DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF

" SHIPPING & TRANSPORT (SHRI oM
‘. MEHTA): @) Yes, Sir,

“ . (b) The recommendation of the
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Revision in the Pay Scales of Primary
School Teachers

*1500. SHRI A. N. CHAWLA : Will
the Minister of EDUCATION "AND SOC-
IAL. WELFARE be pleased to state :

(a) whether a group of Primary School
teachers <taged & 48 hour dharna in  front
of the Ministry of Fducation to Press their
demands for higher emoluments ;

() whether the issue of increase in
salary of Primary School tcachers has been
hanging on for quite a long time ; and

(c) the stage at which the nroposal to
revice the salaries of Primary School teachers
stands at present and the time likely to be
taken in taking a final decision in the
matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF - EDUCATION AND
SOCTAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAVA) : (a) A dharna was staged
bv a few persons on 12th July, 1971, for
48 hours in front of Shastri Bhawan.

{b) and {c) The question of further
revision of pay scales of Delhi teachers
incladine nrimarv schools teachers, is al-
ready under the consideration of Govern-
ment of India and a decision in the matter
wm b¢ taken as soon as pousible

SHRI A.'N. meu ‘May 1 know
from the hon. Minister whether the revision
of scales Jast ysa¢ had widened the i"P

be:wmtmm ur the prigeipals sod
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'thoneofthauuchmlnd if 10. by whu
'tmount? o

THE MINISTER OF LAW AN'D JUS-
TICE (SHRI H. R. GOKHALE) : There is
some substance in the contention that as a
resule of the revision, the percentage increase
given to the principals was more than the
percentage increasc given to the teachers.
That is what really the Government is now
concerned with : that before considering
any revision no anomaly should crop up.
It is further complicated by the fazt that
the whole thing is before the Pay Commi-
ssion. It is under active consideration of
the Government.

SHRI A. N. CHAWLA : May I
from the hon Minister whether the differe-
nce between the pay of Delhi teachers and
the pay of those in the neighbouring States
will also be removed ?

SHRI H. R. GOKHALE : Wkhren the
scales are fixed, naturally an attempt will
be made to rationalise the pay-structure.

ot 7w wgra o g reaTyEy ¥Y
feafa @€t qimdlr  ®lT @@y @ ¥
wr § ot afeqr qur § 1 fawr weaww
FT T T A AT § ) W AER A
vt Afy garn =/edr &, faad oF W
¥ gaL 937 7 gy 7 @), ofed Faw
3fg &1 faa® sawr HaTaroT @ ak ?
w1 g w75 Qe A ar owaw I
qrgy & forad geT wedly 51 a@d AR
ITH! gogT Aqq faqw @ ?
SHRI H. R. GOKHALE : Primarily
it is a question for the State Governments
to consider. When this will be considered

by the Central Government, an attempt
will be made to rationalise the pay-structure,

sft wem fagr®t araddt ;. wi woft
agea & wgr & fe ag wow werd W
araer 8, AfwT faeelt @Y ¥z safarr 8
& srrar ag § ool grewd fwet
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s Om' Amm.r :
.. SHRI H R, GDKH.AI.E I think the
- hon. Member misunderstood  the ‘question

- earlier. The question was whether there will
be any attempt to correlate the pay-scales

" " provailing in the other States and Delhi,
‘Now, to that, the answer was that that is

" not easy to do because it is primarily a
‘State subject. But 80 far as Delhi is concer-
med, the Government is as sympathetic,
il not ‘more, then the hon. Members in
considering favourably the revision of pay-

~scales of primary tcachers. Various quostion»

Have to be taken into consideration, seeing
' ﬂm no further anomalies arise as have been
“fioticed 10 arise in the past,

In the pay-structure which was last fixed
in May, 1970, prima facie the Government
.thought that it needed reconsideration.
‘Therefore, the Goverament is pursuing
seriously and vigorously the steps to sec
that the whole thing is examined again and
something is done about it.

it afe quw : werw wikw, ww
fraeft zwr frmal v frfaget & 3w
fafewr feR 7o 9, 39 aug A% aaw
ATt ¥ aga wfws fagwar o af oY, 4
T gaar s wrgar ¢ oo faowar
Y I ¥ ¥ fraar awg S fawe)
¥ AW FAHA 0F FwT g W
g & g wrgwm @ fr e o
Fraam axa sty winm ?

- SHRI H. R. GOKHALE : It is difficult
for me to lay down a timelimit, because
the considerations of this question include
financial consideration also and it is not as
if 2 long time has gone because the last
‘Pay-structure was fixed in May, 1970. After
‘that, the State teachers were agitating ; they
wanted a minimum of Rs 150. That is also
boing sympathetically considered by the
‘Department. After that an attempt has been

_made and the teachers were agitating and
wanted & minimum of Rs. 150 - All aspeots
_&re being sympathetically considered by the

Governinent, The whole question will be
reconsidered, I can assure the House ihat
pwmbcumlyupomblc :
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Anticipated fall (n tourist trafic. due-
to disturbances in Bangla Desh

SHRI NIHAR LASKAR :
SHRI JADEJA :
SHRI G. VENKATASW A MY :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to State !

(a) whether the tourist-traflic in India
has been affected this year due to distur-
bances in Bangla Desh ;

(b) whether he had discussed this matter
with the offi;ers of his Ministry and  Air
India in a meeting called at Rome recently ;
and

(c) if so, the action being taken by
Government to step up tourist traffic ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(’) While the figures of tourist acrivals this
year so far show an increase over the cor-
responding figures for last vear, it is pro-
bable that more tourists would have come
but for the unfounded reports in some
foreign newspapers regarding the possibility
of a cholera epidemic in India,

{b) A number of maiters
tourist traffic were discussed at the con-
ference held in Rome recently, including
the countering of inisleading press re-
poris.

{c) Publicity and promotional campaigns
are being continued and the correct position
is being explained.

*1471.

relating 1o

Restraint on foreign remittances

“1474. SHRI MUKHTAR SINGH
MALIK ;
SHRI N. SHIVAPPA :

Will the Minister of FINANCE be
pleased to. state : _

(8) whether Government have since con-
sidered taking ' appropriate steps; legislative
or otherwise, to put mstraints on farelsll

_ remimncu and

(b) if not, the mm thm!or ?

 THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) and
(b).. Presumably the Hon’ble Membors have
io mind remittances - arising out of foreign

gpmu leoalmm “The posi-



tion of remittances in this regard is that
~ except the profits and dividends relating to

foreign investments which had already been
made prior to Independence, and to a small
‘exteat, the profits of branches established
- gince then without having 10 secure the prior
approval of Government, all the remittances
made abroad relate to payments arising out
of investmeats which have had the specific
approval of Government. A constant watch
is kept on possibitities of avoiding new
liabilities consistently with the objective of
economic growth and the approvals given
now are on a much more sclective basis
than before.

Utilisation of Buckiogbam Canal for
inland water transport o Madras

*1477. SHR1 BHUVARAHAN : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether there is any proposal to
utilise ihe Buckingham Canal for inland
water transport in Madras ;

(b) il so, the amount allocated for this
purpose ;

(c) whether there is any specific limit
for the transport /. e. from which place to
which place and whether the work has been
taken in hand ; and

(d) when the work is likely
pleted 7

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING &
TRANSPORT (SHRI RAJ BAHADUR) :
{a) Buckingham Canal in Tamilnadu is
being utitised by small country-crafts for
transport of cargo. Thereisa proposal to
dredge this canal by another 2 feet for
making it fit for plying of larger country-
crafts.

(b) A tentative provision of Rs. 20 lakhs
has been made  in the Fourth Five Year
Plan (1969-74) under the Centrally Sponsored
category, Out of this amoudt, a sum of
Rs. 12 lakhs has been sanctioned recently
for the South Buckingham Canal. The pro-
posal for dredging of the North Buckingham
Canal lying in Tamilnadu is under conside-
ration as this ‘has to be viewed alongwith
the improvements to the same Canal propo-
;‘dhfm' the lmtch lym; in Andhrn Pra-

es

(©) Thncheme nlmdy sanctioned will
Rovee; “10 Poﬂmn v!’ the canal where it

to be com-

SRAVANA §, 1893 (SAKA)  Written Answers

intersects Cooum river, and upto the Mar-. .
kanam back waters, The scheme is likely to .
be taken up by the Sme Govemmt
»shortly for execution.

(d) The work already sanctioned h ex-
pected to be completed during the Fourth
Five Year Plan period. : -

Imposition of tax on salaries and
allowances of Union Ministers

*1479. SHRI MUHAMMED SHERIFF :
Will the Minister of FINANCE be pleased
to state :

(a) whether recently some Members of
Parliament urged the Prime Minister to ®
subject the salaries, allowances and prequi-
gites of Unilon Ministers to tax and ;

(b) if so, the reaction of Government °
thereto ?

THE  MINISTER OF STATE
IN THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) and (b)s
Recently, a Memher of Parliament has
written to the Prime Minister suggesting
the taxing of the Ministers” allowances and
perquisites in a manner different from that
prescribed under the existing law. The sala-
ries, allowances and perquisites (ie. froe
furnished residence including free supply of
water and electricity) of Ministers ure regu-
lated by the Salaries and Allowances of the
Ministers Act, 1952, and Rules made there-
under and these are alrcady subject to tax
in accordance with the existing provisions
of the [ncome-tax Act. No. special provi-
sions have been made in that Act in regard
to Ministers for this purpose.
words, the salaries, allowances and perqui-
sites of Ministers are already subject to
income-tax in the same manner as those of
other salaried taxpayers.

Retrenchmeat of Staff of General
Insurance Companies

*1482. SHRI RAJDEO SINGH : Will
the Minister of FINANCE be pieased to
stale :

(a) whether any retrenchannt -of tN-
stafl after the take-over of the General
~ Insurance Companies, was eﬂ’ecw& and

{b) if so, the reasons therofor 7

In other
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: 'mp nswrv MINISTER IN THE
MINISTRY. OF FINANCE (SHRIMATI
SUSHILA ROHATGN : (a) No, Sir.

() Does not arise.

Snnhll’rieefwtheﬂamol Unit,
Trust of India

*1483. SHRI M. M, JOSEPH : Will
the Minister of FINANCE be pleased to
state :

(a) whether any special price was
recently announced for the Units of the
Unit Trust of India ; and

(b) if so, what ?

THE MINISTER OF STATE IN THE
STRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). A special con-
cessional price of Rs. 10.00 per Unit has
been amnounced by the Unit Trust of India
for sale of Units during the month of
July 1971.

Establjshment of Fine Arts and Muskc
Institutions in backward Regions

*1484. SHRI HARI KISHORE
SINGH : Will the Minister of CULTURE
be pleased to state :

(a) whether there is anv schcme under
the consideration of Government to esta-
blish Fine Arts and Music Institutions in
the backward regions of the country ;

(b) whether any proposal. for financial
assistance for establishing a College of  Fine
Arts and Music at Patna has been received
from the Government of Bihar ; and

(c) if so, the reaction of Government
thereto ?

TAdE DEPUTY MINISTER IN THE
MINISTRY OF FEDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAYA) : (a) No, Sir.

(b} No, Sir.
(c) The question does not ariss.
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Messrs Synthetic and Chemicals Ltd.,
Bombay

*1489. SHRI INDRANT GUPTA:
Will the Minister of COMPANY AFFAIRS
. be pleased to state :

(a) whether the Firestone Tyre and
Rubber Co. is the single largest share-
holder in M/s. Synthetic and Chemicails
Ltd., Bombay ;

(b) whether the latter Company has
received large sums of foreign loans through
the Firestone Company and if so, the
amount thereof ;

(c) whether M/s. Synthetics and Chemi-
cals Ltd., have been refused permission to
expand and. :r s0, the reasons therefor ;
and

(d) whether a struggle for control of
the company is going on between Firestone
and their Indian coliaborators, Kila Chand,

endangering the interests of the .share-
holders ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY)}: (&) Yes, Sir. . Outof the total
share capital of Rs. 5,74,57,780 of . the

Synthetics and Chemicals Limited the Fire-
stone Tyre and Rubber Company holds
shares worth ' Rs. 14363000 t&prmnhn;
about 25% of the total,

" (b) The foreign loan nbftmnod amounted

to about 342 mﬂhon dollan
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(c) An application of the Synthetics -
and Chemicals Limited for effecting sub-
stantial expansion in the insialied capacity
iunder the examination of the Govern-
ment,

(d) There were indications of a struggle
between Firestone and the Kilachand group
but some agreement was brought about at
the time of the last annual general meeting
of the Company on 29.6.1971 in respect of
election of directors. There is however no
indication at present that the interests of
the share-holders are being endangered.

Scheme for the Development of Inland
Water Transport in Bibar

*1491. SHRI BHOLA MANJHI : Wil
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether the Bihar Government had
submitted any scheme for the development
of inland water transport in the State dur-
ing the Fourth Plan and if so. the mam
features thereof ;

(b) the estimated cost of the scheme ;
and

(c) the nature and extent of the assis-
tance proposed to be given to the State in
this connection ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(a) to (c). The Government of Bihar has
submitted.two schemes for running commer-
cial river services on the Ganga viz. (1)
between Patna and Buxar vie Dighwara,
Chapra and Bailia and (2) between Bhagal-
pur and Karagola vie Colgong. The ser-
vices were proposed io be run by utilising
the existing craft and establishment of the
Inland Water Transport Directorate at Patna
and each scheme envisaged an additional
annual expenditure of about Rs. 4 Iakhs.
After examining both the schemes in the
light of the recommendations of the Bhaga-
vati Committee, the Government of Indis,
in consultation with the Siate Governments
of Uttar Pradesh and Bihar, have decided
torun a services on the Ganga between
Patna and Ghazipur at a cost of Rs. 575
Iskhs to be borne by the Central Govern-

~ ment on an experimental-cum-promotional

basis for one working scason in the first
imtwoc. This h hovmor, wtéeﬂtto ‘the
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_ ¢mtmcﬂon of approach roads to the ghats
" to-the served by the proposed service, being
- undertaken by the State. Government’s con-
- cerned at thuir cost, and the expenditure. on
the provision of termina! facilities at ghats
in Utter Pradesh and conservancy works of
the stretch of the river lying in Bihar being
‘sot by the respective State Governments,
The question of extending the service to
cover the second sector between Bhagalpur
and Karagola can be considered only after
watching the results of the experimental
service now decided to be operated between
Patna and Ghazipur,

Promotion of Welfare Services for

Children
~ *1492, SHRI S. A. MURUNGANAN-
THAM : Will the Minister of EDUCA-

TION AND SOCIAL WELFARE be pleas-
ed to state :

(a) whether the recently held Conference
of State Ministers in-charg® of Social Wel-
fare had urged top priority for the promo-
tion of welfure services for children ;

(h) if so, whether the centre has formu-
lated any schemcs tor the promotion of
child wellare ;

(c) whether any directives have been
given (o the States jn regard to welfare
schemes tor children ; and

(d) if so, what are the directives ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATIGN AND
SOCIAL WELFARE (SHRI K. 5. RAMA-
SWAMY) : (a) Yes, Sir.

(h) The Certre had already incorporated
sehemes for the promotion of Child Welfare
when formulating the Fourth Five Year
Plan.

(c) No, Sir.
() Question does not arise.

MM of New Atlrport Complexes

*1497.  SHR! K. MALLANNA :  Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether two officials of the ‘Airport
de Paris’ vivited India during the second
week of July, 1971 to comsider development
of new ‘afrport complexes at Rombay,
~ Madras and Delhi ; and

(a) and (b)

nm (&‘IA) mm: 46
“(b) wheiher they have made any recom-
mendations to Government ?

THE MINISTER OF TOUR'[SM. AND
CIVIL AVIATION (DR. KARAN SINGH):
Two officials of Airport de-
Paris visited India from 2nd to 9th July,
1971 for discussions on the ftraffic forecasts
prepared by them in respect of the three
airports. The consultancy is progressing -
according to schedule.

Clearance of Local Cheques by Nationa-
lised Banks in Jamnagar

6381, SHRI JADEJA : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that in Jammnagar
city local cheques are not cleared by
Nationalised Banks on Saturday though the
banks are working :

(b) whether Government have received
any representation in this regard from the
Nawanagar Chamber of Commerce ; and

(c) if sn,
thereto ?

the reaction of Government

THE MINISTER OF FINANCE (SHR1
YESHWANTRAO CHAVAN): (a) No,
Sir. The clearing of cheques at Jamnagar
is done at 11.00 A M. oa Saturdays.

(b) and (c). While no representation
has been received specifically in this regard,
there was a reference to the point in a
memorandum of the Nawanagar Chamber
of Commerce addressed to the Banking
Commission a coyy of which was endorsed
to the Government.

Use of Bridge near Income Tax Office,
New Delhi

6382, KUMARI KAMLA KUMARI :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to a letter to the
Editor, under the heading ‘Use of Bridge
near [.T.0Q.", that appeared in the * Hindustan
Times" (Bvening News) of 5th July, 1971, -
in which it has been pointed out that dis-
mantling of Boat Bridge on the Jamuna
has led to serious troubles and it has also
been, suggested that special buses to and
from Socmarlat md Krishoa Nagar should
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aﬂdn ; and

. (b) if s0, the.action taken by Govern-

' mem,? '

_ THE MINISTER OF PARLTAMEN-
TARY AFFAIRS. AND SHIPPING AND

TRANSPORT (SHRI RAJ BAHADUR):

" (a) Yes, Sir.

() The Local authorities have informed
that dismantling of the Boat Bridge on the
Jamuna near rail-cum-road bridge is a
usoal annnal feature before the monsoons.
The Bridze over the barrage near [.T.0. is
opened to all types of ‘traffic, except Heavy
transport vehicles, as the road from Geeta
Colony to Eastern approach to the Barrage
Rridge is at present closed since the work
of strengthening this road is in progress.
Thiz work is likely to be completed by
October, 197L. The buses would be
allowed to ply after the work is com-
- pleted,

Arrangements for Checking Passengers at
Borjhar and Mohanbari Air Ports

6383. SHRI ROBIN KAKOTI ; will
the Minister of TOURISM AND CIVIL
AVIATION be pleasid to state :

(a) whether there are mno proper
arrangements for checking the passenger
at Borjhar and Mohanbari Airports ;

and

(b) if so, the action takea to remove
the difficulties of the passengers in these
airports 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) No, .Sir, but improvements are in
hand.

(b) Docs not arise.

Toning up »f Archaeological Sorvey

6384, SHRI N. K. SINHA : Will the
Minister of EDUCATION AND SOCIAL

WELFARE be pleased to state : .
(a) whether there is any programme for
toning up the archaeological survey of the
country ; and
(b) if so, the main featum'thofw!' ?

THE DEPUTY MINISTER IN THE
MINISTRY OF BDUCATION ‘AND

“JULY %, Ml

“YADAVA) .

- deal with exploration, excavation,

mm <48 B

SOC!MT mPﬁﬂE AND "I‘N‘THBS)E

"PARTMENT OF- GULTUR_E YSHRL DP.
() and (b), ‘Yes, Sir. Tt is
proposed to reorganise the Archacological
Survey of India into two Divisions (i)

? Research and Exploration and “(ii) Preser-

-The firet division will
research
and publication work and the other division
will deal with conservation work including
chemical or other treatment.
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Schiorships Offered to Students from
Angola

6386. SHRI ERASMO DE SEQUEIRA:
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to siate :

(a) the number of students from Angola
who were offered scholurships in India
during the last three years, year-wisc ;
and

(b) whether Government propose to
offer any further scholarships to students
from Angola during the current vear 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D. P.
YADAVA) : (a) .

vation Conservation,

 1968:689 Nil-
| 196970 NIt
1970-71 A
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{b) Under the General Caltaral schotu.'_

- ships Schemes ; 3 scholarships have been
offered to studems from Angola during the
current year.,  Besides. under the indian
Technical and Economic Cooperation Pro-
gramme, operated by the Ministry of Ex-
ternal Affairs, it has been decided to allot
.':g;fho.[mhnps to Angoim studeats during

Search for Consignment of
Smuggled Gold

SHRI1 C. CHITTIBABU :
SHRI VIKRAM CHAND
MAHAIJAN :

Will the Minister of FINANCE be
pleased to state :

(a) whether a country-wide search has
been started by the Customs authorities for
a consipnment of smuggled gold weighing
about 56 kgs : and

(b) whether the smugglers have been
apprehended ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K R.
GANESH) : (a) and (b). On 16th August,
1970, 480 gold bars bearing foreign markings
weighing approximately 56 kgs. were re-
covercd frem the possession of two French
Nationals who were staying in a Hotel in
New Delhi. Enquiries were also made in
Bombay in the light of information gather-
cd in this case., The gold bars were confis-
cated and penalties of Rs. 70,000/- were
imposed on each of the two smugglers who
were also sentenced to 6 months rigorous
imprisonu:mt.

& fegfeew gutn & it gt
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Proposal to Construct Modern Type
of Tourist Hotels in North-Eastern
States

6389, SHRI RORIN KAKOTI : Will
the Minister of TOURISM [IN CIVIL
AVIATION be pleased to state : _

(a) whether there is any proposal to
construct any modern typs of tourist hotel
in the North-Eastern States of Assam.
Meghalaya, Nagaland, Manipur and Tripura;
and

(b) if not, whether Government pro-
pose to construct tourist hotels in the
public sector or whether necessary grant or
loan will be given to private parties for est-
ablishment of tourist hotels in lhlS part of
the country ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). During the Fourth Five Year
Plan it is proposed to construct a Tourist
Bungalow at Gauhati and a Rest House at
Kaziranga. The project plans of two hotels
in the private sector, one each at Jorhat and
Gauhati, have a'so been approved.  Private
parties can apply for the prant of a loan under
the Hotel Development Loan Scheme of the
Department of “Tourism and - their .ppli,._
cations will be considered on merity - -
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gone Abroad

6390. SHRI B, S. BHAURA : Will
the Minister of FINANCE be pleased to
state :

(a) the names of former Ministers of
Punjab who went abroad during the last two
years ;

(b) the amount
given to them ; and

(c) the amount of customs duty paid
by them at Palam Airport during this
period ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) to (c).
During the last two years i.e. 1969 and 1970
Sarvashri Gurnam Singh and Parkash Singh
Badal, successive former Chief Ministers of
Punjab, and Shri Surjit Singh, formerly
Education Minister, Punjab, undertook
visits abrcad. Sarvashri Gurnam Singh and
Badal were, in addition to the daily
allowance released by our respective Mis-
sions abroad, sanctioned foreign exchange
equivalent to Rs. 3A2/- and Rs. 551;- res-
pectively for personal incidental expenses.
They were also sanctioned foreign exchange
for meeting expenses on contingencics and
entortainment on State aoccount. Shri  Surjit
Singh was sanctioned foreign exchange at the
scale of £12—10 sh. per dav for the period
of his visit abroad. In addition, foreign
exchange was also released for meeting ex-
penses on contingencies, on official
account,

The records maintained by the Customs
authorities at Palam,. verified with reference
to the probable date of return of these former
Ministers, indicate a payment of Rs. 500/
by Shri Parkash Singh Badal as Customs
duty. Normally, no record is kept by the
Customns authorities of items of import
where the personal baggage is within the
permisaible exemption limit.

of foreign exchange

Remittances of Funds to Pakistan
Donated for the East Bengal
Cyclone Victims

6391, SHRI H. M. PATEL : Will the
Minister of FINANCE be pleased to
state :

(a) whether certain individuals, includ-
ing Sheikh Abdullah, made contribytions in
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Indian rupees in fhe course of lastone
year for relief to East Rengal C&*cloae
victims ;-

(b) whether the umonm was paid to the
Pakistan High Commissioner or to any
other official representative of the Govern-
ment of Pakistan ;

(c) the respective Rulee and Regulations
guiding such payménts and under what Re-
gulations such payments made in Indian
currency can ‘be remitted to foreign coun-
tries ; and

(d) whether the amounts so remitted
constitutes violation of the Foreigy Exchange
Regulations and if 50, the action taken in
the matter ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to (d).
Yes, Sir. Some parties have made such
contributions and remittances of limited
amounis were also allowed by the Reserve
Bank. There has also been one instance
when a Bank draft for a value of Rs. 50,000
was made over to the High Commission of
Pakistan and accordiag to information avails
able to Government, it appears that Sheikh
Abdullah was essociated with this trans-
action. The matter is under invesii-
gation,

Imposition of Iocome-Tax and Wealth-Tax
on Properties and other Assels
Posscssed by Political

Parties
6392, SHRI H. M. PATEL : Will the
Minister of FINANCE bec pleased to
state : ’

{a) the names of reorganised political
parties in India which have properties,
assets and income of their own and what are
the particulars available for each of the last
three years |

(b) whether the proverties and assets
owned by political pa-ties are suhiect to
Wealth-tax and Tncome-tax and if so. the
particulars of assessments made in resnect
of these yezars and if not, under what pro-
visions of the respective Acts the exemption
has been granted : and

(c) the amount of Income-tax and
Wealth-tax - collested from such partics in
the course of last three mrs and the
amount of defaults 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. R.
GANESH) : (a) to (c). The information is
not readily available. It is being collected
and will be laid on the Table of the®
House.

Tax on Donations Received by Polltlcal
Parties

6393. SHRI VIRENDRA AGARWAL:
Will the Minister of FINANCE bé pleased
to state :

(a) whether Government dre aware that
many individuals and political leaders collect
funds and the funds so collected by them
are thereafier donated to political parties ;

(b) if so, what are the particulars of
such donations in respect of the Congress
Party i the course of last three years ;

(c) whetber such amounts collccted and
donated arc subjected to Gift-tax and
Wealth-tax and if so, whether the persons
donating thesc amounts have been assessed
for the respective payment of taxes ; and

(d) if not, what are the provisions of
law under which tax exemption has been
granted ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R,
GANESH) : (a) and (b) No returns are
furnished by individuals who collect funds.
Such collections are not taxable at the hands
of these individvals. Government have no
information regarding the donations ccllec-
ted by various political parties.

{c) The legal position, is that apy trans-
fer of property which comes within the
definiion of gift as given in Section 2(xii)
of the Gift Tax Act, 1958 would be char-
geable to gift tax ; similarly any accretion
to the net wealth as defined in Section 2(m)
of the Wealth-tax Act, 1957, whether as a
result of receipt of any contribution or
otherwise, would be chargeable to wealth-
m‘

(d) Does not arise.

House Rent, Medical and Children Educa-
tional Facllities to Employees of
Punjab, West Bengal, Mysore and
Gujarat States

6394, SHRI TEJA SINGH SWATAN-
TRA : Will the Minister of FINANCE be
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pleased to state :

(a) the rates and conditiens for allowing
housc rent, medical and childrea educatio-
nal facilities to State Government employeées
in the States of Punjab, West Bengal,
Mysore and Gujarat ; and

(b) whether steps are being taken to
grant these facilities in Punjab Siaie on the
pattern of West Bengal Governmeat ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) The information is being
obtained from the State Governments con-
cerned and will be laid on the Table of the
House when it is received.

{b) No, Sir. Each State has to evolye
its own pattern of local allowances to suit
its needs and changes of the nature proposed
could appropriately be left to the State
Governments concerned,

Mismanagement in Punjab Roadways
Amritsar

6395. SHRI B.S. BHAURA : Wil
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether any representation has been
received from some Member of Parliament
or ex-M.L.A. regarding the illcgal Jabour
practices and mis-management in Punjab
Roadways, Amritsar ; and

(b) if so, the steps taken to remove the
grievances ralsed in that representation ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(@) and (b). The information required is
being collected from the Government of
Punjab and will be laid on the Table of the
Sabha, when received.

Soclal and Economic Blockade Enforced in
Dhablan Viilage, Patiala

6396. SHRI B.S. BHAURA: Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether social and economic blockade
had béen enforced against Harijans recently
in village Dhablan, District Patials in
Punjab for their refusal to work in the
fields of landowners at Rs; 4/-. per day ;
and .



(b) if so, the mwbe&nzukenbythe
authorities to assist the aggrieved ?

' THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. 8. RAMA-
SWAMY): (a) and (b). The requisite
information is being collected from the
Government of Punjab and will be laid
on the Table of the Sabha in due course.

‘Tribal Block Sanctioned for Kerala

6397, SHRIMATI BHARGAYVI
THANKAPPAN : Will the Minister of
EDUCATION AND SOCIAL WELFARE
be pleased to state :

‘(a) the total number of Tribal Blocks
sanctioned for the Siate of Kerala and the
criteria adopted for according sanctions
therecof as also the estimated expenditure
likely to be incurred thereon during the
current year ; and

(b) the number of Tribal Blocks sanc-
tioned for Quilon District in Kerala 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S. RAMA-
SWAMY) : (a) Total No, of T.D. Blocks
sanctioned : One

Criteriz adopted for sanction

Each Block should have :

(i) The total population of 25,000

(ii) the minimum tribal concentration
of 66§%,

(iii) an area of 150-200 sq. miles,

(iv) viability to function as a normal
administrative unit.

Estimated expenditure for 1971-72 .

Rs. 1 lakh.

(b) Nil, The only TD. Block in
the State is Attapady in Palghat district.

Development of Sports in Kerala

6398, SHRIMATT BHARGAVI
THANKAPPAN : Will the Minicter of
EDUCATION AND SOCIAL WELFARE
be pleased to swte:

(a) whether Government of Kcrala
have formulated any scheme for the develops
ment of sports in the state of Kerala;
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(b) whelher Central’ Gommt hwe
decided to provide financial assistance to
the State Government for the purpose -

“and

(c) if so, the amount thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI X S. RAMA-
SWAMY) : (a) Information has been
called for from the State Government,

(b) and (¢). Decisions will be taken
after the schemes have been received and
examined.

Post Matric Scholarship to Schedaled
Caste and Schrduled Tribe
Students of Kerala

6399, SHRIMATI BHARGAVI!
THANKAPPAN : Wil the Minister of
EDUCATION AND SOCIAL WELFARE
be pleased to state :

(a) the amount of grant provided by the
Central Government to the State of Kerala
during the period of Fourth Plan for dis-
burscment as scholarships to the post-
Matric students belonging to  the Scheduled
Castes and Scheduled Tiibe ; and

(b) the per capita amount fixed for
post-Matrie students of different classes 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S. RAMA-
SWAMY) : (a)

Rs. in lakhs
Scheduled Castes 18.20
Scheduled Tribes 2.80
This is over and above the Statc

Government's committed share.

(b) Scheduled Caste and Schedujed
Ttibe students are paid a monthly mainte-
nance allowance varying from Rs. 27 o
Rs 112.50 p.m. (depending upon the couise
of study and wheiber 1he candidate siays in
the hostel or is' a day. scholar) and non-
refundable -ccmpulsery fee« and approved
study tours -and . thesis typing printing
charges. A statement in this regard is Iaid
on the Table ol the House, |Placed in
Library, Sev No. LT-—-773/71}
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- Amount Granted by Reserve Bank of India
to Kerala State for Construction of

Houses
- 6400, SHRIMATI BHARGAYVI
THANKAPPAN : Will the Minister of

FINANCE be pleased to state :

{a) the amount granted by the Reserve
Bark of India to the Siate of Kerala for
constructing houses for the poor and for
giving loans under agriculiural loan scheme
for the last two years :

() the actual amount
the Kerala Government ; and

demanded by

(c) the reasons for not providing suffi-
cient loan to the State of Kerala for the
af_oressid purposes ?

THE MINISTER OF FINANCE (SHRI
YASHWANTRAO CHAVAN) : (a) and
(b). The Reserve Bank does not grant
loans and advances directly to state Govern-
ments for construction of houses or for giving
agricultural loans. However, besides giving
shcrt duration ways and means advances,
the Reserve Bank of India grants to the
State Governments, loans for subscribing 1o
the share capital of co-operative credit
societies for strengthening their capital base.
The amount «f advances for this purpcse is
determined on the basis of certain criteria
prescribed, such as the opening of branches
at block levels ; overdues not exceeding
30 per cent of the scciciies’ loans outstand-
ing and realistic programmes of the socie-
ties etc. The amount of loans applied for
by the Kerala Government ano amount
sanctioned hy Reserve Eank of India for the
last two years are as foliows :—

1969.70 1970-71
Rs, Rs,
(i) Amount
applied for 40,91,9C0  87,04,5C0
(ii) Amount
sanctioned 35,37,500  57,64,500

. rd e

{c) 1he full amount applied for could

not be sanctioned as some of the crneria
Precnibed weie oot satished,

Payment oI"A_n_'eau of Taxes by the
Nawab of Rampur

6401, SHRI - ZULFIQUAR  ALI
KHAN ; Will the Miuister of FINANCE be

pleased to refer to the reply given to
Unstarred Question Nos, 5016 and 5018 on
the 16th July, 1971 and state ;

(a) what would be the entire demands

on the basis of returns of income submitted
by the Nawab Murtaza Ali Khan of Ram-
pur under the Income-tax Act Wealth-Tax
Act, Expenditure-Tax Act, Gift-Tax Act, and
Estate Duty Act in which assessments have
not been made by the Department;

(b) whether any payment has been made
by the Nawab Murtaza Ali Khan of Ram-
pur on the basis of scli-assessment ; and

(¢) if not, the action taken by Govern-
ment in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) The demands ¢n the basis
of the returns sutmitted by Shri Murtaza
Ali Khan, Nawab of Rampur would be as
under :

Rs.
Income-tax : 40,119/-
Wealth-tax : Nil
Expenditure-tax : Nil
Gift-tax : Nil
Estaie Duty
(return submitted as
accountable person in the
estate of his father) + Nil

(b) No, Sir.

{c) Penalty proceedings for not paying
the tax on seif-assessment under section 140A
of the Income-tax Act, 1961 have been
initiated,

Payment of Taxes by Begum of
Rampur

6402, SHRI1 ZULFIQUAR ALI
KHAN : Will the Minister of FINANCE
be pleased to refer to the replies given to
Unsiarred Question Nos. 5017 and 5019 on
the 16th July, 1971 and state :

(a) what would be the entire demands
on the basis of returns of inconie submitted
by the Begum Afiab Zamani of Rampur
under the Income-Tax Act, Wealth-Tax Act,
Expenditme-Tax  Act, Giit-Tax Act .and
Estate Duty-Tax Act, in which assessments
have Lot been made by the Department ;

'(b) whether any paymept has been
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made by the Begum Afab Zamani of
Rampur on the basis of seif-assessment ;
and

(c) if not, the steps Government have
taken_ in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. R.
GANESH) : (a) The demands, on the basis
of the returns submitted by Smt. Aftab
Zamani, Begum of Rampur, would be as

under :
Income-tax : Nil
Wealth-tax : Nil
Expenditure-tax : Nil
‘' Gifttax : Ni)
Estate Duty + (Does
not
arise)
(b) and (c). Do not arise, in view of
(a) above.
Valuables Belonging to the Nawab of
Rampur
6403, SHRI ZULFIQUAR ALl

KHAN : Will the Minister of FINANCE
be pleased to state :

(a) whether the 66 items of jewellery
confiscated at the residence of the Nawab
Muriaza Ali khan of Rampur in New Delhi,
belong to the Nawab of Rampur ;

(b) if s0, whether he has shown
his Wealth-Tax Returns ;

(c) if these items of jewellery do not
belong 10 the Nawab of Rampur, the name
of the actual owrer and whether he has
shown them in his Wealith-Tax Returns ;
and

(d) if not, the steps Government
taken in this matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) No item of jewellery has
been confiscated at the residence of Nawab
Murtaza Ali khan of Rampur in WNew Delhi
by the Governmept. However, from the
residence of Begum Aftab Zamani at 2,
Sardar Patei Marg. New Dethi, 66 items of
jewellery were discovered and were deposi-
ted in the Siate Baok of India, New Delhi
in the joint names of the Begum of Rampur
‘and the Income-tax Officer concerned. It

it in

have
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has been conténded that out of these 66
items of jewellery, some items belonged to
the Nawab of Rampur. and the others to

« Begum Aftab Zamani.

(b) No, Sir. Both the Nawab and the
Begum of Rampur have claimed that these
items of jewellery, whith ale meant for
personal use, arc exempt under the provi-
sions of section § (1) (viii) of the Wealth-tax
Act, 1957 in view of the decision of the
Supreme Court in the case of Commissioner

of Income-tax vs. Shrimati Arundbati
Balakrishna.
(c) and (d). These items of jewellery

had initiaily belonged to late Nawab Syed
Raza Ali Khan of Rampur. He head not
shown the value of these items of jewellery
in his wealth-tax returns. The Income-tax
Departmeat has included the value of these
iterns of jewellery in the Wealth-tax assess-
ment of the late Nawab of Rampur for the
assessment year 1961-62,

Valuables Belonging to the Begum of
Rampur

ZULFIQUAR ALl
Minister of FINANCE

6404. SHRI
KHAN : Will the
be pleased to state ;

(a) whether the Begum Aftab Zamani
of Rampur has shown the jewel.ery, which
was coofiscated in Bombay in her Wealth-
Tax Returns ; and

{b) if not, the steps taken by Govern-
ment in this matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) No item of jewellery belong-
ing to Begum Aftab Zamani of Rampur has
been confiscated by the Government. The
four items of jewellery discovered at Bombay
in the middle of 1969 and valued at Rs.
8,56,048, which were admitted by the Bepum
as belonging to her, bave, however, been
not shown in her wealth-tax returns. These
items of jewellery are deposited in a bank
at Bombay in the joint names of the Begum
of Rampur and the Income.tax Officer
concerned. '

(b) The weaith-tax assessment of the
Begum for an carlier year, which slone
could be reopened under the lav, was reo-
pened lmdu section 17 of the - Wealth-1ax
Act, 19!7 Q _
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Amount spent on National Highways
in Andhra Pradesh

6405. SHRT GANGA REDDY Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) the amount spent on National
Hichways in Andhra Pradesh during last
three years :

(b) whether the Government of
Andhra Pradesh has requested the Centre
to provide more funds during the Fourth
Plan for road development ; and

(©

thereto ?

if so, the reaction of Government

THE MINISTER OF PARLIAMENT-
ARY ATFFAIRS, AND SHIPPING &
TRANSPORT (SHRI RAJ BAHADUR):
(a) : The required information is as under :-

(Rs. in lakhs)

SRAVANA 8, 1893 (S4KA)

Year Expenditure incurred
1968-69 69.36
1269-70 74,38

239.12

1970-71

- o

(bYand (¢). No request from the
Government of Andhra Pradesh has been
received for more funds for the Fourth Plan
as a whole as such, There have, however,
been requests from the State Government
for increase of funds in respect of National
Highways during 1970-71 and 1971-72. An
extra amount of Rs. 5.00 lakhs asked for
by the Andhra Pradesh Government for
National Highways, during 1970-71, was
also alloted to them. Further, recently, the
Government of India have informed all the
State Governments, inc'uding that of
Andhra Pradesh, that, within the overall
Fourth Flan, sanctioned works in the States
would not be hampered at any :tage for
want of funds and the cnly limita- on could
be the capacity of the States to execute
schemes,

Assistance Received from Foreign
Countries as Debt Relief

G406. SHRI SOM(*HAND SOLANKI :
Will the Minister of FINANCE be pleased
to state :

(a1 the names of countries which have
negotiated with the Government of India

- s
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to provide financial assistance as a Credit
for debt relief ; and

(b) whether this Credit is to be paid

without interestor or with interest in instal-
ments ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and (b).
A Statement is Jaid on the Table of the
House.

Statement

Name of coun- TERMS AND CONDI-

tries which pro- TI/ON
vided Debt —
Relief Assis-  Repayments Grace Interest
tance in the including Period 9
from of Grace {Years)
credit in Period
1970-71. (Yrears)
1. Austria 25 7 3
2. Belgium 30 10 2
3. France 12 3 35
4, West
Germany 30 8 25
5. Italy 12 3 4

6 U. K. 27

Roads constructed by Border Roads
Organisation

6407. SHRI ROBIN KAKOTI: Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) the names of the Roads, with
mileage, constructed by the Border Roads
Organisation in Assam, NEFA, Meghalaya,
Nagaland, Maniour and Tripura during the
last three years, State-wise and Union Terri-
tory-wise ;

(b) total
mile ;

{c) average cost per mile in maintenance
of these roads ;

(d) the total mileage of National High-
wavs in Assam, Meghalaya, Nagaland,
NEFA and in Union Territories of Tripura
and Manipur ;

(e) whether there is any proposal to
take any important inter-State linking Roads
in these States/Union Territories during the
Fourth Plaa by Government ; and

cost and average cost per
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() If 30, the names thereof 7

. THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, - AND SHiPPING &
TRANSPORT (SHRI RAJ BAHADUR) @
(a) to fc). Information is bheine collected
and will he laid on the Table of the Sabha
in due course,

(d) The total leneth of WNational High-
wavs in Assam including Meghalava. Naza-
land, Trivura and Manipur is 2,360 Kilo-
metres There is no national highway in
NEFA.

{eY and (M. So far, works re'ating to
irrrovement of the road from Silchar to
Jirighat (29 miles) at an estimated cost of
Rs 26 1lakhs and the constroction of a
Hridee over the river Jiri at Jirichat at an
estimated cost of Rs. 0 lakhs have been
aporoved in Assam for 100%, loan assistance
under the Central Aid Programme of State
Roads of Inter-State or Fconomic Tmnop-
tance in the Fourth Plan. This road links
the Union Territorv of Maninur with
Assam. The pronosals received from Union
Territories are receiving attention,

Steamer services hetween Jogigopa-
- Pandu-Nimatighat

64NR, SHRT RORIN KAKOTT @ Wiil
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether Government have any
scheme to run steamer services between (i)
Jogizopa and Pandw (ii) Pandu and Nimati-
ghat by the Central Inland Water Trnnsport
Corporation ;

(b) whether it is a fact that some old

steamers were sold by the Corporation ;
and

{c)' if so, the numbers of steamers
sold and the amount received from the
sales ?

THE MINISTER OF PARLTAMENT-
ARY AFFATRS. AND SHIPPING &
TRANSPORT (SHRI RAJ BAHADUR) :
(@) The Central Inland Water Transport
Corporation has no new scheme for running
river services hetween Jogigopa and Pandu
or Pandu and Nlmmghﬂ

(b) Yes, Sir,

(¢) Ninety cight vessels have been QOIQ
~ 8t o total cost of Re. 90,01,373,

. JULY %, 173

‘Assjstance asked fwbyDlphlu Helda'l .

and Engineers from the State Bank
of India, New Delhi

6409 SHRT B S. BHAURA: WH!
"the Minister of FINANCE be plused to
state :

(a) the number of Dinloma Holders aﬂd
Engineers in wvarious Branches who had
asked for assistance from the State Bank
of India, New Delhi during the last one
year for starting some sma'l-scale industrics
in Dethi Haryana and Punjab ;

(b)Y the number of applicatinns accepted
and the amount of loans given ; and

(c) the main reasoms for rejecting
the remaining applications and their num-
ber ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and
(b)Y So far 251 Enginecers including dipl ma
holders have apnroached Siate Bank of
india, New Delhi for setting up -small scale
industries in  Defhi, Haryana and Punjab,
They had submitted 199 apnlications. Qut
of these the hank has  approved 84 applica-
tions and dishorsed loans of Rs, 1.30 crores.
Out of remaiining. 31 were rejscred while
25 applications were withdrawn by the
anplicints. Rest of the apo'ications are still
under consideration with the Bank.

(c) The bank reiected the applications
on account of various reasons such as the
project heing non-viab'e, inabilitv of the
entrenreneurs to implement the scheme, lack
of scope for setting up particu’ar projects
etc. All the propsils are examined by the
bank in consultation with the Small Indus-
tries Service Institutes and other technical
personnel, Individual proposals are coasi-
dered on merits.

Grant of toan for purchase of wheat
to Central Government employees

6411. SHRI RUTA SINGH : Will
the Minister of FINANCE be pleased to
state whether Centra! (overnment are con-
sidering a propnsal for the grant of loan
facititles for purchue of wheat to its e.nplo-
yees ?

THE MINISTER OF STATE TN THE
MINISTRY OF FINANCE {saal m R
GANESH) No, Sir.
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R Luasufmm pms_h?lcwglng to
Scmdukd-__tsstm in Mysore

6412, SHRI G. Y. KRISHNAN : Will
of EDUCATION AND*

the Minister
SOCIAL WELFARE be pleased (o state :

(a) whether Scheduled Castes loances
have not dcrired any benefit even though
they have utilised the loans sanctioned from
Welfare Departmént and Scheduled Catse
Socicties (Cooperative) for the purpose,.
owing to various difficuities in the State of
Mysore ; and

(b) if so, whether Government propose
to treat such loans as outright grants ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S. RAMA-
SWAMY) : (a) and (b). Information is
being collected from the Government of
Mysore and will be laid on the Table of the
Sabha as soon as available.

Dispute between the contractor and
Government over the Daman
Ganga Bridge

6413. SHRI FRASMO DF SEQUEIRA :
Will the Minister of SHIPPING AND
TRANSPORT bhe pleased to state :

(a) the date of which dispute arose
between the contractor and Government
with regard 10 cme of the pillars of the
bridge across the river Daman Ganga
connecting Moti Daman and Nani Daman

(b) the pericds during which the work
on this bridge was suspended by the con-
tractor ;

(c) the date on which the contract was
awarded ; and

(d) the da'e by which the bridge is
proposed 1o be completed 7

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING &
TRANSPORT (SHR1 RAJ BAHADUR) :
(a) 14th Augost, 1968,

(b) From August 1968 to March, 1969.

(c) and (d). The confract was awarded
on 28th July, 1965 and according 1o that
contract, the work was expected 1o be com-
pleted by 27th July, 1967. However, due to

an extension granted upto 30th June, 1969
© prd:a further exiension which is under the

consideration of the State Government, the
work is now expecied to be compleed by
30th December, 1972, depending upon the
availability of steel plates. .
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Extent of reinvestment In Natlonalised Banks
out of compensation paid towards
Natiosslisation of Banks

6415, SHRI B. V. NAIK @ Will the
Minister of FINANCE be pleased to
state :

(a) what portion of the total compensa-
tion of Rs. 845 crores paid towards
nationalisation of 14 banks was reinvested
by the recipients in the capital structure of
the same banks :

(b) whether nationalisation has shifted
the joyaity of the big depositors and the
recipients of the shove compensation either
10 non-nationalised banks or forign banks :
and

(¢) if the percentage of the amount
reinvested in the nationalised banks, as
referred to in part (a) above, is low the
reasons therefor 7

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) Bulk
of the copensation toaards notionalisation
(Rs. 79.33 crores out of Rs. 87.4D crores)
was paid in the form of bonds about which
there is no question of investment in the
commercial banks. Of the ‘balance, Rs. 1.87
crores fis still fo bo paid. It is understood
that out of the amionnt of Rs. 6.20 crores
(incloding interest) 'disbursed in cash, the
former banking companies are maintaining

&cconnts with the netionaiised banks and #n



: !nrmiaofks. an crores is mmer.lto
be ouhhndmg.

- {b) and (c). Reclphnts of tho compoma-
. tion are 14 former banking companies and
not their shareholders. It is for those com-
panies to decide on the waysof deploying
the compensation in the best interest of their
shareholders.

Representation on Levy on Tractors
in Punjab

6416, SHRI P, GANGA DEB :

SHRI NIHAR LASKAR :

Will the Minister of FINANCE be
pleased to state :

(2) whether all elements connected with
Agriculture sector in Punjab are very much
agitated over the proposed new levies on
tractors, both imported and Indian made ;

(b) if so, whether Centre has been
approached by the Government of Punjab
for withdrawing the levies ; and

(¢) the reaction of Government m the
matier ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK.R,
GANESH): (a)and (b). Representations
against the levy of customs and excise
duties have been received from various
interests concerned. The Government of
Punjab has also written to the Government

of India in the matter.

() As tractors are purchased by culti-
vators who can contribute towards resource
mobilization eflort, the Government are of
the view that there would be no justification
for withdrawal of the customs or excise
levies.
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Free Nutritious Food Programme for -
Poor Children in Tamil Nadu

6418. SHRI C. CHITTIBABU : Will
the Minister of EDUCATION AND
SOCIAL WBLFARE be pleased to state :

(a) whether the Tamil Nadu Govern-
ment hds proposed the Centre to provide
more Tunds for expending the free nutiritious
food programme for poor children in that
State ; and

(b) if so, the action taken by the
Centre with resard to that propoul ?

THE DEPUTY Mmzsmu IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S. RAMA-
SWAMY): (@) and (b). A proposal for
extension of the prmmme in nrban m o8



from one lakh children 1o 1,%0,000 chi'dren

was received from the Government of Tamil -

Nadu, which was accepted and ine approval
of the Government of India conveyed to
the Stale Government on 20.6,1971. This
necessarily involves provision of more
funds.

Workiog of Industrial Reconstruction
Corporation

6419. SHRI RAMAVATAR SHASTRI :
SHRI SUBODH HANSDA :

Will the Munister of FINANCE be
pleased to state :

(a) the names of members of the Board
of the Industrial Reconstruction Corpora-
tion ;

(b) the names of projects they have
taken in hand ;

(¢) whether the Corporation have receiv-
ed applications for as.istance [rom the
mdusirial Unus of West Bengal ; and

(d) if so, the number of applications
received and number out of them alrcady

disposed of 7

_ THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) The
following persons constitute the fifth Board
of Directors of the Industrial Reconstruc-
tion Corporation of India ;
(1) Shri B. B. Ghosh (Chairman),
Ex-Principal Adviser to the Gover-
nor of West Bengal.

(2) Shri V. V. Chari (Vice-Chairman),
Deputy Governor, Reserve Bapk
of India,

(3) Shri H. T. Parekh Deputy Chair-
“man, and Managing Director of
Industrial Credit and Investment
Corporation of India Ltd,

(4) Shri C. D. Khanna, Chairman,
Industrial Finance Corporation of
India.

(5) Shri R. B. Shah, Custodian,
Unitea Commercial Bank,

(6) Shri B. K. Dutt, Custodian,

United Bank of India,

(7) Shri Abhijit Sen, Director,

‘Sen-Raleigh Lid.
~(8) Shri 8. N. Hada, Director,

* New Swadeshi Mills  of Ahmeda-
had Lid, '

JULY 30 19‘71

(9) ‘Shri C T. Das, M-nagml Direc!oi‘. :
Industrial Reconstruction Corpo-
ration of India,

{b) to (d). The number of proposals
for reccnstruction assistance received by the -
Industrial Reconstruction Corporation of
India upto the 241h July. 1971 was 119 of
which 1l were from West Bengal and. one
each from Bihar, Orissa, Unar Pradesh,
Maharashira, Kerala and Andhra Pradesh
and two from Tamil Nadu. The Corpora-
tion has so far sanclioned 6 proposals for
arrival of closed/sick units in West Bergal
as per delails given in the statement laid
on the Table of the House. [Placed lu
Libra y. See No. LT-774/71). A swdy of
4 more cases has been completed by the
Corporation. 11  proposals have either
been rejected or referred 1o bankers or other
financial institutions as thev do not fall
under the Corporations’ objectives In
addition 18 proposals have been taken in
hand for study.

Permission to Companies for raising
their Capital

6420. SHRI P. GANGA DEB :
SHRi S. M. KRISHNA !

Will the Minister of FINANCE be
pleased 1o state

(a) whether nine companies have been
given permission recently by the Union
Government for raising their amount of
capital ;

(b) if so, the total sum allowed to be
raised ;

(c) whether bonus shares have been
issued by some uf these companies ; and

(d) if so, the manner in which the
remaining companies wall utilise the granted
capital ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1 K. R.
GANESH) : (a) and (b). Persumubly the
Hon'bie Members refer to the  consents
granied under the Capital lssues {Control)
Act, 1947, in May 1971, to the nine com-

. panies menl.ioned in the Press Noie issued

oo 24th Jupe 1971, Thc details of capital
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permittcd lo bn riiml hy thcm ‘are ‘as
folloua. ' o

Sl. No. Name of Amount Cash/
' the Co. - of Benus
consent Issue
(Rs in
Jakhs)
1. 1, K. Satoh Agri-
cultural Machines
Lid. 65.00 Cash
issue
2. Decpak Nitriic Ltd. 40,00 —do—
3, Golokpur Tea Co.
Ltd. 3.00  Bonus
issue
4. Sturdia Chemicals
Lid. 7.50 —do—
5.  Sutlej Cotton Mills
Supply Ageney Lid, 3.75 —do—
6. Indian Standard
Metal Co. Lid. 1500 —-do-—
7. Aruna Mills Ltd. 2500 —do—
8. Bombay Alloy Stecl
Industries (Pvt.) Ltd. 3.50 —do—
9. Morarjee Goculdas
Spg. & Wvg. Co. Ltd. 7475 —do—

Total : Rs. 237.50 lakhs

{c) I will bc seen from the above
statement that the consents given to 7 out
of the 9 companics were for the issue of
bonus shares.

{d) The remaining two companies lo
whom consents for cash issue has been
given would be utiiising the amounts con-
sented to for the purpose of meeting the
needs of new undertakings to be started by
them,

Scholarsbips for Forest Tribal Students

6421, SHRI PHOOL CHAND VERMA:
Will the Minister of EDUCATION AND
SOCIAL WFLFARE be pleascd to state :

(@) whether the amount and the aum-
ber of scholurships given 1o forest tribal
students has gone down in terms of indivi-
dual students ;

(b) whether it 4s a fact that most of
the posis reserved in scrvices for the forest
tribals bave been fliled up by the other
¢ OMmunities ; and

Wxﬂ':m Amwm . 14

(c¢) if so, thc efforts mlde by Govern-
ment to give protection to the Forest tribals
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRT K. 8. RAMA.
SWAMY) : (a) and (b). The statistics
available relate to Scheduled Tribes as a
whole, and there are no separate atatuhcl
maintained for forest tribals.

The total number of scholarships given
to Scheduled Tribes has shown a stready
incrcase from year to vear,

(c) The forest Tribals get the full bene-
fit of Government measures like all other
Tribals.

Closure of Registered Compunics

6422, SHRI G. YVENKATASWAMY :
Will the Minister of COMPANY AFFAIRS
be pleased to state :

(a) the total number of registered com-
panies whi.h cecased to function in diffcrent
States and Union Territories during April,
1971

{b) the names of those companies ; and

(c) the reasons for their closure ?

THE MINISTER OF
AFFAIRS (SHRI RAGHUNATHA
REDDY): ({(a) and (b). According to
information available in the Department
forty-six companies limited by shares,
ceased to funciion during April, 1971, in
diffcrent Siaies and Union Territories of
Ind’'a. The names of these companies are
given in the st.tement laid on the Table of
the House, [Placed in Library. See No.
LT—775/71].

(c) Of the 46 companies, 25 compaaies
went into liquidation and the remaining 21
companies were struck off the register under
Section 560(5) of the Companies Act, 1956,
The reasons for closure of these companics
are not readily available.

COMPANY

Government's Interference in Management
of Inaustrial Units Borrowing from
Public Financial Institutions

6423. SHR.I RAJDEO SINGH : Will
the Minister of FINANCE bcplcasod to_
state :

(8) whether Government have formuh_t-
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~ maent of industfial upits which have borrow

ed or will botrow large sums of money from

Pub.tic Financial Institutions ; and

. {b) if s0, the reaction ofthm indus-

. ttici units thereto ?

-~ THE MINISTER OF FINANCE {SHR1
YESHWANTRAO CHAVAN) : (a) and (b).
iGovernment have taken a decision that the
all-India long term . financial institutions
should participate meaningfully in manage-
ment, at policy levels, of the industrial con-
cerns in the. privale sector which receive
substantial financial assistance from the
institutions. A copy of the detailed guide-
lines for implementations to this decision by
‘the financial institutions have been furnish-
ed in reply to the Unstarred Question No.
3765 in the Lok Sabha on 2-7-1971,

It is premature to judge precisely the
reaction of the borrowing industrial con-
cerns 5o soon.
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- State subject,

Roys! Treasure Unearthed in Gwalior

6425, SHR1 BISAWANATH JHUN-
JHUNWALA : Will the Minister of EDU-
CATION AND SOCIAL WELFARE be
pleased 10 state :

(a) whether a royal treasure trove have
been unearthed recently in Gwalior

(b) whether tbe excavation hay revealed
the presence of any wealth of the Maha aja
of Gwalior ; and

(c) if so, the amount of the wealth thus
discovered and how it is going to bz dis-
poscd of ?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF . EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHR1 D. P,
YADAVA) ; (a) to {c). Treasure Trove is a
The required infurmasion has
been called for from the Collector of
Gwalior and the State Director of Archaeo-
fopy and Museums, Madhya Pradesh, The
same will be laid on thc Table of the House
in due couse.

I.nll of Fm!p Exchange due fo
False Declaration by M's. Experts
Sales Co. of Canada regardiog

Nmmwm

6426. SHRI INDRAJIT GUF‘TA
. Wil “the ‘Milﬁﬂt‘t of SH'PWNG AND
'I‘MNSPORT be pleased 1o sate @

m wmm &i;s. Etport B‘aim Co. of
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. ¥
'Vammw (hnadn, received 25 perceut

discount on freight rates from Indian Ship- -

ping Lines during the past flve years by
making a false declaration about the in-

tended use of newsprint exported by it to »

tndia »

“{b) whethur as a result, there has been
a huge loss of foreign ' exchange to this
country :

(c) if so, the names of the importers
and agents in India involved in the tran-
sactions ; and ' .

(d) the aetion taken in the matter ?

THE MINISTER OE PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHR! RAJ BAHADUR) :
() 11 is not correct to say that M's, Export
Sales and Co. of Vancouver or any other
shipper received 25"’ discount on freight
rate from Indian shipping lines during the
past five vears by making false declaration,
The only instance that came to notice is a
recent ¢ f. shinment of about 889 tons by
an Indian vessel which allowed the discount
on the basis of declaration madc by the sup-
pliers that the newsprint was intended for
Government use, but I believe the lower
rate could aiso have been obtained by nego-
tiation.

(b} The answer is in the negative,

(c) and (d). Do not arise since the con-
tract was on ¢. i /. basis and it is for the
shipping company to take necessary action
if they think that they have a claim against
the suppliers for a higher freighi than was
actuaily charged.

Remittances on Account of Profits by
Caca Cola Export Corporation

6427, SHR1 R V. BEDE : Will the
Minister of FINANCE be pleised to state
the steps taken to put restrain s on foreign
remirtances on account of profits by Coca
Cola Export Corporation ?

THE MINISTER OF FINANCE (SHRI
YASHWANTR&O CHAVAN) ! According
to Government's poticy remittances of pro-
fits and dividendy are’ fmlv allowed after
navment of Tndian taxes. ' In view ‘of this,
the question of putting any restrictions on
the remittances of profits made by M/s Coca
Coia Exnort Copporation does not arise. Tho
-Mhn ot ﬂw rﬁmitm br the Cﬂ

poration uadcr the head of ufvice chm:u_'
in connection with - exporis il under er.ami-
nation.
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Tourist Hotel at Jammu '

6431. SHRI INDER J, MALHOTRA :

Will the Minister of. TOURISM AND .

CIVIL AVIATION be pleased to state :
(a) whether the Central Government
are constructing a Tounst Hote! at Jammu ;

and
{b) if so, the progress made in this re-

gard ?

THE MINISTER OF TOURISM AND
‘CIVIL AVIATION (DR. KARAN SINGH):
(a) The Indian Tourism Development Cor-
poration, a public sector undertaking,
is constructing a S50 room Motel at
Jammu.

{(b) The construction work is n pro-
gress and has reached the first floor slab
level. The Motel is expected to be ready in
1972.

Alr Service between Jammu and Poonch

6412. SHRI INDER J. MALHOTRA :
Wili the Minister of TOURISM AND
CIVIL. AVIATION be pleased to state
whether there is any proposal under the
consideration of Government to have air
service b tween Jammu and Poonch in
Jammu and Kashmir ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SiINGH):

No, Sir,

Proposal to Develop Spots of Tourist
interest in Jammu and Kashmur

6433, SHRI INDER J. MALHOTRA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government have any pro-
posals to develop stops of tourist interest
in Rajouri, Poonch. Udhampur and Doda

and
(b) if so, the outline of the pro-
posals ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b), The Central Government pro-
pose to construct a Youth Hostel 4t Patni

Top in Doda District at an approximate

cost of Rs. 250 lakhs,

JULY ‘30, 1971

Districts of Jammu and Kashmir Slales :

mmn

The State Gmnmem havq compkwd!.
undertaken the following. schemes !

1. A cluster of 6 to 10 -huts and
4 shops are being constructed - at
Patni Top.

2. 190 bedded tourist hostel at
Katra has been completed and
16 addiional beds are under
construction in tourist bun-
galow,

3. A sarai has recently been con-
structed at Sudhmahadev.

4, Work of construction of 16
additional beds in the tourist
bungalow Banihai is al o in
progress,

5. A 1 hed room tourist bungalow
is under construction at Mansar,

6. Execwion of a new water sup-
ply scheme for Patni Top, Kud
and Batote bas been taken in
hand.

The Stat: Government propose the
future development of Katr., Kud, Mansar
and Sudhmahadev in Udhampur District
and Patni Top, Sansar, Bato'e and Banihal
1n Doda District in accordance with  master
plans 1o be prepared for the purpose,  The
survev work of Sudhmabadev, Knd, Patni
Top and Sansar has been entrusted to Sur-
vey of India and preparation of master
plans for Katra and Mansar have, however,
been taken in hand by the Siate Town
Planning Organisation.

Abolition of School FExawmination in
Andbra Pradesh

6434. SHRI NIHAR LASKAR : Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state !

(a) hether Andhra Pradesh Govern-
ment has decided to abolish school exami-
nations ; and

(dy if so, the .reaction of Central
Government thereso ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN:THE DE-
PARTMENT OF CULTURE (SHRI D. P.
YADAVYA) : (a) According to fnformation
received from the Government of Andhra
Pradesh, only detentions in various :lasses

g3cep. Y md X, mmlyoachebwsﬂf
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the result pf the anyual qnminmon lnvo
been done away with, )

(b) Education being a State subject; the
Government of Andhra Pradesh is compes
tent to make such changes in its exami-
nation system as it considers suitable and
necessary.

Allocation of Central Revenues
to States

6435. SHRI NIHAR LASKAR :

SHRI1 S. M. KRISHNA :

Will the Minister of FINANCE be
pleased to state ;

(a) whether the Central Government
had given to the States their entire share of
revenues collected on their behalf as re-
commended by the Finance Commission, so
that the settlement of accounts on the
Reserve Bank could be cleared off when
bank business closed for the half-year ended
June, 1971 ; and

(b} if so, what are the contents of the
latter sent to the State Governments recently
in ihis connection ?

THF MINISTFR OF STATF N THE
MINISTRY OF FINANCFE (SHRI K. R.
GANESH) : (a) and (h). The share of the
Stare Governments in Central re.cnies, as
recommended bv the Finance Commission,
is naid to them in regnlar monthly instal-
ments irrespective of their finarcial position,
The pavments due to the States on this
account in Tulv, 1971 were. however, made
in June iteslf  This wne done in order to
enakle same Statee which had run into over.
dra™s on 1the Weserve Pank 10 reduce fheir
overdraft liakititv. The halance of over-
drafts stifl left over in some cases was
covered by givine 1o the concerned Stares
wave and means advances, recoverable with-
in the current finarcial vear.

The Central Government hax been advi-
sing the States, from time to time, to keep
their financial position und :r review.

Rise In Wholesale Price Index

6436. SHRI NTHAR LASKAR :
SHRI P. GANGADEB :
SHRI P. K. DFO :
Wil - the Minister. of FINANCE be
pleased to state : '

() whether the wholesale prices index

SRAVANA 8, 1893 (SAKA)
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for the fortnight ended 12th June, 1971
shows that the prices jumped by 1.5 per cent
which is a substaunal rise in a short period,
and

(b) if so, the steps being taken to check
such rise in prices ?

THE MINISTER OF FINANCE (SHRI
YASHWANTRAO CHAVAN) : (a) The
general index of wholesale price (1961-
62=100) for the week erded June 12, 1971
rose by 1.1 per cent as compared to its
level for the wiek ended May 29. 1971.

(b) Apart from pursuing the policy of
fiscal and monetary restraint, the Govern-
ment propose to enforce physical and admi-
nistrutive controls, wherever approprmte, to
check any undue rise in prices.

Arrest of Emplovees of A.G.’s Office,
Ranchi

6437. SHRI DINESH JOARDER
Will the Minister of FINANCE be pleased
to state :

() whether a large number of em-
ployees of the Accountant General's Office,
Ranchi (Bihar) have been arrested during
the month of June, 1971 ;

(t) if so, the nature of the charges
framed against them :

{¢) whether Government propose to
institute an enquiry into this matter ; and

(d) if so, when the decision is likely to
be taken in this regard ?

THF MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K R.
GANESH) : (a) and (h). Two emniavees
of the officc of the Accountant General,
Bihar, Ranchi, were arrested d.urine June,
1971. Investizations are in procress agzainst
one for allesed offences un-der Sections
148/452 Indinn Pentl Code and Section §°
Explosives Agr, and aziinst the other under
Sections 399/120R/402 Indian Penal Code.

(c) and (d). Fur'her action, if anv, in
these cases would depend on the putcome of
the Police investigations. :

Realisation qfhcome_‘l‘nx in Bibar

6438. SHRT N. E. HORO : Will the
Minister of FINANCE be plen.wd to
state

(s) the total srnount of lneom-w;



rmmud durin; tlu year
Gmmntinﬂiimr and

(b) the reasons for the ' non-racmery of
thc munding amount ?

1970-11 by

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) The total net colloction of

 Income-tax and Corporation tax in the.

charge of the Commissioner of Income tax,
Bibar during the financial year 1970-71
amounted to Rs. 10.75 crores (Provisional).

(b) The aet arrcars outstanding as on

' 31.3-1971 in the Charge of Commissioner of-

Income-tax, Bihar amounted to Rs. 9.43
crores. These included the following types,
the® recovery of which was unavoidably
held up —

(i) Demands due from persons who
have left India andfor are not

traceable.

(ii) Demands due from persons who
have nil/inadequate assets at
present,

(iii) Demands due from Companies
which have gone into liquidation.

(iv) Demands locked up on account of
the same income having been taxed
in the hands of more than one
assessee as a protective measure.

(v) Demands pending realisation of
the verification of assessees’ claims
for double income-tax relief,

The remaining demand was in the
normal . process of recovery and such steps
as are contemplated in law are being taken.

Statement made by Chairman of L.1.C,

6439. SHR1 JADEJA : Will the
Minister of FINANCE be pleased to
state :

(=) irhether Government’s attention has
been drawn to a news item appearing in the
“‘Statesman™ dated the 4th July, 1971

regarding the statement made by the Chair-

man of Lifc Insurance Corporation at
Bombay ; and

(b) if so, Government's reaction regard-
ing his suggestion on retirement beneflts of
salaries group to be made tax free ?

THE MINISTER OF STATE IN . THE
MINISTRY OF FINANCE (SHRI K. R.

: QANESH) i (@) Yes, §ir, :

UL %0, B
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~ (b) Retirement bmeﬂtlof salarled om®
ployees in the form of death-cum-retirement
gratuity ‘and commuted value of . pension
al~eady enjoy exemption from tax subject
to certain limits, Further exemption is algo
available in respect of the accumulated
balance duc to the employee from a recog-
nised provident fund (which would include
contributions by the employer and interest
on the contributions of both the employer
and the employee). 1In Gov rnment’s view,
no further—liberalisation is called for in the
tax concessions already provided in the law
in respect of retirement benefits of salaried
employees.

Forcible Marriage Tribal Girls with Non-
Tribals

6440. SHRI JADEJA Wwitl  the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

{(a) whether Government’s attention bas
been drawn 1o a news irem appearing in the
“Siatesman'’ dated the Ist July, 1971 regard-
ing " Mass Shotgun Weddings' ;

(b} whether many non-tribaly have been
forced to marry iribal girls by the Adivasi
Maha Panchayat in Bastar District ;

(¢) if so, the reaction of Government
thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF SOCIAL AND WELFARE
(SHRI K, S. RAMASWAMY) : ¢(a) The
requisiie information is being collected from
the Government of Madhva Pradesh and
will be taid on the table of the Sabha in
due course.

Social Boycott of Scheduled Caste and
Tribe Agricultural Workers by
Landlords in Chittor
District (A.P.)

6441. SHRI K. C. HALDER : Wil
the Ministerr of = EDUCATION AND
SOCIAL WELFARE be pleased to state -

(8) whether the attention of Govern-
ment has heen drawn to the social  boycott
of the Scheduled Caste and Scheduled
Tribe agricultural workets by landlords !
including forbidding them from taking bath
from the -river in- Thummalagunta Village
of Kalahasti- Tuluk Chitlw Diﬁﬁﬂ (Andhrl

Pt i
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" (b) if 69, the steps taken by Govern-

“ment to ptotect the Scheduled Caste and
- Scheduled Tribe agricultural labourers from
the harassment of landlords 7

‘THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S. RAMA-
SWAMY) : (a) The Goverment of  Andhra
Pradesh have reported that this is false.

{b) Does not arise.
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~ Cpenlng of New Branches for Expansion
of Credit Facitlties to Farmers in
West Bengal

_6445._ - SHRI GADADHAR SAHA :
Will the Minister of FINANCE be pleased
to stafe :

() whether new Branches of Nationa-
lised Banks are being opened to expand the
credit facilities 1o the small farmers and to
include a wide arca in the District of West
Bengal ;

(b) if so, whether the sma'l farmers are
allowed and encouraged to be included in
Co-operative Credit Societies to have the
eredit facility from the banks through the
Co-operative Socicty in  the Disirict of
Birbhum ; and

(c) if not, the reasons therefor ?

THE MINISTER OF FINANCE (SHRI1
YFSHWANTRAO CHAVAN): (a) to (c).
Information is being collected and will be
laid on Table of the lHouse.

Grunts to High and Higher Secondary
Schools in West Bengal for Construc-
tion of Hostels for S.C. and 5.T,
Students

6466, SHRI GADADHAR SAHA
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether any grant was given to
High and Higher Secondary Schools in
West Bengal out of the welfare fund for
Scheduled Castes and Scheduled Tribes for
construction of hostels for Scheduled Caste
and Scheduled Tribe students during the
Third Five Year Plan ;

(b) if so, the names of the recipient
schools ; and

(¢) the amount received by them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S, RAMA-
SWAMY) : ) to (c). During the Third
Five Year Plan period, a sum of Rs. 6.87
lakhs was spemt by the West Bengal
Gevernment towards construction of hosiels
under Siate Plan sclemes for the students
belonging 10 Scheduled Tribes. The money
was spent on 45 hosiels. 1he expenditure
was stared teiween  Ceninal and State
Government # the ratio-of 75:25. There

was 10 'proﬁ'amrne for Scheduled Caste
students, Lo

Since the implcn‘.emin;.authority is the
State Government the information in

respect of the recipient schools is not
‘available.

Post-Graduate Departments of Sanskrit in

Universities
6447, PROF. NARAIN CHAND
PARASHAR Will the Minister of

EDUCATION AND SOCIAL WELFARE
be pleased to state :

(a) whether there are Post-Graduate
Departments of Sanskrit in all the Universi-
ties of India ; and

(b) if not, the number and names of]
the Universities which do not have such
departments ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAVA) : (a) No, Sir.

(b) A statement is enclosed.

STATEMENT

(i) Statutory Universities :

1. Agra University
2. Andhra Pradesh
University
3. Assam Agricultural University
4. Awcdesh Pratap Singh Univer-
sity
s. Berhampur University
6. Bhagalpur University
7. Bhopal University
8. Calicut University
9. Dibrugarh University
10. Gujarat Ayurveda University
11. Guru Nanak University
12. Haryana Agricultural University
13. Himachal Pradesh University

14. Indira Kala Sangeet Vishwa-
vidyalaya

15. Indore University
16. Jabalpur University
17. Jawahar Lal Nehru University

Agricultural
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18,

19,

21.

23,
24,
25,

26,

32.
33,

35,

mwm wwso mr

Jawshar Lal Nehru xmm
Vishwavidyalaya -

" Jiwaji University

Kanpur Uni\reraitj
Kalyani University
Kashmir University
Kerala University
Madarai University

Mahatma Phule Krishi Vidya-
peeth

Marathwada University
Meerut University
North Bengal University

Orissa University of Agriculture
and Techology

Punjab Agricultural University
Punjab Krishi Vidyapeeth
Rajendra Agricultural University
Ranchi University

Ravi Shanker University
Roorkee University

Sambalpur University
Saurashtra University

S.N.D.T. Women's University
South Gujarat University

Tamil Nadu Agricultural Univer-
sily

University of  Agricultural
Sciences

U. P. Agricultural University

Institutions Deemed 10 be U'miversi-
ties

1.

o

L .

Gujarat Vidyapeeth

Indian  Agricultural Research
lnstitute

Indian lnstitute of Science
Indian School of Mines
Jammia Millia Islamia

Tata Institute of Social Sciences

NOTE :—Information  in respect of

K.5.D. Sanskrit Univmity is
not available.
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New Guidelines for General Insurance

6449. SHRI N. K. SINHA : Will
the Minister of FINANCE be pleased to
siate :

(@) whether new guidelines are being
prepied for General Insurunce ; and

{b) whether the guidelines will include
crop and cattle insurance !

THRE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHAIGI) : (a) Yes, Sir,
Guidelies on invesuments awe proposed to
be prepared.

{b) No, Sir.

Use inul'airMu'h Enlliutiuns

6450, SHRI N. K. SINHA :
SHRI N. SHIVAPPA :
Will the Minister of EDUCATION
AND SOCIAL wsuwm be p:med to
m.w '

(a} wheihor r-pomluwhew rewmd



of the examinees adopting unfair. means at
all levels in the examination held by the

Examination Board and Usniversities in the
“country ;

* {b) if so, whether any change in lhﬁ
system of examination is contemplated ; and

{c) if so, what are the main changes
proposed 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAVA) :(a) There have been some
reports of unfair means being adopted by
examinces in examinations held ir various
paris of the zountry,

(b) and (c). The Central Advisory
Board of Fducation at its 35th meeting held
on the 2nd & 3rd May, 1970 passed the
following resolution :-

"“The Board request the Chairman to
set up a Committee on Examination. which
will examine the present situation and make
recomrmendations to counteract malpractices
and to give proteciion to invigilators and
others concerned with examination”

In accordance with the above resolution
the Committee was appointed and it has
since submitted i's report. The recommenda-
tions of the Committee will be placed be-
fore the next meeting of the Central Advi-
sory Board of Education and the Board's
recommendaticns will be communicated to
all State Governments, Boards of Education
and Universities in the country for being
adopted or adapted in thc manner best
suited to the conditions obtaining in each
slate,

Opening of Branches of Nationallsed
Bank in Raural Areas

6451. SHR1 S. M. BANERIJEE : Will
the Minister of FINANCE be ;leased to
siate : : .

(a) whether more - branches of Natio-
nalised Banks are likely to be opened in
the rural areas during the Fourth Plan ; and

(b) _if so, the number of such branches ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAG CHAVAN) : (a) Yes, Sir.
- (b) New branches of banks are opened
on the basis of surveys of the districts made
by lead banks. About 700 new offices to be
Oponed - by the nationalised banks in
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unbanked ceillm-by the end. of . 1971/early
1972, Further programmes will be drawn up
from year to year. '

' Arrears of Income-Tax Outstanding
in Kanpur

6452. SHRI S. M. BANERIEE : Will
the Minister of FINANCE be pleased to
state

(a) whether Incorne-tax arrcars amoun-
ting to more than Rs. 3 crores were ouistan-
ding on the st June, 1971 in Kanpur ;

(b) if so, the names of the mill-owners
who have not paid the same ; and

(c; the action taken against them 7

THE MINISTER OF STATE IN THE®
MINISTRY OF FINANCE (SHRI K R.
GANESH) : (a) Yes, Sir. Income-tax arrears
amounting to more than Rs. 3 crores were
outstanding, as on Ist of June, 1971, in
Ksanpur proper.

(b) and {(c). Presumably, the Honoura-
ble Member is referring to the textile mills
which are owned by limited compinies. The
required information is not readily avaiable,
Information about the limited companies
owing textile mills in Kanpur, aginst whom
outstanding as on Ist Juae, 1971 and the
action taken agiinst them is being collected
and will be laif on the table of the House
as soon as it is available.

Promotion of Instractors in National
Fitness Corps

6453, SHRI S. M. BANERIEE : Will
the Minicter of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether promotions of all Instruc-
tors in National Fitness Corps have been

stopped ;
(b) if s0, the reason for rhe same :

(¢) whether several reoresentations
have been submitted by the employees
organisations ; and

(d) if so, the reaction of Government
thereto 7 '

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND-
SOCIAL WELFARE (SHRI K. &S,
RAMASWAMY) (a) to (d). In accordance
with the recommendations of the Kunzm
Committee it was decided with the concurr
ence of the representatives of the. State
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Governments that the intergrated Physical
Education programme called the National
Fitness Corps Programme should be unifor-
mly adopted in schools and that the control
of the National Discipline Scheme Instruc-
tors employved hy the Central Government
should be t:ansferred to the State Govern-
ments for imp'ementing the NFC Programme
in the Sta‘es. It was, therefore decided in
August, 1967 not to fill up any vacant post
in the Orpanisation except that of Director
General, whether by promotion or other-
wise.

As the transfer of the Instructors could
not be effected quickly for warious reasons,
it was decided in February and April 1968

‘that deputationists with NFC Organisation
should be returned to their parent offices as
soon as practicable the posts so vacated
being filled by suitable persons already work-
ing in the Organisation, and that supervisory
posts for running the Organisation cfficiently
should be identified and promotions made
thereto. In implementing these decisions
only a few posls were deemed essential and
filled. Several representations were received
froin the staff and the employees’ association
in this regard.

- Government appointed 8  One-Man
Commission /mer-alfia 1o enguire into these
comp!aiats and to asscss whether grounds
exist for granting further promotions in
accordance with the decision taken in
February and April, 1968, The finding of
the Commission have been reczived and - are
under examination.

Demand for one Corporsation in place of
General Insurance

6454. SHRI S. M. BANERJFE : Will
the Minister of FINANCE be pleased to
state :

{a) whether the leaders of All India
Insurance Employees Union have demanded
one Corporation for the General Insurance ;
and

"(b) if so, the reaction of Goverament
thereto ?

- THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGD : (a) Yej, Sir.

(b) The matter Is rmivlng at:ent&on of
the Qovernment,
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Recommenda tions made by Gajendragadkar
Committee on Governance of Universities

6456. SHRI MUHAMMED SHERIFF :
SHRI HARI KISHORE SINGH :
SHRI SUBODH HANSDA

Wil the Minlster of EDUCATION
AND SOCIAL WBLPARB be pleased to
state :

(8) whether Government have received
the report of Gajendragadkar Committee on
the governance of Universities ; and

(b) if so, the main recommendations
made by the Committee and the steps
praposed to be taken by Government for
implementing those recommendations ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND

SOCIAL WELFARE AND IN THE

DEPARTMENT OF CULTURE (SHRI
D. P. YADAVA) : (8) Yes, Sir.
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mmdationt on various aspects of University
sdministration such as size of a  University,
University autonomy, role of Central
Universities, contents of acts, . statutes,
ordinances and Regulations, powers. of  ths
visitor, functions and constitution of the
authorities and other bodies of the Uni-
versities organisation of teaching depart-
ments, student participation, appointment
of Vice-Chancellors and other officers etc.
Copies of the Report have already been
supplied to the Parliament Library,

The recommendations made by
Committee are under examination.

the

Increased Capital Investment from Japan

6457. SHRI MUHAMMED SHERIFP :

Will the Minister of FINANCE be pleased
to stawe :

(a) whether there is likely to be an
increase in Japan's capital investment in
India during the coming years 3 and

(b) if so, to what extent ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and (b).
Recent slatements of Japanese Government
loaders indicate that some liberalisation is
contemplated in Japan's regulations govern-
ing investments abroad. The Mitsubishi

Mission which visited India from 19th
April, to 1st May, 1971 appear to have
been  favourably impressed  with the

opportunities for investment in India. 1In
view of these developments, Japan's private
capital investments in India can be expected
to increase in the coming years, but it is
difficult to assess its possible extent at this
stage.

Raids by Income-Tax Authorities in
Punjab and Delhi

6458, SHRI MUHAMMED SHERIFF :
Will the Minister of FINANCE be pleased -
to state :

" (a) whether any raids were carried out
in Dethi and several towns in Punjab on
the 29th June, 1971 by the Income-tax
officials who seized and sealed incriminating
documents, account books and Jockers of
the sole agent of a State Government lottery

* for evasion of tax ; and

{b) whether the matter has beéen en-
quired ‘into and, if so, the action taken

(b) 'rhqeanmim has nalo PICOm mmmwmﬂw?
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'IHE MINISTER Ol"‘ STATB IN ‘!‘HE
-MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). Yes, Sir. Invest-
gations are in progress. Necessary action
would be taken if the assessee is found guilty
on completioa of investigations.

Losses suffered by Ranjit and
Lodi Hotels

6459. SHRI D. K. PANDA : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

{a) whether the Ranjit and Lodi Hotels
in new Delhi have incurred losses during
J969-70 ;

(b) if so, the reasons thetefor ; and

(c) the steps taken to run there hotels
on a profitable basis

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN SINGH) :

(a) and (b). Ranjit and Lodhi Hotels
suffered losses of Rs. 1.78 lakhs amnd Rs,
1.53 lakhs respectively during the year
1969-70. The main reasons.for the -losses
was the increase in cxpenditure on salaries
and wages owing to the implementation: of
the wage Board Recommendations. ‘The
expenditure on this account in Lodhi Hotel
which was Rs, 3.47 lakhs in 1967-68, rose to
Rs. 7.98 lakhs in 1969-70. Similarly, the
increase in Ranjit Hotel was from Rs. 3,79
lakhs to Rs, 9.20 lakhs.

(¢) For the year 1970-7! the hotels
between them are expected to have made a
small profit. It has been decided to
increase the tariff of rooms in both the
hotels with effect from Ist October, 1971.
A scheme for renovation/airconditioning of
public areas and rooms has beecn undertaken
to achieve better occupancy and larger
sales,

Teacher-Student Ratios at Pre-Degree
level and Graduate Jevel

6460. SHRI D. K. PANDA : Will the
‘Minister of EDUCATION AND SOCIAL
"WELFARE be pleased to state :

(a) the prescribed ratlo of teachers and
students in (i) art subjects (ii) science
subjects and (iii) physical education (sports
games and physical cuitme) at the Pre-
Desue lwe} md .

JULY %, mx i

12th W !’71“&[ the -

® thocormpandins nt!u as nftmd
:: in (), (i) and (i}i) above at the Orudu.m _
vel 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAVA): (a) and (b). It is
primarily for the Universities to prescribe
teacheér-pupil ratios for degree and pre-
degree courscs, This ratio varies from
University to University.

The University Grants Commission has
also not prescribed any teacher-pupil ratio
for different courses in the colleges and
universities. However, in case of colleges
affifiated to Delhi University certain overall
teacher-pupil ratios for different courses, as
indicated below, have been laid down by the
Commission for purposes of determining the
maintenance grant —

Pre-medical and B, A.

(Pass) 1.20
B. Sc. {Gen) 1.15
B, Sc. (Home Science) 1.15
B. A. {(Hons) 1.12
B. Ed. Li0

Appointments to the Posts of Director
General and Deputy Director
Gencral of Tourism

6461. SHRI S. C. SAMANTA : Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state

(a) whether the posts of Deputy Direc-
tor General, Tourism and Direclor General
Tourism recently fell vacant ;

(b) if so, the manoer in which
posts were filled up ;

" () whether these posts have been ﬁ!led
up on a regular or temporary basis and in
the former case, the  tenure of the incum-
bents so selected ; and

{d) the background of the . Incumbems
selected for appointment to these posts in
the sphere of tourhm dmlopmt and
pfomuon T .

THE thmt OF TOUIUSM AND

these

" CIVIL AVIATION {DR. KARAN SINGH):

The post. of  Director General
‘with effect from the
qnﬂﬁau Qf filling

(a) to (d).
- (Tourigm) .fell. vacant



it i under consideration,
three posts of Deputy Director General in
~ the Department of Tourism was abolished
with effect from the afternoon of the 3ist

March, 1971 and the existing post of General,

Manager (Tourists, Facilities & Standards)
was redesignated as Deputy Director Gene-
ral with effect from the Ist April, 1971,
The incumbent of the abolished post of
Deputy Director General was continued
against the redesignated post.

Revision of Pay Scales of State
Government Emplopess

6462. SHRI TEJA SINGH SWA-
TANTRA : Will the Minister of FINANCE
be pleased to state :

(a) the dates when pay scales of State
Government employees in West Bengal,
Mysore, Punjab and Gujarat were revised
Jast ;

(b) the latest revised pay scales in the
aforesaid states ; and

{c) whether the recommendations of the
Pay Commission have been {fully implement-
ed in the aforesaid States and if not, the
reasone for deviations in cach case ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) According to information
made available by the State Governments
concerned the latest revision of pay scales
in the four States have been given effect
from the following dates :

(i} West Bengal ©  1-4-1970
(ii) Mysore 1-1-1970
(1) Punjab v 1-2-1968
(iv) Gujarat 1+6-1967

(b) The information relating to the
State Governments of Mysore and Gujarat
are given in the Statement laid on the
Table of the House. {Pluced in Library,
See No. LT—776/71]. The mformation
relating 0 West Bengal and Punjab is being
collected and will be laid on the Table of
the House as soon as il is received,

{c) The posidon randins various States
is as follows :

West  Bengal ; Hﬂvin; regard to the
limitations of the financial resources of the
sme Gommn ihe uowan of West

o RLLERE e T ST
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Bengal decided to accept the fol]owing
items subyect to suitable modifications :

(1) A reasonable increase in the oula
of pay.

(2) Fixation of pay according tb
qualifications, duties and rapousi-
bilities and status,

(3) Removal of anomalies and in-
equities in respect of pay scales
as far as possible.

(4) Reduction in the number of scales
from 81 to 34.

(5) Merger of dearness allowance with
pay.
(6) Improved pensionary benefits.

(7) Removal of discrimination in the
matter of medical benefits.

(8) Increased house rent allowance and
education allowance.

Certain recommendations are still under
consideration of the State Government.
These relate to matters such as amalgama-
tion of certain services and grades or
posts, upgradation of certain Posts with
regard to their duties and responsibilities,
recruitment procedures ju regard to certain
categories ol posts, enlargement of the func-
tions of the Public Service Commission in
certain respects, liberalisation of leave rules
and leave travel concession, overtime allow-
ance, hill allowance, compensatory and risk
allowance in ceriain cases, travelling and
daily allowances, uaiforms, etc,

Mysvre : The Government have accept-
ed the recommendations with some minor
modifications. The Pay Commission had

recomm:nded a basic pay of Ra
60 for the lowest paid Government
official. Government bLad decided that a

basic pay of Rs. 65 should be allowed to
these categories of Government officials, A
few other modifications have also been
cflected in the pay scales recommended by
the Pay Commission. Government have
also decided that fixation of pay in the
revised scale of pay should be done with
weightage for service in the existing scale. -

Punjab : The recommendations of the

Punjab Pay Commission relating to pay =

scales were generally accepied by the
Government and deviations were made only
where necessary or desirable for removing
possible anomalies after consideration by
the Government at the highest level,
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Gmuz The mmnm were
not only fully implemented by the State
Government but the State Government bas
gone beyond the recommendations to the
tXtent below :

(a) Instead of fifty acales recommend-
ed, State Government accepted 40
scales el’minating some scales,

(b) Automatic revisioh of Dearness
Allowances not accepted, however,
last revision Of dearness allowance
rates goes beyond the recommen-
dations of the Commission.

(c) The pay fixation forrmile has been
liberalised.

‘Filling up of Vacancles ta Digtrict
School -Board, Coech-Bilsar

6463. SHRI B. K. DASCHOW-
DHURY : Wil the Minister of EDUCA-
TION AND SOCIAL WELFARE be pieas-
ed to state :

(2) whether thete are large number of
vacancies under the Dis:rict School Board,
Cooch-Bihar, which are not being filled up ;
and

(b) if so, the number of such vacancies
and how soon these will be filled up ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFAKE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAVA) : (&) and (b). 196 vacan-
vies existy in posts sancuoned fur schools
recently approved, Now that a state-wide
“ban on the appoinument of new teachers
imposed in April 197), has been recently
lifred, the School Board, Cooch-Bihar is
taking steps to fill 1he vacancics.

Swimming Pool at Cooch-Biler

64€4. SHRI B. K. DASCHOWDPURY:
Will the Minister of ¥DUCATION AND
SOCIAL WELFARE be pirased 10 state :

() whetker somretime back the Govern.
ment of West Ber.gal announced sancticning

of money for a swimming pool at Cood:-
Bihar ; and

) if so, whether Gmcn tnem propou. o

to expedite the scheme ?

J‘U!.Y 30. 19‘?1

mm_m

THE DEPUTY MINISTER §N THE
MINISTRY OF EDUCATION = AND
SOCIAL WELFARE (SHRI K. S, RAMA-

SWAMY) 1 (a) The Government of Indit

have no information. Details have besa
called for from the State Government.

(b) Does not arise.

Meeting of Custodians of Genera)
Insurance Companies with the
Finance Minister '

6465. SHRI RAJDEO SINGH : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that recently a
meeting of the Custodians of General
Insurance Companies was held with him *
and

(®) if so, whether any guideline was
formulated and communicated to the Cus-
todians to act upon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : (a)and (b). A
meeting of the Qustodians of general
insuranice companies with the Finance
Minister was held in Delhi on 6th July,
1971, At the meeting it was impressed upon
the custodians that geographical spread of
insurance services, extensive and intemsive
oversge of new economic activities and an
efficient and personalised service to the
customers and sustained improvement in
profitability of the business will be the
deciding factors on which success of general
insurance will how be judged by the country,
No specific guideline as such was formulated
at the meeting but matiers of general
interest to custodians of general insurance
companies were discussed, when iner alia
the following important decisions were con-
voyed : . .

\. Employees should not be given
a feeling that just because of
take-over of businesse by the
government, the legitimate de-
foands of the employces were
being shelved, Custodians should
foake theit own studies and ne-
‘gotiate on the basis of general
suidelines. which the Government
might be in a position to indi-

cate after nnblrmme of the

'-m podlhn : m.il:hlw



"ror which information is being
- eollected.

2, For tackling the problem of
dummy employees the test shonld

be whether the person concerned »

is making emy contribution to
the company /e, judged by the
quantity of . business, service
rendered, etc.

3. Dummy imspectors should first
be removed and the question of
appointing new impeclon should
not arise till then.

4. Steps should be taken to intro-
duce the practice of paying the
commission to agents through
account payee cheques onfy as a
general policy.

5. Custodians should undertake a
review of outstanding claims as
on 31-12-1970 and send monthly
reports of the progress of settle-
ment of outstanding claims.

6. As regards investments, the im-
mediate policy should be to in-
vest only in short-term securities
and fixed deposits so that there
is no danger of depreciation.
General guidelines on question
of investments would be given
after Government has given fur-
ther thought to the matter.

7. Custodians should personally
look into the value put on un-
quoted shures heid by the Com-
pany and satisfy themselves that
the wvalue reflects the correct
worth of such st.ares.

Loans to Small Artisans from
Nationalised Banks

6466. SHRI R. S. PANDEY : Wiil
the Mioister of FINANCE be pleased to
state : -

(a) whether small artisans are not get-
ting toans from the nationalised Banks and
if s0, the reason therefor ;

(b) whether any survey has been held
recently in this regard at the instance of the

Ranking Commission and if 80 the findings
thereof and :

{¢) the steps taken !o ensure that ade-
qQuate finances aré avaiabic from these baoks
bmmm:-nmym?
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. 'I‘HE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to (¢).
Since nationalisation the nationalised banks
- bave adopted a liberalised credit policy in
respect of hitherto neglected sectors like
smal! scale industries, self-employed persons,
professionals, small farmers etc. Small
artisans can avail of credit facilities from -
the nationalised banks both under the cate-
gory of small scale industries and seif-
employment schemes. The banks comsider’
all applications on merits provided the
schemes are operationally viable. A series
of surveys have been conducted at the in-
stance of Banking Commission but the
samples in most of the surveys are quite
small. The findings of individual surveys
cannot be generalised. The Banking Com-
mission is at present engaged in studyimg
the probiem on an All India basis. The
report of the Banking Commission is ex-
pected by the end of Decomber, 1971,

Evasion of Income-Tux by
Smarts Chit Fund

6467. SHRI R. S. PANDEY : Will
the Minister of FINANCE be pleased to
stale :

(a) whether there has been evasion of
income-tax by the Smarts Chit Fund Co.
and if so, whether investigations have been
made ;

(b) what action has been taken against
this firm and whether any criminal case is
pending against them : and

{c) the amount of Income-<tax paid by
this firm during the last threo years and the
amount outstanding at present ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. R.
GANESH) : (a) and (b). Yes, Sir. There
were allegations of tax evasion against
Smarts (P) Ltd., which is doing chit fund
business. Investigations upto the assesament
year 1966-67 have been made and latge addi-
tions to the returnsd income made. The
Income-tax Officer is not aware of any
criminal case pending against this Com-
pany.

 (c) Only tax of Rs, 1,996/ was found
payable in spite of the large additions be-
cause there were ecarlier brought-forward

Josses, ‘No demand raised remaing  unpaid

by the assessce.
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6468, ‘SHRI R. S. PAN'DEY Witl
the Miaister of FIN_ANCE be pleased to
state :

{a) whether the public sector banks have
finalised some schemes to open 2,000
branches to provide banking facilities to
public in 1971 ;

(b) if so, the number of branches to be
opened in rural and urban arcas ; and

(c) whether these banks will
liberalise loans to the farmers in the
arcas under the new scheme 7

als©

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to (¢).
New branches of commercial banks at un-
banked centres are opened on the basis of
surveys of districts carried out by the Lead
Banks. Surveys of about 150 districts have
been completed. In the first four months
of 1971, 437 new branches have been open-
ed by banks in the public sector, Pro-
grammes drawn up so far envisage the open-
ing of a little over 1000 new offices by pub-
lic sector banks in unbanked centres in the
course of 1971fcarly 1972. The bulk of
these branches will be opened in rural areas.

This will help facilitate the fiow of bank

credit to farmers in larger measure.

Working of Nationalised and
Non-Nationalised Banks in
Rajasthan

6469. SHRI BRIJ RAJ SINGH—
(KOTAH) : Will the Minister of FINANCE
be pleased to state

(a) the number of nationalised and non-
nationalised banks working in the State of
Rajasthan for financing agriculture and other
neglected sections ; and -

(b) the amount of loans sanctioned by
the nationalised banks to agriculturists in
Rajasthan during the last one year ?

THE MINISTER OF FINANCE (SHRI
YESHwANTRAO CHAVAN): () The
sumber of offices of 11 public scctor banks
and 6 other commercial banks in Ra jasthan
were 448 and 77 1espectively as on May 31,
1921,

(b) The comparative figures of dma:t'
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Seizure of Forged Dollars in Coimbatore

6473. SHRI M. M. JOSEPH : Will
the Minister of FINANCE be pleased to
state !

() whether recently any arrests were
made in Coimbatore in regard to the scizure
of forged American dollar notes ; and

(b) if so, the steps taken by Govern-
ment against the culprits ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). The information
is being coilected from the State Govern-
ment of Tamil Nadu and will be Jaid
on the Table of the House as soon as
received.

~ Credit facilities to Sugar Industries

6474. SHRI LAKSHMINARAYANAN :
Will the Minister of FINANCE be pleased
to state :

(a) whether Central Government have
given some credit facilities to the Sugar
factories all over the country ; and

(h) if 80, the number of factories uihiéh_
availed of such a facility and of those whq
did not, and the reasons therefor ?
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- YESHWANTRAQ CHAVAN): (a) Go-

wernment have NOT given any credit facili-

thes to Sugar factories themselves. Sugar fao-

‘tories in the country are availing credit «
‘facllities from Financial Iostitutions and

Banks.

(b) The question does not arise in view
of the reply to part (a).
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Completion of bridge over the Ganges
' at Jhusl, Allabsbad

6476. SHRI V ,N. P. SINGH : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) the initial target date for completion
of bridge over the Ganges at Jhiunsi, Alla-
habad ;

(b) the reasons for delay ; and

(c) when the bridge is now proposed to
be completed ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
(8) March 1972,

(b) and (c). Slow progress on the part
of the contractor, modification required to
be made in the design of foundations due
io deep clayey strata met with in some of
the foundations and increase in the scope of
work by the addition of one span. Taking
these factors ioto sccount, the bridge is
likely to be completed by June 1975.

Translation work given to transiating agencies
by C. 5. T. T,

6477. SHRI V. N, P. SINGH : Wil
the Minister of EDUCATION AND
SOCIAL WELFARE be plcased to state :

£n) the total number of books given for
transiation to' translating agencies by the
Commission for Scientific & Technical Ter-

‘minology during the last three yoars ;

“'(by the total amount paid to thesc
agencies ;

© thnumbu: nf tmh ‘remaining to
‘bo transiated and published even: »fter the

expiry of the time ;imbnhn pmriﬂo"

o the baoks 5 and

() th-mzof nm.lt;- pﬂdtodw
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and publication has not beea comple-
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THE DEPUTY MINISTER IN THE

MINISTRY OF EDUCATION AND»

SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI1 D.
P. YADAVA): (a) to (d). 62 books for trurs-
tion were given to the existing translating
agencies bv the Commission for Scientific
& Technical Terminology during the last
three years. A total amount of Rs. 16 19
lakhs was released during the same period
for varinus purposes including translation
and publication. No book is pending trans-
lation and publication after expiry of the
time given by the proprietors of the bnoks.
Hence the question of the royalty does not
arise.

Amoant spent on production and publication
of standard books in Indian languages

6478. SHRI V. N.P. SINGH : Will
the Minister of EDUCATION AND 30-
CIAL WELFARE be pleased fo state :

(a) how much money has been speat dur-
ing the last threc years by Goverament for
the production and  publication of staodard
books in Indian languages ; and

(b) out of the titles published, how
many have heen prescribed as  textbooks by
the various Universities ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND 8O-
CIAL WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P
YADAVA) : (a) Grants totalling Rs, 165.
32 lakhs have bzcn relcased to the State
Governments so far for the production of
University-level textbooks in Indian langua-
ges. In addition an expenditure amounting
to Rs. 9.70 lakhs has been incurred on the
production of such books at and central
level (including Rs., 4 lakhs paid to Na-
tional Book trast for productioa of core
books and Rs. | lakh to University Grants
Commission for grant of fellowships for
wﬂung of original books under the su-
pervison of . distinguished university pro-
fessors.)

(b} The required information is being

colicered and will be Jaid. on the Table of
tthq.bhs. o
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Special grants for regular theatres
in Imphal

6480. SHRI N. TOMBI SINGH :
Will the Minister of CULTURE be pleased
to state :

{a) whether the Government of Maai-
pur have recommended to the Government
of India special grants [or the rgular thea-
tres in Imphal, namely Manipur Dramatic
Union, Rupmahal and the Aryan Theatre,
over and above the earlier grants for deve-
lopment of stage, auditorium and light
techniques ; and

(by if so, the amount asked for ?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE ANOD MINIS-
TER OF DEPARTMENT OF CULTURE
(SHRI SIDDHARTHA SHANXAR RAY)
(a) No, Sir.

{b) The question does not arise.

Need for increase in the number of City
Buses plying in and around Imphal

6481, SHRI N. TOMBI SINGH :
will the Minister of SHIPPING AND
TRANSPORT be pleased to state

(8) whether the atuention of Goverge
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ment has boen drawn to the fact that there
is urgent need for increass in the number
of city buses plying in and around Impbal,
especially during the time between 9 A. M,
and 5 P. M., to meet need of the office
and market going public ;

(b) if so, the steps Government propose
to take fn this behalf ; and

(¢) the number of city buses plying
daily gt present and how does it compare
with the position one year ago ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
(8) According to the Manipur Administra.
tion, the peak hours during which increase
B the number of buses plying In and
around Imphal city is required are from
9A.M.to 1l A, M. and from 5 P. M. to
TP. M. only.

{b) The Manipur State Transport Under-
taking placcs additional buses daily during
the above mentioned hours to meet the
traffic requircments.

(c) The number of city buss plying
daily in #nd around Imphal at present is 13,
against 11 one year ago.

Need to Increase Hotel Facilities in Manipur

6482. SHRI N. TOMBI SINGH :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government are examining
the need to increase hotel facilities in
Manipur in order to attract tourists :

(b) if so, the main features of such
additional facililies as are going to be provi-
ded ;

(c) whether any hotel in Manipur has
already bheen given financial assistance
under the tourist devclopment scheme ;
and

(d) if so, the names of the hotels and
the amount given to them so far ?

THE MINISTER OF TOURISM AND
CIVIAL AVIATION (DR. KARAN
SINGH) : (a) Government are aware of the
inadequacy of tourist accommodation facili-
ties at Manipur,

(b) to (d). No conerete proposals for
loan are yet before the Goverament of
1ndia,

Wriwen Anewers 196
Hotels tn Masipie which applied Tor |
Finsncial Assistance asd

Classification

6483, SHRI N, TOMBI SINGH :
‘Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state the
names of hotels in Manipur which have so
far applied for financial assistance and their
classification 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
None, Sir.

Inadequacy of space in Imphal City
Office of I.A.C.

6484. SHRI N. TOMBI SINGH
Will the Mirister of TOURISM AND
CIVIL AVIATION be pleased to state :

(3) whether the attention of Govern-
ment has been drawn to the difficulties faced
by I.A.C. Office staff and the passengers in
the Imphal City office of the Indian Air-
lines due to heavy congestion caused by
inadequancy of space avaiable in the
small building lor the Jast several years ;

(b) whether the present accommodation
for this office belongs to the Indian Airlines;
and

(c) if so, whether there is any proposal
to expand the building ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION {DR. KARAN SINGH):
(a) and (b). Yes, Sir.

(¢) Yes, Sir. Indian Airlines have
plans for expanding the building but due to
financial stringency it has not been possible
to undertake the wcrk, However, toilet
and other facilities in the City booking
office are being improved at an estimated
cost of Rs. 25,000 and these are expected
to be ready for use in three months’
time.

Ceatral Team to study Flood Siteation In
various States

6485, SHRI N. SHIVAPPA : Will
the Minister of FINANCE be pleased to
state

(8) whetbér Government propose to
appoint any Central Study Team to visit
differcat States during the next thre¢ months
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for rmklns an asseasment of the recent flood
damage and the assistance that is necessary
for relief operations ; and

(b) if so, the names of members of the
Study Team ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). As and when
reguests are received from State Govern-
ments fellowing occurrence of floods,
Central Teams are constituted to visit the
States concerned, to make an on-thesspot
assessment of the situation and to determine
the funds that will be required for relief
measures, So far such requests have been
received only from the State Governments of
Kerala and Bihar. The names of the mem-
bers of the Central Teams that will visit
these States have not yet been finalised.

Non-Acceptance of 50 Paisa and 25 Paisa
Coins introduced prior to Decimalisa-
tion of Currency

6486. SHRI ARJUN SETHI: Wil
the Minister of FINANCE be pleased to
state

(a) whether 50 Paisa and 25 Paisa coins
introduced prior (0 decimalisation of the
currenicy are in circulation ;

{b) if so, whether it is a fact that such
coins are not being accepted in the markets
in various parts of Orissa ; and

(c) whether Government propose to
enquire into ihe matter with a view to
abolish this discrimination ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! K. R.
GANESH) : (a) The baif rupee and quarter
rupee nickel coins, bearing the King's effigy
on one side and the figure of g tiger on the
other as also coins bearing the Asoka Pillar
design, introduced prior 10 decimalisation of
currency, still continue to be legal tender
and are in circulation ;

(b) There ars indications to suggest that
these coins, though lepar tenders, are not
ﬁpted by the public in some parts of

L1

(¢) The Reserve Baok of Indta are
seized of the matter and they have taken
astion to give the publicity though the
Govérnment of Orissa that these coins’
contittie' to be legal tender and that there

Wrinew Answars  SRAVANA 8,

Written Answer 118

should be mhﬂﬁﬁnnonthcpmof
the public in accepting them.
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Construction of Subernarekha Bridge

6487, SHRI ARJUN SETHI : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether the Central Government
have suggested to the Government of West
Beagal to provide a portion of money for
the construction of the Subernarckha
Bridge as both the States will be benifited
equally ;

(b) if so, what reply has been received
from the West Bengal Government ; and *

(c) when the technical approval and
financial sanction will be given to the
project 7

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(a) No, Sir. The proposed bridge  over
Subernarekha in Orissa falls on a State
road. The Orissa Government requested
for financial assistance for thc bridge under
the Central Aid Programme of State roads
of inter-State or Economic Imporiance for
which the pattern of financial assistance in
the Fourth Plan is 1009, loan. The State
Government have accepted this pattern of
assistance also, The Government of India
have considered the State Government’s re-
quest and agreed to give 100% loan assistance
for the construction of this bridge, which is
estimated by the State Government to coat
Rs. 74.00 lakhs.

(b) Does not arise,

(c¢) The State Government are them-
selves competent to sanction detailed plans
and cstimates to this project under the dele-
gated powers.

Loams, Gtants, Old Age Pension to Handi-
capped aod Old Persons in Andhra
Pradesh

6488. SHRI M. SATYANARAYAN
RAO : Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased to
slate :

(a) whether there are any schemes for '
the provision of loans, gramts, scholarships,
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nld age pension and other forms of aid for
the ph'sically handicapped, infirn and old
persons in Andiira Pradesh at the Staie and
Central levels:; and : )

(b).If so, the main features of the
schemes, the number of beneficiaries under
each head and the amount of assistance
provided to each calegory of persons
yearly ?

‘THE DEPUTY MINISTFR TN THE
MINISTRY OF EDUCATION AND
SOCTAL WELFARE (SHRI1 K. S. RAMA-
SWAMY) : (a) and (h). The particulars
of the schemes operated at Central level
arg given in the atiached statement,

Details of the schemes operated at the
State Government level are not available.

STATEMENT

1. Scholarships to Physically Handi-
capped Persons

(8) The scholarships are given to
the persons between the age of
14—30 years, annually.

(b) The beneficiaries during the
year 1970, were 114,

(c) To students arc paid scholar-
ships according to prescribed
rates laid down in the rules
regulating the award of scho-
larship to pbysically handi-
capped,

2. Training for Deaf and Particlly Degf
persons

L. Training Cenrre for Adult Deat,
Hyderabad
(a) No. of bene
ficiaries 90
(b) Budget provi
sion for the
year 1971.72, Rs. 2,13,000

I, Scnool  for Portially Degf
Children, Hyderabad

{(a) No, of bene-
ficiaries _ 30

(b) Budget provi-
. sion for the

iy -

year 197172, Rs. 98,000,

JULY 20, 1971
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Deed  Signed hy Mr, K-'hkol for Taking '
Possession of Plot AHotted to Vishwa
) * Yuvak Kendra:
4 .
6489. SHRI C. K. CHANDRAPPAN H
Will the Minister of EUUCATION AND
SOCIAL WELFARE be p.eased to state :

(a) whether Mr. Kuriakos, who signed
the deed for taking possession of the plot
allotted 10 Yishwa Yuvak Kendra was an
cmployee of Bajaj and Company, though he
signed the deed on behalf of the World
Assembly of Youth (W.AY ) ;

(b) whether it has been brought to the
no'ice of Government that the World
Assembly of Youth has been financed by the
C.1LA. and Pentagon ; and

(c) the steps taken by Government to
ensure that the Kendra does not become a
C.1.A. cover organisation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDLCATION AND
SOCIAL WELFARE (SHRI K. S. RAMA-
SWAMY): (a) No, Sir. It has been
reported to the Government that at the
time he signed the lease deed as the Secre-
tary General, WAY, India, he was an em-
ployee of Hindustan Sugar Mills,

(b) As far as the Government is aware,
neither the Kendra nor the World Asscmbly
of Youth has reccived any such assistance.

(c) Does not arise.

Non-Represeatation of Government on
Board of Trustees of Viswa
Yovak Kendra

6490, SHRI C. K. CHANDRAPPAN :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be plcased to state :

(a) the reasons why there is no represen.
tative of Government on the Board of
Trustees of the Viswa Yuvak Kendra,
although Government bad given to the
Kendra substantial financial assistance and
the piot for thv building for the Kendra
was also given at a nominal rate ; and

(b) the nature of control exercised by
Government on the programmes and activi-
ties of the Kendra 7.

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S. RAMA-
W&M‘i} (l) and (b)- The Viswa Yﬁﬂk
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Kendra Is a voluntary organisation and is
. bound by the Rules and Rcgulat ons of its
own. There is no provision for government
representation on the Board of Trustees.
No separate control is exercicea by govern-
ment in the case of voluntary Bodies except
that the grants sanctioned are subject to
proper util;sation and accounting.

Violation of Provisions of Companies Act
by Coal Companles

6491, SHRI C. K. CHANDRAPPAN :
Wilt the Minister of COMPANY AFFAIRS
be pleased to state :

(a) whether 3 large number of coal
companies arc violating the provisions of
the Compan.es Act by not submitting the

Balance Sheet and Profit and Loss Accounts
€every ycar ;

(b) if so, the names of these companies
which have not submitted them in the years
1969, 1970 and 1971 so far ; and

{c) the steps taken against the defaul-
ting companies ?

THE MINISTER OF COMPANY
AFFAIRS {SHRI RAGHUNATHA
REDDY) : (a) to (c). Information is being
cullected and will be laid on the Table of
the House.
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Head Offices of the State Bask of
India

6494, SHRI JAGANNATH MISHRA :
Will the Minister of FINANCE be pleased
to state :

(a) thc names of Head Offices of the
State Bank of India in the countury ; and

(b) the number of Branch  offices
attached to cach of these Head Offices ?

THE MINISTER OF FINANCE (SHRI
YESWANTRAO CHAVAN) : (a) and (b).
The JLocal Head Offices of the State Bank
of india and the number of offices under
cach head office as on 30th June, 1971 were
as below @

Bengal  Bombay  Madras  Delhi  Kanpur  Abmedabad  Hyderabad
Circle Circle Circle Circle  Circle Circle Circle
Calcutta Bombay Madras New Delhi Kanpur  Almedabad Byderabad

51 417 34 366 288 140 244
Tatal 2,280,

Establishment of a Head Offlce of the
State Bank of India at Pama

6495, SHRI JAGANNATH MISHRA :
Will the Minister of FINANCE be pleased
to state :

(2} the criteria of establishing a Head
Office of the State Bank of India ;

(b) whether Patna in Bihar fulfils the
eondiliops of being a Head Office ; and

P

(c) if 8o, whether Government propose
to convert Patna into & Head Office and if
80, since when ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) Local
Head Offices are opened at centres after
consideration of a number of factors, more
important among them being (i) Viability
in resrect of oprations: for the area, (ii)
Proximily to field of operations facilitating



speediér development of business and greater
thrust in operations, and ({iii) Nomber of
branches and sub-offices in the area:
decentralisation of coutrol and operations.

() and (c).. A Regional Manager’s
Office is already in existence et Patna and
it has also has been decided to wupgrade it
into & Local Head Office.
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Proposal to set up a Tourist Centre at
Elumalai, District Cansanore
{Kerala)

6499, SHR1 M. K. KRISHNAN : Wil
the Minister of TOURISM AND CIVIL

AVIATION be pleesed to state :

(a) whether Government are having any
proposal to set up a tourist centre at
Elumalai, Canoanore District, Kerala ;
and

- (b) if so, the main features thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN SINGH) :
(a) and (b). The State Government have a
scheme for the construction of a tourist
bungalow at Ezhumalai. They also propose
to improve the beach and provide direct
aecess 1o it by a flight of steps from the
bungalow,

World Bank Loan for Expansion of
Irrigation Facilities In Kuttanad
and Trichur Paddy Fields in
Kerala

6<00. SHRI M. K. KRISHNAN : Will
the Minister of FINANCE be pleased to
state: _ L
(a) whether the Kerala Goyernment

Pl e i ad WYL Ak

: JULY 30, 1971

mm'm

have approached the Centra) Gmmm..
fcr gettirg loans from: World Bank for the
expansion of Irrigation facilities in Kuttanad
aond Trichur paddy field areas ; and .

(b) if so, the action taken by Govern-
ment in the matter ?

THE MINISTER OF FINANCE (SHRI .
YESWANTRAO CHAVAN): (a) No,
Sir,

(b) Does not arise.

Sending of Natheshwaram Orchestra
to foreign Countries

6501. SHRI C. CHITTIBABU : Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased 1o state :

(a) whether there is any proposal to
send the Natheshwaram Orchestra to foreign
countries ; and

{b) if so, the names of the persons in
the Orchestra team and the countries
proposed to be visited by the team ?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE AND
MINISTER OF DEPARTMENT OF CUL-
TURE (SHRI SIDDHARTHA SHANKAR
RAY) : (a) No, Sir.

(b) Does not aries.
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Bhortage of Hostel Accommodation
for Girls in Delhi Unlversity

6503. SHRI BHOGENDRA JHA : Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :4

(1) whether there is an acute shortage
of hostel accommodation for girls in Delhi
University ;

(b) if so, the extent of the shortage ;
and

(¢) the schemes before Government to
solve this problem ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDULCATION  AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAVA) : (a) and (h). According
to the information furnished by the Delhi
University there is an acute shoriage of
hestel accommodation for  girl  students in
the University. The actual extent of
shortage has. however, not been estimated
by the University avthoritics.

(¢) The University proposes to under-
take shortly construction of a  hosicl for
160 post graduate aromen students,

Fleating Tourist Lodge on Bralimaputra
and Floating Hotel on the Ganga

6504. SHRI BISHWANATH JHUN-
JHUNWALA @ Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased 1o state ;

(a) whether reguests have been made to
the Central Government to  facilitate com-
missioning of fioaling tourist lodge on
Bruhmaputra at Gauhati and for permission
for sciting up of a floating hotel on fthe
Ganga : :

(b) whether Government have consider-
ed both the suggestions ; and

(¢) if so, the decision taken in this
regard ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SIN_G}-I):
(a) to (¢). A proposal has been received
from the Assam Government regarding &
floating tourist lodge on the Brahmaputra
at Gauhsti, which is under consideration of
the Depariment of Tourism. With regard
fo the setting up of a floating hotel on the
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Ganga, no proposal has been reccived by
the Department of Tourism.

QOfficials practising Astrology in the
._'\dinlslry of Finance

6505. SHRT RAMIJI RAM : Will the
Minister of FINANCE be pleased to siate :

{a) the number of oTcials in  the
Ministry of Finance fSecretariat proper) who
are known to be practising astrology ;

(b) how nanv of them are required to
handle secret jobs in the office ; and

(¢) what check is exercised by Govern-
ment that official sccrets are not leaked out
by thesc officiuls to privae parties in the
form of astrological predictions or advice ?

t 3

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) @ (a) If by practising astrology,
the Hon'ble Member has in mind that the
officials are doing so as a means of gainful
employment, the answer is in  the negative,
However, there is an officer who has
asirology for a hobby.

(b} and (¢). Government have not come
across any evidence to show that the
various provisions of the Officials Secrets
Act and drpartmental instructions regarding
handling of secret documents are not being
observed by the said officer,

Refusal to accept Indian Cuarrency
by Air India Officials for
Drinks served during
Flights

6506. SHRI R. P. YADAV : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state

(a) whether Air JIndia officials refuse
to acvept Indian currency during  interna-
tional flichts from Indian citizens for drinks
supplied during the course of flight ; and

(b) if so, the steps proposed to be
taken to avuid such continzencies ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN SINGH) :
(a) und (b) : Under the Reserve Bank of
India’s Regulations [ndian currency cannot
be taken out of the country, aad Air-India
is thereforc mot in a position 10 axept i
on its international flig: ts.
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‘Arrears of Excise Duty’

6510. SHRI BHUYARAHAN : Wil
the Minister of FINANCE be pleassd to
state :

(a) the amount of Excise Duty arrears
pending for recovery in respect of each
State for the last 2 years.

(b) the number of such cases pending
for more than 2 years : and

(c) the steps being taken to realise the
arrears 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) to (¢} : The information is
being collected and will be laid on the table
of the House.

Arrears of Customs Daty

6511, SHRI BHUVARAHAN : Will the
Miagistar of FINANCE be pleased to state :

(») the amount of arrears of Customs
Duty pending for recovery with each Direc-
torate for the last two years ; =

(b) the number of such cases which
are pending for more than fwo years ; and
. {¢) the steps being taken to collect the
arrears ? -
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(iii) If the amount due is not recovered
in the manner indicated against (i)
& (ii) above, certificates specifying
the amounts due from the person
concerned are sent to the Collector
of the district in which the party
owns any property or resides or
carries on business and the said
Cotlector, on receipt of such certifi-
cates, proceeds to recover the speci-
fied amount as if it were an arrear
of land revenue.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b) : A statement show-
ing the number of cases and amount of
arrears of customs duty pending recovety
with each Custom House/Collectorate for
more than two years is attached. .

- (¢) The following steps are being
taken to recover the arrears :

(i) Any money owing to a person by
the Customs Department is deduc-
ted for adjustment of the outsand-
ing demand against that person.
Detention and sale of goods under

the control of the Customs Depart-
ment is resorted to if the owner

(i)
As a result of the steps taken the arrears
pending otherwise than in Courts are Rs, 7.3

fails to pay the duty. lakhs oaly.
Starement

Name of the Custom Amount pending Amount pending  Total amount
House/Collectorate realisation in realisation pending

cases which are otherwise

pending in

Courts

No.of Amount No. of Amount No.of Amount

cases (Rs.)) cases (Rs.) cases (Rs.) .

1. 2, 3. 4, 5. 6.

Custom House
Bombay 1 1,40,558.75 16 16,075.99 17 1,56,634.74
Calcutta 20 1,65,048.00 51 3,13,11000 71 4,78,158.00
Madras 14 82,655.84 10 41,177.59 24 1,23,833.43
Cochin 10 11,722.85 2 14,521.31 12 26,244.16
Gon 23 24,42,85930 1 21352 24 244307282
Collectorate
Delhi — - 96 1,61,558.88 96 1,61,558.88
Chandigarh — - 6 81,939.95 6 81,939.95
West Bengal 2 29281875 3 3,701.27 5 2,96,520.02
Madurai - - 71 1,01,172.89 71 1,01,172.89
Ahmedabad i 61,669.75 — - 1 61,669.75
Paina ' — -— 3 125.00 3 125.00
TOTAL 91 31,97,33324 259 7,33,59640 330 39,30,929.64
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Closing Down of Certain Services of
Alr lndia

6513, SHRI MUHAMMED SHRIFF :
SHRIT BISHWANATH
JHUNJHUNWAL A
SHRI C. CHITTIRARU :

Will the Minis'et of TOURISM AND
CIVIL AVIATION be pleased to state ;

(a} whether Air India hus s'orned its
services to P-ague. Zurich and Amsterdam
from July, 1971 : and

(b) if so, the reasons for the same ?

THF MINISTER OF TOURISM AND
CIVIL AVI“ TION (DR. KARAN SINGH)

(a) ana (b1 ; Afrer a carefu! as<essment of -

teaffic market and f1s commercial viability,

JULY 30,1971
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Air;fndia has atot!pcd. ohﬂiliau ;._ils: mhﬂlu-
led services: through Prague, Zurich and
Amsterdam from the 17th July, 1971,

Central Soelal Welfure Board

6514, SHRI DHARAMRAO AFZAL-
PURKAR : Will the Minister of EDU-
CATION AND SOCIAL WELFARE be
pleased to state :

(3) the names of the Members of
Central Social Welfare Board serving at
present, State-wise ;

(b) the number of sittings of the Board
taken place during 1970-71 ; and

(c) the main decisions taken at those
sittings 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION  AND
SOCIAL WELFARE (S8HRI K. 5. RAMA-
SWAMY) . (a) The nar:cs of the members
oy the Centrul Social Welfare Boart (General

Budy) represemting the States and  Union
Territuries .
Andhra Pradesh Smit. Konda Par.
vathi Devi.
Assam Rani Manjula Devi.
Bihar Prof. (Smt) Kala-
vati Tripathi,
Guraral Kumari  Indumati
Chimanial Sheth.
Haryanu Smt, Shamsher
Bahadur.
Himachal Pradesh  Smut. Satyawati
Dang, M.P,
Jammu & Kashmir Smt, Shakuntaia
Rani Lal Sareen,
Kerala Vacant,
Madhya Pradesh  Smt. Vimla Sharma.
Maharashua Smt. Kusumtai
Wankhede.
Mysore Smt. Leela Devi
R. Prasad.
Nagaland Smt, V. Zopianga.
Orissa Smt. Sudhanshmali
Ray,
Punjab Smt. Harcharan
~'Kapr Gill,
Rajasthan . Vacant.
Tamil Nadu - . Smt. Mary Civb

- wala Jadhav.
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 Uttar Pradesh

- 8mt., ~Litla R,
. . Biswas,
West Bcnnl Smt. Sudha Roy.
" Pondicherry - Smt. Lila Indrasen,
Tripura Smt. Sanghamitra
Chatterjee.

{b) One, viz. the first "Annual General
meeting of the Central Social Welfare
Board,

(c) Important decisions taken in the
meeting are :

(i) The report of the Centeal Social
Welfare Board for the year end-
ing March 31, 1970 was adopted,

(ii) It was resolved that the assets
and liabilities as appearing in
the balance-sheet of the Central
Social Welfare Board as on
1.4,1969 be taken over by the
Central Social Welfare Board
(Company).

(iii) It was resolved that the accounts
of the Board for the year end-
ing March 31, 1970, be adopted.

(iv) The final report of the auditors
was adopted.

Grant of Loans to Agriculturists in
N.EF.A.

6515. SHRI C. C. GOHAIN : Will
the Minister of FINANCE be pleased to
state :

(a) the number of loan applications
sanclioned by the nationaliced banks to
the agriculturists in N.E.I'.A, since nationa-
lisation and the amount thereof ; and

(b) the pumber of applications pending
and the reasons for the delay im their
disposal ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRO CHAVAN): (a) The
State Bank of India which only has branches
in N.E.F.A., did not sanciion any loan to
agriculturists there upto March, 1971,

_(b) Information is being coliecied and
will be laid oa the Table of the House.

Education through Television

6516, SHRI G. Y. KRISHNAN:
Will the Minister of EDUCATION AND
SCCIAL WELFARE be pleared to siate :

(@) whether _education through televi-
Hon hag been proved successful in Delhi ;

(b) If so, the number of students, class-
wise, who have been benefitted by this
scheme ; and

» (c) the total expenditure incurred
annually on this scheme ? :

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL. WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAVA) : (a) Educational Tele-
vision programme are intended 10 supple-
ment the normal school education in Delhi.
The programmes have been found quite
usefui.

(h) The Fducational Television Pro-
gramme in Delhi is intended for students of |
classes VI to XI. The number of students
who are benefitted by this programme at
present is approximately as under :

- B —

Claes No. of students
Vi © 43.000
VIl 43,000
vin 41,000
1X 13,000
X 13,000
XI 12,000
Total : 1,65,000

(¢} The requisite information is being
coliccted from the ] & B Ministry and the
Delhi Administration and will be supplied
when available,

Scheme to extend Modern Facilities at
Important Places of Pilgrimage

6517. SHRI G. Y. KRISHNAN:
Will the Minister of TOURISM AND
CIVIL. AVIATION be pleased to state :

(a) whether there is any scheme to
extend atl modern facilitics to the pilgrims
and others at important places of pilgrim-
age such as, Agra, Banaras and Rishikesh
in Unar Pradesh, Belur and Halebid in
Hassan District and Kulbagal in Kolar
District of Mysore Staie ; and

{b) if so, what are the schemes ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). There is no specific scheme



to extend modern facilities to ail phou'

. pilgrimage. However, efforts are being
made within the order of Plan priorities
_.necessitated by the limitation of resources,
~ to provide facilities at as many places o
tourist importance as possible, During the
Second and Third Five Year Plans under
the Centrally aided programme, Rest Houses
bwer alia were constructed at Agra, Varanasi,
Hassan, Hardwar, and a pilgrim shed at
Rudraprayag, and impruvements were
carried out 1o the Rest Houses along the
pilgrim route to Badrinath and Kedarnath.
In the Fourth Plaa, it is proposed to cons-
truct a Reception Centre-cum-Motel at
Varanasi, a Reception Centre at Agra and
to expand the Rest House at Hassan in the
Central Sector.
i
Openng of Branches of Nationalised Banks
in Certain Districts of Bihar

6518. SHRI BHOGENDRA JHA :
Will the Minister of FINANCE be pleased
to refer 1o the reply giveo  to “Unstarred
Question No. 3763 on the 2nd July, 1971
and state the names of places in the Dis-
tricts of Darbhanga, Saran, Mazaffarpur
and Saharsa in Bibar where branches of the
rationalisad banks are likely to be opened
by the end of the present financial year 7

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : The names
of places asked for are not readily available
These are being collected and will be laid
on the Table of the House as soon as they

become available.

fagre ¥ fufream spet sgs
¥ am wTgwT ¥ wwr afw

6519. it siee Ture foy : wr few

ot g Fad W §U & [ :
(%) fagre & xR smesT wo
¥ 419 e feadr ufe e

;

grawT A W WK

(v) afx g, & TN muﬂu

mﬁﬁi‘fﬂq awrt% m‘mtm
ml? -

JULY 0, 19N

(@) w1 3w ot w7 alw oy

Wit Amwers 14D
- faw wvarem ¥ vow aaR (st %o
e w@w) : (%) ‘frfewma  amvw
e’ A wT e fanifedt A0 8
fey, qar & g fw “Hod fefewas
AT G’ A N gw Pt
ot vy §) fagwr we-frafa wi-
w-urgRr (Hew) vawer & wrdoy §
four wrar &1 “dgd Prfiwas wrewr
E ¥ 9T 7.19 T® Wy 7 wiw-
%< % ufg werar §1

(w) o, s o ady ff & ) =t wiw
¥y, 5.69 wre w3l N wiw, ss@g
wftel # frgera F ow Qw ok R
aur A7 1S wrwwed, wf 1971 A
14,000 wyaY #Y wifes feeal & war
o g &

(w) ag wer § AEY IzaT

iz gt oy o
Craaw aifan won

6520. st wfwre sTe wTAy @0
g ot ofcegn == og 39 A
I w4 fr

(%) = aewre wr frwre wizr fos-
gl a%% M UL A9 Wifww FW
ol Sl

(w) ofc o, @ gE% w1 @
¥
suiin ord awr g ot sfog
Wit (ot T ) ¢ (%) W oA
tmmﬁmwﬁtt e

() =k wyel 9 s g
o ¥ ifwa wor ¥ frg Praffes st
& wen & v g weardl ¥ QAT

&y & Ay e s
Biiihole Sliph it it



'.'!.4!.-

mmama«tww«i
w«mtﬁq‘iiﬁm
LR

6521, it sy draw Frg - ¥ faen
ﬂtnmqumﬁw
ﬁﬁs

(%) war gy A ¥ aqglas
wrfaa & sl &) wer aoms 3y arafer
¥ 78 qf &1 e A P s }

(&) war ¥ S qreqwy g wdw
Rfe ¥ s w1 g Y v wwR
T

(7) aTErT @h warw ofax N

™ Fiex X fav qqew v ww § frad
ofy 4@ ?

foran ot wamm weanw s
IT-gRt (st %o gHo wrATEATAY) : (%)
B (7). frad a0l & werw & k¥
gy wafry vy & adftm wfr S
¥ gypfar afrt A ggeaw faor 3
% fan ¥YE Qyway 7t & wwwen wow
TR feermm w3w, ¥, A9,
wer 93w, gftr, arfgaarg, feedt aar
Ty, Taw st N ¥ uwggfaa arfaay
% fog oy wowl & 2y fafore sravar
™ & 1 spafaa anfaal & Al § AwE
% R aefvd wrdrey & frg v afamn
1200 & SO0 ¥qT a% &7 Iqq0T f2ar
war {1 goem W wAufa oF Tow @
Tt o # ey qffeqfiat & w3-
AT Fer-fimr Y 80

ity &% ¥ W T wagfea
it & st reroraar whw X § 1
i wit Y ¥ wwt & fraig &
%1 et W e w0k & g IR
W Ay ot ot et § 1 € W A
TR yfr gw ol ot ) ot e
BAALRLL L R R

m Auwn _ SRA\'ANAC. 1893 (&1&!) - Written dmm

ta2

wre gfn wfirgn Wl § W o
¥ & faq IgEr weqrer &Y fear
wrar § 1 el R smme feam W@
oy wrare qfcdyommt & qrsrar &
o v gy aagd A, Fad oy
gfua afaal & o aifaer §, asel &
fag ot w1 qwr e v & fag
AT I TE & | WT AT TH FIAAR ¥
oflT awas ¥ 19 6 gy« faq am
b § 1| ag dYorar wig wida, fagre, o
R, JAUT A% afggw ama § aw @
¢

Constraction of Lateral Road in Blhar

6522. SHRI N. K. SINHA : Wil
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether a lateral road passing
through the District of Purnia-Sharsa-
Darbhanga, Muzaffarpur and Champaran
in Bihar is being constructed to meet
defence requirements of the country ;

(b) whether the same has been com-
pleted ; and

(c) if not, the reasons for the delay ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(8) 10 (c). The lateral road passing through
the district of Puraia, Darbhanga, Muzaffar-
pur and Champaran is being constructed to
meet the various needs of the area includ-
ing civil and non-civil requirements. This
road does not pass through Sharsa District.
The major portion of the roud has already
been completed. Some rcmaining items of
work for completing the remaining portions
of the road wiil also be completed by end
of March, 1972, except the bridge over the
River Gandak at Dumariaghat and its
immediate approaches, which are expected
to be completed by December, 1972,

Use of English as Medium of Instruction
In Schools in NEFA
6523, SHRI C. C. GOHAIN: Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(%) whether tho Ageacy Councilors of
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the NEFA area have reccommended to the
Government of Tndia that English Janguage
be usted as medium  of ‘instruction in the
schonls in NERA from class IV oaward,
hesides Hindi language, as compulsory sub-
ject and Assamese language be taught ix
lower primary schools : and

b} if 4o the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELPARE AND IN THE
DEPARTMENT OF CULTURE (SHRE
D. P. YADAVA) : (a) NEFA Admistrition
intimated that the Agency Council fa 1 Neir
meeting held on 10th and 1ith August, 1970
recommended as {ollows !

(@) Assamese should continue  to
remain as medium of instruction
in the primary stage ;

(b) English should be the medium  of
instruction from the middle stage
onwards ;

(¢) Hindi should be taught as a com-
pulsory subject throughout ;

(d) Teaching of English as a subject
should be started as early as possi-
ble. The precise stage at which this
should be dont should be decided
in consultation with experis.

(b) The matter is under consideration.

Air Service from Mohanbari to Pasi Ghat,
Teju and Doporijo

6525. SHRIC. C. GOHAIN: Wil
the Minister of TOURISM AND CHVIL
AVIATION be pleased to stale whether
Government propose t start an air service
from Mohanbari to Pasi Ghat, Tcju and
Doporijo, and if so, when ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
There is no such proposal under considera-
tion,

Denominational Colleges in Delhi

6526. SHRIMATI MUKUL BANER-
JEE :  Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased to
stite the number of denominational Colicges
in Delhi and their names ?

IULY 30 1971 .

-THE DEPUTY MINISTER IN 'I'HB
'MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND ' IN THE
DEPARTMENT OF CULTURE (SHRI
D. P, YADAVA): According to Dethi
University Act, Colleges which are maiy
tained or admitted 10 its privileges by the
University are cither affitiated or constituent
colleges and there is nn category of deno-
minational colleges. Admission in the
colleges of Delhi University s open to all,
irrespective of religion, caste or creed.
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‘Appointment of a Comwmittea to Examine
Problems of Calcatta University

6528 SHRI MUKHTIAR SINGH
MALIK : Will the Miaister of EDUCA-
TION AND SOCIAL WELFARE be
pleased to state :

(2) whether there is any proposal under
consideration of Government to appoint a
committee 1o examine the problems of
Calcutta University in all aspects including
the restructuring of the University ;

{b) if so. the composition of the Com-
mittee ; and

(¢) the time by which the Committee
will submit its report to Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL. WELFARE AND IN THE

DEPARTMENT OF CULTURE (SHRI
D. P. YADAVA) (a) and (b). The
University Grants Commission has decided
to appoint a Commitice o examine the
developmental problems of Calcutta Univer-
sity, The terms of refercnce and the
composition of the proposed Committee are
under consideration of the Commission.

(¢) Does not arise,

Alleged Misusc of Loans given to M/s, Sen
Ralcigh Co. Ltd., Asaosol

6529. SHRI MUKHTIAR SINGH
MALIK : Will the Minisier of COMPANY
AFFAIRS be pleased to state .

(a) the amount of loans granted by
Government or by Central public financial
institutions during last three years to M/s.
Sen  Raleigh Company Ltd., Asansol,
Manufactyrers of cycles in the Country ;

(b) whether Government have received
tomplaints regarding the misuse of these
loans by the Company ;

(c} whether Government propose to hold
an enquiry into the matster ; and

{d) if pot, the reasons therefore ?

THE MINISTER OF COMPANY
AFFAIRS  (SHRI  RAGHUNATHA
REEDY) : (a) 10 (d). Information is being
cullected and it will be laid on the Table of

. ke House, N _
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Commuaications sent by Ministry of Finance
to Hindi Speaking States

6531. SHRI N. 8. BISHT : Will the
Minister of FINANCE be pleased to state :

{a) the total number of communications
sent by the Ministry of Finance (Sccrc:ari_at)
Department-wiie to the Hindi Speaking
States during the period from ist January,
1971 to 30th June. 1971 and how many of
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tbem ‘were: sent Buﬂsh mlrndﬂu
reasons for not sending them in Hindi ; and

" (b) whether arrangemen's exist in each

Department for Hindi ~English trgnslation
and if not, the steps taken to augment the
same ? - .

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K R.
GANESH) : (a) The information is not
readily available, 1t ix being collected and
will be laid on the Table of the House.

ﬂl) Arrangements exist in each Depart-
ment of the Ministry of Finance {Secretariat)
for . Hindi-English transiation  either
uepautely or by pooling with other Depsrt
ments.
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Recommendations of the Major Ports
Commission

6537. SHRI INDRAIIT GUPTA
Will the Minister of SHIPPING AND
TRANETFCRTS be pleased to refer to the
reply given to Unstarred Question No,
4510 cr tl ¢ 18th Aagust, 1970 und state :

() which of the recommendztions of

JULY 30, 1971
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the Major Ports Commission Governmen!
have decided to accept or reject ; and

(b) action taken to implement the
recommendations which have been accepted?

THE MINISTER OF PARILAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(a) and (b). The recommendations in ques-
tion are under detailed examination by the
Government and it will take some time
before final decisions are taken,

Agreement for aid from USA
6538. SHRI M. M. JOSEPH :
SHRI JADEJA :

SHRI SAMAR GUHA :

Will the Minister of FINANCE be
pleased to state :

(a) whether India has signed an agree-
ment for some additional non-project aid
from U. S. A. ;

(b) if so, the terms and conditions of
the agreement ; and

(c) the purpose for which this aid is
proposed to be utilised ?

THE MINISTER OF FINANCE (SHRI
YESWANTRAO CHAVAN) : (a) A non-
project loan agreement for § 155 million was
signed with the US Government on March
13, 1971. An amendatory agreement raising
this amount to,$ 170 million was signed on
April 22, 1971, On July 9, 1971 another
amendatory agreement was, signed for an
additional § 20 million raising the original
loan amount to § 190 million.

(b) and (c). The loan is repayable over
40 years inclusive of a 10-year grace period
with interest at 2% per annum for the first
10 years and 39, per annum thereafter,
The lean is intended for financing the import
of a variety of items like fertilizers, industrial
raw materials, maintenance spares, ctc. from
the U. S. A. and certain eligible lower-
income countries.

Examination of Tax Structure

6539. SHRI M. M. JOSEPH : Will
the Minister of FINANCE be pleased to
state :

(a) whether the need for a thorough
examination of the tax structure and its re-
lation to public spending was demanded by



the participants in the Symposium on. Union
Budget for the year 1971-72 conducied by
the Dewan Chand Institute of National
Affairs recently : and

(b) if so, the reaction of Governmenj
thereto 7

THE MINISTER OF FINANCE (SHRI
YASHWANTRAO CHAVAN): (3) Yes,
Sir.

(b) The country’s tax structure is kept
under constant review. Government do not,
however, consider it necessary at this stage
to appoint a taxation and expenditure com-
mission as suggested by the participants of
the Symposium.

Assistance to Small Farmers In
Mysore State

6540. SHRI K. MALLANNA :
SHRT K. LAKKAPPA :

Will the Minister of FINANCE be
pleased to state :

(a) whether the small farmers of Mysore
State have heen provided with banking
facilities ; and

(b) whether any guidelines have been
laid down for assisiance to small farmers in
the State of Mysore for the development of
Agriculture ?

THE MINISTER OF FINANCE (SHRI
YASHWANTRAO CHAVAN) : (a) Small
farmers who approach the public sector
banks in the country, including those in
Mysore State, with technically feasible and
economically viable schemes of agricultural
development are given credit by these banks
provided there is no physical difticulty in
ensuring adequate supervision of the proper
utitisation of the loans and their due re-
covery.

(b) Yes, Sir. The set of guidelines
issued by the Reserve Bank of India to all
commercial banks to assist small farmers in
the implementation of their agricultural
schemes also automafically take care of such
farmers in Mysore State as well.

Amount of Movey given by Nationalised
Banks to Farmers in Mysore

6541. SHRI K, MALLANNA :
SHRI K. LAKKAPPA :

Wil the Miister of FINANCE be
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pleased to state the amount of money which
has been gpiven by the Nationalised Hanks
since nationalisation of banks to the farmers
of (i) Mysore State and (ii) Tumkur Dis-
trict of Mysore State and on what
terms ?

THE MINISTER OF FINANCE (SHRI
YASHWANTRAO CHAVAN): The com-
parative figures of direct finance by 14
nationalised banks to the farmers in Mysore
State are given below :

(Amounts in lakhs of rupees)

As at end of

As at end of
June, 1969 March, 1971
No. of Amount No. of Amouant
Accounts outstand- Accounts outstagd-
ing ing
32302 491,52 71023 1376.45

e

Information in re:pect of Tumkur Dis- ,
trict is being -ollected and will be laid
on the Table of the House. The terms and
conditions in respect of advances 1o agricul-
turists mainly depend upon the purpose of
the advance and the nature of the scheme
financed. The nationalised banks do not
generally insist on mortgage of land in res-
pect of crop loans for small amounts. The
rate of interest charged by these banks in
respect of agricultural advances generally
varies between 9%, and 10}% per annum.
Broad terms and conditions attached to cer-
tain types of agricultural advances are
shown in the statement laid on the Table
of the House. [Placed in Library. odee No.
LT--778/71.]

Amount of Income Tax Outstanding against
M/s. Escorts Ltd. Baugalore

SHRI K. MALLANNA :
SHRI K. LAKKAPPA :

Will the Minister of FINANCE be
pleased to state :

(a) the amount of Income-tax arrears
outstanding against M/s, Escorts Ltd. Ban-
galore ;

(b) since when this amount has been
outstanding ; and

(c) the steps taken or proposed to ba-
taken to realise this amount ? .

6542,



* THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI K.R.

GANESH) : (a} There is no ‘uch company
as M/s. Escorts Lid. Bangalorr., However,
there is a company named M/s. BEscorts Ltd.
Delhi, assesied in the charge of Commis-
sioner of Income-tax (Central), Delhi. The
amount of Incomestax arrear outstanding
agaiast the said company is Rs. 20,99,2/7j-

(b) 1st February, 1971.

{¢) The above demand pertains to addi-
tional advance tax considered due for the
assessment. year 1971-72, The asscssee has,
however, subsequently filed a return of in-
come according to which the advance tax
already paid by it is more than the regular
tax due on the basis of the income shown
in She return. The additional advance-tax
demand mentioned above accordingly awaits
adjustment on completion of the assessment
for the year.

Evasion of Income-Tax in Mysore

6543. SHRI K, LAKKAPPA : Wwill
the Minister of FINANCE be pleased to
state :

(a) whether there have been many cases
of lncome-tax <vasion in the State of My-
sofre ;

{b) if so, the names of persons or firms/
companies who arc defaulters for evasion of
income-tax and the cases in respect of which
arrcars of Income-tax amountiag to more
than rupees one lakh are oulstanding

(c) since when this amount has been
outstanding for realisation ; and

(d) the steps taken or proposed to be
taken to realise the amount ?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Yes, Sir. There bave been
some cases of tax evasion in the State of
Mysore.

(b) Information is being collected and
the list of persons who have concealed in-
come above Rupees one lakh for the assess-
ment year 1970-71 and those from whom
more than one lakh was due on 31-3-1971
will be placed on the Table of the

() and (d). Information is being coi-

lective and will be placed on the Table of_

the Sabha.
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6544, Sl-llll K. LAKKAPPA wilt
the Minister of SHIPPING AND TRANS-
PORT be pleased to state : :

{a) whether great difficulty is felt due
to shartage of over-bridges in  the Tumkur
District of Mysore Stite :

(b) whether Government of Mysore
have finalised anv plan to construct nuw
Bridges in the District of Tumkur in that
State ;

{c) the names of such places where new
bridges will be constructed ; and

(d) the funds allocated for the pur-
pose ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHR! RAJ BAHADUR) :
(a) to (d). The requisite information is be-
ing collected from the State Government
and will be laid on the Table of the Sabha
in due course.

Recruitment of Traffic Stalf by
Indiap Airiines

6545, SHRI K. LAKKAPPA : Wwill
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether the Indian Airlines propose
to recruit more Traffic Stzff on all main
airports (o stop over-time payments to the
staff ; and

{b) if not, the reasons therclor ?

THE MINISTER OF TOURISM AND

. CIVIL AVIATION (DR. KARAN SINGH):

(a) and (b). No, Sir. Siaff is only kept on
overtime for specific reasons such as delay/
disruption of services and operation of
additional urgent flights or absentecism.
Recruitment of additional traffic staff is not,
therefore, considered necessary by the Cor-
poration. .
Agencies M by Ruby General
~ Insurance Cnm L.

6546.  SHRI K. LAKKAP‘PA : wil
the Minister of FINANCE bcyieuedto
sate : -

(&) tuh- m md number hf W“



which have been ‘closed by Ruby General
Insurance Co. Ltd., since nationalisation ;

(b) whether out of these closed agencies,
some belonging to fts high officers. viz,
Divisional Managers, Dnstrict Managers and
Managers ; and

(c) the time for which these agencies
have been runping and the total amount
paid yearly to these agency-holders during
the last three years and causes of their
closure ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : (a) The Ruby
General Insurance Company Ltd. has not
closed any agency sirce the promulgation of
the General Insurarce (Emergency Provi-
sions) Ordinance, 1971.

{b) and (c). Do not arise.

Prosecution of Firms under Monopolles and
Restrictive Trade Practices Act

6548. SHRI K. MALIANNA :
SHRI S. M. KRISHNA :
Will the Minister of COMPANY

AFFAIRS be pleased to state ;

(a) whethec 200 firms have been prose-
cuted under the Monopolies and Restri.tive
Trade Practices Act;

(b) if so, the names of those Com-
panies ;

(e) the action propused to be taken
against the firms which have been prose-
cuted ; and

(d) the number of Companies which
ha ve been registered under the Act ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) ; (a) No, Sir.

(b) and (c). Do not arise,

(d» Up to 15th July, 1971. 752 under-
takings were registered under section 26 of
the MRTP Act, 1969.

Functioalog d’ Industrial Recoustruction
- Corporation

6549. SHRI SAMAR GUHA : Will
the Minister of FINANCE be pieased to
tsate : '

(8) whether the pewly set-up Industrial
Reconstruction Corporation - _h3s . tsrted

ttmdonlqhwtw
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(b) if 30, whether any plan has been
drawn .out by the Corporation for recovery
and development of industries In Weﬂ
Bengal ; and

(c) if so, the steps almdy tllcenin
this direction ?

THE MINISTER OF FINANCE (SHR1
YESHWANTRAO CHAVAN): (a) Yes,
Sir. '

(b) and (¢). To begin with, the Indus-
trial Reconstruction Corporation of India
Ltd. will dcal with urgent industrial
probiems of Calcutta and Eastern Region
specially problems relating to rehabilitation:
and revival of sick and closed industrial
concerns. A major portion of the Corpo-
ration’s work is likely to consiste in
providing risk and loan capital so as to
enable early revival of units.

The Corporation has so far sanctioned
6 proposals for revival of closed/sick
industrial units all situated in West Bengal.

Payment to Auditors by Public Limited
Companies

6550. SHRTI RATTANLAL BRAHMAN :
Will the Minister of COMPANY AFFAIRS
be plecased to state :

(a) whether Government’s attention has
been drawn to the recent survey conducted
by “Economic Times” about the audit
payment by 501 large and medium sized
public limited companies :

() if so,
survey ;

(c) whether 30 per cent of the total
payments to auditors were in the names of
fees for other services rendered by the
companies to cover up illegal payments to
the auditors ;

the main findings of the

(d) if so, whether Government propose
to institute any inquiry 1o examine this
aspect ; and

(e). if not, the reasons therefor ?

THE MINISTER OF COMPANY

AFFAIRS {SHRI RAGHUNATHA
REDDY) : (a) Yes, Sir, -

(b) The findings of the survey appear
in the Economic Times dated 21.671. =~

(e! to(e} 'l"ho Gommt is looking
{nto the matter,
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Contract for Designing Totersational Airports - (b) if, 50, whether a0y enquiry has been
in the Country made into the marter ;

6551, SHRI INDRAJIT GUPTA : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether a French Firm, ‘Airport
de Paris”, has been given a contract for
designing International Aijrports in the
country ;

{b) if so, date of the contract and the
amount of foreign exchange involved :

(c) whether  subsequently, another
United States firm, M/s, Fuller and Sado
has been appointed for the same purpose ;

(d) if so, the rcasons for employing two
designers ; and
t(e) whether it is a fact that the United

States’ firm has no experience in airport
designing 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KEARAN
SINGH) : (2). (¢) and (d). The two
foreign Consultants have been cengaged

for different purposes. While the
French firm will prepare the Master Plans
of terminal complexes at Delhi, Bombay
and Madras airports, and programme
drawings for the passenger terminals, Dr.
Buckminster Fuller will develop the
architectural concepts and schematic designs
for the passeager terminals,

(b) The contract with the Freach firm
was signed on 24.271. The consultancy
feels will be 4,76,190 French Francs.

(¢) Dr. Fuller is a renowned authority
on a wide spectrum of architectural
maltters.

Minting money at Coin Counters by the
Clerks of the Reserve Bank of India,
New Delhi

6552. SHRI G. VENKATASWAMY :
Will the Minister of FINANCE be pleased
to state :

(a) whether the attention of Govern-

ment has been drawn to an article with the
caption 'Minting money at Coin Counters’
appearing in the ‘Hindustan Times' New
Delhi dat=d the 3rd July, 1971 wherein It
has been mentioned that the Clerks at the
Re-erve Bank of India Coin Counters in
New Decihi are making money out of the
g."-us '

fc) the action taken minat such
persons who are making money at the
gounters ; and

(d) the steps taken to streamim the
system of distribution of change from
different counters of different persons ¥

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) to (¢). Government's
attention has been drawn to this news item,
but, on inguiry, the allegation appears to
be unfounded,

(d) A statement is laid on the Table of
the House,

Statement

The Reserve Bank of India. New Delhi,
have got 6 small cein counters for the
public and one small coin counter for
Government Departments, public under-
takings and large establishmeants/firms ete.
At public counters, small coins in  different
denominations worth about Rs. 20;- per
person are issued at persent,

2. At the Deparimental
Bank is issuing small coins on
basis as follows :

Delhi Transport

counter, the
weekely

Rs. 10,000 per week on

Undertaking Mondays

Post and Rs. 3,500 per week on

Telegraphs Mondays

Banks Rs 150/-to Rs. 2300/-
per bank per week
depending on  their
locations/transactions
on Tue:days,

Super Bazar Rs. 7,000/- per. week
on Wednesdays or any
other day.

Northern Railway Rs. 4,000/« per week
.on an average on days

fixed mutually

Usually in the first
.and last week of every
“ month to the extent
permitted by stocks.

3. The Treasurer; the Assmam Currcnry
Offiser, and the Currency Officer of the
Bank pay frequent visit to the small ol
counters to ensitre smooth distribution and
10 attend to complaints, if any.

Government
Departm _nts
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Villages in Kersla inhabited by Harijans and

Scheduled Tribes which Lack Drinking
Water Facllities

6553. SHRIMATI - BHARGAVI
THANKAPPAN : Will the Minister of
EDUCATION AND SOCIAL WELFARE
be pleased to state : .

(a) the number of villages inhabited by
Harijans and Scheduled Tribes in the State
of Kerala, where facilities for drinking
water have not been provided ;

{b) whether the people of these villages
have to go to distant places to fetch drink-
ing water ; aad

(c) if so, the time by which Goverment
would be able to provide drinking water in
the said villages ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. 5. RAMA-
SWAMY) : (a) to(c). The information is
being collected from the State Government
and it will b2 laid on the Table of the
House as soon as it is received.

Institutional Credit secured by Agricalturists

6554. SHRI BHOGENDRA JHA :
Will the Minister of FINANCE be pleased
refer to the reply given to  Unstarred Ques-
tion No, 3764 on the 2ad July, 1971 and
state :

(a) whether information regarding the
number of persons, State-wise, having secu-
red above ten and fifty thousand rupees
respectively as institutional credit for agri-
cultural purposes has since been recei-
ved ;

(b) if so, Government's reaction thereto;
and

(c) whether it is proposed to put a
cciling on the maximum amount of institu-
tional credit received by any single family
for agricultural purposes and if not, the
reasons therefor ?

THE MINISTER OF FINANCE (S5HRI
YESHWANTRAO CHAVAN) : (a) No, Sir.
Not Yet,

(b) Does not arise. .

(¢) The basic policy of the nationalised
banks is to provide production-oriented
‘Erlcullunll dovelopment credit.  The total

oSingle family has
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quaatum of credit is decid:d on the basis
of production requirement and the repaying
capacity of the borrower cultivator There
is a'so no evidence yet to show that any
obrained disproprotiona~
tely laree quantam of institutional finance
for agricultural purposes, '

Central Road Transport Corporation Ltd.

6€555. SHRI ROBIN KAKOTI : will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether the Central Road Transport
Corporation Ltd., has become a heavily
losing concern ; and

(b) if so, the reasons therefor and the
steps taken by Government in this re-*
gard ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
(a) The Central Road Transport Corpora-
tion suffered losses during the past five
financial years, The figures of losses are as
under :—

Year Amount (Rs. in lakhs)
1966-67 16.32
196768 —— 16.69
1968-69 2480
196970 ... . 21.36
19%0-71 17.30*

*These are provisional figures as the

accounts for yecar have mnot yet been
audited.

(b) The reasons given by the Corpora-
tion for the losses suffered by it are indica-
ted below : -

(1) Rising cost of operation on account
of various faclors without cotres-
ponding increase in the freight
rates in a highly competitive mar-
ket (from 1965-66 onwards).

(2) High percentage of idle ess of
vehicles mainly due to inalequate
workshop facilities (from 1966-67
onwards).

(3) tHold ups at Ferry Ghats Octrol
posts (from 1966-67 onwards).

{4) Difficulties in getting regular per-
mits (from 1966-67 onwards),
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(6) Fall on out-agency traffic &om
New Bongaigaon to Gauhati from '
the middie of December, 1966,

- (7) Tncrease in the cost of fuel and
‘sphres (a regular phenomeénon):

(8) Rise in M. V. Tax in Assam

~ (1966). _
(9) Increase in the cost of tyres (1965.
66 and 1968-69).

(10) 47.day strike by drivers and kha-

lasis at Kalaikunda in 1968 and 39-
day strike by all operative staff in
Eastern Region in 1969,

(11) Very bad road condition between
Panskura and Haldia and between
Nergundi and Paradeop (1967-68
and 1968-59):

(12) Unduoc detention of empty as well
as lodded trucks at the weigh-
bridges at Paradeep (1968:69 snd
1969-70).

(13) Failure of the Company's labour

mtmctnr to supply adequate la-

bour at Nergundi for about 2

months (1968),

Premature failure of tyres by rea-

son not merely of bad roads but

the extremely arduous operational
conditions at Paradeep wheére the
dumping site was limited in area

and ore had to be stacked upto a

height of about 30 ft. (196768 to

middle of 1969).

(15) Rise in wages of drivers and khala-

sis a3 a result of introduction of

regular pay scales from October

1968 and upward revision of their

scales from July, 1969 together

with provision of medical benefits
and other amenities.

Difficulty in procurément of tyres,

tubes did flaps by reason of their

géneral scarcity in the country

(from 1968-69).

(l‘?} Introduction of regular pay scales
% mechanical staff from July,

(14)

(16)

(18 Lar,e number of accidents due to
rash aid  reghigent drfviu (from
196788 dawiirdd).

"m'x:fﬁ; 1073 N
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(20) Floods, Bundhs snd othar distur-

. bances including strike in the Cal-

~ cufta Port resulting: in- suspension

of traffic for considerable periods
(from 1966-6‘? onwards),

(21) Lack of dinciplme among cerum
~ sections of employees noticeable
partieullrly from 1967-68.

The Government of India had appoinied a
Committé¢ under the Chairmanship of the
Managing Director of the Central Road
Transport Corporation to examine the work-
ing of the Company. This Committee has
made severa) suggestions for streamlining the
Company's operations and action i being
taken to implement these suggestions, as far

as possible,

Art pieces stoléen snd listed in Balletins
publisited by |Private Museoms and
<ol ectors

6556. DR. KARNI SINGH :
SHRI P. K. DEO :

Will the Minister of CULTURE be
pleased to state :

(w) whether a number of art pieces
stolen from India have reached the United
States ;-

(b) if s0, thé number thereof and how
many of them have been listed in the
Bulletins' published by private museums and
coliectors in° America Over the past three
years ; and

(c) the stéps takén by Government to
gbt the stolen antiques back ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAVA): (i) Yes, Sir.

(b) The exact number of such mpieom
and how many of them have been listed in
the bulietins published by private museums
and collectors in Americs is  not available.
However, some cases. where the - stolen art
pleces from the Centrally protected monu-
meats have reached the U. S. A. have come
to the notice of the Govmmmw

(&) The xmm fo Washington
%&d&sﬂw&w take up' ﬂsc m& with
e U ot
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6557. DR. KARNI,SINGH : Will.the

Minister of CUL'!URB be pleased to
“state ;

(a) .whethnr & fourfoot bronze idol of
Natarsja had been removed from a temple
in Shivapuram, '!'anjore -District some years
back ;

(b whether the same idol is now being
offered for sale in the New York. martet for
one million dollars ; md

(c) if so, steps taken by Government.to
get back this stolen art piece ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAVA): (g) to (c} A report
received from the Indian High Commission
in the United Kingdom in July, 1970 indi-
cated that the bronze Nataraja from Siva-
puram Temple was on sale in New York for
one million doilars. The question of
recovery has brten taken up with our Embmy
in Washington.

Iititerscy in the Country

6558. DR. KARNI SINGH : Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to staw :

{a) whether the total number .of illite-
rates has been progressively im:rmmg over
the years :

(b) if s0, the totsl aumber of illiterases
in (xpcouwynt theendoflgas 1969 and
1970°; and

(c) what is the programme drawn by
Government to remoye illiteragy {rom the
country ?

THE DEPUTY MH}IISTER IN THE
MINISTRY OF EDUCA'!'ION AND
SOCIAL WELFAﬂE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D.P. YADAVA) : («) and (b). The data
about the percentage of literacy is collected
anly at.the:-time of decennial census, and
was lust .collected in 1971, -The actual
figyres.for 1961 and those.for 1971 are given
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1961 (Census)  24.03% 33.31
1971 (Census)  29.35% 38.64
(Provisional
totals)

" (c) For early ntmnment pf P%“ lm-
racy, it ia necessary to prow.de 145 500D A8
possible, compulsory primary edugation to
all childien ; and side by side, to organise
htm campaiana amongst gduin .Bq;h
these sre the responsibilitics of various
State Governments. To the extent ﬁnm
permit, the State Governments are providi
for expansion of primary education, and m{
is proposed to emrol in the Fourth Plan,
131 lakhs of additional children at the
primary stage and 10 raisc the’ percgntage of
the children of the age group 6-11 enrolled
from 77.3 in 1968-69 to 87 in 1973-74.

2. As the I‘ﬁpﬂuﬂblllty for the eradi-
cation of illiteracy rests upon the State

\Govmmts the Oovetnmt of . India can

at best ‘stimulate n.cupn in this fie)d through
mmch. pilot projects, and clearing house
functions. The nrinclpu Central or . Gen-
trally Sponsore programmes, for promoting
selected programmes of adult literacy inclu-
ded in the Fourth Five Ym Plan gf the
Ministry of Education and Social ‘Welfare
with a plan provision of m.sﬂcmua.
have been briefly indicated below :— =

(i) Farmers® Education and Fune-
twnal Liuracy Pro;ect

(ii) Scheme of Assistance to Volyatary
Organisations working in the field
of Adult Education.

(iii) Production of literature for neo-
literates,

Under scheme (i), it is proposed to
mmone mllion illiterate farmm in 100

high yielding varities districts in the Fourth

Plan. Under scheme (i), grants are being
given to voluntary ommmlom for taking
up pilot projects of literacy and adpit
edycation. Under scheme (iii) problem-
oricated literature is being . prepared for ngo-
literates,

Piiot Projects for spreud of Literacy :

3, .The schems, listed in para 2 above,
will. have marginal impa ct:on literacy as such.
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Realising the urgent need for liguiding
illiteracy. in a phased manner, the Govern-
ment of India is, however, considering the
launching of a major programme the aim of
"~ which will e to make about 10 million

illiterate adults literate, during the remain-*

- ing period of the Fourth Plan in 33 selected
districts in the country, on a pilot basis.
The intention is that literacy classes will be
organized, with the active coliaboration of
the educated people in the districts, who will
work honorarily. Itis in the light of the
success of the programme in the Fourth
Plan, that a massive programme will be
taken up in the Fifth Plan. The pilot
project scheme, proposed to be taken up in
the Fourth Plan, is nmow under the active
consideration of Government,

Ex Gratia Payment to Officers of S.T.C.

6559. SHRI SUBODH HANSDA
Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No, 4403 on the 9th Juiy, 1971 and
state :

(a) whether payment of bonus in the
form of ex gratia payment to officers of the
State Trading Corporation drawing a salary
over Rs. 1600/- p.m. is permussible under
the Payment of Bonus Aet and Companies
Act ;

(b) whether the Bureau of Public
Enterprises has consulted the Law Ministry
and the Department of Company Affairs on
this issuc ; and

(c) whether the Circular of Government
allowing ex gratia payment to bhigher bracket
officers of public undertakings will be placcd
on the Table of the House.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANLSH) : (a) The provisions of the
Payment of Bonus Act do mot apply to
officers drawing a salary ot more than
Rs. 1600/- pm. The Companies Act does
not cover the payment of Bonus. Any
ex gratia payment to such officers is gover-
ned by specific orders of the Government.
Such paymiemt is made fiom the cmployer’s
share of available suiplus ; only where in
fact there is such an availabie surplus,

(b) No, Sir, as it was not pecessary,
However, the Depariment of Labour and
Employment, Ministry of Home Afluirs and
other concerned Departments in the Minjstry
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" of Finance were consulted as these were the

Ministries concerned with the matter,

(c) This is a departmental mttrucuon in
the nature of & guide-line.

Lowest and Highest Monthly Income of
‘Salaried Employecs

6560. SHRI D. K. PANDA : Will the
Minister of FINANCE be pleased to state
the lowest and highest income in salaried

jobs in the Public Undertakings, Central

and State Governments and Private Under-
takings per mensem as on 1Ist January,
197 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : The information to the extent
available is given below :—

1. Public Undertaxings :

Upto date information as on 1-1-1971 is
not readily available. The information
readily available shows that the minimum
salary of the lowest category of employees
in the various undertakings is of the order
of Rs. 156/- per mensem taking pay, dear-
ness allowance and interim relief wherever
separately sanctioned 1nto account.

Maximum salary admiscible in various
undertakings for top management posts is
Rs, 4000/- per mensem,

2. Central Government :

Salary of lowest category : Rs, 156
(including pay, dcarncss allowance and
interim refief).

Salary of highest category under Govern-
ment of India is Rs, 3500/~ fixed (viz.
Secretary to the Government of India) when
held by LAS. or other Cuntral Service
Officers and Rs. 4000/- when held by 1.C.S.
officers.

3, State Governments .

Though upto date information as oo
1-1-1971 is not readily available, from the
data available with this Ministry, the salary
of the jowest category of staff in the various
Governments varies from Rs, 121/ to
Rs. 156/- taking pay and dearness aliowance

“only into account.

palary of hughest category - under a State
Government, viz. the Chief Secretary i

‘Rs. 3500/- per mensem (and Rs. 4000/ p.n-

when held by LCS. Meml’t”



Kmla. Nagaland and Himachal Pradesh
where it is Rs, 3000 p.m. but in Kerala, the
Chief Secretary's post when held by an
1.C.S. officer, will carry Rs. 35.@0{- p.m.

4. Private Underiakings :

Reliable and upto date information Is
-mot readily available.
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Smugeling on West Bengal—Bangladesh
Border

6562. SHRI1 B. K. DASCHOWDHURY:
Wil the Minister of FINANCE be pleased
to state :

(a) whether Government arc aware that
there is Jarge scale -smuggling through
cordoned areas within the Swate snd also in
between West Bengal and Bangla Desh
border ; and

(b) whether Government ar¢ taking any
steps against known smugicrs working bet-
ween India and Bangla Desh, particularly in
the border areas of Dinhata sub-division in
the District of Cooch Behar (West Bengal)
and if not, the reasons 1hucfor ?

THE mms'mn OF STATE IN THE
MIN{STRY - OF FINANCE (sm 2R,
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GANESH) : No reports of large scale
smuggling between West Bengal and Bangla
Desh border have come to the notice of the
Government.

(b) Border Security Force and Customs
Officers are alert on the border and vigil
is being maintained at the border, including
that of Dinhata Sub-Division In Cooch
Behar,

Transfer of Teachers in Punjab

6563. SHRI PRABODH CHANDRA :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pieased to state :

(a) whether Government have received
a large number of representations from
Punjab Government employees and politial
parties, that about twenty thousand teachers
have been transferred away from their homes
as a punishmcnt for their homes as a
punishment fos their not supporting the
Akali candidates in the recent Lok Sabha
Election ; and

(b) if so, the steps being taken to undo
the wrong ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAVA) : (a) and (b). Necessary
information is being collected and will be
placed on the Table of the Sabha.

Encouragement to Government Employees
to take to Mountaineering

6564. SHR1 M. M. HASHIM : will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether in view of the growing
popularity of mountaineering Government
propose to encourage their employees to
take to trekking and mountaineering ; and

(b) if so, whether the employees will be
given some concessions like special leave
and financial assistance for the purpose ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. 5. RAMA.
SWAMY) : (a) and (b). Yes, Sir. Faci.
lities are now available at the mountamee.

- ting institutes whcre the training is open to

all including Government employees,
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Central Government employees participating
in approved mountaineering expeditioas are
eligible for being granted special casual
leave upto 30 days in a calender year.
Scholarships for undergoing training are
also open to Central Government employees.
Financial assistance is also given to orga-
nised trekking parties,

Non-Availability of Literature on Moun-
taineering

6565. SHRI M. M. HASHIM : Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether youngmen who want to go
for trekking and mountaineering in various
parts of the country are handicapped due

to non-availability of literature on this
subject.
(b) if so, whether it is proposed to

publish maps and material giving informa-
tion regarding trekking routes in the
Himalayas ; and

(c) if any such booklets have been
published so far, the titles thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WFLFARE (SHRI K. S. RAMA-
SWAMY) : (a) to (c). No complaints
have been received regarding difficulties
encouatered by trekkers and mountaineers
for want of literature, Information abont
routes etc. is available with the mountainee-
ring institutes and are furnished on request.
The following literature are available :—

(1) Abode of Snows
(2) Lure of Everest

(3) Nandu Jayal and Indian Moun-
taineering

(4) Nine Atop Everest

(5) Nilkantha

(6) Himalayas—A pictorial book

(7) Trekkers Guide (Kullu Manali
Valley Pindari Glacier) and
Quarterly Journal published by
Youth Hostels Association of
India.

(8) ““Himavanta’” (a monthly journal
by Himalayan Federation).

The Manali Institute purposes to bring
out a pictorial booklet shortly.

JULY 30, 1971
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Financial Assistance for Subramaniaswami
Temple at Tiruchender

6566. SHRI M. M. HASHIM : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether the Tamil Nadu Govern-
ment has asked the Centre for financial
assistance to protect the Subramaniaswami
Temple at Tiruchender from sea erosion ;
and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE

MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAVA) : (a) and (b). The

Subramaniiswami Temple at Tiruchender is
not a Centrally protected monument. It is
under the administrative control of the
Hindu Religiocus and Charitable Endowment
Department of the Government of Tamil
Nadu. The State Government had approa-
ched the Ministry of Education and Social
Welfare last in June, 1970 for finapcial aid
to the tune of Rs. 6,07,500/- for the cons-
truction of a protective bund on the shore
on the eastern side of the temple. The
request wus considered by the Government
of India but it was not found possible to
give any financial aid. The State Govern-
ment were advised to tackle the problem
themselves with the help of the temple
authorities.

Prosecution of Managing Director of
Housing Corporation of India Private
Limited Himayatnagar (Andhra
Pradesh)

6567. SHRI MALLIKARJUN : Will
the Minister of COMPANY AFFAIRS be
pleased to state :

(a) whether the Company Law Depart-
ment in Hyderabad prosecuted the Manag-
ing Director of the Housing Corporation of
India (Private Limited, Himayatnagar in
Andhra Pradesh ;

(b) if so, the reasons for the prosecn-
tion ; and

(c) the verdict of the Court in regard
thereto ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a) Yes. Sir. Messrs Housing
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Corporation of India (Pvt.) Ltd,, its
Managing Director and another director
were prosecuted under Sections 159/162 and
220 of the Companies Act, 1956. The two
officers were also proasecuted under Section
614A (2) of the said Act.

(b) The prosecutions were for defaults
committed by the com»any in the matter of
filing its Balance Sheet for the year 1967
and Annual Returns for the years 1967 and
1969 and for failure to comply with the
orders of the Court to file the Balance Sheet
and Annual Returns for 1967 within the
time allowed by the Court.

(c) The company, its Managing Direc-
tor and director were convicted and fined as
follows :—

Rs,

(i) Company 120

(ii) Managing Director 170
(iii) Director 170
Total fine imposed by 460

Court,

Financial Assistance for Holding Asian
Freestyle Wrestling Championships at
New Delhi

6568, SHRI MALLIKARJUN : Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether the Wrestling Federation of
India have approached Government for
financial assistance for holding Asian
Freestyle  wrestling championships in
December this year in New Delhi ; and

(b) if so, the amount asked for by the
Worestling Federation of India and the
amount sanctioned by Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S. RAMA-
SWAMY) ; (a) Yes, Sir.

(b) The Federation has requested for a
grant of Rupees one lakh. The matter is
receiving consideration.

Alr strips in the Country

6569. SHRI MALLIKARJUN : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is the policy of Govern-
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ment to have a net work of air strips in the
country for use in emergency ;

{b) the number of air strips in the
country ;

(c) whether several of these air strips
are in a state of neglect ;

(d) the steps Government propose to
take to make these air strips ready for use
when necessity arises ; and

(e) the time by which the implementa-
tion of the above plan will take place ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINOH) : (a) to (e). There are 85 aerodro-
mes in the country which are maintained
by the Civil Aviation Department for civil
aviation purposes. The aerodromes used by
scheduled andfor non-scheduled air services
are maintained in cent-per-cent serviceable
condition. The maintenance work at the
other aerodromes is carried out to the extent
permitted by the avalability of funds.

Housing Scheme for Delhi University
Teachers

6570. SHRI MALLIKARJUN Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether a depution of the Delhi
University Teachers’ Association met the
Chairman of the University Grants Commi-
ssion recently and urged upon him to recon-
sider the clause in the Teacher’s Housing
Scheme which eliminates all colleges less
then ten years old ;

(b) whether the said Association has
demanded removal of disparity in the house
rent rules of Delhi University and Nehru
University ; and

(c) the reaction
regard to this demand ?

of Government in

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAVA) : (a) and (b). Yes, Sir.

(c) While there is no disparity in the
rate of House rent allowance between Delhi
University and the Jawaharlal University,
the Jawaharlal Nehru University has been
permitted by the U. G. C. to hire residen-
tial accommodation for Lecturers, Readers
and Professors within the prescribed range
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for & period of two years in view of the
. fact that University has just started and has
not yet built houses for _tcu:han._

Proposal to Davelop Tourist Centres
: fn West Bongal

6571. DR. RANEN SEN : Will the

Minister of TOURISM AND . CIVIL
AVIATION be pleased to state whether
there is any proposal to develop Tourism
Centres in West Bengal during the Fourth
Plan and if so, the main features thereof
and the.estimated cost of the proposal 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
Itis proposed in the Central Sector te
develop Tourist facilities at Darjeeling,
Jaldapara Wild Life Sanctuary, Calcutta
and Sunderbans in the Fourth Plan period.
The outlay provided for this purpose is Rs.
22 lakhs.

In addition there is a provision of Rs.
" 6692 lakhs in the State Fourth Plan for
tourism schemes, a list of which is given in
the statement laid on the Table of the
House. [Placed in Library. See No. LT-780
71}

Assessment of Income Tax and Wealth
Tax on Political, Cultural and

Social Organisation

6572. DR. LAXMINARAIN PANDEY :
Will the Minister of FINANCE be pleased to
state :

(a) whether the Congress party has
been assessed for payment of Income-tax
and Wealth-tax du.ing the last three years
and if not, the reasons there for ;

(b) the names of political parties and
cultural or social organisations which have
been or are being assessed for payment of
Income-tax and Wealth-tax during these
years and if so, with what results ; and

(c) the names of political parties and
cultural or social organisations which have
not been assessed for payment of Income-
tax and Wealth-tax during this period and
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : () The complete information
is not readily available. It is belng collected

and will be laid on the Table of the House.
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(b)and (¢). The information regarding
political parties recognised by the Election
Commission is being collected and will be
laid on the Table of the House,

However, the total number of other
political parties, cultural or social organisa-
tions in the country is not even known nor
can it be ascertained from any definite
sources, If information about any specific
institution (s) is required, it can be collected
and made available,

Schools and Colleges Burnt; Destroyed
ln West Beagal

6573. DR. SARADISH ROY : will
the Miaister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) the total number of schools and
colleges burnt or destroyed in West Bengal
during the years 1969-1970 and 1971 so far ;

(b) the estimated financial loss due to
these incidents ;

(c) whether Government have given
any financial asgistance to reclify the dama-
ges caused to the schools and colleges ; and

(d) if not, the reasons thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAVA) : (a) 222 Educational
Intitutions including 28 Primary Schools,
156 Secondary Schools, 34 Colleges, 2 Poly-
technics. 1 Junior Technical School and 1
Junior Basic Training institute have been
burnt or destroyed during the ycars 1969-70
and 1971 so far.

(b) The estimated financial loss due
to the incidents is Rs. 57.40 iakhs.

(¢©) 'No financial assisstance has yet
been given to the institutions to make good

the damagcs. '

(d) Individual cases are being Investi-
gated to ascertain the nature and extent
of damages and the question of giving
financial assistance to the institution concer
ned is under active considerasion of the

Govergment of West Bengul,
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Admission of Scheduled Caste
' Stadents to Pre-Medical and
: Hons. Classes

6574, SHRI T. D. KAMBLE : Wil
the Minister of EDUCATION AMD
SOCIAL WELFARE be pleased to state :.

- {a) whether there is any proposal to
admit all those Schéduled Caste students
in pre-Medical and Hons. Classes in Delhi
Colleges who secure 45 per cent and above
marks ;

(b) if not, the reasons therefor ;

(¢) whether any representation has
been received in this respect from Scheduled
Caste Organisations in Delhi ; and

(d) if so, the action taken by Govern-
ment in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL. WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAVA) : (a) There is no pro-
posal to admit all thnse Scheduled Caste/
Tribe Community students in Pre-Medical
and B Sc. (Honours) Courses in the
Colleges in Delhi, who have secured 45%,
marks. In the case of admission to B. A,
{Hons,) Courses, however, the minimum
requirement is already 45%.

(b) The minimum eligibili'y conditions
for admission 1o Pre-Mcdical and B.Sc,
(Hons.) Courses is much higher than 459,
marks The Scheduled Casta/Tribe candida-
tes are given concession of § per cent marks
in the minimum eligibility conditions, and
if they fulfil the minimum conditions with
the addition of this weightage of 5 per cent,
they are admitted to the respective science
courses against the quota reserved for this
category of students.

(¢) A rcpresentation to lower further
the minimum eligibility conditions for
admission to pre-Medical, B. Sc. (Hons.)
and M. B. B. S Courses and to increase
the reservation quota has been received. -

(d) A copy of the representation has
been forwarded to the University of Delhi
for suitable action.

Report of World Bank Team on
Pakistan Economy

€575, SHRI SAMAR GUHA : Will the
Minister of FINANCE be pleased tostate :

(%) - whether Govprament have studied
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the implications of the report of the Study -
Team of the World Bank on the economic
and political conditions now prevailing in
Pakistan ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF FINANCE (SHRI
;;ESHWANTRAO CHAVAN) : (a) Yes,
. -

(b) Without reference to anything
that might be stated by the World Bank or
anyone clse, we have on our own been
trying to impress or various countries that
until serious efforts are made for normalising
conditions in FEast Bengal including the
withdrawal of the army and the establish-
ment of 8 democratic set-up, there i~ mo
scope for effective utilisation of economic
aid and any such aid will only go to streng-
then the hands of the present repressive
military regime.

Script of the “‘Son-et-Lumeire” Displayed -
at the Red Fort

6576. SHRI SAMAR GUHA : Wil
the Minister of TOURISM AND CIVIL
AVYIATION be pleased to state :

(a) whether the script of the “Son-et-
lumeire' displayed at the Red Fort, Delhi,
has been revised recently ;

(b) if so, when the new version will be
released for display ;

(c) whether the points raised in the
House in connection with the script and the
assurance given by him have been covered
in the revised edition ; and

(d) the salient features of
edition ?

the new

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(@) and (b). A revised version of the Son-
et-Lumiere is under production and is
expected to be released in September 1971,

(c) Yes, Sir.

(dY The revised version incorporates
extracts from the speech of Netaji Subhas
Chandra Bose, the marching song of the
INA—*"*Kadam Kadam Badhaye Ja",
Bankim = Chandra Chatterjec’s = *“Bande
Mataram®, Dr. Iqbal’s tong ‘‘Sare Jahan Se
Achha Hindustan Hamara”, the trial of

Bahadur Shah etg. The music and lighting
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cffects bave been impm\'qd The error in
menuonfng the aame of Nana Famavh has
bean correcled

l!zwueu!ptiw Reccived from the Alﬁm
7 "Mint Employees '

6577. SHRIA K. GOPALAN : will
the Minister of FINANCE bc pimed to
state :

(a} whether Government hgd received
various rcpmscn!ttions from the Alipore
Mint employees, Calcutta in regard to the
non-implementation of the Government of
India’s orders dated the Ist June, 1970 on
“*Overtime Allowance" resulting in ynder
payment to the staff demands ; aod

(b) if so, the reasons for not implement-
ing fhe said orders in toto in their case ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) :(a) and (b). Presumably, the
Hon’ble Member has in mind Government's
orders dated Ist June, 1961. It was nol
contemplated that they should apply auto-
matically to the Mints because the Minis had
thelr own scheme of overltime allowance.
They were gradually applied to the Mints
from different poiats of time and from
1-1-1969 they stand applied in their entirety.

Taking over of Calicot Regional Engineering
College by Kerals Goveroment

6578. SHRI A K. GOPALAN : Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether Government had proposed
to the Kerala Government 10 take over the
management of Calicut Regional Eungineer-
ing College :

(b) if so, whether Kerala Government
has cxpressed its inability to take over the
management of the College duc 10 financial
difficuluies ; and '

(c) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D.P. YADAVA) : (a) to (c). The Ceéntral
Government did not sug;est “that the Sme

GOVﬂn;nfm should ‘W over the mqnqp-
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ment of the Calicut Rwiw ﬁu’lnmlng
College. It .onlv suggested .that since the
agreed Fm-Yw peripd for  Central
assistance for the recurring-expenditure of
the college had expired, the Siate Govern-
oi:nt may bear the fall expenditure on the
maintenance of the college. In view of the
financial difficuliies -explained by the State
Goyernment, the Ceniral Government has
agreed to extend assistance till the end of
the current Plaa peciod.

Overtime AHowance to the Sesff of Bombay
Mint Accounts Office

6579. SHRI SAMAR MUKHERIJEE
Will the Minister of FINANCE be pleased
10 state

(a) whather the staff of Bombay Mint
Accounts Office are being paid overtime
allowance at douhle the rate of emoluments,
including house rent allowaace, for works
donc beyond 9 hours a day and 48 hours
a week, but the Alipoic Mint Accounts
staff are being paid the same at only a
single rate of emoluments including house
rent allowance ; and

{b) if so, the reasons for the discrimina-
tion against the Alipore Mint staff ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANMESH) : (a) Yes, Sir.

{b) The Accounts office emplovees of
the Bombay Mint have become entitled to
overtime allowance for work beyond 48
hours a week at double the rate of emofu-
ments by virtue of the provisions of the
Bombay Shaps and Establishment Act which
extends the provisions of the Factories Act,
1948, o all those employed in and in the
connoction with a factory, irrespective of
whether they are goverped by that Act or
not, There is no such provision in the
corresponding  Siate  legislation. in West
Bengal in  which the Alipore Mint is
situated, However, the matter is presently
under eonsideration of  Government.

Working of Nationalised Banks

6580, SHRI VIRENDRA AGARWAL :
Will the Minister of FINANCE be pleased
to state :

(8) whether. the advaoes 1o the priority
mrmhmqn;mum Wﬂ
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_mar‘dréﬁfm aversge of Rs. 27 crores’
bitt the intrease was of ' the 6rder of only’

RS. 15 crores in ‘the first pine months™ of-'

the second year ;

(b) whether the Nationalised banks haye
lmsfcrmd a total profit of Rs, 370 crores

for 1970 as compared to Rs, 2.08 crores for’

the period from July (19 to December 31,
1969 ; and

(c) if s0, the sieps Goverament propose
to take to improve the functioning of the
nationalised banks in terms of its opera-
tional cast, as well as the productivity' of
the bank staff ?

 THE MINISTER OF FINANCE (SHR1I
YESHWANTRAO CHAVAN) : (@) Yes,
SIl'I They, however, represent thc Increase
of outstanding advances (net of recoveries)
to the priority sector.

(b) The aggregate profits of the year
1970 of the 14 nationalised banks transfer-
able to Government arec Rs. 4.17 crores as
against Rs, 2,33 crores for the period 19th
July 1969 to 3ist December 1969. It may,
however be stated that the aggregale net
profits of the 14 nationalised banks in the
year 1970, was Rs. 6 90 crores compared to
the profits of Rs. 598 crores of the year
1969.

(c) The question is kept constantly under
review in consultation with the chief execu-
tives of the banks. The Banking Commission
will also examine the question of operational
costd of banks and further necessary action
will be taken in the light of the Com-
missions’ report.

CORRECTION OF ANSWER TO USQ
NO. 2531 DATED 18-6-1971 RE.
REALISATION OF EXCISE
DUTY AND INCOME-TAX
FROM TEXTILE MILLS
- IN INDORE

THE MINISTER 'OF 'STATE 'IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : In the reply given by me on
18th June, 1971 to part(d) of the Unsiatred
Question No. 2531 by the Hon'ble Member

Shri Phool' Chand’ Vcrms, it was stated rhat’

the amount of excise duty outstanding
against cotton textile mills in Indore district
(Madhys Pradesh) up to December, 1970
was Rg, 2,62,09. -

2. Asaresult of analysing the break-

"POfthempmdningto cach factory,

(C.A.)
it is* reported” that tise total - amafs were
ohly ﬂs 1,35,587/-. A

3. The correct r ‘ly towt (d) afsn:d
Quut:ou sl\ould there efore, be as fo][om

“(d) The amount of excise duty out-
standing  against . these mills. up to
December, 1970 is Rs. 135.557}-
Information regarding the amount of
income-tax outstanding against these
mills is being coliected, and will be laid
on the table of the Sabha.”

CORRECTION OF ANSWER TO USQ*
NO. 2002 DATED 11-6-1971 RE.
INCREASE IN FLYING
TRAINING FEES BY
DELHI FLYING
CLUB

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR SAROIJINI MAHISHI)
Sir, on the 11-6-1971, in reply to part (c) of
Unstarred Question No. 2002 by Shri P'un-'
poornanand Painuli regarding increase in’
Flying Tmning Fees by Delhi Flying Club,
Minister of Tourism and Civil Aviation had
stated that trainees who had obtained their
Private Pilot's Licence and had done 150
hours of flying on 31st March, 1970 would
be permitted to avail of subsidised flying up
to the maximum limit of 250 hours subject
to the usual conditions. The coirect date,
however, is 3ist March, 1971 and not 3Ist
March, 1970. This ‘'was a typographical
error and is very much regretted.

i —

12.01 brs,

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

RePORTED CRASH OF ON: HF-24
AIRCRAFT

SHR1 JYOTIRMOY BOSU (Diamond
Harbour) : Sir, 1 call the attention of the
hon. Minister of Defence to the following
matter of urgent public importance and re-
quest that he may make a statement there-
on :

“Reéported crash of one HF-24’air-
craft' near Bangaloreé on the 27th July,"”
1971.” : :
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Tna_.,mﬁ;sﬁniornmuce;sam
" JAGIIVAN RAM): Mr. Speaker, Sir, I

regret to inform the House that an HF-24

Mark 1 afrcraft belonging to the IAF which
was sent to HAL for 200-hours inspection

crashed &t a place about 25 kms. from Ban- -

galore on 27-7.1971 while it was being test
flown by Wing Commander J, K. Mohlah,
an JAF Test Pilot on deputation to HAL.
The aireraft took off from the HAL air-
port, Bangalore, at 14-45 hours and contact
with the test pilot was 'ost at 15.04 hours.
The wreckage of the aircraft was located at
about 18.00 hours. The pilot was killed
in the accident, The cause of the accident
is not known. A Court of Enquiry has been
ordered.

I fully share the concern of the House
regtding this accident. The Court of En-
quiry which has been ordered to investigate
the cause of the accident, would go into the
thoroughly. Government will take such
action as may be found necessary on the re-
sults of the Enquiry.

SHRI JYOTIRMOY BOSU : I do not
wish to start with a preamble. The hon,
Minister may kindly make a note of my
queries, At the developing stage things are
expected to happen but one has to be
very careful. If you are good enough
to give me a reply, 1 shall be obliged.

Was this done with West German col-
laboration and within a year’s time to you
expect delivery of the MIG's ? What will
you do with supersonics when they are avail-
able ? What is the total expenditure on
this and how many supersonics. HF-24 are
ready at the moment ?

You said you had two crashes before.
What were the findings of the enquiry made
on the last two crashes? What steps were
taken on the basis of those two enquiry re-
ports 7 As a layman, from what has come
out, we could make out that between 2,30
and 3.20, about fifty minutes, I could go to
the extent of 25 kms,, little more than that.
After the last two crashes did you enhance
the thrust of the engine? Did you puta
new engine 7 Were they imported 7 What
are the details ? What was the thrust
before the first and second crash 7 . What
is the new thrust before this third
‘crash ?

About the pilot—may his soul rest in
peace ; we are sorry for him asd for his
family—what was his experience in flying
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supersonic jots 7. Was: be expected fully, as.
per his . qualifications snd merit, to fly:

supersonic speed jets, this cort of th'-_
craft 7 : :

* SHRI JAGJIVAN RAM : Yes, it was
developed in  collaboration with & Gernan
team, and after the development, the ser
vices of the man who was in charge was
terminated in 1967, The House is aware of
the two previous crashes.

SHRI JYOTIRMOY BOSU: About
M1G's.

SHRI JAGIIVAN RAM : I cannot give
the information at present about MI1G's, 1
do not have it. As to how many HF we
have at present, that information ailso 1can-
not give. The information is not with
me. The House is aware of the previous
crashes,

SHRI JYOTIRMOY BOSU: Total
expenditure so far on development and
design.

SHRI JAGJIVAN RAM : | have not
got those details. If hon. Member is in-
terested, that can be considered.

SHRI JYOTIRMOY BOSU : | am in-
terested.

SHRI JAGJIVAN RAM : The two pre-
vious crashes were of the prototypes, This
is different from them becausc this was &
regular aircraft in our squadron. The engine
in this was not the new rcheat engine, but
it was powered by the normal Orpheus-703
engine, not the reheat wversion of this
engine. -

SHRI JYOTIRMOY BOSU : After the
last two crashes, you did not enhance the
engine thrust ?

SHRI JAGJIVAN RAM : I have given
the information that I have got that it was
powered by the normal and not the reheat
engine. :

Safnuthe&p&uhum's and ex-

" perience of the test pilot are concerned, I do

not have the details, and I cannot give it,
hnlmthnthemqu!iﬁedﬂthhia
fiying expeticnce. »
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SHRI JYOTIRMOY BOSU : It is not
acceptable, '

SHRI JAGJIVAN RAM: If it is wrong,

1 will correct myself, butl presume that

he was qualifiecd 1o be a test pilot in the

:iAF and he was om deputation with the
AL.

SHRI JYOTIRMOY BOSU: May I

make a submission 7 This is a calling atten-
tlon which involves billions of people’s
money and lives, Lives have been lost.
1f the hon. Minister comes unprepared with
answers for even specific questions—what
is the background of the pilot, how many
planes have you built, what was the cost
nothing we could get—what is the use of
wasting the time of the House which | am
told costs Rs. 10,000 a minute. What is
the point in our coming here? It isa
very pitiable and a very disgraceful condi-
tion.

SHR1 JAGJIVAN RAM: 1 may not
give the number, and I am sure the
House will co-operate with me that I
should not disclose tne number that we
have.

SHRI JYOTIRMOY BOSU : You give
the background of the pilot.
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MR. SPEAKER : Shri Rao Birender
Singh.

SHR1I BIRENDER SINGH RAO
(Mahendragarh) : No question, Sir.

r?ﬂ:

MR, SPEAKER : Thank you.

12,12 bos.

RE : CALLING ATTENTION
(Query)
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MR. SPEAKER : When it comes 0

me, 1 will look into-it,
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PAPERS LAID ON THE TABLE

'REVIEW AND ANNUAL REPORT OF CENTRAL
INLAND WATER TRANSPORT CORPORATION
AND  ‘NOTIFICATION UNDER MyYSORE
Motor VeHICLE TAXATION ACT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
-4 beg to lay on the Table :

(1) A copy cach of the following
papers (Hindi and Rnglish versions)
under sub-section (I} of section

619-A  of the Companies Act,
1956 :—

(i) Review by the Government
on the working of the Cen-
tral Inland Water Transport
Corporation  Limited, Cal-
catta, for the year 1969-70.

{ii) Annua! Report of the Cen-
tral Inland Water Transport
Corporation Limited, Cal-
cutta, for the year 1969.70
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditor
Gencral thereon, [Placed in
Library. See No. LT—
767/71.)

(2) A copy of Notification No. S.0.
1138 (Hindi and English versions)
published in Mysore Gazette dated
the 241h June, 1971, under sub-
section (2) of section 16 of the
Mysors  Vehicle Taxation Act,
1957, read with clause (c) (iv) of
the Proclamation dated the 27th
March, 1971, issued by the Presi-
dent in relation to the State of
Mysore. [Placed in Library. See
No. LT—768/71.]

REVIEW AND ANNUAL REPORT OF INDIA
Tourigy DeveropMENT CORPORATION

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVI'A“ON’.(DR. SAROJSINI MAHISHI) :
1 beg to lay on the Table a copy cach of
the following: papers (Hindl' and English
versions) under sub-section (1) of section
619-A of the Cotnpaaia Act, 1956 :—

w lwlw by the Government on:the.
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of B.ALC. : ’
‘working of the India Tourism De-
. velopment Corporation  Limited,

- New Delhi, for the year 1969-70.
(2 Annual Report of the India Touri-
’ sm Development ‘Corporation Ltd.,
New Dethi, for the year 1969-70
along with the Audited Accounts
and the comments of the Comp-
. troller and Auditor General there-
on. [Placed in Library, See No.

LT—769/71.]

ANNUAL RePoRT OF BOARD OF TRUSTEES
OF INDIAN MuseuM, CALCUTTA AND A
STATEMENT

THE DEPUTY MINISTER IN THE

MINISTRY OF EDUCATION AND
SOCIALL. WELFARE (SHRI D. P,
YADAVA) : [ beg to lay on the Table :

(1) A copy of the Annual Report
(Hindi and English versions) of
the Board of Trustees of the
Indian Museum, Calcutta, for the
year 1967-68. [Placed in Library.
See No LT—770/71.]

(2) A statement (Hindi and Englich
versions) showing reasons for delay
in laying the abové R-port,.
[Placed in Library. See Wo. LT—
77171

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE
SITTINGS OF THE HOUSE

SecoND REBPORT

SHRI S. C. SAMANTA (Tamluk) : Sir,
! beg to present the Sccond Report of
the Committee on Absence of Mcembers
from the Sittings of the Hou:¢

12.15 hrs.

MOTION RE : FOURTH REPORT OF
BUSINESS ADVISORY COMMITTER

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
I beg to move ;

“‘That this House do agree mth the
Fourth Report of the Business Advisory
Committee presented to the Houn qq_ '
the 20th July; 1971,
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. SHR! SAMAR GUHA (Cootai): 1
want to draw your attention to two points,
Firstly, I want to make a request to the
government to make a statement on the
reports that are coming up about the cir-
culation of a note by the UN Secretary-
General to the various Governments and
also the move by Yahya Khan by a letter
written 1o the different States for mediation
into Indo-Pak affairs, The Government
should make a stutcme.nl. thereon.
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SHR! SAMAR GUHA : Another point
i3, according to today’s Statesinan thousands
of refugees in 24 Parganas and other dis-
tricts are without shelter and food. They
are in a miserable and pitiable condition.

MR. SPEAKER : What do you want ?

SHRI SAMAR GUHA : I hope that
government would do something about it
especially in view of the fact that monsoon
is about to break.

MR. SPEAKER : I gave a ruling the
other day that when the BAC report is be-
ing considered any member can ask why a
pending business has not been brought for-
ward, about which noticc has becn given.
Then the Minister is in a position to answer
it. You cannot bring in extraneous matters.
Of course, all these matters come under
different rules like 193 or 177. But, then,
they can be taken up at any iime, not neces-
sarily at this time,

Now the question is :

“That this House do agrece with the
Fourth Report of the Business Advisory
Committee presented to the House on
the 29th July, 1971.”

The motion was adopted.

12.18 brs.
FINANCE (NO. 2) BILL, 1971—Contd.
Clause 7 (Amendment of Section 16)

MR, SPEAKER : The House will now
take up the clause by clause consideration
of the Finance Bill. Shri Sanghi will conu-
nue his speech,

SHRI N. K. SANGHI (Jalore) : Yes-
terday | was speaking on my amendment -
Nos. 49, 50 mdSI to clause 7. Clause 7
secks to amend wclion 16 of the Income-

‘tan Act relating to deductions in computing

income under the head “salaries’. Under the
amendment, the standard for expendimra on
travelling in -computing the income under
the head ‘salaries’ has been raised, For

example, 8 poron Qwaing hig own car is
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& person going t0 - ‘work in his own scooter
is allowed Rs. S0 per month & person who
Owns nO car or scooter and goes to work by
bus is given a monthly deduction of Rs, 35,

I am very haopy that the Finance Minister

has increased these allowances for travel to
work to Rs. 30 and fur scooters etc to
Rs. 75 and maintained for cars at the old
level of Rs, 200, Now that the cost of
petrol has gone up very steeply and the taxi
owners have been allonwed to raise their
fares by 20 to 25 per cent all over the coun-
try, 1 feel that this amouat for cars should
also be raised. Not only the cost of petrol
but the price of car and its parts have gone
up as also bus fares, In this background,
there should be someé commensurate increase
in the standard deduction in the case of
those who travel to their place of work. So,
by my amendment No. 50, I have suggested
that this amount should be raised from
Rs. 50 to Rs. 90 for those who travel by
bus. Because so many people have to travel
and if you buy monthly bus ticket it costs
Rs. 30. Besides sometimes when it is raining
he has to come by taxi or scooter, There-
fore, 1 would appeal to the Finance Minister
that atlowance of Rs. 50 for travel to work
be raised 10 Rs. 75 and for scooter owners
it should be raised to Rs. 100 and for car
owners it should be raised 10 Rs. 200. I
leave this matter for the decision of the
Finance Minister.

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): 1 think I
have explained this matter when, really
speaking, the budget was taken into con-
sideration. 1 know that this is certamly go-
ing to have an impact but for that we have
to have resources. If [ agree to the amend-
ment of the hon. Member there will be loss
of revenue of nearly Rs. 6 crores, Under
these circumstances I cannot afiord to accept
his amendments.

MR. SPEAKER : I shall now put
amendments Nos, 48, 45, 50 and 103
moved by Shri Sanghi to the vote of tne
House.

_'-Mmm: 48 10 50 and 103 were put
au‘mtim

SMW '. 1893 (W)
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MR. SPEAKER : The question s ¢ |
“That clause 7 stand part of the
Bill."
' The motion was adopted,

Clause 7 was added to the B!l!._

Clause 8 was added to the Bill,

v Clause 9—{(Amendmeni of Section 40)
Amendment made*
Page 7. for lines 33 1o 37, substiute—

“‘benefit derived by or accruing to
it therefrom, sn, however, that the
deduction in respect uf the aggregate
of such expenditwre and allowance in
respect of any one person referred to
in sub-clause (i) shall, in no cas'e.
exceed—

(A) where such expenditure or allow-
ance relates to a period exceeding
eleven months comprised in the
previous year, the amount of
seventy-two thousand rupees ;

where such expenditure or allow.
ance relates to a period not ex-
ceeding eleven months comprised
in the previous year, an amount
calculated at the rate of six thou-
sand rupees for each month or
part thereof comprised in that
period :

Provided that in a case where such
person is also an employee of the com-
pany for any period comprised in the
provious year, expendiiure of the nature
referred to in clauses (i), (ii), (iii) and
(iv) of the second provision to clause
(a) of sub-section (5) of section
40A shall not be taken into account for
the purposes of sub-clause (A) or sub-
clause (B), as the case may be.” (204)
(Shri Yeshwantrac Chavun)

(B)

SHRI N, K. SANGHI : Sir, 1 move* :

Page, 7, line 35,—
Qﬂﬂ' n‘“’," Insert nmni (su

Sir, this new ceiling that ras heen
brought on the salary and perquisites of
directors of Rs. 72,000 is a thing which we

_-‘Mlm'vgd; with the mmm of \hg PMW
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have all lauded but 1 submit that this
should be made effective only from the - 28th
May, 1971, when this proposal was annonc-
ed because many people are getting salaries
and, according to the t1ax procedure, in
case this proviso is not accepted, the whole
salary of those people who have begn paid
their salary for the month of March, in
April and the expenditure of companics
whose year closes on 3Ist March, for tie
previous yea: will be disaliowed, There.
fore, amendment certainly needs the hon.
Minister’s consideration. I have sought to
add on page 7, line 37 :

“Provided that the limit provided in
this- clause shall not apply to any ex-
penditure or allowance incurred by a
company before the 28th day of May,
1971,

SHRI YESHWANTRAO CHAVAN :
As far as amendment No. 51 is concerned,
I find that the underlying principle is secur-
ed by the amendment that [ have moved.
Possibly, he has not read my amendment.

Then, he has not moved his other
amendment, No, 180,
will

SHRI N. K. SANGHI: That

come to clause 10,

SHRI YESHWANTRAO CHAVAN :
It is to clause 9. Anyway, | am not
accepting this amendment.

SHRI N. K. SANGHI : Sir, I with-

draw the amendment,
The Amendment No. S1, was, by leave,
withdrawn.

SHRI SHIVNATH SINGH (Jhunjhunu):
Sir, there is my amendment also to this
clause.

MR. SPEAKER : You did not move
it earlier, Now when I have put the amend-
ntents to the vofe, you are wanting to move
it,

SHRI SHIVNATH SINGH: The
voting was on Shri Sanghi's amendmeant,
not on my amendment,

SHRI YESHWANTRAO CHAVAN:
That ‘has been withdrawn,

s
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SHRI SHIVNATH sm '!‘Hn
comes lﬁy nm&iﬂmnf o

MR. sm«xsﬁ It candot come m
-luhould htwbeenmmdﬁrﬂu- '

SHRI SHIVNATH SINGH : Whul
should I move it ?

M" SPEAKER : 1110 time for lﬁit
has gone now, Now I am puu!ng the
question. The question is : '

“That clause 9, as. ammded stand
part ol the Biil.”

The motion was adopted.
Clause 9, as amended, was added to the Biil.
Clause 10—(Amendmemnt of Section 404}

SHRI SHIVNATH SINGH : | beg w0

move* :
Page 8,—
omit lines 37 and 38.
Page 9, line 13—
for “for each month” substituse—
‘‘per year”. (177)
‘Page 9, line 18,—
Sor “sixty™ substitute—
Yfive"  (178)
Page 9, line 23—
for ‘‘for each month™ substitide—

(176)

‘*per year"™. (179)
SHRI N. K. SANGHI: 1 beg to
move* :
Pue 8,1--

after line 23, insert—
*(i) any payment by way of mlﬂv"
(52)

SHR1 YESHWANTRAO CHAVAN :
I beg to move® :

Page 8, lines 23 ud 2‘ for “Provided
. that in computing thé¢ aforesaid nmdi-
ture or allowance,”, substitute,~— -

“Provided that where the assessee is
a1 cofupany, !o M of. the aggregate

(a) the umﬂitm n_nd allowance

A

e P

*Moved wlththtmomdudndﬁtm
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Herrod to in sub-clauses (i) and

. (i) of this clause ; ~and
(®) the expenditure and. allowance
" teferred to in sub-clauses (i) and
(id) of alause (¢) of section 40, R
in respect of an employee or a for-
mer employee, being a director or a
person who has a ubstantial interest
in the compary or a relative of the
- director or of such person, as in excess
of the sum of twenty-two thousand
rupees, shall in no case be allowed as &
deduction : ;

Provided further that in computing
the expenditure referred to in sub-
clause (i) or the expenditure or allow-
ance referred to in sub clause (ii) of
this clause of the aggregaie i1eferred
to in the foregoing proviso™. (205)

Page 10, line 2, omir “‘the value of . (206)
Page 10, line 4, omir '‘the value of . (207)
Page 10, line 7, omir *‘the value of”. (208)

Page 10, for line 10, substitute—

**(iv) payment by the assessee of any
sum in respect”’. (209)

Page 10, for line 13, substitute--

*“(v) payment by the assessec of any sum,
whether”. (210)

SHR1 ATAL BIHARI VAJPAYEE
(Gwalior) :  Sir, will the Finance Minister
explgin his amendments ?

SHRI YESHWANTRAO CHAVAN:
Yes, certainly.

Sir, clausc 10 relates to the imposition
of a ceiling over the deductible amount of
expenditure incurred by a company or other
mloyer in payment of salary or provision
of perquisites to emplojees. The ceiling
limit -is Rs. 5,000 in respect of salary and
onefifth of the salary or Rs. 1,000 per
month, whiche er is lower, in respect of
perquisites.
~ The amendments are designed to secure
~ thit #n ‘case of sn employee or a former
tmhmofgqmmy who is also a
director or a person who has a substantial
faterest fni the company or a relative of the
disecior of such pescon, deduction to the
-melny in respéct of ‘cxpenditure incurred
luf it in ‘relation to such cmployee under

ll'lh’nm t%u%m for the Year,
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des clause 9 ukep tggether-
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"As the limit in this clause and also in
clause 9 is to be applied with reference to
the number of months including part of a
month, it can happen that in the absence
of a provision on these lines, deduction is
taken for 13 months at the rate of Rs. 6,000
in respect of expenditure in relation to a
person who was a mere director for a part
of the year and employce-director for the
remainder of the year. The amendment
will obviate such possibility. Because of
that this amendment is necessary. The
expenditure incurred by the employer in
perquisites to empioyees will for the pur-
pose of the ceiling be computed without
vegard to the value of such perquisites to
the employees for purpose taxation in their
hands. This is the purpose of the amengd-
ment. :

Other amendments are consequential for
the same purpose, to omit the words *“the
velue of’ wherever they occur and substl-
tute “payment by the assessce of any sum
in respect’”. These are certain verbal changes
which have become consequential as &
result of this.

SHRI N. K. SANGHI : 1 have moved
Amendment 52. I submit to the hon.
Ministet that certaip concessions bave been
provided to the employees of the companies
and their imit has bzen fixed at Rs. 5,000
and 20 per cent of the perquisites.  Certain
concessions that are given to them are
travel concessions referred to in clause 5 of
Section 10 for going to Europe, cic. and for
payment referred to in clause (v), sub-
section (1) of Section 36 and for any ex-
penditure referred to in clause (ix) of sub-
section (1) of Section 36.

When I have to amplify in this matter
in that, apart from salaries and perquisites
of these employecs they will also be entitled
to gratuity when they leave the service. The
amount of gratuity has to be added to the
exemptions provided in clause 5. When a
person leaves service, gratuily be excluded .
from the maximum limit of Rs. 5,000. As
you know, Rs. 24,000 gratuity is also avail-
able to him when he leaves service, The'
amount of gratuity will also be taxable. T
fest, by accepting this amendment No, 52,
inserting the words “any paymeut by way-
of gratuity” under the orbit of this: Section,
The matter will become moge egsy and wgl
brin; the desired effect.



499 ~ Finance (No. 2)
.. SHRI. YESHWANTRAO CHAVAN:
As far as Amendment No, 52 is concerned,
I am sorry 1 cannot accept it because ex-

. clusion of all gratuity for the purpose of

applying the ceiling limit will defeat the
very puroose underlying. the provisions of
- the Bill, as gratuities cas be paid not onaly
at the time of retirement but also during
the period of employment. Since gratuities
paid out of approved gratuity funds will be
cutside - the purview of these provisions,
death-cum-retirtement  gratuity receivable
from such funds will also not be taken
into account for the purpose of applying
the proposed limit, 1f ] accept your amend-
ment, the very purpose for which this clause
has been put will be defeated, I am sorry
) | mnot accept it,
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SHR1 YESHWANTRAO CHAVAN :
Through a finance measure this is all that 1
can really do. I cannot put that sort of
absolute ceiling on what one should get.
Certainly we are trying to make it difficult,
We are rather providing new disincentives
0 give more. Previously, there was no
such provision, now, we are making such
& provision. This is the first steps in this
direction. If we can succeed, well and
socd. 1 can understand the feeling of the
hon. Member. We have taken the first
sep. - Let us see how it works.
© MR. SPEAKER : The question is ¢
‘Page 8, lines 23 and 24, for “‘Provided

in computing the afosesaid expenditure
or aliowance,”, subatitute~

 “Poovided that where the assosses 8
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company, so
© Ofe _
(a) the expenditure and allowance
referred to in sub-clauses (i) and

(ii) of this clause ; and -

(b) the expenditure and allowance
referred to in sub-clauses (i) aad
. (ii) of clause (c) of section 40,
in respect of an employce or a former
employee, being a director or a
peison who has a substantial interest
in the company or a relative of the
director or of such person, as is in
excess of the sum of scventy-two
thousand rupees, shall in no case be
allowed as a deduction :

L]

Provided further that in computing the

expenditure referred to in  sub-clause

(i) or the expenditure or allowance

referred 10 in sub-clause (ii) of this

clause or the aggregate referred to
in the foregoing proviso,”. (205)

Page 10, line 2, omit “the value of"", (206)
Page 10, linc 4, omit *‘the value of”, (207)
Page 10, line 7, omis *“the valu of”, (208)
Page 10, for line 10, substitute—
“(iv) payment by the assessce of any
sum in respect™, (209)
Page 10, for line 13, substitute

“(v) payment by the assessss of any
sum, whether™., (210)

The motion was adopted.

much the aggregate

SHRI N. K. SANGHI : I beg leave of
the House to withdraw my amendment.

Amendment No. 52 wrm by leave withdrawn.

SHRI SHIVNATH SINGH: 1 beg
leave of the House to withdraw my amend-
ments,

Amendments Nos, 174 to 179 were, by
leave, withdrawn. :
MR. SPEAKER : The quesiion is :

*“That clause 10, as amended, stand
part of the Bill.”

The motion was adopted,

Clause 10, as amended, was added to
the Bil. o



Hhmu (No. 2)

Clauses 11 10 14
MR. SPEAKER : There are no Amend-
ments to Clauses 11 to 14. 1 hope nobody
is speaking on them. The question is :

““That clause 11 to 14 stand part of the
Bill.”

The motion was adopted.
Clauses 11 to 14 were added to the Bill. -

208

Clause 15— Amendment of section 80C)

MR, SPFAKER : We come to Clause
15. Are there amendments ?

SHRI N. K. SANGHI : I move amend-
ueeutN’o. 56. I beg to move? :
Page 11,
Jor lines 18 to 25, substitute
Rs. 1,000 plus 50 per cent. of the

amount by which such aggregate
exceeds Rs, 1,000.°" (56)

“(b) where such aggregate exceeds
Rs. 1,000

I would appeal to the hon. Minister and
say that mine is a very inconseguential
amendment. The Government has been
grod enough to provide certain deductions
from LIC premiums and other specified
contributions, provident fund, ete. and last
year upto the sum of Rs. 5,000, contri-
butions made w0 LIC premiums, provident
fund etc, 609 deductions were allowed and
there after for premiums upto Rs., 15,000
507, wes allowed for computation of income
tax. This year you have been good enough
to allow for Rs. 1000 complete exemption
and from Rs. 1,000 to Rs. 5,000 you have
been good enough to allow 50%, and there-
afier 40%, Basically in this country people
do rot have that large premiums to pay
and reduction of 507, would be hard be-
cause we have been allowing deductions,
Some ‘people have taken policies for a
cerlain sum last year when you allowed
deductions of 50% above Rs. 5,000 and now
il that percentage is 1aken away the whole
purpose is lost, 1 don't think there will
be a big loss of revenue. Mincis a very
small amendment. Why should ~we take
away this -small advantage available to
people who are paying upto Rs, 15,000 as
contribution to provident fund, LIC eic?
1 request the hon. Finance Minister to
mpt this simple amendment.

SULY 30, 1971

1o o]

SHR1 YESHWANTRAO CHAVAN :
The hon. Mmbersaynhehumowdum,
amendment ; he does not know .the imr
plications of it It 1s not going to be
«small thing ; it is going to be a lots of Rs.
7 crores il 1 accept his amendment. Under
the Bill the quantum of the deduction is
100°%; for the first Rs. 1.000 of the qualily-
ing savings, plus 509 o« the next Rs, 4,000
plus 40", of the balance If 1 accept his
amendment he does not know the impii
cations of it there will be a loas of nearly
Rs. 7 crores, I cannot accept it.

MR, SPEAKER : Are you withdcaw-
ing ?

SHRI N. K. SANGHI : In view of
what the hon, Finance Minister has stated,
that there will be loss of Rs. 7 crores, I am
not pressirg my amendment. I wish to
withdraw my amendment with the pleasure
of the House.

MR. SPEAKFR : Does the hon.
Member have the leave of the House to
withdraw his amendment ?

SOME HON. MEMBERS : Yes.

MR. SPEAKEK : The amendment is
withdrawn.

Amendment No. 56 was, by leave, withdrawn.

MR. SPEAKER : Now, the question

is
““That clause 15 stand part of the Bill."
The niotion was adopted

Clause 15 was added to the Bill.
Clause 16-—(Amendment of section 80 )

MR. SPEAKER : There are no amend-
ments to Clause 16. The question ds :

*That clause 16 stand part of the Rill."”
The motion was adopted.

m«zswdﬁdmmm

*Moved wllh mmommmm of the President, -
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Clausp 17— Amemdmens of Secton 80 L)

SHRI YESHWANTRAO CHAVAN : I
bave got an amendment for Clause 17,
tmondmenl No. 211. [ beg to move® :

Ptge 11 Jor lines 34 to 37, substitute—

‘a) for the words *““Where the gross
total income of mm. assessco includes
any income by way of—", the follow-

. ing shall be substituted, namely :—

“Where the gross total income  of an

" hssesste being—

(a) an individual, or
(b) a Hindu undivided family, or

() an association of persors or a
body of individuals consisting only
of husbaud and wife governed by
the system of community of
property in force in the Union
territorics of Dadra and Nagar
Haveli and Goa, Daman and
Diu,

intludes any income by way of—"".
1)

1 have exnlained all this while I moved
the Bill for consideration, This deduction
{s only in the case of individuals and Hindu
undivided families and not in the case of
other entities such as companies, partner-
ship firms, associations of persons etc. The
améndment i3 designed to extend this
deduction also tomarried couples who are
governed by the svsiem of cemmunity of
property in force in the Union territories of
Dadra and Nigar Haveli and Goa, Daman
and Diu, who are 1ssessable to tax on their
jncome in the status of association of
persons or body of individuals. It may be
mentioned that such married couples are
already treated on a par with indiv ‘uals
for certain other purposes under th. Income-
tax Act.

Therefare, we thought that it should
be made applicable to those areas also, and
this amendment is meant for that purpose.
There was a demand from the Union
territories people for this.

‘MR. BSPEAKER : The question is :

Page 11, for lines 4 to 37, substitute—

‘a) for the words “Where the gross
; Winmmofu assessee  includes

SRAVANA'S, 1% (SAKA) "

'ﬂ.ﬂ?! -

any inzome hy way of--",! the foﬂow-

" 'ing shall be substituted, namely ;—

“Where the gross total income of an
assessee, being—

(a) an individual, or
(b) a Hindu undivided family, or

(c) an association of pérsons or a
body of individuals consisting only
of husband and wife governed by
the system of community of
properlty in force in the Union
territories of Dadra and NMagar
Haveli and Goa, Daman and
Diu,

include: any income by way of—"}"

1) '

The motion was adopted.

MR. SPEAKER : The qucstion is :

“That clause 17, as amended, stand part
of the Bill.”

The motion was adopted,

Clause 17 as amended, was added ro
the Bill.

Clauses 18 to 23 were added 1o the Bill.
Clause 24-—{Amendment of section 86)

MR. SPEAKER : There are some
amendment to clause 24, But the hon.
Members concerned are not moving them.

The question is :
“That ciause 24 stand part of the Bill",
The motion was adopted.

Clause 24 was added 1o the Blll.

Clause 2S5—(Substitution of nei
section for section 1185).

SHRI H. M. PATEL:
1 beg to move* :

{Dhandhuka) :

Page 16, for lines 18 to 23, substitute—

“(a) at the rae of 35 per cent on so
much of the amount of such long
term capital gains as relate to capital
assets held by the company for 24
months or more but less than 60
months, immediately precediag Hu
date of transfer ;

 *Moved with the rommeodation of e , Prasidoat, -

g
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(b) at the rate of 30 per cent. on %
much of the amount of such long
term eabitu! gains as relate to capital
-assets held by the company for sixty
. months or more but less than one
* hundred and twenty months im-
mediately preceding the date of
~ transfer ; and -
{c) at the rate of 35 percent. on the
balance of such long term capital
gains, if any ; and"”. (134)

The Bill puts the rate at 45 per cent
which 1 propose to suggest should be
reduced to 35 per ceat. This is tax on
long term capital gains on which it seems
desirable that the rate should not be so
high as 45 per cent, 45 per cent is almost
expropriatory. These capital gains result
causes which cannot be regarded as in any
way unteasonable, and, therefore, [ would
commend the rates which 1 have suggested
for the acceptance of the Finance Minister.

SHRI YESHWANTRAO CHAVAN :
While commending his ameadment, the
hon. Member know very well that I was
not going to accept it. 1t is contrary to
the proposal in the Biil. The very purpose
is to subject the long-term capital gains to
a higher incidence of tax than hitherto, It
will also result in doing away with the
distinction between long-term capital gains
relating to lands and buildings and those
relating to other assets. This is the very
purpose of the provision, and therefo-e, I
am sorry 1 am unable to accept the amend-
ment.

MR. SPEAKER : [ shall now put
amendment No. I34 to the vote of the
House,

Amendment No. 134 was put and negatived.
Mk. SPEAKER : The question is :

~That clause 25 staod part of the Bill*..

The motion was adopted.
Clause 25 was added to the Bill.

Clause 26 was added 1o the Bifl
Clause ﬂn(Amwmm of section ZJOA)
SHRI SRIVANATH SINGH : 1 begto

move® :
Page 17, -Omkliuulto&{ms)

wl.?‘n.m
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e
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T EuteT ) e s
SHRI YESHWANTRAO CHAVAN:

. 1think the hon. member has got some
" misunderstanding. The provision is designed

to avoid inconvenience to institutions such
as financial corporatians and banks in hav-
ing to obtain tax clearance certificates from
the ITO in & large number of cases before
they can release immoveable property which
have been morigaged to them. as security
for loans granted by them, Under the Bill,
the - Board ‘has ~to tecord ‘its reasons in

~ writing before m%: the exemption of

——

*Maved with m_ rocommendstion of Im .n_..m._.
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any such fnstitution from the requirement of
obtaining tax clearance certificates. It is not
Hkely to be misused. This is the purpose for
which it has been pat im. It is necessary
and I would request the hon. member to
withdraw the amendment.

SHSI SHIVNATH SINGH : 1 seek
lecave of the House to withdraw my amend-
ment. |

Amendment No. 165 was, by
withdrawn.

leave,

MR. SPEAKER : Clauses 27 and 28
can be put together. The question is :
“That clauses 27 and 28 stand part of
the Bill."
The motion was abopted,

Clauses 27 and 28 were added to the Bill.

MR. SPEAKER : There is an amend-
ment for a new clause, 28A, tabled by Shri
H. M. Patel. It is beyond the scope of the
Bill. '

SHRI G. VISWANATHAN (Wandi-
wash) : It has been admitted and circula-
ted.

MR. SPEAKER : He gave notice, I
have declared it beyond the scope and so I
am sorry | caanot aliow it, The question
is :

“That clause 29 stand part of the
Bill,”

The motion was adopted.
Clause 29 was added to the Bill.
Clause 30—(Amendment of sixth schedule)

SHRI H. M. PATEL : 1 move*
Page 18, line 30, om#r *(a)” (136)
Page 18, omir lines 34 and 35 (137)
These relate to taking away of certain
indusiries from the priority industrics. Thesc
omissions will rectify the position.

SHR1. YESHWANTRAO CHAVAN :
I cannot. accept these amendments bec.tuue
we thought that these specisl concessions
are no longer necessary
which have made quite a substantial profit,

Therefore, they do not oy longer _deserve
d with the recommendation by

SRAVANA 8, 1893 (SAKA)

to those industrics
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to be in the priority  list and to have this
sort of favourable, special treatment. I
therefore do iwt mpt the nmendmmts.

MR. SPEAKER . |
ameadments to the vote,

shnil put the

Ammdmw.s Nos. 136 and 137 were pit
aunegarfvd : : '

MR. SPEAKER : The question is :
*“That clause 30 stand part of the Bill.”

The motion was adopred, .
Clause 30 was added to lhe Bijl.
Clanse 31-—~{Amendment of section 6)

SHRI H. M. PATEL : T move* :
Page 19, omir lines 7 to 10. (138)
Page 19, line 11, omit *(ii)". (139)

Page 19, line 20, for “*31st day of Decem-
bc'. ]969”
substitute **28th day of May, 1971, (140)

My first amendment suggests that the
date should be a prospective date rather
than a retrospective one, That is the main
point,

SHR1 YESHWANTRAO CHAVAN :
Is it necessary that I should explain the
whole thing ? What is your amendment,
Mr. Patel ?

MR. SPEAKER : Amendment Noa.
138, 139 and 140—all his amendmeats to
clause 31.

SHRI YESHWANTRAO CHAVAN :
My answer to this would be that the propo-
sal in the Bill is aimed at curbing the deduc-
tion of wealth-tax liability through transfer
of assets to wife and minor children on
payment of the gift-tax which is often lower
in the incidence than the wultb—ta.x liability
from year to year.

Then, about amendment No. 140, 1
think what I can say about it is that under
the Bill, separate property which is Hindu
undivided family property any .time after
the 31st December, 1969 will be liable to be
rggregated with the net wealth of the indivi-
dual to the extent of share of the individual
and the shares. of the spouss and mipor -
children in the property. This date has been
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‘laid down in the Bill in order to -harmonise:
this provision with the corresponding. provi-
sion under the Income-1ax Act which provi-
des for aggregation. of income from  such
~ property to the income of the individual

making the conversion. It may be mention-
ed. that. the provision in the Bill will apply
prospectively from the assessment year 1912-
73 and not for the earlier assessmerit
year, :

MR. SPEAKER : Does the hon. Mcm-
ber withdraw his amendments 7

SHRI H. M. PATEL: I withdraw

amendment Nos. 138 and 139,

Amendments Nos. 138 and 139 were, by leave,
y withdrawn.

MR. SPEAKER : You are not with-
drawing ameadment No. 140 ?

SHRI H. M. PATEL : No.

MR. SPEAKER : I shall put it to the

vote.

Amendment No. 140 wes put and negatived.

MR. SPEAKER : The question is ;
“That clause 31 stand part of the Bill."
The motion was adopted.

Claxse 31 was added to the Bill.

13.00 hrs.
Clause 32--(Amendment of section 5)

MR. SPEAKER : We shall take up
clause 3%

SHRI YESHWANTRAO CHAVAN :
1 have some amendments, 1 beg to move* :

Page 21, after line 14, insert—
‘(i) in clause (iv), the words *sand
exclusively used by
purposes” shall be omitted with cffect
" from the Ist day of April, 1972 ;"
- (212)

JULY %, 1971

him for residential

Bill, 1971 R

Page 21, line 13; for “(0)", subskitute- “Gid".
@)

Page 21, line 20, for ~'(il)", substitute
“(iii)”. (214)

Page 22, line 7, for
“(iv)™", (2185) :

(i), substhute

Page 22, line 12; Jor *Y(iv)", subsiitute
“(w)'". (216)

SHRI N. K. SANGHI: 1beg to
mgve® ;

Page 21, lines 17 to 19,—
Omit **,and shall be deemed to have
been inserted, with effect from the lIst
day of April, 1963 (61)

SHRI VIRENDRA AGARWALA (Mo-
radabad) : I beg to move® :

Page 21, lines 17 to 19,—
Jor “and sha!l be deemed to have been
inserted, with effezt from the ist day of
April, 1963"

xuhstitute—

“with effect from Ist day of April, 1972”
(13)

Page 21,—
Omit lines 23 to 28. (14)

DR. KARNI SINGH (Bikaner) : [ beg
to move* :

Page 21,—
Jor lines 24 to 28, substitute—-

“articles are neither made wholly of
gold, silver, platinum or any other
precious metal not contain (whether by
way of embedding, covering or other-
wise), gold, platinum or any other
precious metal excluding one or more
of such precious metais excluding
silver:” (64) .

Page 21,—
for lines 24 to 28, substitute—

‘“griicles are neither made wholly of
partly of, nor contain (whether by way
of embeddifig, covering or othe:wisc)

=

e -

* Moved with the recommendation of the Presideat,
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.g0ld, platinum or any other precious
metal excluding silver or-any alloy con-
taining one or more of such precious
metals ‘excloding silver:” (65)

SHRI YESHWANTRAO CHAVAN !
The Government amendments to this
clause are : 212, 213, 214, 215 and
216, . Amendments 217 -to- 216 are comse-
quential amendments ; the main - amend-
ment is 212. While moving the Bill for
- consideration, 1 have explained that whether
a house is exclusively used for residential
purposes or whether it is also returned out,
the exemption should be allowed. 1 see the
grievance of the middleclass. Sometimes
they invest their money in the building and
rent it out ; that is their only source of
income. In such cases the exemption was
only in the case of those who were seif-
occupiers, 1 am extending the exemption
even for those who have rented it out. It
is a concessions to the middleclass grievance.
Therefore. 1 commend my amendments for
acceptance by the House.

SHRI N. K. SANGHI : My amend-
ment No. is 61. We have heard the opinion
of the hon. Finance Minister ; he says he
is not going to consider this amendment. |
should like to appeal to him very strongly
and seriously with all the strength at my
command, Taxing jewellery from 1963
would create a lot of hardship. It was not
a matter of surprisc that this jewellery had
been given exemption by the Supreme
Court. [ can quite understand that it was
the intention of the Government to tax
jwellery from 1963 though somehow or the
other they did not provide for it specifically
when the Bill was brought forward. 1 can
assure that we have also filed returns and we
had shown jeweliery in the exemption
column, All these years legislation that
has been brought in this House has been
prospective and this is the first legislation
which will have eight years rstrospective

effect. Tt refers to 1963 ; now we are in
1971, It is bound to create a lot of hard-
ship. If we have to raise more resources

I would appea! to the hoo. Finance Minister
¢even to step up the rale of tax on jewellery
~a'fittle move. This retrospective effect would
place a lot of difficulties ghd a lot of moncy
will have 10 be ‘spent on . practitioners and
clmtnred accouptanis ; they will have to
" reoper the cases and. it will involve lot of
work, The Central Board of Revenue has
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brought to.his atteation that a lot o o
will be involved - in- the - department...
ruptions).-That is what he :gaid in his
speech. yesterday ; -he has been told so. .

SHRI YESHWANTRAO CHAVAN :
Even .if you do not.do this, all this. work
will have to be done, :

* SHRI N. K. SANGHI : T can assure
you that many assessees from 1963 onwards
have been showing the jewellery in the
exempt column. Now it something has to

-:be brought up from 1963, I think it is not

fair. It is a very good provision, prospec-
tively. 1In case some more tax has to be
recovered, possibly the rate could be stepped
up on jewellery taxation, so that people may
have a disincentive. You have been aceep-
ting in the past years amendments from
I think you
should give serious thought to it and give it

- more consideration.

SHRI YESHWANTRAO CHAVAN :,
I have given careful thought to it and I am
not accepting it.

SHRI VIRENDRA AGARWAL : 1
have moved amendment MNos, 13 and 14,
The hon. Member ‘Shri Sanghi has requested
Finance Minister to consider this matter.
I join him in requesting the Finance Minister
to make it 1972, instead of 1963, Because,
sincerely Feel that it will entail a lot of
hardship to the assessees. If my amend-
ment is accepted, a lot of hardship to the
assessees would be saved from the trx collec-
tors® grill. '

DR. KARNI SINGH : I have  already
spoken on the Finance Bill and made a
reference which - I would like the hon,
Minister to very kindly consider.

The question is that I wish that silver-
ware utensils and articles which are plated
with silver should be exempted, because
the amount of revenue that the Government

- will get as a result of a charging wealth tax

on them will be negligiblc compared to the
harassment of the tax-paver, The wealth
tax has alrcady been raised  from.five 1o
eight per cent, and this will give the
Government osnly a very marginal - amount
of income corpared to the harassment, aad
because .of - that I would - Jike . ‘the  hon,
Mmsstutoverymomlymm :



'mm».

-SHR1' YESHWANTRAO CHAVAN
“Taking the amendment of Dr. Karni- Sin;h
first, 1 can uaderstand his feelings about it,
‘but the main purpose of this whole provi-
sion i3 to plug what is a convenient loop-

2_15 '

hole for wealthy persons to make unproduc-

tive investments in silver vessels. This is a
major form of hoarding wulth.mdm
today itisbemgdnne.

_ DR, KARNI SINGH : What about
sllver-plated vessels ?

SHRI YESHWANTRAO CHAVAN :
Even that involves silver, whether it is
plated or not.

DR. KARNI SINGH : How does one
compute the quantum of silver ?

SHR] YESHWANTRAO CHAVAN
I know that that is & problem, but we will
.see that there is no injustice,

I have no doubt about the sincerity of
Mr. Sanghi, and I can only plead with him.
1 do not know how he has taken it into his
head that this exemption was meant from
the very beginning.

SHRI N. K. SANGHI : I have been
filing my returns and from 1963 1 have
shown jewellery in the exemption column.

SHRI YESHWANTRAOQO CHAVAN :
There are a large number of persons who do
not do that. Do not go by your own
personal example.

SHRI N. X. SANGHI : If you want to
get more revenue, you step up the wealth
tax, rather than making this retrospective.

SHRI YESHWANTRAO CHAVAN :

As far as stepping up wealth tax is concer-

ned, if you make the suggestion next time, I
will consider it.

SHRT N. K. SANGHI : T am making it

right now.

am sorry I cannot accept it.
© MR.SPEAKER : The question is :
Page 21, after line 14, insert—

) In ‘clause (iv); the words “and
- exclusively used by him for resi-
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deutitl purposes” shall be omitted
"with effect from the Ist day of
. _ Apﬂ!.l_ﬂz,.au) K
Page 21, line 15, for “(i)”, substiute *'(i)".
(213) -
‘Page 21. line 20, for “(i5)", substitute “(iii)".
(214)
Page 22, lisie 7, for “(iily", substitite "uv)"
219
Plp22, line 12, for "(iv)" substitute “(v ™.
Q1)
- The motion was adopted.

'-_#iﬁ_-:

SHRI N. K. SANGHI : I am withdraw-

ing Amendment No. 61.

MR. SPEAKER : Has he the leave of
the House to withdraw his amendment ?

HON. MEMBERS : Yes.

Amendment No. 61 was, by leave,
wirhdrawn.

MR. SPEAKER : I put amencment
Nos. 13 and 14 to the House.

Amendment Nos. 13 and 14 were put
and negatived,

DR. KARNI SINGH : 1 withdraw
Amendment No. 64, Amendment No. 65
may be put to vote.

MR. SPEAKER : Has he the leave of
the House to withdraw Amendment No,
64 7

HON. MEMBERS : Yes.

Amendmert No. 64 was, by leave,
withdrawn.

MR. SPEAKER :

! I put Amendment
No. 65 to the House.

_ L Amﬂo 65 was put ann'mufrd.
SHRI YESHWANTRAO CHAVAN : 1 :

MR. SPEAKER : The quntion i :

. *That Clause 32, 3s amended, stand
part of the Bill.”

P The motion was adopted.
' Cluwﬂ,nm meﬁc
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Clauser 33 to 35

e

MR. SPEAKER : The hon. member is
 not here to move the amendment. I will
put clauses 33, 34 and 35 together.

The question is :

.. “That clauses 33 to 35 stand part of
the Bill."” .

The motion was adopted.
Clauses 33 to 35 were added 1o the Bill.

Clause 36—(Amendmens of Schedule).

DR. RANEN SEN (Barasat) : 1 beg to
move* :

Page 24, line 10, for 1 per cent.” substitute
2 per cent.” (148)

Page 24, lines 13 and 14, ror **Rs. 5,000
plus 2 per cent.” substitute **Rs. 10,000
plus 3 per cent’. (149)

Page 24, lines 19 and 20, for “*Rs. 15,000
plus 3 per cent,”  substiiure **Rs. 25,000
plus 5 per cent.” (150)

Page 24, lines 25 and 26, for *‘Rs. 30,000

plus 8 per cent.” sabstitute ‘‘Rs. 50,000
plus 10 per cent.” (151)

SHR1 N. K. SANGHI
move® :

Page 24, line 34, for “Rs. 1,00,000” substi-
tute “‘Rs. 1,50,000", (62)

: 1 beg to

DR. RANEN SEN: The main idea
here is to tax more those people who have
more. Here you will find that the tax is
1 per cent of the net wealth uptoRs. 5
lakhs. When it comes to 10 lakhs, it is
2 per cent. My amendment is, instead of
1 per cent make it 2 per cent. It will fetch
Rs. 10,000 instcad of Rs. 5,000. In the
next zlab, my amendment is instead of
*Rs, 5,000 plus 2 per cent", make it
Rs. 10,000 plus 3 per cent, which will fetch
Rs, 30,000 for the exchequer. This is the
slab which does not exceed Rs. 10 lakhs.
Therefore, if we take Rs. 40,000 from & man
or Hindu undivided family having a property
of Rs, 10 lakhs, it is quite equitable.
Perhaps it is much less than what should
be taken from them. Similarly, in the next
slab which goes up to Rs. 15 lakhs, 1 have
suggested Rs. 25,000 plus $ per cent instead
of Rs. rs,umplua per oeat. The idea is
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gradually to increase the tax.. Secondly,
the Finaace Minister himuelf has said, there
is & huge gap uncovered. - In order to cover
it, more money is needed. So, money  has
to. ‘be taken from' where money really is.
These are some of the smail ameadments I
have suggested, | hapn the Ftnlnce Minilter
will consider thum

, SHRI N.K. SANGH! Throuzh my
amendmeni No, 62, 1 had asked for raising
the exemption in wealth tax from Rs, 1 lakh
to Rs. 1,50,000. But seeing the papers and
hearing the Finance Minister's speech
yesterday, I find he bas also exempted
rented property and naturally the scope of
the wealth tax has been widened. In view
of this, with the pleasure of the House, I
withdraw my amendment. .

SHRI §. M. BANERJEE (Kanpur): I
want to speak on the amendments moved by
Dr. Ranen Sen : I will add some more
arguments to convince the Finance Minister
to accept the amendment. Now he does
not want to bring some sort of ceiling on
property, whether rural or urban. As long
as government does not accept the sugges-
tion form ceiling on income, we want to
tax the richer sections with a view to get
more resources for our plan. We hope the
Finance Minister will accept this amend-
ment in larger interests of the country, At
a time when we want to solve the problem
of unemployment if we can get some
amount out of this we should take it. Iam
saying this because people who earn more
are the people who are tax evaders also.
So, even if he canot accept this amendment
now, let him give an assurances that he
will bring other measures to do that.

SHRI YESHWANTRAO CHAVAN :
The hon. Member has made a mention of
making resources available immediately for
the plan, Wealth-tax is a tax which not
only gives mopey immediately, but also
re-orients the distributive factors and the
processes in the country. We have already
begun the process. At the moment the rates
are from Rs. | lakh to 5 lakhs one per cent,
from Rs. 5 lakhs to 10 lakhs two per cent and
over Rs. 15 lakhs it is 8 per cent. So, the steps
that we have taken have already virtually
brought about a ceiling on the weaith. Now
the hon. Member wants to raise practically -
every slab a little higher, I would advise |

A e

'* Mdved with this recommendation of the President.
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- [Shri Yeshwantrao Chavan}
‘him to have a little patience in this matter.
‘We do not want to take such harsh -steps
. fmthediately. ‘1 understand and appreciate

‘his motives. But I waat to tell him that«

‘we have already taken . ceftein: steps. I do
not want to increase the rates immediately.
So, 1 cannot accept these amendments.

SHRI S. M. BANERJEE :
it next year.

You can*do

'MR. SPEAKER : 1 will now put
amendment Nos 148, 149, [50 and 151
movel by Dr. Ranen Sen to the vote of the
House.

“Amendments Nos, 148 to 151 were pws
MR. SPEAKER : Sh:i Sanghi wants
to withdraw his amendment No 62, :Has

“he the leave of the House to withdraw his
amendment ?

SOME HON. MEMBERS : Yes.
Amendment No. 62 was, by leave, withdrawn,

MR. SPEAKER : The question is :
*That clause 36 stand part of the
Bill."”

- The motion was adopt.d,
Clause 36 was added 1o the Bill.
Clause 37 was added 1o the Bill.

Clause 38— Amendmem of Act 7 of [964)

MR, SPEAKER : On clause 38 I want
10 say that the amendments - given notice of
by Shri Maddi Sudarsanam and Shri H. M.
Patel are out of order,

SHR]! G. VISWANATHAN :@ Sir, 1
want to know the procedure in this case.
They are amendments which have - been
admitted and circulated by office.

MR. SPEAKER : They ar¢ beyond the
scope, After all, they are given at such
short notice that there is not enough time to
study them,

Now the question is : :

“That  clause 38 stand part of the

‘BilP, - ]

The motion was dopted.

Bint, 11 2o
 Clauses 38 was added to the Bil.
Clause 39 was added 1o the Bill,
Clause 40—(Amendment of Act 1 of 1944)

SHR1 VIRENDRA AGARWAL :
beg to move* :

Page 28,—

Omit lines 22 to 24. (15)
Page 31,—

-Omit lines 7 t0 9, (1)
Page 33,—

Omit lines 6 to 18, (17)
M 33,~

Omir lines 23 to 25. (18)
Page 34,—

Omir lines 14 to 22. (19)
Page 35,—

Omis lines 3 to 27, (20)

Pages 36, 37, 38 and 39,—
Omit lines 12 to 33, 1 to 35,1 to 31 and
1 to 7 respectively. (21)

SHR1 DINEN BHATTACHARYYA
(Serampore) : 1 beg to mave* :
Page 28,--
Omit lines 2 to 21, (182)
Page 28, line 23,—
Jor “Nine hundred and fwenty rupecs’”
substirare “Six hundred rupees™. (183)
Page 30,—
Omis line 4. (185)
Page 30,—
Omit line 7. (186)
M 30—
" Omit line 8. (187)
‘Page 30,—
- Omit line 27 t0'29. (188)

’ M 31. Hl'lﬁg.—

‘for * “Twelve and & haif per cent.
W‘*-"l ." - . ! .
. aubstitute * “Five per cént.”, * (189)

- * 'Moved with the rmm,d& e



21. Pinance (No. 2)

Page 32, lines 4 to 8,—

- Omit. *“Cellulose acetate (Ipcluding divor
triacetate), Cellulose acetate butyrate
and Cellulose propionate, Cellulose
acetate.-propionate.” (190)

Page 34,—
for lines 18 to 22, —substitute—

‘(xvli) in Item No. 32, for the entries
in the third column against sub-item
(1), (2), (3) and (4), the eniry “‘Five
per cent. ad valerem.” shall be
substituted ;' (192)

Page 33, line 16,—

for “Ten per oent.”, substituts "*Five per
cent.” (193)

SHRI G. VISWANATHAN :

move® :

I beg to

Page 28,—
Omiz lines 13 to 21, (141)

S5HRI C. K. CHANDRAPPAN (Telli-
chetry) : I beg to move® :

Page 28,—
Omdr lines 2 to 12. (199)-

Page 30, lines 20 to 22,—
omit “‘face powders, baby powders, toilet

powders, talcum powders and
lipsticks™ (197)
Page 313,—

after line 15, insert—

»Explanation.—This  shall not be
applicable for cotton, coarse cotton,
handloom and khadi ready madc
garments whose price is not above
rupees thirty-five per piece.” (199)

Page 33, line 28,—
Sfor “Ten per cent.”  substitute—
“Fifteen per cent.” (200)
Page 34 line 26,—
Jor “'Six per cent.” substitute—
“Four. per cent.” (201)

 SHRI H. M. PATEL : 1 beg to move® :

Pago 28,—
Ot ltes 2 to M. (17)
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Page 28,—
after lit_w 21, nsert—
‘(iia) in Item No. 2, for the entry in
the third column against sub-item

(1), the entry “Forty rupees per
quintal’ shall be substituted ; * (28)

, after line 21, insert—

‘(iila) in Item No. 3, for the eatry in
the third cnlumn against sub-item
(1), the entry ““Not exceeding one
rupee per kilogram™ shall. be sub-
stituted ;* (29)

Page 28,—
after line 24, insert—

‘(iiia) in Item No. 7, for the entry n
the third columa, the entry “One
hundred and twenty rupees per
kilolitre at fiftcen degrees of Centi-
grade thermometer" shall be sub-
stituted ;' (30)

Page 29,—

omit lines 8 to 10. (31)
Page 29,—

after line 25, insert—

‘(va) in Item No. 12, for the entry in
the third column, the entry **Fifty-
five rupees per metric tonne’ shall
be substituted ;* (32)

Page 29,~—
after line 25, invert-—

‘(va) in Item No. 13, for the eniry in
the third column, the entry “Five
per cent ad valorem’’ shall be sub-
stituted ;' (33)

Pages 29 and 30,—
omit lines 26 to 30 and I to 8 respec-
tively. (34)
Page 33,—
omir lines 6 to 15. (39)

M 33|'""'
omit lines 20 to 34. (36)

Page 34, line 18,—
after “entries” insert—

“excluding vacuum aad m auu
bulbs not exceeding 100 wasts” (37).

B

~® Moved with the secommendation of the President,

————
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Page 35.—

- .after line 33, insert—
‘(xxia) in Item No. 38, for the entry
_in the third column, the entry
*Thirty-two paise for every 1,000
matches or fraction thereof™ shall
be substituted ;* (38)

Page 36,—

omit lines 1 to 3. (39)
‘Page 38,—

omit lines 4 to 10, (40). .
Page 38,—

omit lines 11 to 19. (41)
Page 38, lines 20 to 22,—

Jor *Twenty per cent.

substitute—
“Fifty per cent, ad valorem" (42)

ad valorem"

SHRI N. K. SANGHI : } beg to move*:

Page 35, line 30,-
Jor “Twenty” substitute *Ten"'. (110)

Page 35, line 32,-
for ““Twenty" substitute ““Ten™. (111)

Page 38, linc 4,-
Jor “Twenty” subsiliute ‘-Ten". (112)

SHRI VIRENDRA AGARWAL : Sir,
we have moved these amendments only with
two objectives. Such items like motor  spirit,
soap, ready-made garments, electric bulbs,
etc, all these items are consumed by the
common man in the country and, as such,
they would be very much adversely affected.
We know the Finance Minister has assured
this House several times that the prices of
these items will be held but on the one
hand he goes on raising the excis¢ duty on
these items and on the other hand be expects
that the price would be held. This is a
contradictary statement so far as I see. If
the excise duty on all these items is raised
it is almost certain that prices of Lhese
iterns will go up and that way the common
man for which the Government claims to
be championing the cause would suffer

. greatly. Therefore, I would suggest that
Lcuswm and excise duties on all these items
should not be raised so0 as to protect the
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common man aad the small producer. These
two sections of the commumity must be
protected and this is the object of all these
amendments which we bave moved. T know
the Finance Minister has already granted
certain smaller mercies amounting to Rs. 13
crores but they do not actually go very far.
In the case of petrol I want to say more
than 609, of the cars in the country are run
and managed cither by the Government or
corporate institutions or other governmental
agencies. Who would ultimately pay these
increased charges on petrol ? Ultimately
this whole taxation will be borne by the
Government. There should be no more
raising of any charge on petrol when we
want road transport to grow in the country
and we want people to be modemised. On
the one hand we want socialism to be
brought about and on the other hand we
go o1 taxing petrol and small items like
ready-made garments. Similarly pressure
cooker. 1 really do not know if the tax on
items like pressure cooker would be desira-
ble when we expect modernisation to be
introduced in every houschold.

Pressure cooker and all items of this
pature are things which, 1 think, could
bring about some sort of scientific change
or technelogical advancement in the country.
A change In the way of life and in the
thinking of the people, for which the
Finance Mimnitter himself stands, should be
introduced. We should see that this particu-
far process of scientific and technological
advancement is not allowed to be curbed.

With these words I request that some-
how or other the common man, the small
producer and all that process which stands
for scientific change must be protected.

SHRI G. VISWANATHAN : Sir. I am
particularly ioterested in two of the four
amendments that I have moved. My amend-
ment No.142 deals with the tax on soap.
The Finance Minister has levied 12§ per
cent ad valorem duty on soap. 1 think, the
Government is committed to the uplift of
the poor and to champion the cause of the
poor and we have to sce that these articles,
which are very essential for their upkeep.
are not taxed, : -

Soap is now used oven in vilhi. by
the common people and the . poor, We

_should not tax. soap and thus, ultimately,

* Maved with the recommeadation of the Froudeeh,

——T
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tax the pnor people. The other day the
Finance Ministet conceded that not only

the price of washing soap but the prices

of other soaps have ne up. 1 think,
ths Finance Minister, who has rejected all
amendments, will agree to0 this amendment
and will withdraw this tax,

_ Again, on pressure cookers he has levied
20 per cent ad valorem duty. 1 do aot know
why he wants to tax pressure cookers. Our
households are now entering the modern
age. We are going in for modernisation very
slowly. In the olden days we used to cook
in mud vessels ; now wc are going slowy to
cpoking in aluminimum wvessels. A few
people have now taken to pressure covkers
where we get clean and goud food. We have
to encourage people getting clean and good
food and our Finance Minister shouid not
drive them back to mud vesseis of the
olden davs. Pressure should have been
brought upon him f.om his own home and
even by the Deputy Minisier of Finance. |
think, he has to concede this and withdraw
the tax on pressure cookers. | would wvery
much like him 1o agree to this amendment.

SHR! DINEN BHATTACHARYYA
My amendments arc all in fespect of i‘ems,
on which taxes have been imposed, which
are used by the poor people and the lower
middle class.

1 was rather astonished that on glucose,
dextrose and preparations thereof, which are
used for the preparation of medicines and
injections, taxes have been imposed. Tt will
automatically increase the cost of drugs
also, K

Then, coming to motor spirit tax, it has
been repeatedly said here that already taxi
fares have been increased to the coxtent of
20 per cemt, Now-a-days in Calcutta, Bombay
and other big cities very commion people
sometimes are forced to hire taxis. Along
with the increase in the taxi fare. there is
a cty for an increase in the bus farc also
throughout the country. So, I do not under-
stand why such a heavy tax has again been
imposed on motor spirit.

1338 by
[MR. DEFUTY sr_-'mtu in the Chafr)

lathéhckmdmaleulhmt used
by trucks 'ﬁm pcmﬂ is being used by
trucks. 80, there the frelght charges will
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also increase and autoratically the prine of
goods will also increase.

The levy on soap will bring a burden
on other small and medium size factoties
also. He has mentioned that it is on soaps
that are manufactured by power. In this
connection, 1 would like to bring his atten-
tion to the Memorandum submitted by the
Betting Industries Association, They have
mentioned that if this dd valorem duty is
imposed, then they are finished. These
factories are mostly situated in my conmsti-
tuency, in West Bengal. They met the
Fimance Minister and they even met the
Prime Minister when she visited Waest
ilengal, They frantically appealed to the
Government not to raise the duty because,
if this ad valorem duty is imposed, then’
they will have to face a very keen competi-
tion with the large-scale industries and it
will be difficult for them to survive, Tdo
not know how the Finance Minister will
help the small-scale industries, 1 again
appeal to him to consider the case about
these small factories,

DR. RANEBN SEN : Sir, this belting
industry is mostly located in West Bengal
and it is a small-scale industry. Now, with
this heavy taxation that is proposed by the
Finance Minister, most of the belting indus-
try units will be facing a very keen com-
petition from bigger industries, namely, the
Dunlop and other companies. In view of
the political and economic situation in West
Bengal, the whole cgargc ol West Bengal
has been taken over’ by the Centre and I -
would request the Finance Minister to look
into this case of belting industry and see
what he can do in regard to lifting the
heavy taxation that he has imposed
on it. ‘

SHRI C, K. CHANDRAPPAN : [ have
moved my amendments to bring certain
facts for the consideration of the Finance
Mimster, While answering Dr. Ranen Sen
and others on the Wealth Tax, the hon.
Minister said, at one stroke, he did not
want to flnish with the wealthy people. I
would request you to please have some
mercy on children, palients and old people
also as you have shown to the wealthy
people. That is why I have moved these
amendments.

About the emhanced ad vdon-m duty .
on Glucose, it is essentially -wm



. dbri C K. Chmdrupm} .
and it is used by old men and pathnu
also. If you really impose this tax, there is

no doubt--1 think, many people on the
otlm side including the Finance Minister
will agiee==that it will badly affect the in-
terests of the common man, -

~As regards the duty on maida, the
Finance Minister has withdrawn it. But
before wthdrawing that, in his speech, 1
remember, the Finance Minister said that
it is to be taxed because maida in his
opinion was no more the food of the
common man. [ think, Finance Minister
in that light would reconsider ceriain other
things which I am mentioning.

1 request you to withdraw the tax im-
posed on face powder, baby powder and the
tilcum powder. 1 did oot insist to with-
draw. tax om lip-stick. It is by mistake
lipsstick is put there. 1 have put it but 1
don't insist. But ] do insist to withdraw
tax on other items men'ioned because it is
no more a luxury articte. Even in the
villages if you go, you can see the ordinary
peasant, the agricultural labourer and in the
industrial area almost all the industrial
workers are using those things. So, I hope
the Minister will understand why we are
insisting that it should be withdrawn

Then comes again the question of per-
fumed oil. The same argument holds good,
Again it is something which is used by the
common man. Let the common man also
g0 round with a little bit of perfume and
what is wrong in it? To give them food,
you tax the wealthy people. You say you
don’t want to tax them right now. Bat,
right now why do you want to deprive
the ordinary man whatever litt'e luxury he
has ?

Then, about the ready made garments,
I know the Finance Minister has moved
certain amendments but [ specifically move
this amendment to bring certain facis to
your coasideration, particularly, the problem
of handicom industry  This is an industry
now developing in certain parts of our
country and they are now specialising in
certain ready made garments and exporting
them also. They are trying to find new
markets in the countries abroad. Now yeu
are laxing them. I don't say that you
should not tax them at all, What I say
is that there should be certain limit. - What
you propose in Yyour amendment, as I

waderstood, is that ia Ttain rqctomnit_
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the total output is at a certain level,  you.
 may not tax. But, in my opinioa, it may
be better if you -m',-'l.s_i'hne_ suggested,
those ready made garments the price of
which is beyond Rs, 35 per piece, I am
ecven ready to agree if you want to.r_aﬁuu
the price, I don’t mind that. But, some
thing like that should be there to protu:&
the interests particularly of the handloom
and cottage industries, That is why uhm
amendment s moved.

Regarding getting a little more resources,
I say., wliy not you enhance the tax on
mosaie articles 7 Tt is a thing essentially
used by people who are going for a little
luxurious way of life. So. ] suggest instead
of 10% you eunhance the tax on that and
make it 15°% and get a little mere
money,

My next suggestion is about fans, table-
fans and all wvarieties of fans. [ think in
the cities it is now an absolutely essential
thing for the common man. The industrial
workers are using it In Dethi if you just
go to the servant quarter behind  your resi-
dence, they are using it.

SHRI YESHWANTRAO CHAVAN:
Small fans they are using.

SHRI C. K. CHANDRAPPAN : My
intercst is that by arguing for the reductio
of duty on fans, the duty on fans whicy,
may be used by common man and th

- middle class people should also be reduced
I hope the Finance Minister will favourably.
consider all these proposals and something
will be done with regard to that.

Thank you.

_SHR1 H. M. PATEL : The amenments
that I have move also relate to items which
affect cssentially the mildle class. That is
the one class which is the most harassed
class and which suffers the most in & period
of inflalion aad here is a class which is the
most hard-bit by these levies. Theitems
have already been referred to, namely,
vacuum flasks and pressure cookers and
other items. The arguments that were ad-
vanced are also the arguments that 1 would
advance and I don’t with.to say much on
that, except this, that the tax on these items
that is proposed is extremely heavy. . They
have become commodities of everyday use.

Mmme utogliuhmier
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for them in these times when life is a little
difficult and therefore it is  that I would’
appeal to the hon, Finance Minister mot to
put. more bunden on this oae class which
suffers the most from inflation. In spite of
the Finance Minister's confidence that
prices will not go up, prices have gone up
and they will also continye to go up. There-
fore, T suggest, thesc amendments may be
seriously considered as a measure of relief
to these suffering classes.

One of the items relate to small indus-
tries such as mosaic tiles.. They are not
luxuries., I wish to point out this parti-
cularly from the, point of view of the in-
convenience that will be caused to small
manufacturers. If is is done in some
different way it mught be better. I would
suggest that some administrative considera-
tion should be given because these mosaic
tiles factories are not large factories ; they
may be uﬁmg power ; but they are all very
small unils and they will be put to a lot of
inconvenience by imposition of excise duties
as proposed in the Bill, In short, I would
suggest, these amendments relate to the
commodities which we shculd not tax, be-
cause we have to give relief to the middie
classes, which need utmost relief.

SHRI N. K. SANGHI : I have already
moved amendments Nos. 110, 111 and 112,
Amendment No 110 relate to excise duty
on cinematographis projectors. Compared
to Bulgaria and Rumania our cinemas are
only 10% to the ratio based on tne popu-
lation of those countries. The equipment
costs from Rs. 50 thousand 10 a lakh
of rupees. Then there is the State sales-
tax of 12 per cent. There is 20 per cent
excise duty on the projecters. It comes to
Rs. 20,000 to Rs. 30,000. These projeclors
cater to small villages and I would request
that instead of 20 per cent. it must be
brought down to ten per cent, If necessary,
the percentage might have been stepped up
later in the coming years. So, this is what
I would suggest for the consideration and
acceptance of the hon Finance Minister,

Regarding the second amendment, what
1 wish to say is that in this country we are
not produunl good cameras, We arc pro-
ducing some box cameras but - by this excise
duty the indigenous production will be very
much reiarded. We should actually give
them incentive, and not come upon them
with heavy excise duty. 1 hope he will
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accept my md nmeudment Amcndmcnt
No, 111.

With regard' to amendment No. 112,
this relates to pressure cookers and so much
* has already been said. I hope he will con-
siderit. -1 am  happy vou have reduced
excise duty on 16 MM ; buton 35 MM
cinematographic projectors, which caters to
villages and small towns, there is this large
excise duty, Therefore 1 suggest that this
may be reduced.  Next year, if you Iike, it_
may be increased.

SHRI G. VISWANATHAN : Next year
he will not tax, '

SHRI DASARATHA DEB (Tripura
East) : 1 am supporting Mr. Bhattacharyya’®
amendment. ‘This relates to tax on ready
made garments, etc. This really hits the
common people ; this will hit the lower
middle class people who purchase the ready
made garments, At this even the late stage
of discussion, I would request the hon.
Finance Minister to withdraw these tax pro-
posals, The same thing applies to the case
of taxation on thermos flasks. We should
encourage the use of thermos flasks: If the
hon. Minister is going to tax this item even
at this initial stage when it is coming into
use, he cannot encourage the use very much.
This tax will not serve the society very well.
Therefore, 1 would request the Finance
Minister to withdraw the tax on this item,
because we should encourage the use of
thermos flasks by the common people on a
large scale. !

In regard to motor spirit, although
Government have increased the duty by a
small percentage. actually the bus fare or
jeep fare has increased by about 50 per cent,
To give you just one instance from Agartala
10 Sunamara, which is a distarce of about
40 miles, whereas the taxis were charging
per head just Rs. 4, now they are charging
about Rs, 5.50 per head. One taxi carries
at least 10 to 12 people. So, you can
imagine by how much they have increased
the fare. That is why even at this late
stage, I would request the Finance Minister
to reduce the taxation on motor spirit, '
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SHR1 YESHWANTRAQ CHAVAN:
1 have heard all the arguments about the
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excise duties on a large number of items.
As 1 had pointed out yesterday, our taxation
sysiem is such that normally we have to
depend upon indirect taxes, and it does
create an atmosphere of a little unpleasant-
ncss. [ quite concede that position. But
as I have said, we had to cover most of the
uncovered deficit by mising new resources,
and, therefore, I had to go in for taxation
on a large number of ilems. Even then, 1
did consider many items which ultimately
are meant for consumption by the common
man. Therefore, I withdrew the excise
duty on maida. coarse cloth etc. 1 think
the hon. Member was uncecessarily making
a grievance in regard to handloom. Hand-
lcom is not to subject to any undue pres-
sure. About those small units which were
producing readymade clothes ..

SHR! DINEN BHATTACHARYYA :
The cloth is exempt, but the tax on ready-
made garment made of handloom cloth
stands,

SHRI YESHWANTRAO CHAVAN:
There are many brands and there are big
concerns which can afford to pay. Again,
reducing the levies mow will not serve any
purpose, because the prices have already
risen. We wili lose both ways. What
reasonable exemptions we wanled to make
realiy have been made. In case of fans,
for example, 1 have taken care to see that
there is no increase in taxes on small size
fans. It is the bigger type of fans which
are used for offices etc. which are subject
to hcavier excise duties. The small fans
are not included,

AN HON. MEMBER :
faos exempted 7

Arc all table

SHRI YESHWANTRAO CHAVAN : If
yOu sce, certain sizes are mentioned. Some
people can have a very big fan, a fashion-
able size. When you thiok of the common
man, you cannot think of very fashionable
fans.

'Now, Sir, soap which is used by the
common man has not gome up in price.
There are certain categorics of soap which
are copsumed by the common man 'ike
Life Buoy for example, I made ao
announcement in this hon, House itself that
ulam this
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the soap, _

" As regards petrol, Sir, 1 cannot oblige
anybody. That was one of the major
sources of income.

1 can understand the pressure about thes
pressure cookers.  Well, T would only say
that 1 do not want to accept this amend-
ment, but I will certainly give some coasi-
deration to see whether one can do some-
thing about it a little later.  (Jarerruption)

1 will give my consideration to il mnol
by way of accepting the amendment, as it

is not necessasy. You depend upon my
gssurance in this matter. T do not want
to muke any announcement, but 1 will
certainly consider the suggestion,

AN HON. MEMBER : What about
glucose ?

SHRI YESHWANTRAO CHAVAN:

1 canoot say anything about glucose.

A mention was made about the belting
industry of West Rengal. Their representa-
tion is before us, we are considering that
matter. That is all 1 can say, but I cannot
accept any amendment,

MR. DEPUTY-SPEAKER : 1 will now
put all the amendments to Clause 40 to the
vote of the House.

All the amendments® were put and megatived.

MR. DEPUTY-SPEAKER : The ques-

tion is :
“That Clause 40 stand part of the
Bill™.
The motion was adopied.

Clauss: 40 was added to the Bil.
Clanse 41—{(Amendment of Act 58 oj 1957)

SHRI VIRENDRA AGARWAL : i
beg to move™* :

Page 39--Omst lines 13 to 27. (22)

SHRI H. M. PATEL : 1 beg to move**:
Page 39 -Omit lines 20 to 27. (43)
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DR, RANEN SEN : | beg ta move**
Page 39—Omis lines 20 to 25. (157)

The hon. Minister said he has exempted
the lower categories of cloth  Still he has
imposed a 6 P per square metre duty oa
medium B, Thea there is a levy of 25P
per square metre on cotton fabrics not
otherwise sp:cified. Coarse cloth is used
by very poor people. But medium
cloth is also used by the lower middlc class
and middle class, They are forced to use
only middle cloth (Juterruptions). There-
fore such an Imposition will affect these
poor people and should be withdrawn.

'SHRI YESHWANTRAO CHAVAN :
Those who can afford it should at least
pay it.

DR. RANEN SEN: Medium cloth
is used by poor people who cannot afford
this imposition. It will immediately boost
up the price.

SHRI VIRENDRA AGARWAL : While
framing tax measures, I would say that all
the essential items coasumed by the poor
class upto a particular income group should
be left untaxed. It may be Rs. 150 per
month or Rs. 200 per month. There must
be a clear-cut classification in Government's
thinking about it.

This particular item we are discussing,
cotton fabrics, is consumed by g particular
poor section of the community. On the
one hand, Government is committed to
garibi hatao ; on the other, such levies of
excise arc being put on commodities which
help in accentuating garibi in the country.
1 do not know how the Finance Minister is
going to reconcile these two contradictory
stands. Therefore, 1 feel the Finance
Minister should do something about it.

SHRI H. M. PATEL : 1 would add to
the arguments already adduced. Medium
and coarse cloth are really used by ordinary
people, the middle class people. Evirybody
talks in terms only of the poor. [ say to-
day the poorest class is the middle class
because a member of that class has to main-
tain a reasonable standard and has to pay
& heavy price for it. These medium and
coarse cloth are really utility cloth which

*The amendments which were negatived :
Nos, 15 tp 21, 2? to 42, 110 to 112, 141,
199 10 201.

[P

182, 183,

185 to 190, 192, 193, 195, 197 nnd

el Movad with the recommendation of the President.
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[SlxriH M. Pntel'l
Government itselfl wants to - encourlae. It
seems to me these are categories on vrhkh
no duty should be levied, .

SHRI YESHWANTRAO CHAVAN :

It is obvious I cannot accept the amend-
ments. As far as coarse cloth is concérned,
1 have alrcady made the concession. The
additional excise on coarse cloth bas already
been withdrawn with the result that the
rate of duty on coarse fabrics is now restor-
ed to the pre-budget level. In the case of
medium fabrics, the increase in duty is 4.8P
per square mctre to 6 P per square metre,
an increase of only 1.2 P per square metre,
Fine and superfine cloth is by and large
used by the relatively well to do  This is
a, marginal increase and I do not think they
cannot afford to pay it.

MR. DEBPUTY-SPEAKER : 1 shall
now put the three amendments to vote.

Amendments Nos. 22, 43 and [57 were
put and negatived.

MR. DEPUTY-SPEAKER :
tion is :
““That clause 4] stand part of the
Bill*",

The motion was adopted,

The ques-

Clause 41 was added to the Bill.

14.00 hrs.
Clauses 42 to 44
SHRI G. VISWANATHAN : I speak
o3 the 1ax on foreign travel. We know

tourism is the biggest industry of the worid
today. They say they iurn out more than
Rs. 20,000 crores. One part in the total
turnover is very, very low and already India
is making headway in spite of these defects.
The number of tourists that we are getting
now is very poor not only compared to
other industrially-developed countries bnt
even compared to under-developed countries
like Thailand who .are getting double the
number of tourists than we get. We get
not more than three to four lakhs of
tourists every year. Hence, it becomes
necessary that we should give an incentive
to tourists to visit our country more and

more 0 tha.tmcanenrnmre oraicn
cxchange, . ,

- mv*ao. wri o

| m -19}: . 2%

This tax on fmm travel is a hindnnee- '
in the way of getting .more tourists, -8
greater number of tourists to our <country.
No doubt, the Finance Minister has reduced
the levy to 20 per cent tax—five per cent
on firstclass and 10 pcr cent on economy
class. - But cven then Air India which Is
one of the best public sector undertakings
in our comtry-——-

SHRI YESHWANTRAO CHAVAN
Which is your amendment ?

MR. DEPUTY-SPEAKER : He
wants to speak on clauses 42 to 44,
are¢ no amendments.

just
There

SHRI G. VISWANATHAN : On clause
45, you have an amendment. As [ was say-
ing, Air India has to compete with most of
the internationa! airlines which are well-
established, well-advanced and well-financed,
We have to help Air India to compete with
the world airlines so that we can earn more
foreign exchange and Air India may survive
in the cut-throat competition with the other
foreign airlines. So, [ think the Finance
Minister has to consider this. He is not
going to get more. He says he is going to
get only Rs. 4 crores through this tax on
foreign travel. '

SHRI YESHWANTRAO CHAVAN :
A small amount,

SHRI G. VISWANATHAN : Four
crores of rupees may be a small amount as
far as he is concerred, but perhaps for
individuals it is & big sum. 1 think he will
get more by way of foreign exchange if the
pumber of lourists increases, and we will
be getting double the amount which we now
get by way of foreign travel tourists |
thiok he will consider this and withdraw the
1ax on foreign travel

SHRI VIRENDRA AGARWAL : Sir,
to me it seems to be a tax on interpational
understapding. While we want inter-
pational understanding to be promoted, we
want a iarger nuniber of foreign people - to
come to our country, while we want our
Pwple also to go abroad, and white on. the
other hand, we have reccntly invested round-
about Rs. 100 crores on the air industry.
1 really do not know whetber the Finance

Minister would be’ cbie m emi mythinl
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out of this partlcuiar tax rather than loom;
& great deal from this levy.

} understand ther= was a study recently
~conducted by Air India and they bave said
that if this tax is nut removed then Air
~ India would lose roundabout Rs. 4 crores
to Rs. 5 crores in a year. 1 really do not
know on what basis this tax has been
levied. If we are really sincere to our
objectives, the objective of national inte-
gration and international understanding,
then we have to think in and see that air
travel in no way is made expensive and we
should see that we are able to attract a
large number of, foreign tourists to this
country, and in this way we would be able
10 carn foreign exchange.

Foreign exchange is very vital for a
developing economv, and if we hinder that
process of earning foreign exchange by any
way, we will not be helping the country's
cconomic growth.

SHRI C, K. CHADRAPPAN : We are
witnessing 4 very peculiar  phenomenon
when the Finance Minister taxes foreign
travel. 1 hope the Finance Minister will
listen to what 1 say. Mr. J. R. D. Tata,
the Chairman of Air India International,
was saying —rathec questioning——in a state-
ment the rightness of this taxation people
and he has also spent enormous amounts
in advertisement against the tax proposed
by the Government. 1 do not know how
you will be able to justify this spending of
public money in advertisimg by a public
scctor  undertaking against the proposal
made by the Finance Minister. I would
like to know it. You are taxing to amass
some money, and your Chairman of the
same Corporation is spending moncy on
advertiscments in the newspapers against
your proposal. What do you say aoout
that ? 1 would like to know about it.

SHRI YESHWANTRAO CHAVAN:
The foreign travel tax has been discussed
o much in this House. It is a new fax;
it is & novel tax. But I do not think there
is anything basically wrong about that tax.

Whether it is going to result ina Joss to-

Air India, etc, is certainly a matter of
detail ; one has m to. go into.it. The Air
India is.a_. public corporation and is doing
well. My intention in introducing _this tax
was not to do apy harm to Air iIndia ; we

should fike our public sectot undertakings 10
do weil, s«wuwmwmwm“
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to protect the interest of ‘Air India in other
ways, we shall certainly take care of that.
Naturally the Introduction of the Jumbos
has come to a stage when international
aviation is in a period of decliae. Possibly
that aspect also will have to be taken into
account. That is why 1 agreed to a cer-
tain reduction in the rate of travel tax.

I think that should meet their argu-
ménts.
SHRI G. VISWANATHAN : You are

investing Rs. 100 crores in Jumbo jets.

SHRI YESHWANTRAO CHAVAN:
The investment is there. That does not
necessari:y mean it is going to be merely a
tax on people travelling in the Jumbo jetd
only.

Some persons havc got a wrong idea
that it is going 1o affect tourism. This tax
is not on those pcop ¢ who visit India and
make payment in foreign exchange, Itis a
tax on those people who can afford to go to
the foreign countries for business and other
things. 1do not know why they cannot
afford to pay to the Government their con-
tribution. Even then, taking into considera-
tion the rather unknown impact of the tax,
the new type of tax, I have made certain
change:. I do not think there is any justifi-
cation for the fears the hon. Members
have.

SHRI C. K. CHANDRAPPAN : He
did not say anything about JRD Tata's
advertisements,

SHRI YESHWANTRAO CHAVAN :
I have enough sense of humour to enjoy all
such criticisms, Whether money spent on
such advertisements is wisely spent or not,
somstimes you can put that guestion to the
concerned Ministry.

SHRI H. M. PATEL : You say that it
is a new tax. Would it not be better to
proceed slowly, and reduce it still further,
say, to 10 and 5, instead of 15 and 10.

SHRI YESHWANTRAO CHAVAN :
There was a flat rate of 20 per cent, both
first class and economic class, I have redu-
ced the rates, and made it 15 and 10. Aftar

~ the experience of this tax, ongmnlwqw

consides it
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MR, DEPUTY-SPEAKAR The gues-
tion is :

 “That clause 42 to 44 stand ptrt of the
BilL"”

The motion was adopted.

Clauses 42 to ¥4 weve added to the Bill.

Clause 45 - (Foreign Travel Tax)

-MR. DEPUTY-SPEAKER : We¢ take
up clause 45, '
SHRI N. K, SANGHI : 1 move* my

amendment No, 113.

+Page 41, line 15,—

for “twenty" substitute *“Ten" (113)

SHRI YESHWANTRAO CHAVAN :
I have got two amendments 217 and 213,
In my amendment No, 217, as it has been
circulated, the first line should read : *‘In
accordance with rules made . . .”' The arti-
cle ‘the’ is unnecessary and T am moving that
amendment with the omission of the word
‘the’ in the first line of that amendment.
I move* ;

Page 41, —
for lines 21 to 24, snbstitute—

“(2) In accordance with rules made
under this Chapter, the foreign
travel tax shall be collected by the
carrier undertaking the carriage of
thé passengers, or, where the tickets
or other relevamt  documents for
such carriage are not issued by
such carrier, by the carrier to
whom such tickets or other dotu-
ments relate, as an addition to the
fares payable by such passengers
and shall be paid to the Central
Government.” (217)

Page 41, line 15,—
faé "tmty' per cent,”
.mb:mur:-- ‘
“fifteen per cent.” {218)

Clause 45 (1) of the Finance Bill séeks
to levy a uniform rate of tax of 20
per oent.

JULY 30, 171
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MR. DEPUTY-SPEAKER : Are you
moving both the amendments ? -

SHR1 YESHWANTRAO CHAVAN:
Yes, 217 and 218. 218 makes jt clear that
instead of 20, it should be 15 per cent; I
am not keeping the power. That is obvious.
1 am explaining the first amendment. '

I had announced a revision of the rate
of tax so as to make beginning with 15
per cent rate of tax for the standard first
class, only ten per cent for economy or
tourist class. The mechanics of giving effect
to the reduced rates of tax necessitates an
ameadment of clause 4571) of the Bill,
Clause 46 (a) of the Bill empowers the
Central Government to exempt wholly or
partially from the lax any class or classes
of passengers or any catepory or calegories
of passengers under any such clause but
does tiot contemplate each or all passengers
being exempted from the tax as that would
reduce the provision contained in clause
45 (1) ro nullity. Accordingly, Clause 45 (1)
of the Bill has to be amended 10 provide
for the rate of 15 per cent instead of the
existing rate of 20 per cent. And with this
amendment, the low rate of 10 per cent for
the economy or tourist class will be given
effect to by Notitication undsr Clause 46 (a)

of the Bill. The proposed amendment seeks
to achieve this.
SHRI N. K. SANGHI: The reason

for giving this amendment has been vindica-
ted by the fact that the Finance Minister
himself has reduced the (ravel tax from
20 to 10 per cent for the economy class and
to IS per cent for the first class.

As you know, the Government of
India’s undertaking Air India has been finan-
ced up to Re. 100 crores, and itis also
well know that today the airlines &ll over
the world are in the red, they are losing
heavily. Therefore, today it is all the more
necessary to sce that tourists take to Air
india.

1 wotld like to draw the hon, Minister's
attention to the beautiful ‘advertisement put
up &t the Kemp's Corner in ' Bombay read-
ing, ‘“You have provided Rs. 100 crovss,
but your have taken away my hind leps”.
On the one side wo provide large outlays 10
Alr Indis and on the otbat side, we tax
tun! by dr

: *Mavu wm. tho uuommenwm al‘tm rmmm.
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class comesito Rs, 10,000 and for first class

o Re. 13,000, Pifteen per cent tax on a
ﬂl'ilehnﬁdtﬂoomu to Rs. 2,250, and ten
~per cent on the economy class comes to
Rs. 1,000. So, people would be tempted
" not'to travel by first class and to go by
economy class because the difference is
Rs. 1,250 or Rs, 1,500, and in the process
Al {ndia will be losing revenue. 1 appeal
to the hon. Minister to make it ten per
cent for both economy class and first class.
That would certainly generate better reve-
nues. I hope he will be good enough to
aceept our suggestion.

SHRI YESHWANTRAO CHAVAN :
I have aiready replied.

SHRI N. K. SANGHI : Since he is not

in mood to accept my amendment, 1 with-
draw it,

MR. DEPUTY-SPEAKER : Has he the
léave of the House to withdraw his Amend-
ment No. 113 ?

HON. MEMBERS : Yes.
Amendmemt No. 113 was, by leave,
withdrawn,

MR. DEPUTY-SPEAKER : The ques-
tiott i3 :

‘Page 41, for lines 21 to 24, substitute--

*(2) In accordance with rules made under
this Chapter, the foreign travel tax
shall be collected by the carrier
undertaking the carriage of the
passengers, or, where the tickets or
other relevant documents for such
carriage are not issued by such
carrier, by the carrier to whom
such tickets or other documents
relate, as an adddition to the fares
payable by such passengers and
shall be paid to the Central Go-
vernmeat.”.” (217)

Puell line 15, for “twenty per cent.”
mbstinge “fifteen per cent.” (218)
" The motion was ddopted.
MDEPUWSPEAKBR
tion is; )
*That Cllml 45, a8 amdod.stand
Plrthftheﬁl“ o
mmmmw
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. to make a very small request

The ques- -
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Clause 45, as amended, was -added to the Bjll.
m«msl -

MR. DBPUTY@?BAKER The ques-
tion is :

"ThltCllllm“ to Slmndplrttotb
vBill,” :

The motion was ndopmﬂ'
" Clauses 46 to 51 were added to'the M
- Clause 52—(Amendment of Aet 6 of 1898)

SHRI1 C. K. CHANDRAPP&N
10 move* :

Paze 43, line 33, for “Onc rupee" substi
tute - “*Seventy-five paise” (202)

Pagcd! line 35, for *‘One rupee” sub.m'-
tute— “Sixty palse”™ (203)

These are small amendments, and I have
to the hon.
Minister. The postal habit in our country
is greatly expanding, and more and more
people are using the postal system,

I beg

The present taxation proposal is, for
parcels, one rupee for the first 400 gms and
another one rupee for any subsequert
fraction of 400 gms. My humble request
is that this should be reduced to 75 paise
at the first stage and 60 paise at the second
stage. | am making this request because
it is no more considered to be a luxurious
habit to use the postal system to send
parcels. 1 think this tax will affect the news-
paper industry and also publications. By
agreeing to this reduction, I do not think
Government stands to lose very much, 1
hope the Minister will consider it and
accept it.

SHR1 YESHWANTRAO CHAVAN : {
understand the hon. Member’s appeal, but
1 am not going to accept it. I shall explain
the reasons.

ot qow aft (IeRgE) ¢ WE
At e ST il |
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The revision has been proposed in
pursuance of the recommendations of the
Pand T Tariff Enquiry Committee, 1968,
which worked under the chairmanship of
- Shri Mahavir Tyagi. This comunittee has
recommended financial self-sufficiency withine¢
the postal branch. Further, while discusing
the individual postal services, the commir:ce
has envisaged a surplus upto 20 per cent
of the cost in the case of parcel service, in
view of the fact that this service is largely
utilised for the needs of trade and com-
merce. As against these recomn:endations,
the postal branch is booked for a loss of
about Rs. 10.82 crores Juring the curreat
year in spite of the Hroso.ed anff revisions,
Sinilarly the surnlus an the  parcel  gervice
is below the limit suygested by the TEC and
+hence the proposed revision.

The amendiments proposed by the
hon. member would mean a rate of
75 paise for the first 400 grams and 60
puise for ecach subsequent 400 grams or
part thereof. Evidenily this implies a
substantial reduction in the existing tanffs
for the parcel service. The proposal, if
accepted, would result in a  subsidy of more
than 16 per cent (with an annual loss of
about Rs. 1.22 crores) instead of a surplus
recommended by the TEC. Further more
it will increase the losses in the postal
branch by about Rs. 2,36 crores annually
besides our not getting the anticipated
additional revenuc of about Rs. 95 lakhs
from the proposed increase,

In view of these financial implications,
1 hope the hon. member would understand
my point and withdraw the amendments.

JULY 30, !9’7! .Dm Iﬂﬂ’ P T
MR DEPUTY smxan 1 will now

put Mr. Chandrappan's ameniments Nos,
202 and 203 1o the House.

Amendments Nos, 202 and 203 ‘were -
put and uezaﬂmd

- MR. DEPUTY SPEAKER The ques-
tion is :

*“That clause 52 stand part of the Bill.”
The motion was adopted.

Clause 52 wus added 1o the Bill.

. Clauses 53 to 35 were ddded to the Bill,

The First Schedule

MR. DEPUTY-SPEAKER : There are
a number of amendments. Mr., Viswa-
nathian’s amendments Nos. 145 and 146 arc
the samec as amendments 23 and 24.

SHRI VIRENDRA AGARWAL : 1 beg
to move* :

Puge 45, line 14, for “Rs. 5,000" substitute
“Rs. 7,500 (2

Page 45, line 16, for “Rs. 5,000" substitute
“Rs. 7,500"" (24)

SHRI N. K. SANGHI: 1 beg to
move* :

Page 53, line 33,—

Jor Rs. **5,000" substitute **Rs. 6,000".
(68)
SHRI C. K. CHANDRAPPAN : Will
the newspapcrs and publications be given

some concession ? DR, RANEN SEN :

1 beg to move* :

SHRI YESHWANTRAO CHAVAN: <%¢45
No. _ for lines 13 0 25, substire—
“(1) where the tolal income does not T
exceed Rs. 6,000, Nill

(2) where the total income exceeds
Rs. 6,000 but does not exceed
Rs. 10,000,

(3) where the total income exceeds
Rs. 10,000 but does not exceed
Rs. 15,000.

(4) where the towal income  exceeds
- Rs. 15,000 but does not exceed
Rs. 20,000,

5 per cent of the amount by which
the total income exceeds Rs. 6,000 ;

Rs. 500 plus 15 per cent. of the
amount by which the total income¢
exceeds Rs, 10,000; =
Rs. 1,350 piur 20 por cent. of the
amount by which the total income
exceeds h BM“ (1581 —

v Momm;hemmunofwﬂm
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fo’ “ls w cent.” ‘substitute "mw
cent.” (159)

Page 47, line 6,—
Sor 25 per cent.,”
cent. * (160)
Page 47, line 10,—
for “Ra. 4,000" substitute *“'Rs. 3,000".

substitute “20° per

(161)
- Page 47, line 26,—
Jor “6 per cent.” substiute 10 per
cent.” (162)
Page 47, line 297—
for “Rs. 2,100 plus 12 per cent.”
substitute **Rs, 3,100 plus 15 per cent.”
(163)
Page 47, line 32,—
Sfor “Rs. 8,100 plus 20 per cent.”
substitute  *“*Rs, 10,600 plus 25 per
cent." (164)

SHRI SHIVNATH SINGH :
move* ;

Page 45, line 14,—

I beg to

for “*Rs. 5,000 substitute **Rs. 6,000,
(170)
Page 47, lines 4 and (5),—
for *“15 per cent. of the total income;”

substilute *Nil;"” (171)
Page 47, line 23,—

Jor “4 per cent.” substitute 10 per
cent.” (172)

"SHRI VIRENDRA AGARWAL : It
i$ more than four or five years after the
Boothalingam Committee had recommeunded
that the tax exemption limit on personal
incomes shouid be raised to Rs. 7,500.
During this period, if you see the price
index figure, even during last year it has
shot up by 7.4 per cent and if we consider
this year's budgetary proposals the price
index is agsain likely to shoot up by 15 to
20 per cent. In that case, the lower middie
class will be put' to further bardship. It
has been repeastedly stated that these
budgetary proposals may not succeed in
cradicating . poverty but it would certainly
cradicate the - poor, because if the tax
exemption limit is not raised to - Rs. 7,500
the midd!c and lowee middie class  will

SRAVANA 5 1893 (SAKA)

B, 1971 m‘i

suffer so hard that it will be really d:ﬁcult
for the domestic housewife to make both
ends meet. : Therefore, I would plead with
the Finance Minister that if he really claims
to champion the cause of the poor and
lower middle class then he should agree to
this proposal. Otherwise, it would amount
to sucking the blood of the poor. Ata
time when the excise duties, customs duties

other duties on essential articles are
being raised and when the price index is
shooting up, if you want the lower middle
class to survive it is very vital that the tax
exemption limit should be raised. With -
these words, 1 request the Finance Minister
to accept my amendment Nos. 23 and 24,

~ DR, RANEN SEN: [ am repeating
the principles which 1 have enuncia
earlier, namely, the people who are abie to
pay should be made to pay more and the
people who are poor should be taxed lecss.
I never say : “'do not tax them”, but tax
them less. There should be a graduated
scale where the rich is taxed more and poor
less, So, 1 have made some suggestions in
my amendments.

1 want the minimum tax exemption
limit should be aised to Rs. 6,000. A
person with an income of Rs. 500 a month
is already finding it very difficult to rua his
houschold with that amount. At a time
when even a factory labourer is drawing
Rs. S00 a month, because the value of the
rupee is only 20 per cent or less than what
it was earlier, this concession is very much
necessary.

For the next slab now the rate is Rs. 10
per cent. 1 have suggesied that it should
be only 5 per cent. Nowadays even those
who earn Rs. 1,000 8 month are not very
affluent. So, if we reduce the tax for them
from 10 per cent to 5 per cent it will give
them some badly nceded relief. 1n this way,
1 have suggested reduction in the rate of
taxation uanti]l we reach the slab of Rs,
20,000. Beyond Rs. 20,000 1 have not
made any suggestion for reduction in the
rate proposed in the Bill. So, in the case
of people drawing between Rs. 10,000/ to
Rs. 20,000/ there should be some little tax
rclaxation and people drawing upto Rs,
6,000/— annually should be exempted,

Then, Sir, in the case of cooperative
socicties I am really surprised to find that
a heavy tax has been imposed on these
smaller cooperatives. It is siated whcre !he

Mowd Mththcmomnwmonml‘mﬁmt.
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IDr. Ranen scn] ' ;
tuhl income does not mud lu. w,mn;-—
tbm “even it will be 159 of the total in-
come. Now, we wanat to give fillip.-to the
cooperatives in all the sectors of our life.
The cooperatives ar¢ suffering. Really 1

am surprised if I am pot mistaken. and has
umlu'lwod it correctly. Therefore, 1 have
suggested cortain relaxation which is npt
very big. In the case of registered firms
we find the opposite thing. For the poor
middlo-class you go on increasing ; for
cooperatives vou go on taxing but when it
comes to registered firms where the total
income does not exceed Rs. 10,000/— it is
nil. 1 have no quarrel in the case of those
firms with an income of Rs. 10,000/~ and
if does not exceed Rs. 20,000/—but where
the total income exceeds Rs. 25,000/—but
does not exceed Rs. 50,000—there why only
6%,. Therefore, I say make thel0 per cent.
The higher the income they should be taxed
‘more. Therefore, from 12);, the next slab

where it does not exceed 1 lakh 1 have
" suggested 159, Where the total -income
exceeds 1 lakh it may be 25%.

' Seo, Sir, it is totally inequitous to tax
people who are carning Rs. 500/- p.m. aad
to tax small cooperatives and to allow the
bigger registered firms go scot free, This is
no socialism and no social justice. There-
fore, I move these amendments with all the
vechemence at my command,

MW&)}

SHRI G VISWANATHAN : Sir, |
have given two amendments 1o raise the
tax mnptm limit from Rs, sooo to
Rs 7,500,

MR. DEPUTY-SPEAKER : Your
amdmmu are not treated as moved
bmnetheymthe same as mndmenln
Nos. 23 and 24

SHR] G. VISWANATHAN : This
c;uhualwadyheeqwellmed by some
Members. When prices are going . npdw
by day from year to year, the tax cxemption
limit cannot be static ; it bas 1o be clastic.
No doubt, 1 agree wi.th the principle that
the bmsgeu sbouidem should bear ﬂw

heaviest burden, but I do not think the
Finance Minister wilf say that a persori who.
elmll{l 500 or Rs, 600 a wonth has the

brbtdm:hoﬂdm Hehutoﬁndout
some oOther penon wbo wlllbmtbeht-
viest burden.

'_ms:w. 1991

: ‘rhuianmhmhmmmnd hymhw_
the middle class, The middle class is
supposed to be the backbone: of a stable
democracy. If the tax exemption Hmit is

iincreased to Rs, 7,500, as suggested hy me,

lakhs of tax assessees mllbespuedfl'am '
harassment. '

‘The Finance Ministry is also benefited
by this, in so far as it can get rid- of lakhs
of cases of assessees where the collection is
almost nil or very less. It can cut down
the expenditure of the Finance Ministry
also to a large extent. The suggestion
which 1 make benefits me as well as the
Ministry. So, I think, he can accept these
amendments.

SHRI DINEN BHATTACHARYYA :
I fully support the amendments moved by
Dr. Raner Sen, specially rcgarding the
cxemption limit. Tt must be raised at least
to Rs. 6,000.

Along with this 1 want to plead in
respect of colleciion of income.tax from
workers. In factories 1 have secn that
mostly all the assessment money is collected
from those who have to pay at a time at
the end of the year, that is, before 3ist
March of the year. The workers’ camings
are not uniform throu;hout the year. Some-
times, because of the incentive, they get
more in a particular month and less in
another month., So, if this collection is
made at onc time, they fac: much difficulty.
I ‘will request the hon. Minister to see
whether this could be spread over the next
year. They are ready to pay but it should
be realised in twelve months so that they
may not have any difficulty of pwing the
tax at a time,

SHRI N. K. SANGHI : Slf. 1. have
moved ammdm:nt No. 68 to this, Mnl
say something on this matter, 1 would like
to read paragraph 50 of the hon. Finance
Minipm’upeeehinwhnhhchum —

“As a result of the changs in the

sumh:d deductions allowable for.convey-

. ance and long-term savings, an.employee

with an ancual iacome of ‘Re. 6,000 will

be exempt from. income-taxetion pro-

vides he saves at least umb the
approved:form.”

" When wéhamihhn ln ‘this ﬂmﬂ.;;
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Rs, e.mo would be uunpt from payment
- of income-tax. But on the third or fourth
reading of that speech I came to realise that
theemmpum was available upto Rs. 6,000
provided one was going to work to eamn
Rs. 600 a month and get from specified
savings & sum of Rs. 400. One had to
fulfil c'umin conditions to have this exemp-
tion, '

"It is ope of the fundamental recom-
mendations of all the committees that have
been appointed on taxation, namely, the
Bhoothalingam Committee, the Direct Taxes
Inquiry Committee and all that, that the
lower siab shou!d be raised, Today you
have 28 lakh sssessees in the country. The
Central Board of Revenue is suffering from
lack of officers and is not able to cope with
these cases. So, they have provided for
summary assessment. Looking to the
rising prices and what has already been said
by some of the Members, in case the taxable
limit is raised to Rs, 6,000, it will be going
a step further, Prices are increasing and
the value of the rupee is falling. On all
these considerations if a basic exemption of
Rs. 6000 is given, it will really help in
proceeding further. We have been very
lukewarm to other amendments that we
have given, whether it was foreign travel
tax or other things. But we expect the
Finance Minister to accept something on the
floor of the Houss, Otherwise, it is really
an exercise in futility that we have been
having. Somewhere, we expect some con-
cession from the Finance Minister,

ot fwarm fag : wersas wgET, W
wiwdz T 140 WX 173 wh Ekfaw
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' SHRI G. VISWANATHAN ; 1 thiak he
will agree to tﬂsmmomhe. ,
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SHRI YESHWANTRAO CHAVAN :
‘I know this is the argument that has been
advanced many times and this time also it
is advanced.

1 had also gone into this agpect becausss
there was a consistent demand. 1 have
sympathy for this demand but only last
year the limit was raised from Rs. 4000 to
Rs, 5,000, Even this year we have made
certain concessions so that for a man who
can save about Rs. 400 per year ultimately
the exemption limit is Rs. 6000, These
incentives are given for the purpose of
saving, With the exemption, the limit
comes to Rs. 6000 even now, Now whether
it should be extended further, some mem-
bers may go on making more and more
demands.

There are two aspects, The other point
is that we can save the energy of the
official machinery to concentrate more on
the bigger accounts. For that purpose, we
have introduced reforms so that from
amongst assessients upto Rs, 25,000 selec-
tive assessmerts can be taken so that, the
tax collector’s time and ecnergy is saved,
Instead of goiug into each and every case,
they can certainly take some sample cases
and scrutinisc those asscssments. This way
by savinn their time, th¢y can give more
time to the scrutiny and examination of the
bigger accounts. So, these administrative
improvements have been brought about.

About co-operative societies, the sche-
dules have to be read along with the Act
itself, Really speaking, in case of co-
opera‘ives. the first Rs. 20,000 of their
business income is already exempted., If the
hon Member sees Sec. 80, there is a general
exemption in case of certain types of co-
operatives. I would say if the hon. Mcmber
has seen clause 22, for example, of the Bill,
there we have made all the labour co-
operatives and fisheries co-operatives comple-
tely exempt from income tax. Especially,
this time 1 have taken care to see that the
co-operatives of the type of people—suppose
some co-operatives are doing hanking
business or marketing businéss and earning
a profit out of it I don't know why we
should give them exemption—but certainly
co-operatives of poor men organised to help
themselves like labour co-operatives and
fishories  co-operatives, I hwve made them

'SRAVANA 8,

1893 (SAKA) Bill, 1971 284

. completely exempt from income-tax, 'ﬂwn-
fore, 1 don’t think the question is properly
understood. There is some misundérstand-
ing in this matter. These are the .two
major points that were raised and 1 thmk 1
have tried to meet them,

SHRI SHIVNATH SINGH : The
wording is : '
“In the case of every co-operative

society,——(1) where the total

income
does not exceed Rs. 10.000..."

The words ‘every co-operative society’
denote each and very co-operative society.

SHRI YESHWANTRAQO CHAVAN :
This Rs. 10,000 is above the exemption of
s, 20,000. That is why I said that you
have to read the original Income Tax -Act.
There the provision is that in case of co-
operative societics engaged —except those
certain banking and other co-operative
societies—if the profits do not .exceed
Rs, 20,000 they arc exempt. So, the first
Rs. 20,000 exemption is there. This Rs,
10,000, after the Rs. 20,000, really speaking,
comes under this,

MR. DEPUTY-SPEAKER : Shall I put
all the amendments together to the vote of
the House ?

SHRI ATAL BIHARI VAJPAYEE :
Please put Amendment No. 23 to the vote

of the House separately,. We wanl
division,

MR. DEPUTY-SPEAKER : All right
I will put Amendment No. 23 separately
The question is :

‘m‘ 45[ lim !4)—'_

Jor “Rs, 5,000 substitute **Rs, 7,500" !
(23)

The Lok Sabha divided ;
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---Mahin.v_ Keishnan, Shri M. K

: Whlﬂ Shrik. Madhukar, Shri K. M,

' kneu.smﬂnmmdrasm Narendra Sinh, Sha
Bhattacharyya, Shri Dinea Parmar, Shri Bhaljibhai
Bhattacharyya, Shri S. P. Patel; Shri H. M. -
Chantfrappin, She C. K. Saha, Shri Gadadhar
Das, Shri R. P. Sen, Dr. Ranen

Deb, Shri Dasaratha *Shukla, Shri B. R,

* Dtta, Shii Biren Solanki, Shri Somchand
Gowder, Shri J. M. Vajpayee, Shri Atal Bihari
_Haldar, Shri Madhuryya *Vikal, Shri R. C, .
Johrder, Shri Dinesh Viswanathan, Shri G.

NOES
Babunath Singh, Shri Laskar, Shri Nihar
Barman, Shri R. N. Lutfal Haque, Shri
Baruli, Shri Bedabrata Mahata. Shri D. N.
Parupal, Shri P. L. Majhi, Shri Gajadhar
Bhatia, Shri D D. Majhi, Shri Kumar
Chanda; Shrimati Jyotsaa Mirdha, Shri Nathu Ram

Chavan, Shri Yéshwantrao Mishra, Shri Bibhuti

- Das, Shri Dharnidhar Mohammad Tahir, Shri
Daschowdhury, Shri B. K, Mohan Swarup, Shri
Deo, 8hri S. N. Singh Mohsin, Shri
Dixit, Shri G. C. Mubsi, Shri P. R. Das
Dutbada, Shi L. K. Nahata, Shri Amrit
Ganesh, Shri K. R. Negi, Shri Pratap Singh
Gokbale, Shri H. R. Orson, Shri Tuna
Gopal, Shri K. Pahadia, Shri Jagannath
ishague, Shri A. K. M. Painuli, Shri Paripoornanand

 Kadannappalli, Shri lelchlndnn Pandey, Shri R. S,

Kadar, Shri Pandey, Shri Tarkeshwar
Kailas, Dr. Pratap Singh, Shri

Kakoti, Shri Robin Patfl, Stri E. V. Vikhe
Kainble, Shri T. D. Fadl, Shel S, B,
mﬂl‘ﬂhﬂﬁt!‘d Pm.khris.t. o
Kodar Nath Singh, Shri Ram Swirep, Shri
Kotrashatti, Shri A, K. _ Ravi, Shd Vayalar
mmmmm Shrimati - ‘Robetgl; Shrimatl Soshtt
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Sadhu R;m Shri
Saini, Shri Mutki le

© Sanghi, Shri N. K.

. Sarkar, Shri S, K.
Satish Chandra, Shri

© Sethi, Shri P, C.
Shankacanand, Shri B,
Sharma, Shri N. K.
Shastri, Shei Shivpujan
Singh, Shri S. D.
Sohan Lal, Shri T,
Swamy, Shri S'idramc:hwar
Tiwary, Shri K. N
Vekaria, Shri
Verma, Shri Balgovind
Yadva, Shri D P,

. Zulflguar Ali Khan, Shri

MR. DEPUTY SPEAKER
of the division is :

: The result*

Ayes 24 ; Noes T1.

The motion was negatived.

MR. DEPUTY-SPEAKER : I shall now
put all the other amendments to the voie
of the House.

Amendmems No 24, 68, 158 to 164 and
170 10 172 were put and neglived.

MR. DEPUTY-SPEAKER : The ques-
tion is :

**That the First Schedule stand part
of the BjlL.™

The motion was adopted.
The First Schedule was added to the Bill,
The Second Schedule

SHRI SHIVNATH SINGH : I beg to
move** :

Page _60. omit lines 23 to 25. (174)

v—
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MR, DEI’UTY—SPBAKER Thc guu-
tion' is': - '

“‘Page 60, omit lines 23-to 25.* (174)
The motion was negatived.

MR DEPUTY-SPEAKER : The ques-
tion is :

“That. the Second Schedule su.nd
+part of the Bill”,

The motion was adopted.

The Second Schedule was added 1o the Bill, -

Clause !, the Engcting Formnula and the Titls
.were ackfed to the Bill,

SHRI YESHWANTRAO CHAVAN: 1
beg to move : *

“That the Bill, as

amended, be
passed.”

MR. Moticn

moved :

DEPUTY-SPEAKER

**That the
passed.”

st gre fagrd avodd) : guream
aeyra, faw fadas =ity % ar @t
21 ew Prdgw & grer WY war o
gradt q¥ arar 737 § ) frwaed ¥ oy
Tga Y ag wAg9r FTATT § 4 A
ATFAT & 79 T HE FT wifeT e ¥
ZaAT T &Y T |2 AT IES A
At 235 AT o FT wrer & formay i
o *v§ Iyrg femre @Y dar  Faearfaal
¥ fou 39 7 0T vo I WFAT M
7 § waAfr e agfF uF A A 7
oy faenfydl ccad fardac
FTO ATl %7 98 Tmar f5 sTwe &k
afcyra-rres gaat & arget 3fa geh,
uﬂam@wat'fmmﬂngw

@ Ee am Aa @ Y e

Bill, as amended, be

‘*The !'uilowiug members also recorded their votes :—

Ayes :  Shri Hiralal Dofa.

Noes : Sarvashri Popatlal - Joshi, Ram Bhagat Paswan, Shrlmati Muku! Banetjee,
Sarvashri Arjun Sethi, Jagannath Mishra, N. S. Bisht, Dr. H. P, Sharma, R, C. vum; %ﬂﬂ-'

B. R. Shukls.

" Moved with the recommeadation of the President,
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T w5 vy ot & m!f”ﬂ
“‘E” -
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o o el e & e
woarery waary & fad dare f foit
q-_wtf?mﬂi‘w&"ﬁa"

ot v s ¥ : & wgew § Frad
wyr, o s fis gy |- gt A e
g % argx fear T I IW §RY
# aff ear anrfgy | <@ o &, AR
wgYEy, ARt EwfaT wgar g !

Wt waw fqmd ARGy | UTSAN
qER, TEH W9 ATEE AT AT W
dar ¥ afad

SHRI R. S. PANDEY : Any speech or
any words uttered by any person outside the
domain of the Parliament cannot be made
a mention of on the floor of the House.
The moment it is mentioned on the fihor of
the House, it becomes national property.
Now it is going to be published that a
mention was made by Shri Vajpayee. What
authority has he to say that she has said
that 7 1 say, ‘No’ He says, ‘yes’. But she
has not said it.

I want to have a precise ruling from
you that any speech which was made out-
side the domain of the Parliament cannot
be entertained on the floor of the House.

MR. DEPUTY SPEAKER : 1 do not
think that this is correct. Unless the expre-
ssjon {s un-parlinmentary or undignified, if
a thing can be mentioned outside why can
it not be m ntioned inside the House as a
part of the agrument ?

SHRI R. S. PANDEY : Whether a
speech has been made or not is the question.
1 chalienge and say that these words have
not been mentioned in the speech. 1 say
that the word he has mentioned was not
uttered. '

MR. DEPUTY-SPEAKER : That is on
record, That is all, 1 cannot say that it is
not in order, He says it is not in order,
That Is on record, '

“SHR1 “AMRIT NAHATA (Barmer) :
shri Vajpayeé hiM[u{d,flf it is true'.
The word’ used by the' Prime Minister,
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according to Shri Vajpayee, is ."ﬁp&n",’ which
‘does not mean kaminapan, a8 he says. He is
misleacing the House deliberately and ‘mig-
chievously. oo RERE

SHRI ATAL BIHARI V

.AINEE )
What does it mean ? :
SHRI R, 8. PANDEY : 1 hme no

objection, if it is true that word ‘mean* has

teen used, to Shri Vajpayee  saying it
here. ' :
MR. DFPUTY-SPEAKER Shri

Vajpayee can coutinue his speech the next
day.

We shall now take up Private Members®
business.

15.00 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

FirTs REPORT

SHRIMATI JYOTSNA
(Cac_har): 1 beg to move :

“That this House do agree with the
Fifth Report of the Committee on Pri-
vate Members' Bills and Resolutions
Presented to the House on the 28th
July, 1971.”

CHANDA

MR. DEPUTY-SPEAKER :
tion is :

*That this House do agree with the

Fifth Report of the Committee on Pri-

vate Members' Bills and Resolutions

presented to the House on the;28th July,
I97l." . .

The ques-

The motion was adopted.

15,01 hrs.

- RESOLUTION RE : PROVISION OF
JOINT SIITING FOR PASSING -
CONSTITUTION AMEND- =
MENT BILL—Conid. -

'MR. DEPUTY-SPEAKER : Furthet

discussion  of the following Resolulion
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[Mr. Deputy Speaker]
moved by Shri Shashi Bhushan on 16 Mr.

1971 :

“This House is of opinion that the
Constitution he so amended as to
provide explicity for the joint ‘sitting of
the two Houses of Praliament for pass-
ing a Bill to amend the Constitution
when such a Bill, having been passed
by the Lok Sabha, is rejected by the
Rajya Sabha.” _

along with the amendment moved,

Shri Nahata may continue his speech.

SHRI AMRIT NAHATA (Barmer) :
Fifteen days back, I was trying to say that
the composition of Rajya Sabha is such
sthat it was never expected to have equal
powers with this House. This House repre-
sents the people of our country ; the Rajya
Sabha represents the States. The Rajya
Sabha is a permanent House Being a per-
manent House, it often ceases (o reflect
the urges and aspirations of the people,

1503 hrs.
{Sur: K. N. TIWARY in the Chair}

Take the present composition of the
Rajya Sabha, Recently our people gave a
¢lear and unmistakable verdict through the
mid-term elections. The compositicn of this
House is radically different from that of
the previous House, but no such radical
change can be seen in the Rajya Sabha.
Parties routed by the people are represented
in the Upper House disproportionately.
Even penple who have been defeated at the
polis continue to be Members of !he Rajya
Sabha.

SHRI ATAL BIHARI
(Gwalior) : Sitaram Kesri.

YAJPAYEE

SHRT AMRIT NAHATA :
it is called *‘Raj Narain Sabha.’

The ‘Raj Narain Sabha’ contipues to
work. . . '

Gﬂmﬁ!\‘ﬂﬂﬂ!ﬁ-; sar e
WA BT A ATAQ AW HyAT S § ?
AT TF LA WAT YT IW g2 ¥ wylars)
Supwaa g ?

Sometimes

' mu 30, v
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" SHRI AMRIT NAHATA : 1 did not
call it. 1 said sometimu people call it so.

MR CHAIRMAN 'I’hnt is not proper,
Please avoid such expressions.

SHRI AMRIT NAHATA : What I was
saying was that the Upper House as it is
called-it is not Upper House-does not reflect
the popular feelings of our people because
the members there are elected by State
legislatures. It often happens that il a parti-
cular Bill is passed in this House and is not
passed in the other. Therefore, our Consti-
tution-makers provided for a joint sitting of
the two Houses where the Bill could be
finally adopted or rejected.

As far as legislative powers are conoer-
ned, our House has three specific legislative
powers. One is to pass ordinary laws, On
this, both Houses have equal powers. Then
this House is supposed to have powers to
pass money biils. Here, the upper House
has not been given any powers, It is under-
standably so because in respect of money
Bills, it is the people’s representatives who
alone should grant permission to the Cen-
tral Government to spend moncy, The Rajya

Sabha, since the members of that House
represent the State lcgislatures, should
have no influience or say as far as

money powers of the Lok Sabha are

concerned.

Then we have the third legislative
power, the constitutional power, which is
the most important power of Parliament.
We can even amend the Constitution. Presen-
tly [ am not speaking on this chapter or
that chapter of the Constitution. but at
least it is recogmised by all that this house
has the right to amend the Constitution,
This power which vests with. Parliament is
far more imporiant than even passing of
money Bills In the case of maoney Bills,
the Rajya Sabha has no power, whatsoever.
Naturally, it was assumed, and It should be
assumed, that where constitutional powers
a-e concerned, where Parlinment is acting
as virtually the Constituent Assembly as
far as the a.rnmding the Constitution is
concerned, the voice of this House shall be
supreme, It is true that the Constitution
dues deat with certain things that effect the
States. This is true that when such - provi-
sions are sought to be ameaded which affect
the Siates, Parliament alone should not



‘have the last word as far as amending the
Constitution is concerned. Therefore, our
Constitution does provide for ratification
of those. constitutional amendments which
affect the States by the State legislatures’
So, it has been taken care of. Where the
States are affected, the State Assemblies do
have a vote ; the majority of State Assem-
blies have to pass that constitutional amend-
ment. In that ease, the voice of Rajya Sabha
is redundant. Even where the constitutional
amendment secks to affect the powers, the
boundaries, etc., of the States, the voice of
the State Assemblies is taken into considera-
tion. Therefore, » strictly speaking, there is
no rationale, no justification where the
constitutional amendments are concerned,
that Rajya Sabha should have the same
powers as it has in connection wih the
money Bills if not less, But if this is not
accepted, at least this provision must be
accepted, namely, that in case of constitu-
tional amendment Bills, at least the Rajya
Sabha should not be given the powers more
than what it has in connection with ordinary
Bills. In ordinary Bills, if there is a differe-
nce of opinion between the two Houses, then
there is a provision for a joint session of
both the Houses. In at least the constitutio-
nal amendment Bills, this provision must be
applicable. If Rajva Sabha is asked to sit
with the Lok Sabha, if there is a difference
of opinion on ordinary Bills, then it is all
the more necessary that on the constitutional
amending Bills, there should be a provision
for a joint session of both the Houses in
chse there is a difference of opinion.

1 think, therefore, that since constitu-
tion—amending powers of Parliament are
more important than even legislation con-
cerning moneys or ordinary legislation, and
since the Constitution-makers had made it
very clear that the upper House, the Rajya
Sabha, will not have equal powers with the
Lok Sabha, then it is imperative and it is
implied that where there is a differenoe of
opinion between the two Houses in connec-
tionr with a constitutional amendment, there
should be a provision for & joint session of
the two Houses and then that constitutional
amendment should be adopicd or rejected.

I therefore second the motion of Shri
Shashi Bhushan.

' SHRI DASARATHA DEB (Tripura
East) :  Sir, the Tesolution reads as follows:

“This House is of opinion that the
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Constitution be so.amended as to provide
explicitly for the joint sitting of the two !
Houses of Parliament for passing a Bill
to amend the Constitution when such a
Bill, baving been passed by the f.ok
Sabha, is rejected by the Rajya Sabha”,
The resolution moved by Shri Shashi:
Bhushan on 16 July is in my opinion a
practical proposition, based un certain facts,
We should not think that the Constitution
is sacrosanct ; it must be a practical one.
When Parliament faces any constitutional
difficulty to enact any progressive legislation,
I think the Constitution shiould be amended
on the line suggested so tha! such Bills:
could be got passed. The abolition of
Privy purses Bill was passed by the Lok
Sabha but rejected by the Rajya Sabha
because the requisite nun bher of votes was
nut there.  If this provision of joint sitting
to amend the Constitution had been there,
I think the fate of that Bill would have
been different. That Bill could not be
passed and as a result our country continues
to pay huge sums to the ex-rulers.

In our country we are trying to develop
democracy and in a democracy all people
are equal. Therc cannot be any special
privileges for ex-rulers. But we had certain
constitutional difficulties. The parties which
wanted to pass that Bill and abolish the
Privy [urses did not emjoy two-thirds
majority at that time. So, those Purses
continue.

1 do not say that by amending the
Constitation, the power to pass the Money
Bills will go over to Rajya Sabha bucause
Rajya Sabha has ne power at all and rejec-
tion of a Money Bill by Rajya Sabha does
not arise at all. When it is a question of
amending the Constitution, then Rajya
Sabha will have the power to make its voice
heard on that Bill. Certain persons opposed
the Privy Purse Abolition Bill. What was
their motive ?

1 am from the same commumity to
which the ex.ruler of Tripura belongs and I
come (rom that State, | know what role
was played by the ex-rulers.  Thcy kept
the entire people illiterate and backward,
without any medical facilities but collected
revenues and spent that money on luxurious
things. Is it as a reward for those things
that our country should continue to give
them their Privy Purses ? They shewld not
got it - -

It happened in the case of mpﬂ" _
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" {Shti Dasaratha Deb]
Purse Bill. In future also somé¢ occasion

may arise when our country may need the
passing of |cgislation of & progressive nature
for the benefit of the country. If there is
no provision for a joint session for passing
such Constitutional amendments, then we
may face the same difficulty, In view of
all these experiences, we must have &
‘provision in the Constitution for a joint
session on such occasions, and that is why
1 support this Resolution moved by Shri
Shashi- Bhushan.

SHRI G. VISWANATHAN (Wandi-
wash) : The Resolution moved by Shri
Skashi Bhushan amounts to whittling down
the power of the Rajya Sabha. W hen the
Privy Purses Bill which was passed by this
House fell through in the Rajya Sabha, this
question was considered by the Government
and they did not accept this suggesiion.
When the Government themselves ate not
in favaur of a joint session, 1 do not know
why a member of the ruling party should
come forward with such a Resolution.

When people talk about the Upper
House, they only think of the House of
Lords. Let me remind them that there is
the U. S. Senate also which enjoys enormous
powers with equal representation for all the
States. Our Constitution is federal in nature,
1t is not federal in full, and therefore, it is
called quasi-federal by constitutional pundits,
Io a country with a federal or quasi-federal
Constitution, the States must get cqual
opportunity, they must be treated on a par.
In such a set-up, the Rajya Sabha as a role
to play and the gricvances af the States have
to be ventilated there.

Some members have pointed out that il
s not a popular House eclected by the
people. After all it is eclected by the
represeniatives of the people who are
members of the Legislative Assemblies in the
various States,” So, it does not mean that
they do not represent the people. ' Most of
our elections are indirect, E£wén the Presi-
dent is not elected by the people, but we
cannot sty that he does not. represent: the
people. - In the same wauy the Rajya Sabba
is also elected by the M.L.As, who &re
_represeniatives of the people, and it has a
© tole to play. A joint session will be definitely

whittling down the power of tho qun
" Sabha.

Rul.n provbhuofjoh wl.vao 1971 mmfmmcm m
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Some members ask why there should
be an Upper House at all.’ This question
(has  been considered by various eminent
constitutional pundits for a long time and
most of them were in favour of an Upper
House, s0 that even when a measure is
rushed through in the Lower House, it will
‘be calmly considered in the Upper House,
They will make their own suggestions of
amendments and the Lower House will be
given a chance to reconsider the matter. It
is not always the case that the majority is
just, Sometimes the majority may turn out
to be unjust, and at such tfmes we will get
an opportunity to reconsider the Bill which
we have rushed through. In the circum-
stances, 1 think the Rajya Sabha is essential
in federal set-up, and we should not whitile
down its power. Already their power is less
cempared to our House. They have no
financial powers. In the circumstances I

am not in a position to support this
Resolution,
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2% & owe A ST waT W AT
Frear § @ SEN @y weww § o awar
wt waew gotafa aff far B & gAY
A wrar wrwar @ Af §L Y o ovew §,

XL R vyt ¥ ¥ oy e
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A3 A2 Ay & ftamr e

F@ ary § Iud ww o wvwr e §

Qﬁa’ﬂﬁﬁmmﬁ%qum
®Y JrT AT Tffain

¥ agd sge W g e g
R afear & @ ofafas w1 Y s
& wife ot WY gview gEd  fear
AT, IAE ALY A TER) g A
¥ o, s ghe $12 y aif ay
forar ard ot foe wowe ayl | arer S
A gawY agi ¥t §, g Foawr qamar g,
FH A TT FW@E 1 wefr & wigar
g fv sfawm draramar @), faad o
EUAG A g, w9 wWe g,
dfoema gw oY @ wifgm o XEr A
gt Wifgy 5 gwt gofafaay & wrf
AT A ORI A gUE ¥ wAwr wo
Tq ¥ AT FT X |

wefag 49 zeerna & fv dfasm
& dar wfasw wex fear sma—we
sfgarr ¥ aftads #t qeww § ot g
wfawre Ton awr ) Ag e wigg @
A aAr F 1w g fewiw arg
Aififraa grar § ot <14 waat w1 gear
wrg WYX AN a1 A-fagr€ JNfed &
Ia%Y qre fegr g

W ORI & wg Heg gew W
FRGT FTE

THE MINISTER OF LAW AND
JUSTICE (SHRI H. R. GOKHALE) : Sin,
1 bave heard the debate with great attention
on the last occasion as well as today. [
must say that the views which wereex
_on both siaes deserve very magure and very
careful consideration. There is considerable
substance in the contention made in support
of the resolution that this House is moT¢

represcatative of the peopie—] do pot thisy
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thtu can be any dhpute abont thlt——nnd to
that -extent. the supreme 'authority, parti-
cularly in the matter of constitutional
amendments. das the hon. Member has said
Just now. should rest only with this Hcuse,
"As against that, the argument is that the
entire structure of our Constitution is federal
aod inasmuch Rajya Sabha Is the body
which gives representation to the State
Legisiatures the federal structure should not
be altered by depriving Rajya Sabha of its
right to consider separately a move for a
constitutional amendment, [ do agrec that
the views in favour of the resolution require
to. be very carefully considered. 1 .can
assure the hon. Member who has moved the
resolution that they will be very carefully
considered. In fact, they have been under
consideration for some time, But this will
involve not only the opinion of the Rajya
Sabha itself, because if the Costitution is
amended so as to provide for a joint session,
as the amending process today is under the
Constitution the amendment will have to be
approved by the Rajya Sabha, Therefore,
we have to take info account the fcelings of
the Rajya Sabha also before moving any
such amendment. At the same time. inas-
much as it has something to do with the
federal structure, may be at the aprropriate
time when this question is considered the
States also will have to be coosulted. But
I will again repeat my asscrance to the hon.
mover of the resolution that government will
give great weight and consideration to the
arguments in support of the resolution which
have been made by the mover himself and
by those others who have spoken in

favour ofit. In viex of this, I would
request the hon, mover to withdraw the
resolution.

wY sfr quw (zfiry faeel) ©
ofy wEreg, wrafg w0 St 3 9 qrRATET
fear f5 T weare @ A ¥ R
wIh s www WX g7 Sfad wew
sordd, gR WAk W AwEEA T
war § ¥ aww § wdral §9
Afagrfaw wifserd s wrg & ST 39
wearal Y srwy gfagrw ¥ ANAT ATH
e afwa frear § gfara & /fas
wlewre arg Y a¢ gwld faag

ﬂfmﬁm#n’tﬁamtfﬁm

Consin.. Amds. Bill e
H—ryufag q‘% g wiar ¢ R oW
ﬁwfa&#ﬂ?i«@mwnuﬁl _
- garefy agRy, avdew g esi ¥

* gEeY 3 ¥ o qeavy wr @i frard

WR g swaw ¥ 9 oAt ot gf
wafs o a= ¥ gawr Fwda Ag fear
aveay ¥ & omew ¥ awda ¥ wrar
g & a1 w4ifs ¥ dfqary & qor
afg s@ & 5 it a5 gfaaw &
qMafaat stz wareY ¥ sfawrd & sfy
agr gwaq fafga @ A o aw 77 5o
fafga @ aviY aw & o «fqww &) &9t
qf arad § W fom for A g o A
it It fra g+ gfaa & wfy #inf
gregy ) AEY @ Y afawr F gAY
HTEYT OF 9% & a¥C 9% § A% gawr N
wege Al & 1 ggr o wWfEaw ¥ of@dw |
F@ & fau # wifarrd sew semar aEr
¢ at age 7% fog magrwg Fear @y
2 st ey gaw § W wafaiw
wT  IIMAT WTAT § ATy avge WY gy
& a1y g AT ) A ¥ 9w o uk
wY FraAr 3w & AW QT FeATHg F@ i
el & it qF & gFTer 9% WA Y
arF g9 fear ol oy @ g aedr
ar% arge fex frar &fer @7 ard ¥ 9@
F1§ 30 Y § wifs 3w ww agy wTow
& TF & 1 ¥ A ¥ gAvEl A o) A
forwar § a9 oft g wearer anar § fw
¥ A A% qAdT ) frar &)

% 1T § w¥T HgAr wrEar g 5
TS FAT F Y g6 graew ¥ weary Ay
T ¥ e gt WY fead wofashe oo
E—uw &t gwWRTd Y, S Sy
waraEl AT TS wgrrw & faz e
# GIEFT—arat /W ¥ waw sy
aada w7 § o Iw 9 fawe . W W
®C W ¥ OEEA A Uy wwr gr R
war §, UST EAr o) g et §fe
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W1 wr I wfara ST g | oS ﬁa&m—-mmtﬁw-ﬁm
ot & foq tEX T TE WX WT T oW wed qret ol & ¢ Qi feafir ¥ qEnt
ey & fr @@ 970 ot O &R W . qufaehe o wfaerd aofr of drad
ﬁzluv&&ﬂzmtmﬂww ot & fugd wag N efew qfoew
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€ (maew). . gR @ AT ... fag ofeefew sew gemar § o
| ot g - e o g @ HTEATET I3 WX T &0 W Y A
gt a1 f5 wfe e o) dvr dfeat § 1 §8 § T T 9 e don g

ot gfr gem . o9 g WF EW-
QI GAT & T267 OF GI9 g9 7ol &
agsfe 1 R § foad oA & M
gEzsT 8 § A W H wrw Y qwEA N
feu N uF Ay T GEAT FC @Y
TS T T E22F 97 § | gW a1 UY
qAT $ AgT F A JYr @ o=
wear fagrd ft e g o P aY
T AW §HGT ®Q W ATX ATH
wige A4 FW@ |

tw ara & G wgAr  WgaT £ At
¢ ATAAT WEET PO wg A4 fF AT
w1 Y qroeifEE wraw R, 39 g fe
#1Y W7 FIW WU AYE 0EA ¥ F A I
%7 grew Iaw) gar< 2av § Afew & afy
swwar fF we & wAgu AT ageT ¥
FE wm w3 Y Jad 91 gy vy g
grdt &g At & wTuMfgE s
TR F e agT wac AT K
wa gawat g 5 $1§ qtenrft oY arg adff
2 wiify ot wRATT A WF FAT F A1y
$ag gt uswaar ¥ A ad PR Ary
§ wiifs §w QT IC IKET F A N
frafs Tow qar % aft w n€ &
. (sower), .
e ag vw fogia ¥t ary § grevife g
awr ¥ g8 wrx awar W fga F fedy oF
sy a3 dr Wtk agwa faerk wrqa
war § wir @ war wgrawrsl & o

Ffen dq mgmagy

wwrafer watew © T oY, WTOwT W)
ez § Igw ot wr o faw Y
g7

ot gw W T (qre) oo weny
§ Frfaw g war & ot & soar F@wA Y
gifaw ¥raT §

The amendment was, by leave, withdrawn

MR. CHAIRMAN : Has the hon.
Member the leave of the House to withdraw
his Resolution 7

SOME HON, MEMBERS : Yes.
The Resolution was, by leave, withdrawn.

15.37 bra.

RESOLUTION RE : TAKING OVER OF
CLOSED INDUSTRIAL UNITS AS
PUBLIC ENTERPRISES

SHRI GADADHAR SAHA (Birbhum) :
Sir, I move :

“This House is of opinion that the
Government of India should take
immediate and effective steps to take
over all the factories and indusirial units
which have been closed down during the
last five years in various parts of the
eoumry and run them as pubuc enter-
prises.”

!53! bes.
[Smx1 R, D imm: h:h Chiir)
Sir, this Resolution that 1 am moving

WX AATHE FEH A T 1Y UK W ds of extrome aasional imporiancy,  Whik
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the Prime Mimw-r and the Finance Minister
bave been talking of & .production oriented
economy, they observe compiete silence
'lhout the closure of a large number of
industries that have been closed down during
‘the tast five years throughout the country.
If they refer 1o the problem, they refuse to
‘take any active action in the matter of
re-opening aond taking *~ over these closed
industries,

According to official statements, more
than 50 textile mills have been closed down
throughout the country leading to joss of
job to tens of thousands of workers and in
West Bengal nearly 20 textile mills have
been closed resuhing in loss of jobs to several
thousands of workers. In South India smali
textile mills suffer from extreme crisis and
closure of such industries has become a
matter of daily occurrence there.

Besides textile milis, in West Bengal
hundreds of small engineering factories have
been closed with the result that several
thousand workers lost their jobs.

In addition to these factories, there are
small mines, jute miils and sugar mills that
have also been closed down during that
period. I may mention here about the
closure of & sugar mill at Ahmedpur in
Birbhum district which is industrially a
most backward district in West Bengal.
When all these mills and factories give
closure notices, the Government just be-
baves like a silent spectator and takes no
step in this regard. Is the phenomenon
of closure accidental ?  Or it is 8 necessary
evil 7 The Government may argue on that
line. But 1 hold quitc a diffcrent view.
To my mind, the closure of industrics is a
direct resujt of the policy tbat the Govern-
ment has been following during the two de-
cades of plaaning.

1. may give some. cxamples to establish
this fact, In the textile industry, the
Government encouraged. the introduction of
automatic looms  despite the opposition of
the workers and the trade upions there, The
big business  houses which were given a
green signal to introduce automatic looms
have got betser advanlages over the small
upis,  They have got the facilitics in se-
sd 10 puschase of raw materials, import
cntislement, import licences, oic. But small
units. haye. got no such faciiities. They find
it difipuit even to stand. asd compete cfiec-
tively, with big indugiries in the market.
Most of the textile upits which have been

as Public emerprises

closed down are small and md;gmniu
pnits' It is difficult for them to compete
in the field with the big industrics. The
Government always talks of lip sympathy
for small industries. But in practice,
the Government is doing nuthing that
would protect such units from bizindm-'
tries.

There is also the shortage of raw
materials in textile industry. Here alss,
the Policy of the Governnent to rely on
PL-480 cotton has totally discouraged
the production of cotton within the
country. '

India which once was exporting cotton
outside Indin has now been forced o im-
port cotton worth Rs, 90 crores a year and
our Government is wasting lots of forcign
exchange. Moreover, cotton production ip
our country is not rising because the cotton
trade is entirely in the hands of our domes-
tic speculators. The Government does not
want to touch them because they are the
major donors to the ruling party.

With regard to small engineering fac-
tories, there is shortage of raw materials.
The import of raw materials has become
very expensive afier the devaluation and the
import licences are mostly pocketed by the
big industrialists. This has caused difficul-
ties for the small units which have received
no help from the Government,

Same is the case with regard to small
mines, Some small mines have been closed
due to their inability to compete and stand
in the market with the big mines. Moreover
they nave been closed due to short of
supply of wagons, Here, the Railway
Ministry and the entire Governmeat policy
is responsible. Here is also the question
of mismanagement which was continuing
for days together, but the Government took
no immediate action and the result was
closure of mines. It is an admatied fact
that some owners who were responsible for
the mismabagement, got reward for mis-
management trom the Government.

Take the case of the Sholapur mills
which misappropriated crores of rupees
according 10 the committee appointed by the
Siate Government, But the Govestment
gave & loan of Rs. 98 lakhs. A somipal
Goveramen} direcior. was sppoiwted there
who is in league. with the management,
don’t know what happened to those fludu
and whether the Government has p;.th&
mopey back., I think it noediess. 10 mwiti~
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'Shri Gadadhar Slhl]
ply such cxamples. Thercfore, I ho'd the
Government - muuly responsible for the
¢losure because 1t a direct result of the
policies followed by lha Government. So, I |
demand that the Government should come *
forward to solve thie problems.

_ Recently, encouraged by the patronage
of the Government, the employers have de-
vised the method of resorting to closure and
whenever a charter of demands has been
yeceived from the workers they also resorted
" to such blackmail to force the workers to
accept the terms and conditions dictated by
them or to impose & reduction jn the num-
ber of workers or to compel them to accept
victimisation and retrenchment, and increase
in their workioads, 1 vwould like to give
fome examples to establish these facts,

. The Bata Shoe company is a well known

foreign monopoly operating in India
Recently when the Union submitted a char-
ter of demands the company closed down
the factory. This closure was not due to
shortage of raw maierial, shortage of mar-
ket or due to shortage of finances, It was
due to imposition of their conditions and
tezms of the workers, Whea the workers
withdraw their charter of demands and
when the dispute was settled. the faclory
management reopened the factories.

‘Similarly, Sen-Raleigh is another big
business voncern which has imposed closure
on the workers because the Union refused
to accept increase in the workload, retrench-
ment and new scheme of production sugges-
ted by the management. The Annapurna
Cotton Mill in 24-Parganas in West Beugal
resoried to closure because the workers re-
fused 10 accept the retrenchment of 500
workers, All these facis prove that the
owners and the industrialisis are using
closure as & weapon to bring pressure on
the workers, force them - to accept retrenche
ment and increasing work-loads. . -

It is thought neediess 10 multiply soch
examples.. This is a serious question for
trade union movement. Unless such closed
units are taken over by the Government, the
tendency to cluse the factories can never be
siopped,

‘The Textile Corporation has not been
able to touch even the fringe of the pro.
biem of ciosed textile units, in West Bengal
or in any’ part of the country. In West
Bengal, nol & single closed wxule uait has

" Resl. re. taking over of ' JULY 30, 91

Closed Industrial Units m
. as Publu Mmpma

been taken over by the Texmc Corporaﬂou
With only Rs. 10 crores as capital, one
cannot be imagine how the Governmeql
will solve such a serious problﬂn tven
partially.

Therefore, I propose that. the Govm-
ment should impose = ban on closure of
industries. As soon as the owners of indus-
tries give notices of closure, Government
should look into the causes of cloure.  If it
is a case of misappropriation of funds, the
Government should immediately recover
that amount by attaching other properties
of the persons responsible for this, In
other cases, the Government should imme-
diately i1ake over the management of the
company without allowing them to close it
down, Government should also supply
adequate quantities of raw materials, and
they should also give financial assistance
through the naticnalised banks and create
market through STC.

MR, CHAIRMAN : The hon. Member
should concfude now. He has already taken
about 20 minutes.

SHRI GADADHAR SAHA : 1 shall
conclude in a minute. Government can
give tax concessions to such units as are
facing financial difficulties. Such units can
be exempted from excise duty and the bene-
fits can be passed on to the workers and the
cansumers.

The present policy of giving import
licences liberally to big business should be
changed and facilities shculd be given to
small units. The closed units taken over
by Government should be given specisl con-
cessions, Government have to assurc the
workers that after they take over the con-
oerhi, mll the workers in the contern will be
takea back on service on the same tetims and
conditions and they will be paid the same
salaries. It has been seen that some units
which have been taken over by Government
have refused to pay bonus sccording to the
Bonus Act. It has also been seen that
some upits have forced the workeis (0
accept  less wages: and less - dearness
aliowance, No retrenchment -of . workers
should be atlowed; -~ Such radical steps once
taken by Government against closure will
give jobs to several “lakhs of unempioye
and job security 10 those who are  in servic’
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Radical
Oommt

stops abould be  taken by

- - MR, CHAIRMAN : Now.
Member should conclude.
. Dm

. SHRI GADADHAR SAHA : T am,
therefore, making this proposal with all
seriousness.

the hon.

MR. CHAIRMAN : The hon. Member
may kindly resume his seat. I have called
agother Member,

SHRI GADADHAR SAHA : 1 shall
conclude in half a minute, | hope that the
House will give proper attention to this
major nationai problem and approve of this
proposal which will be a great step in find-
ing a solution tv this question affecting
fakhs of our employees.

MR. CHAIRMAN : Resolution moved:

““This House is of opinion that the
Government of India should take imme-
diate and effective steps to take over all
the factories and industrial units which
have becn closed down during the last
five years in various parts of the coun-
try and run them as public enter-
pri’e‘.lO
There are two amendments to the reso-

lution, one by Shri M, C. Daga and the
other by Shri K. M. Madhukar. Shri K, M.
Madhukar is absent. Is Shri M. C. Daga
moving his amendment ?

 SHRI M. C. DAGA (Pali):
Sir.
"} beg to move :
“That in the resolution, add at the
end : ' '

‘In case efforts fail to facilitate
their running after Government of
India provides necessary financial

. assistance to them through the res-
mm State Goveraments®."”

Yes,

MR, CHA}RMAN The mdms is
now Ldm tlu House.

ﬂq«mm gt #s‘m
tw ¥ vk ayr O AT T AT

Shri M. C.,

as Public enterprises . *

A aTgw dat gy 4 s dwrd o g
Wi gw s &Y ger Qo 33 F wawd
WE wrarw ag M AEA A wr @R
5 sroamat ot faelt & mifers, gofrefa
&, g g%t ceaTc v § fF W
wTear an o fasge maw @ o §
a5t AT sy oY A @ wrdh § 9
YA FT A § 1 U qE TAEGTY
¥, auraT ¥ ot oF faw o w1 &k
ek oftgmm wreq gl wagR
FRPIE I wag ¥ AW ¥ avay
ARG AT 91¥ &1 wF q@ET §
g0 frar ST @gr g fs 9 fasl
FZ A97 FoA ¥ A AT IAAT TATY W
Fomre Ay W Qe 1 Afww &
wrgar § & atwre s ATqwwre A
FY Ywre AT ArgAr & At dgacag @
fragaifad =wrg s 1 ¥fen fm
faal w1 faarar faz aar @, G waftd
AN A Fw & 9@ § IT A=) )
¥ & faq wgr 9T Wr &1 gATT FaE7
fendiz ok swae o freey arfaa
ge § f5 gy gg-amg frg-wifast &
faer & WY faell &Y igg a@l @y
st §, forr Y 7 DA 8 g9
g, At w7 A agf @ of EAR @R A
Arell 'Y ¥ FT I A £ q9¥ g A
afar g

16,00 hrs.

g #§ forg wrEmEl § Twfaw o
g9 I § WX wogd # wF arfeat @@
& arh § agi gEaT® Wi aTH-arEe @R
§ sl o oow wrdk w1 WA dar @
ATAT § 1 AAGL AXAEH ALAT AG Wigd
2, afws rorifas arfeat 9o wot-arqAy
Zfad amr w3 IR gy Wity w O &
fag seard § | aveaw ¥ augd @ ow
gﬁma'mqumuhm f(ﬁim
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ﬁmh&f‘m wa 97 # m-amw

yfed WX dvard a9 w1l §, @ F ua-
#few T A g ¥ ¥ fag W
feafy frrwg 3T § fawd magd
georw Ot § Wit gRR dw K warw
» g gt g1 1f5 ge Tl
W AAGU ¥ FT AN HANT 9T
$ § WX 99 %1 99U uwAfas @4
T3/ & fay ¥ §, whig gt 2w &
SV TQWT F7 JaEA Har

§g A9 A7 faw-arfasl & gRw
W IR AT AT g AWt FEA R
fag -5 &< fawi Y a= s &4
§1u9ar g qu v & fau oy ww
fear s @ SN0 $€ w9 A@
fas-mfawi & fawd ®1 ag ad& g
FfcfmismaRE gt ua v
IAE FRWA FWE L

WeH ¥ Wt dav fewdiza & %
TR ¥ gAY Wiz whawrd & sfy
gaFar W qrrEwar ¥ 1 ag A% &
¥ Tman g & wagdd ¥ geenl o1 .-
fofadws mfz awmal w1 daar adet
7gl, 4361 a% A g ar & faw-
wifest 9T gz & grow § ) w0
d § 3% awax Frm-mifas saw &
1A Al ¥ JaT W waw 3 N o0
=aeqr JE 1

TANT §F W9 GHET § @ g
wrzd § I o) Freendt fogd aiv o &
7 3= Y AT §, TTHI I WY woR
Mﬁﬁﬁlﬁmf&m;ﬁ

¥ ug wrmear #Y 9 fr Sy fre-mfes

IR FTCATT T hRlt W @ woar g,
A qIF ¢ WA 9z TH aveew F gwr
wY Aifz mﬁrmwﬂmﬁ;
T B FrErAT URRE, qaTEW, o
@mtfﬁwﬁmthrt& ana‘

.'fmﬂﬂvﬁ#
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Elﬁhiszmnﬂw Tt
Fere g 73 § 1 wwwr aficoms oy g §

* 5 gl A areag A fred AR

STz v oY gt g &1 uw Al
g g ot ¥ 39 saT Q@
grar g, v oY afF fiF §; v
g} &7 7P ¥ B, ITRY 2qqewy
feer @9¢, T @rErd g foei W@
q@TH | QAT Ag) & wrfge fe A frat
§ v yweww fagw WY fal wnd
1 72 ¥ qargR A fusl & @@l W
8w &, o9 Y @ AT § 1w
TR enF g wrg § @i ad §?
fral & avae o) w19 *X@ X ww
fag nwand agr 9T g, Afww W
QY grar §, O AW ¥ gaw  swEedT ®
@ fear wrar , & argan 2 fr Q@ &l
w1 30 ¥ FIIAT I W1 IAFT W@ AT
faa®Y guer w8, tw waw A aga
W 9% FT H%H I3 KT yw@ g

o7 AT 3w ¥ Fajww @qrar war
Y qAgdd A 3t gofy wrmy g A
dY g a¥wd YA F uw wr w@my
wfeaar< foar 1 3 &Fr Y wagd &
e FT NG §, A Ao A ogw
T ®) FUIE R T &7 A wgd £,
I oF T Q% arar s faw o) aeg w2
RAT wifg® 1 AT e aw 27 § quA

WA ¥ RORT Ad wEw § e

wugdl ¥ 90 T ¥ g R ww faw
wrar § | WA g5 auw Od § s
AT dwaa wodY qudr §, Faw & AW
ey g par § Wit gard wETe
W ¥1 6, 59 amy ¥ g g
Y 8, A€ Fdardy aft wolt & 99
ﬁhﬂhﬁﬁ&aﬂﬁw%wm
wH & o A ww'f dar g, I

W AT
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fﬁmum‘tiwm;ﬁafwnm%
duyr wret oI WA e wavar &,
FawY areq frar wrw fe ag 39 e oY
X AR, W ER W R gk
o feardtiz Y avw & @ wofen
Hfow gorar ¥ax feaditz g amgl oY
- qYE g FEF war §, A foa wifesw
g & Iaa) €Y ag woAr dE § form
& Awgd W werld g @ oA
wa= aff glar g adrar gz v §
fe SOy Y A mor ¥z qrear &, 9
wEAT oxar &1 NfEw e feardde
war wvar ¢ 7 %€ e woAr fod #oag
frar 23 & f5 magd & waig am@mE
e frarar v & o, 97 ¥
greafasar oz /df g B0 AR &
AT AT AT SAzgg QA faw e Iw
WO &), WY FurAr SrEAT 8, @ 2 #7
JEGIIT JITAT ATAT #, WY W F GoAT
feenr 27 wyzar &, Y 3w A Az
A ¥ oA gganr ¥ wigar §, g9y
Tar 23 &)

¥E REATy & 7§37 ¥ qHear o
g A€ gF 1 fred or el ¥ Praelt
fast a=x gf §, WIT TFR I 9T FaAT
®T &, I [T & wamr ge & 2, aY
¥R HAATT FER FT AT 939011 7
gra g § fe v d@fqum § gayga
TR & WY & gH IR &g §vd § f&
v q¥ FTCETT @ F9, gw ¥ aga
wur fowr § | afes @ a9 @ sww
% qr 73 &7 Ay A @, W owww
A SO wEr TR T T g
WY Iak a1z A T FEEAQET
¥ woy &) gR vwH Ay & | ofeww
& & vy aw 33 07 W FT Wz
anwﬂrﬁm LB

as Public enterprises .
e ST, FORTT Wk fag o o
QA% WA TEAL TG N
afFr ¥T oF AT §—ag N
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# o w7 wAw § Frasy oqwa @,
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*SHRI SIDRAMESHWAR SWAMY
(Koppal) : Mr. Chairman, Sir,1 do not
want to support this Resolution, because
already the Geovernment are running over
90 public undertakings. In these undertak-
ings, a massive amount of Rs. 4,000 crores
has been invested by the Government, Many
undertakings are gigantic in size. In spite
of heavy investment running to several
thousand crores, we have not, so far, had a
single pie of return ; in fact, they are
incurring considerable loss : for example,
Hindustan Stcel Ltd, Hindus'an Machine
Tools, Heavy Engineering Corporation,
Indian Drugs and Pharmaceuticals and
Hcavy Electricals Ltd have not, so far,
shown any signs of breakeven, leave alone
the qusstion of profit. Among these under-
takings, about 45 to 50 are running conm-
secutively under loss.

In our country there are about 600 tex.
tile mills  Out of these, about 100 mills
have either been closed down or running
under loss. According to the provisions of
the Central Act, Goverament have taken
over these mills are running them.

When the Government have not yet
stabilised the units they have set up, it is
not advisable to suggest that the Govern.
ment should take over private companies
running under loss or being closed down.
The Government have already ventured very
far in the matter of setiing up manifold
industrial units and they arc trying to get a
firm foothold in them. At this juncture, if
the Government are to undertake add tivnal
responsibilities, they will not be able to
make a success of such an activity.

.. *The Qrigloat spsoch was  gglivared in -Kaanada,.
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**This House is of opinion that the
Government of Indla should take
" jmmediate and effective steps to take
- over all the factories and industrial
units."
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SHRI D. D. DESAI (Kaira): Mr,
Chairman, Sir, this is a very impor-
tant matter and it is & sad subject because
.it' has many repercussions on our preseot
and future. We know how to solve them.
But, unfortunately, at times we are going
into areas where we find ourselves compli-
cating our difficulties.

. Let us examine the anatomy of closure
of an industry. An industry when it is
set up is not likely to make profit in the
initial stages. The Government isell is
in business and knows how it has fared in
the new industries, 1t takes time to train
people ; it takes time to develop markets ;
it takes time to establish process: know-how
and so on, and by the time the industry is
well set, and the industry becomes profite
able, there are a ceriain amount of personal
relations or ¢ither management problems or
at certain times we find people in charge
who are not likely to be bepeficial to the
general economy.

We have here a problem, namely, clo-
sure of iadustries, particularly Textile Mills
and how to bring them back 10 their feet,
On the one hand, with indigenous raw
materials we are producing within Our
country afl the nccessary textile machinery
and equipment to refit these unmits with,
and, on the other hand, we have trained
personnel of closed units which we throw
on the st:eets and create social and other
problems. Now, to bridge the gap between
the tvo should not be difficult because,
after all, whatever wealth or machinery is

created in the country could be eommm-
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ed in the form of equivalent currency and
could be made up in terms of gross nldoaal
product within twclive months or so. :

There has been a certain question about

" development rebate and depreciation. Some

members have raised this question and I
just-want to touch it. Depreciation is- on
the written down value and the development
rebate is on the original cost of the
machines. Wow, depreciation can Dnever
exceed 100. Taking 1960-61 figure as 100,
1970-71 figure index is 180. That is 80%
increase of cost of machinery over the 60-61
prices. Now, if we examine ‘and find that
the machinery is to be replaced in the
course of ten years, then the depreciation
for 10 years can at the most be 809, and
even in 100 ycars it cannot be hundred per
cent because the written down value cun
never be zero. The development rebate
provides 259%, making a total of 125% bet-
ween depreciation and development rebate,
The rate of replacement with the present
cost of index is 130 with 1960-61 as 100,
In other woids, there is difference of 559
in 10 years. That is, the annual ratc of
dismantling is 5.5%,. If the development
rebate is taken awav, then the difference
would he B0% in 10 years. That is the
annual rate of dismantling would come to
8%. This is on a hypoihetical basis, of
coutse, where the machinery requires
replacement in 10 years ur machinery be-
comes absolute or its operating life is
limited and machinery breaks down,

The other day, the hon. Minister, Shri
Mohan Kumaramangalam mentioned in the
lok Sabha that the machinery of the
Hindustan Stee! has become old now and
is: posing serious maintenance problems.
So, even before HSL started yielding profits,
the michines have become old! There
fore, we must assume that fo the life of
the machinery maintenance problems are
involved tnd also the technological pro-
gress decides the utilization life of the
machinery,

Now, the principal point on ihich we

have failed is not of mixed economy, a8

many members have said, because, afier all,

" the author of the mixed economy is lae

respected Pandht' Jawaharial Nehru. Late
Jawaharlal ‘Nebru was the ardent promoter
of dynamic public and private sectors—bo'l
ooul;ibunq and today m hm!s%l’ﬂ"
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' dnellonlnthe pthl‘b sector, 6% in ad-

ministrative sector which 1 consider to be
ofl and 69% in public sector undertakings.
In other words, say 94%, of the gross.
national production comes from the private
sector and (9, comes from the public sector
if the statistics books which have been
published by the Government itself are to
beo believed. Now, we cannot play with or
destray individual’s initiative or decentralise
the operations in private and public sectors
just because there are certain people who
are likely to be anti-social.

SHR! AMRIT NAHATA : All of
them. Why a faw ?
SHRI D. D. DESAT: There are peo-

pie in this coumtry who understand their
responsibility. They have built up indus-

tries. ..

SHRI AMRIT NAHATA : Their sole
metive is profit,

SHRI D. D, DESAl: Profit motive

could not be the sole motive because there
are people in this country who have
nationalistic feclings. We cannot rule out
that thing altogether and classify all the
people under the same group. There ace
ptople who have been looting people. We
concede that, There are people whose
standards of morals and character are not

equal to what we would expect. But we
capuot rule out...
SHRI AMRIT NAHATA : The very

logic of profit-oriented economy is such

that they caonot do any good 10 the
country. ‘
SHRI D. D. DESAI: We need not

dilate on this subject at the present momeat.
Sie, even Russia has accepted profit motive
as ths principal driving force for any
intllvklm‘l eﬁ'on.

That s

SHRI AMRIT NAHATA :
your mocbl,am ours,
SHRI P. D. DESAL: Presently, we

would llke 1o cnueemuta on how best we
can bring hack these units to life and how
bet 30 sbiye the present problems. If the
Gonrumem take -them over,. thire would
only be mn addidonal burden on the tax-

MWW#%WM
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has plenty to take care of and today it Is
not able to fill the gap bet veen expenditure
and the revenues. Therefore, we must by
some better management which is. so mu_ch_,
essential, try to bring those units into opera-
tion by advancing monies for new machines
and we stould no longer allow those people
who have brought these units to present
state of affairs continue to be in charge of
lhos«e units but see that their management
is placed in hands of those whose creden-
tials are established for their sterling
qualities and for conscious and unconscious
integrity and that they are above board and
there are compeent people in the country
who can run these industries and bring
them back to life.

Now, Sir, the immediate question that
would come is money. And, this finand®
canhnot be raised by the Government
because its own commitment to plan and
other developments are such that the
Gavernment do not have any surplus funds,
On the other hand, what I would suggest
is this. 1If steel or pig iron of Indian ori-
gin could be converted into looms or
spinning frames with Indian labour and if
those items which go into the manufacture
of those looms and frames are also of Indian
origin, then, I think, there is no harm in
printing papers on deflered payments for
those things and to that extent we must
embark upon a programme where the retura
in terms of Gross National Production, in
a period of say 12 months, is equal to the
the amount of currency that might be ex-
pecled to go into these things. We are not
looking to any foreign exchange becauss wo
are awarc that we have no foreign exchange
to spare for such problems.

Now, Sir, leave apart the textile indus-
try, there are others like Engineeriog indus-
tries also. The principal ingredient which
has brought them to this state is mis-
management. We must accept this fact,
namely, whether it be the private sector ot
the public sector or any of our departments,
we lack managerial cadre and competency
and for that we must embark uvpon 8 vigo-
rous programme of developiag management
trainirg. There is also the question of
know-how. You might be surprised to
know that cven after nearly 50 years of
stee! industry, we have not develuped today
even advanced steel-making processes and
plants within our own coualry, . L :

Iheminheminwmuleindq-'
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in textile industry. Today we find, China

is the largest producer of the cotton texiites mtmm(mm)mt

in the whole world, whereas cotton plant
bad its origin in this country and therefore

we must realise where we have gone wrong.’

We must see that somehow or other we
‘rectify ourselves and put ourseives on Lhe
right track.

~ No extreme mmsm of either nature is
_going to help us in any maoner, This is a
technical problem and this is a problem of
‘management. This is also a problem of pro-
cess know-how etc. We are lacking in it. Even
countries like Switzerland have developed
new textile processes etc.  We have failed in
esfablishing process develcpment institutes
and such iastitutes as we have e¢stablished
have failed to produce new  processes of
manufacturing textiles and in developing
related machinery which is required for
producing those advanced textiless, We do
not get the ;ull value of our cloth in the
international markets bocause our cloth is
of "inferior quality. We do not have the
processing equipments in regard to colours
and other processes treatments and to that
extent, we have to borrow these things.

With these words, I wish to say this,
that within the Limited time allotted to me
I have put forth a few thoughts, although
I have had many more thingx to say.
Thank you.
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' SHRJ BIREN DUTTA (Tripura West) :
This Resolution has genecraied a debate in
the House, 1 have heard some speceches
from the ruling v arty benches which 1 never
expected. Shri Nahata has rightly pointed
out that the policy of giving advantages to
the monopoly capitalists i India is the
cause for all thes® ills. If the profit motive
is not controlied, whatever measures you
may take in the present international erisis
of capitalism, you cannot get rid of it.

Many members from both sides suppor-
ted thé Resotution and I expect the Goverti-
ment will also do so, The Minister muist
pot go counter to the desire of the House.
Some mills in some area are now cornered
and stopped. In  thi; Budget, the ruling
Party has saio that it has prescnted a
production and employment-oriented budget,
This is a challenge 10 Government. This is
an occasion to test the sincerity of this
declaration of purpose. They want us to
believe that they would give more employ-
ment opportunities but they cannot even
maintain the mills and factories and tea
gardens. Even some indusiries started by
Government in backward areas like Tripura
bave been closed down. The industrial
cstate has been closed. The pilywood and
matchwood factories have been closed,
Nothing has been done 10 reopen them,

We know what the Jana Sangh is. We
know them from this side. But this is an
occasion for testing the sincerity of the
professions of the ruling Congress Party and
the Government. [ would ask Government :
instead of sending military Torces and police
forces to Bengal, have they done anything
tosend & toam to start the closed down
factories 7 If you open those factories, it
will give emiployment to the people thrown
out of jobs. Have they done anything to see
to it that the workers are paid their dues?
In West Bengal lakhs of people are unemp-
loyed. They have been agitatiag. They have
earned their wages and bonus which have
1ot yet been paid. In tea gardens and in
faciories, before they were closed, lakhs of
tupecs were ouml.ndina as dues 10 workers.
What have ot done to see that

as Pablic enterprises .
these are cleated and the workers paid. their
due 7 On the other hand. whenever Wwe
agitate for reovening these mills, Govern-
ment come with a high-handed repressive
machinery to put down the agitation. We
are sccing this in West Bengal ; before send-
ing a team to reopen the closed [factories,
Government have been sending the police,
military and other forces to tackle the
siuation. Not only in Bengal. In Madrss,
ih Coimbatore and other places, so many
mills have closed. In Bombay, Ahmedabad
and Rajasthan it is the same sicry. From
this side, we have been demanding that the
mills should bs recopened ana not only
employment  opportunities taken away
restored 1o the workers but new avenues of
employment should be provided to the
unemployed. The opinion of the House s
that whatever we profess we should act
upon. If that is our opinion, the House has
given ample expréssion to it by medns of
the support given to this Resolution. -It
follows therefore that this Resolution should
be accepted. I hope the Minister will accept
it and the House will also accept it.
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SHRI C. K. CHANDRAPPAN (Tell-
cherry) : Sir, I am happy to support this
resoluiion which is now under discussion,
This resolution is being discussed at a time
when the country is facing a very serious
problem of unemployment. So far as the
Government is concerned, the Government
says that it has got crash programmes to
solve the question of unemployment, But I
would like to point out certain thm;s in the
context of solving unemployment in relation
to this 1esolution,

I am coming from Kerala, In that State,
the traditional industries qre facing a very
serious crisis, Hundreds of factories are
closed and several lakhs of people are getting
unemploved. This simply means that to the
ranks of the millions of unemployed, several
lakhs more are added because of the ' closure
of the mills. This is not something which ia
happening in Kerala alone. This is bappen-
ing in Kanpur, Bomoay, Calcutta and in
Uttar Pradesh—all over the country,

SHRI K. N. TIWARY : If that is the
situation, why your government i3 not taking
over the Industries there 7

SHR} C, K. CHANDRAPPAN : I am
coming fo that. I am happy that you raised
that question. I should first like to answer
that question and then come to the other
points. The Government of Kerala bas sel
up a -corporation in the field of cashew
industries and also iti the Beld of coir indus-
tries, and has approached the Centre with
certain deﬂnite pmyunm S :

- To an lll party ' dﬁruticm ml from
Kerala the Central Govetument gave 80
assurance | miﬂlamﬁu the Prime
Mini!lﬂ’m tm:umawmu:mn
What help bas deen given, T' shall like to
km TWM:W m"‘“‘-m
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,Il_kh. whichthe 'Kerlh Qove_rnmm rightly
refused to accept.- | agree with the stand
taken by that Government because when it

concerns an industry like cashew in which
" 3:1akhs of people are  directly employed and

oearly 20 lakhs of people are dependent the
Central Government s offering Rs ‘20 lakhs
10 save !lut industry

smu K. N. TIWARY : Do you want
the Centre to do everything 7

- SHRI C. K. CHANDRAPPAN : No,
not that the Centre sbould do everything.
But this is mmgthing about which the
Prime Minister was convinced and accord-
ing to the availability of the resources in
that State whatever was possible was spent
and then only the Centre was approached
for some assistance but the attilude of
Certrc was not helpful.

Secondly, 1 sha!l refer to coir industry,
Mr. Tiwary should listen to me since he has
raised this question, The Kerala Govern-
ment, if I remember right, have approached
the Centre, for an assistance of Rs. 45 lakhs
and the Planning Commission set up the
study group which had recommended about
Rs. 25 or Rs. 30 lakhs. But you have not
given a singlte farthing so far Is this the
way to help the economic development of
certain sectors. 1 shou'd like to know from
the Government their attitude in regard
to this matier,

Certain interesting points were raised
here. According to some people certain
capitalists are good and ceriain capitalists
are bad ; and you have to distinguish be-
tween the good and the bad capitalists, We
do not agree with all these theories. The
capitalsts as a class have no social purpose;
their only purpose is to loot the society and
make maximum profit. Maximum profit is
the driving force of capllahsm 17 thatis

so, you cannot distinguish between good

capitalist and the bad one. itis like dis-
tinguishing the cruelty of tiger and lion.
Both are carnivorous and cruel. (‘.hpualis_u
as a class are eruel

" SHRI SHASHI BHUSH_AN Whut
sbout mhn cq.pim:su ) S

SHR! C. K. CHANDRAFMN
not kaow whether there are vegetaihan capi-
talists, Since. the . resolution. has .got all
‘round support from_ the hnn. Mgmm the
ﬂow shouid take up the p:nblm in

!da'

‘as Pnba‘w emerprises

all seriousness 30 that it eanhnmlwf If
you do not approach thé problem iu thk
manner, there are certain dm'm

' My friend Shri Amrit Nahata was _ufar-
e ing to the Abhmedabad Textile Mills whizh
were closed. After closing down the mills
and 20,000 workers were thrown on the
streets, the federation of mill owners. comes
out with a statement, and only in India they
can issue such a sratement, threatening that
more mills would be closed if they were.
not given bigger credit by Qovernment.
They cannot threaten the State ; you give
us more credit facilities ; otherwise we are
going to close down more mills, This is
not the attitude only of the Ahmedabad
Mill owners'; this is the attitude of the
cashew mill owners in Kerala and of thg
sugar magnates of U. P, and of the hig
monopoly houses in Bombhay and Calcutta.’
How are you going to faceit ? You must
have a policy to take over the mills when
they come out with such threats, that unless
they are allowed free to loot the country
they will close down the factory and punish
the workers, the country and the people.
Then the Government should step.in the
field and nationalise the mills,

1t raises certain basic questions, T know
that. For instance, what about compensa-
tion ? But now that we are all in a mond to
amend the Constitution and very few people
are opposed to it, you can come forwaed
boldly to amend the Constitution. in such a
wav that the days of these people who
have been looting the country for cen'uries,
sucking the tload of the people and getting
fatter and fatier day by day, and over, -
Only then you can tackle this success-
fully. :

The Government should have a definite
policy to step into the field of industries
and take over the industries, and runsing .
them properly. 1 would not give any impor-
tance to the argume=nt that' the public sector
undertakings are not running at a- profit,
that some of them are running at loss and .
therefore, there should be no more public
sector undertakings. This is a century old ar-
guments against-the public sector and its edge '
has become blunted. Itis a poor argument
raised by many ptulosphm of the lassix fave
theory in the 18th and 19th centuries. Tn

the 20th century that argument has no
" relevance. 1 hope the Oo\mnmul will. dll~_

caid all these theorles,
14¢mm the Gomm h w
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that they agreo with the spirit of the Ruo
lution, but that they acoept the Resolution
in rotg. let us all gq and let us

creats a new nhapter in thc life of our

country,

With these words I support the Resolu-
tion with all the force at my command.

SHRI D, N. TIWARY (Gopalganj) :
1 sm afraid [ see this Resolution from
anothcr angle, If this Resolution iv passed
and acted upon, it will put a premium on
inefficiency, mismanagement and such other
things. It is vexy good to nationalise
all industries, I am ooe with them in
nationalising everything that exists in
India, but to take over those miils which
have been closed for various reasons like
inefficiency of management or the machi-
nery being very old and unfit, will only help
the mill owners to get money from the
Government. The Mover would not have
moved this Resolution in this form if he
had viewed it in all its perspective. If it
had come in some other form, [ could have
accepted it. But the form in  which it has
been moved deserves serious consideration
because public muney should not be wasted
on such industrics which can never be
efficiently managed.

I have knowledge that in North Bihar
there are several sugar mills which have
been closed {or the last two or three years.
We know why. 3f they run them, it will be
at a loss because they have outlived their
utility. If such factories are taken over by
the Goverament, neither are the people
going to be benefited, mor will labour get
work because the mills will be closed soon.
The milis will have 10 bo rehabiliiated
and fresh capital wifl have tp be invested in
them. Whatever compensation you give 10
the mill owners, though it may not be
according t0 the market rate, that will he
a profit to them aod 2 joss 19 the sxches
quer,

~ MR. CHAIRMAN : He may canthm
the next day.

¥71.29 hre

HALF-AN-HOUR DISCUSSION RE NEW
CENTRAL GOVERNMENT COLONIES
IN STATES AND ALLOTMENT OF
GOVT. QUARTERS TO CEN-
TRAL GOVT. EMPLOYEES
IN STATES

SHRI VAYALAR RAVI (Chirayinkil) :
I am here on my legs to raise this discussion
to draw the attention of the House to 2 pa-
tional problem which has been ignored and to-
wards which an indifferent attitude has been
shown since independence. | do not want
ta go into the question of the 20 million
homeiless people in the urban areas of this
country, but I waat to confine myself to
2.6 million Central Governmen( employees
of this country.

In this House we have been speaking
for a long time—] have also taken part in
it—about progressive measures. But we
have been forgeiting that there is a section
in the country-1 would call them the
machine of the State-—which has been
ignored, Their cases have not been pro-
perly looked into. 1 have no hesitation
to blame the Planning Commission for this
fack of attention. 1 have gone through
the report of the third plan and also the
drafl of the fourth plan. But 1 am unable
to sec whether any serious consideration has
been given to the howsing problem of
Central Government employees who are
running the government.  There are
26,08,000 Central Government employees.
1 am only dealing with Class IIl and Class
IV employees, who constitute 95 per cent of
the tota!l number, There are 12,23 lakhs of
Ciass Il and 12.69 lakhs of Class 1V em-
ployees. Where are they living 7 Our
Goverrment has never given sny thought
whether our employees are  starving of
whether they have any shelter to live in.
Of course, sometimes they mdu'ge in agila-
tions. I once opposed Lheir agitation
because of my party directive, but my con-
science was telling me that ] was wrong.
These poor people are sullcring every day.

There are 23,000 Class I “and 44,000

Cla:s 11 officers. They may look afief
themselves very well. The ICs and 1AS
officers people are very clever,  We kno¥

'MWWM%I‘@;W&”



i Qurtis for G G, SRAVANA 8, 15 (SAKA

lrlbbcd to construct their colopy in Delhi
is an example.

Now what is the salary of Class 1II and
Class 1V employees ? A Class IV employee
gels Rs. 85 as basic pay.  Total comes to
Rs. 171. In the case of Class 1IT em-
ployees, it comes to Rs. 230, So far as the
main cities of Delhi, Bombay, Calcutta and
 Madras are concerned, the housing problem
is very acute. There are 1,30,000 employees,
in Bombay, 1,56,000 in Calcutta, 1,64,000 in
Dethi and 84,200 in Madras. Where are
they living 7 I know Mr. Gujral has the
radical outlook and he can deliver the
goods. He has given the answer that the
percentage of employees given housing
facilities are 10 per cent in Bombay, 7.6
per cent in Calcutta, 41.3 per cent in Delhi
and only 2.1 per cent in Madras, the poor
south is ignored as usual,

Out of 2.6 million Central Government
employees, only 3 per cent are getting
housing facilitics. Out of that, 1.5 per cent
goes to Class I and Class II officials. You
can imagine the plight of the poor people
who get only Rs. 171. 1 have gone through
the plan documents. In the third plan,
they were about to spend something, but
they could not spend it. In the fourth
plan, they say only Rs. 30 crores have been
allotted for office plus accommodation, If
two Shastri Bhavans come up, Rs, 30 crores

will go away. So, we have to consider
housing scparately. The poor employees
may indulge in agitations sometimes,

because they do not know how to make
. both their ends meet. They are living in
big cities, miles away from their working
places and the problem of transport is also
there. There is no concrete programme
before the Government so far to give shelter
to its employees, In State capitals, in
Class B-1 there are 1,81,000; Class B-2
1,61,000; Class-C $,20,000.

Others comes to 21 lakhs.
have no shelter at all,

These people
What does it mean ?

The total comes to about 20 lakhs and they

have no shelter at all. What are we doing

-for these government employees 7 It is true
that sometimes we are not satisfied with
their work or efficiency and I also some-
titnes shout at them. But what are the
facilities that we are giving 10 them ?

The Government may uy ‘that there is
a Certral Housing Corpoutinn 1 do not

want 10 criticism them. But what have
ther M?Whﬂ il their whiywmmt?'
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(H.A.H)
According to this report, they have given
Rs. 3 crores last year, to whom ? To about
1,200 people. So, these few people have
looted this amount of Rs. 3 crores. That is
not housing but some real big business,

? where some private parties have been given

loans. 1 am not for loan but for building
houses,” We must have a cash programme.
Government must have a. concrete pro-

for building houses or even the
apartments for their employees.

It is true that our government - have
done their best in many fields. Green
revolution in the agricultural front is an
example. Similarly, the industrial output
has gone up. But we want to produce
more because we are going to establish a
gocialist economy. 1 agree that we have
made all these achievements. But we cane
not live with bread alone, The
bread alome will not be sufficient.
Shelter is one of the major problems
facing the government employees. I am
going into the rural and urban housing. I
am referring to  the major problem of
housing and giving shelter to the Central
Government.

This Report speaks of Rs. 2,140 crores
for housing. But that is not for Central
Government employees. It is for private
people who may invest this money in
housing. I do not want to go into that,
Then, while I do not want 10 criticise the
Central Housing Corporation, I want to
know how they are functioning and how
they are distributing the money. 1 hop the
hon. Minister will look into this,

Here 1 cannot help referring to the
inefficiency of some of the departments in
building houses. Sometimes they spent
Rs, I crore or Rs, 10 lakhs for a building.
Shri K. R. Ganesh, the State Finance
Minister, told me in this House that in
1965 in the Cochin port five acres plot of
land was acquired for the construction of
quarters for the custom officials. They:
deserve all help because they are going  to
the sca and fighting with the smugglers. But
what is the progress in the case of that.
housing ? In 1971 Shri Ganesh told me that
the plan is under its way.  What is .the
reason for this delay ? It is the corrupt
CPWD, It is the centre of corruption,
1 do'not think we have got an establishment
which more corrupt thln CPWD,

1 will give juat one .example-. to lﬁow
how corrupt it s, ThsrethrM'_
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for an airport at Calicut. The CPWD at
Coimbatore told us that this airport is not
going to come While I do not want to
make any allegation, it is a fact that they
prepared an estimate of Rs. 50 lakhs for the
filling of the land, so that there could not
be an airport there, The Kerala Govern-
ment disputed it. This is happening because
of the influence of a big business house.
I am giving this just as an example.

Why is it that the value of urban pro-
perty is going up ? It is because of the
demand for houses. We are making a hue
and cry for a ceiling on urban property. If
you provide houses for the Central Govern-
ment employees it will indirectly put a
ceiling on urban property. Now the
demand for land it going up and the value
of land is going up because the government
is mot providing their employees with

houses. We must have a crash programme
for housing for Central gove.nment em-
ployees. Then we can reduce the pressure

on land and also bring down the land
value.

Frustrated government servants would
be a danger to the country. So, why allow
25 lakhs of employees to be frustrated ? I
agree that the government servants should
be efficient and there should be efficient
running of the government. But how could
we expect them to be efficient unless we
look after their problems ? Look at our
employees here in this House ? They are
coming from R. K. Puram, or some other
places, which is six or eight miles away.
We are constructing a multi-storey building
for the Lok Sabha Secretariat. But we are
forgetting the housing problem of these poor
employees. Why can we not have another
building for housing these peopie 7 After
all, land is available nearby. Now these
people are covering six miles or eight miles
by bicycle or bus every day to reach office
in time. 1 am staying at North Avenue
and [ start from my house at 10.30 a.m.
They tell me that they have to start 8.30
a.m to be in office in time. When we are
constructing a big building for the offices,
why can we not construct another building
nearby to house the lower income people ?
Yet, no thought is given to such problems,

I do not want to criticise the Ministry
of Housing and I am not going into the
details for want of time. 1 find that the
gntire department is corrupt. Her¢ } want
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to point out one thing to the Minister, o
Government sometimes appoint commissions
to go into the corrupt practices of certain
people or institutions. There is the Thakiu
Commission in Delhi. You have not provi-
ded them any shelter. You have put them
twenty miles away in Qutab Minar gliest
house. That is a Gommission against the
corrupt officials, that is, the three muske-
teers, that is, Naik, Kashyap and others.
Why you are not giving a proper building
to the Thakru Commission in the city
itself ?

So, T submit before you that the L.I.C.
loans, General Insurance money and the
Bank loans should be taken and you must
take this programme to the Planning
Commission. You muster your strength
from this Parliament and you must place
this case before the Planning Commission.
You should not leave it to concerned
departments. The Housing Ministry should
take the whole cause of the entire Central
Government employees housing problem.
If it comes to a demand of Rs. 1,000 crores
you must muster that amount as even from
banks or elsewhere. So, 1 hope you will be
able to deliver the goods and Mr. Gujral
will be able to carry this message of the
House.

SHRI D. K. PANDA (Bhanjanagar) :
In view of the answer which is already given
which shows provision of houses and
quarters only to the officers though the
question was for Central Government em-
ployees. The answer relates only to the
Central Government officers. Nothing has
been spoken about Class IV and Class II1
employees. No houses have been provided
to them. So, I putit to the Government
whether they are going to have a time-
bound comprehensive plan to provide
quarters to the Class IV and Class III
employees. As for the States where no
such provision has been made absolutely—
as is clear from the answer I would like to
know whether Government is going to
discuss it with the Planning Commission
and take immediate steps to fulfil the
requirements of Class IV and Cilass III
employees in other States to eliminate the
regional imbalances because in Orissa and
in several other States no such provision
has been made and nothing has been done

so far, So, I put it to the hon. Mim'ster
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whether they are going to include these
Rs. 200 crores which is going to be raised
by the Central Housing Finance Corpora-
tion, whether that money is going to be
utilised only for Class IV and Class HI
employees in different States especially where
no such rovision is made.

*SHRI SIDRAMESHWAR SWAMY
(Koppal) : Mr. Chairman, Sir, in reply to
USQ No. 3929 it has been stated that the
Central Government have provided ade-
quate accommodation facilities to Central

Government employees posted in Delhi,
West  Bengal, Maharashtra, etc. But
nothing has been done so far for the

employees posted in the State of Mysore.
There are number of Central Government
employees working in various departments
in Bangalore itself. T woule like to know
why no accommodation facilities have been
provided to them till now.

In Tamil Nadu the percentage of
satisfaction in this regard is 2.1%,. But
this is a very poor achievement, What
steps Government are going to take to
achieve the higher target ?

In reply to USQ No. 3930 it has been
stated that the Centre proposes te consrruct
about 4,495 residential units. Out of this
now many will be constructed in the State
of Mysore ?

Wt wwa taw agwe (Fafar)
auafy #giea, a9z @d ad 2 fe
FFI FATCA & fag sraveta glar
Sawey F37 & faafas F o ggzm fa
T § 7 fagre A w=r wodl £ qaar
TAHFAL? AT 38 WA At & fa
faeelt, FaFar sl amas <F wEQ
AT 927 X fag qa1 weq oAy ¥
gR-e1T @l ¥ gy ary avE F4-
=1fEdl 7Y sa% srare & wvaey & gyEr
F1 A€ 7 31 77 Y wd) A8 & fr A
FA FH=1 & fqe wa9 FAm 9%
WY & gur 8, sEwr Ay ¥ wfuw feean
3-8 AwEN ¥ fAu g FA0F 9% G

Employecs in States 3%
(H.A.H.)

EHT W uTd ¥ w9 fyean, G F4-
wrfvgl, FIA-rafes, Famw O 97 FE
X FAF1f%ET & fag 9% a9m7 9% @
g1 7 arag @d AEf & fr asay
ARAY 1 g7 ¥ faw gfaarams eqray
4 gfgursas maw &Y 9y & w7 fr
Feufeat #wiv am-rafez orgerds w3
TgT FT TGAT 94T § W ITHT wgfar
SR WEA UHIE (F7 913 g ? Far ag
wEl gt ¢ 5 feeel @ge & & oF gard
g FAardt § faad  wwe A gfaar
TR AW T AN uHe diFo ¥ iz,
A a1 a¥Fe FAET H g A HT <@
g AR amarT fiferw FW F are Wy
SAF! wHTT A At @ # 7 aur ag a@
T & fF axFwrd wFEy w7 vareiz &
faafes & qeam, qeatdr oz ave-awe
F1 afrafaaard axdt s & ? qar g
FHE TN DT 797 F Ay § |1
@ R % woma o o gy €1 3 @z
F FHCAT F AFTT qy B fag
qEd @ 9T A Tga wrar fredy g7
F 2 W ITEY THT 3T 1700 qFEqT
FY w1y ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI 1. K. GUIJRAL) : Sir, I must share
with my friend, Shri Ravi, and other
colleagues here my feeling of anguish over
the lack of housing which our city and

other cities in the country are suffering
from,

You will recall, Sir, when I was speak-
ing in the debate here on the Budget I had
tried to indicate that one of the most
serious problems this country was now
facing was the shortage of houses through-
out the countrv. Not in one City or two
but in every village, in every town and in
every city the shortage of houses is causing
a great deal of anxiety,

On another occasion I have also saig

*The original speech was delivered in Kannada.
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that if the present situation continues and
the present shortage goes on perpetuating
and the shortfall goes on  increasing. it is
likely to assume the shape of a crisis, In
very brief, as [ have saia clsewhere, as a
whole in all the urban areas of the country
we have an approximate shortage of 19
million houses. To this every year another
millisn is added ; that is, every year
instead of meeting a part of the problem
the shortage goes on increasing,

If you take the rural and urban areas
together, there is an approximate shortage
of about 9 or 10 crores of houses in the
country. [If we calculate in terms of four
or five persons living in a house, we will
come to the conclusion that most of the
population of India is without a house.
Therefore, this is a problem which is
causing 2 great deal of anxicty to us,  But,
as [ said once, even if we reckon on the
basis of about Rs. 3,000 in urban areas and
about Rs. 500 a house in the rural areas,
the capital lay out touches the astronomic
figure of Rs. 30,000 crores.

Therefore, the basic issue is not what
the Government wanis to Jo. But the
basis issue is how much can this country
afford for building houses. So far as
Government housing is concerncd, it is not
as bad as a general situation in the country
as a whole. In the whole of India, I am
conscious, there is a need for houses every-
where particularly in cities and the need of
those who work in Government is also
considerablv more.

If T may draw your atltention to it, in
reply to one Question T had indicated that
the percentaze of satisfaction in Delhi is to
the order of about 41.3 per cent; in
Calcutta it is 7.56 per cent; in Bombay, it
15 about 10.64 per cent, in Nagpur, it is 34
per cent; in Tamil Nadu, it is about 2.1
per cent and in Simia itis 17.8 per cent.
The issue is that we do not have the
general pool accommodation available in
every city. Some of the general pool
accommodation has been provided by this
Ministry, Some other Ministries are also
putting up houses. For instance, the
Railwavs has got a separate pool: the P&T
has got a separate pool; the Customs has
got a separate pool and the Income-tax has
got a separate pool.  Apart from this, the
general pool accommodation is there, What
I am trying to indicate is the general pool

JULY 30, w71
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accommodation and not the accommodation
provided by this Ministry, But I might
say that even if I reckon the accommoda-
tion provided by the P&T and railways, it
does not add to much. For instance, I
was able to collect figures today and the
percentage of availability of houses in
Railways is approximately 38 per ceat and
in the P&T it is horribly low, that is, 3.8
per cent. This is the general picture that
is available throughout the country. Not
only is the situation bad but it is bad as a
part of the whole situation of housing as
such,

That is why when we decided to build
houses, we :isk2d the Planning Commission
let us work on the basis of trying to reach
hundred per cent satisfation in the
course of 20 vears. Even if we wanted to
reach that, we would need approximately
Rs. 310 creres in § towns only for the
general pool accommodation, Even goin:
backwards, we felt, if in the Fourth Plan
we were able to get Rs. 50 crores, we
would be able to do something, But we
were allocated only Rs. 24 crores. With
Rs 24 crores of allocation, we will be able
to add somz houses which percentage wise
will add to the satisfaction of 8 per cent.
Numerically, we will be in a position to
add 13.006 houses. This vou will see is
almost nothing compared to the dimension
of the problem that we are facing.

Now the programme of construction
has been taken up categorywise, My hon.
friend Mr. Ravi has drawn my attention
and rightly so to the fact that uptill now
the satisfaction has been more in the higher
catezories of houses and that officers had
a higher percentage of satisfaction.

SHRI SHASHI BHUSHAN : What is
the percentage of satisfaction in respect of
officers ?

SHRI I. K. GUJRAL : That has been
up till now considerably higher. That is
why we are now concentrating on building
more houses of Type I, II and 11I  which
means building houses more and more for
Class 1V officers, Class 111 officers and
Class Il officers. For instance. in Bombay,
the new houses that we are going to build
will be 1706 out of which 1294 will be of
Type Il and II1I.  In Delhi, for instance, we¢
are going to build 8311 houses in the
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curfent Plan out of which 5920 will be type
I, IT and 11l. We have emphasized more
and more on this because uptill now this
lopsided growth has been there were the
percentage has been lower for the lower
categories and it is higher for the higher
categories. That is why we are now
thinking ine terms of changing this and
that is why the policy has been changed.

We have also been concentrating on
hostels particularly in Delhi, bacause we
have felt that if we put up more hostels,
we will be able to provide more satisfac-
tion, including hostels for working girls.
Our approach at the moment is this, and
this is what I have done since [ bave come
into this Ministry, that we should spend
more money on hostels which should be in
central areas so that people may prefer to
live in lesser accommodation. Even if they
are officers, they must live with a lesser
accommodation. We are sanctioning three
hostels for construction, one on Curzon
Road, one in the DIZ area and one in the
Minto Bridge area, and we are going to
build considerably more number of hostels.
For Class IV officers, i.e. peons also, we
are thinking in terms of building dormitories
so that at least they are able to get some
sort of a shelter before the move intoa
proper house.

My friend has also mentioned about the
functioning of the Housing and Urban
Development Corporation and has also
hinted that we might draw some money
from it for the construction of governmental
housing. [ regret that is not the purpose
of the Housing and Urban Development
Corporation. The Housing and Urban
Development Corporation was set up to
accelerate investment in housing for the
benefit of the general public and that is
why a revolving fund of Rs. 200 crores has
been proposed and for that by now Rs. 19
crores has been assured and those funds
would be given to the Housing Boards and
to other such bodies in every State so that
they can build houses for the general public.
But, one thing we must understand, that in
regard to the general accommodation we
are thinking of. there can be no urban
housing policy without urban land policy.
Unless we are in a position to decide that
we will not allow any where in the country
the prices of urban land to rise to specula-
tive levels, till then the housing shortage
cannot be adequately tackled. That is why
I have always recommended and we bave
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been writing to the State Governments also
that like Delhi they must think in terms of
freezing the entire urban buildable area and
the Government must control it. Unless
the Government control it, we will never
get the better of the housing problem. The
governmental housing shortage has to be
linked up with the general housing short-
age.
My friend has drawn my uattention to
some quarters which are to be built in
Cochin by the Customs Department.
Whatever views he may have about the
functioning of the CPWD, the Customs
quarters are built by the Customs  Depart-
ment it self...(Interruptions) Therefor, it is
not a part of the general pool.

About the urban property and the
prices going up, I have alrcady indicated
our approach. More and more govern-
mental and semi-governmental construction
must come in, Every progressive country
of the world today, irrespective oi the ideo-
logy, is now resorting to more and more
governmental construction. In a country
like France last year 90% of the new con-
struction was built by the Government it-
self. In UK 609, of the new construction
last year was governmental construction.
Unless governmental construction comes in,
the housing problem can never be solved
and that can come in only by pumping in
more funds. And that is why the basic
policy of the Housing and Urban Develo -
ment Corporation is to provide the seed
capital so that the seed capital builds itself
into big capital like the DDA. Last year
the DDA provided Rs. 5 crores approxi-
mately as seed capital. They have now
been able to build up a revolving capital

of Rs.75 crores. This is the way how
housing problem, to a degree, can be
solved.

18.00 hrs.

There is one thing which my friend said
that we should build up houses in the
central area for the lower categories of peo-
ple, so that they don’t have to travel much,
they don’t have to commute by bicycles
and buses. I totally accept this policy. That
is why recently we have set up a group of
specialists consisting of a chief architect, a
chief town planner, a horticulturist, and a
sociologist, to re-plan the Central Delhi
Area, preserving the garden character of the

A
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town. [ can assure him this that whatever
our plan would be, our social approach has
to be that people who cannot travel much,
who don’t have the facility to travel, should
live nearer their place of work. Also, at the
same time, we must spread out the offices
themselves. There is no use concentrating
all the offices in this area. We are now,
under the Master Plan of Delhi particularly,
spreading out the offices in other areas
also,

My hon. friend, in passing, mentioned
about the Takru Commission, 1 agree with
my friend that Takru Commission should
be given place to function. Mr, Shashi
Bhushan spoke to me the other day. 1
assure him that Takru Commission may
stay where they are staying. When their
public hearing starts, we can think in terms
of giving them in Vigyan Bhavan a place
where their hearing can continue.

Another hon. friend has raised the point
about Mysore, ] can assure him that in the
Fourth Plan, general pool accommodation
is being provided in Bangalore also., There-
fore, he may not feel so much ignored. 1
can also give him the figures for Bangalore,
We are going to put up 144 quarter ia Ban-
galore out of which 82 will be of type III,
42 of type IV and 18 of type V. We of
course do not have a programme for the
general pool construction in Bihar,

The other point made by my friend is
that more money is being spent in housing
for the higher officers. I havc already indi-
cated that our emphasis is now for the other
category.

Now, in respect of giving ownership
rights to the Government servants for their
houses, there, I am afraid, they cannot be
treated as a separate category than other
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citizens. They have to stand in queue like
other citizens and buy houses from DDA or
other Housing Boards, in whichever city
they are living. But, at the same time, I
have now given a directive to the DDA in
Delhi that they must evolve a scheme for
Government servants who are going to re-
tire or about to retire, so that, if a person
has 8 to 10 years to retire, or 5 years to
retire, he can start paying instalments just
now and then, when he retires, the unpaid
part of the cost of the house can be paid
by him from his gratuity or provident fund.
This scheme, 1 hope, will be finalised very
soon and this should give some relief to
those Government servants who are going to
retire,

I think, 1 have dealt with all the points
raised.

st wwwr faw wgwe : waEde |
St qeraTa gl &, IEH AT A AT A
T FEAT 8 7

SHRI 1. K, GUJRAL : This is rather
an unfair allegation to make that in allot-
meat some favouritism is done, [ can only
assure him that we try to preserve the
structure of housing policy and allotment
policy and we do not d part from them.

MR. CHAIRMAN : The House stands
adjourned to meet at 11 A, M. to-
Morrow.

18.05 hrs.

The Lok Sabha then adjouriied till Ei‘évqn
of the Clock on Saturday, July 31, 1971]
Sravana 9, 1893 (Saka).
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